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 LOK  SABHA

 Tuesday  May  4,  976/Vaisakha  14,
 (Saka)
 Te aaenammadl 7

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Ma.  Speaker  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER:  bri  Shankerrao
 Savant.

 SHRI  SHANKERRAO  SAVANT:
 Qn,  No.  648.

 SHRI  VASANT  SATHE:  May  I
 request  that  Qn.  No.  664  which  per-
 tains  to  the  same  subject  may  also  be
 taken  up  alongwith  this?

 MR.  SPEAKER  Yes,  they  may  be
 taken  together.

 Backward  areag  in  Maharashtra  from
 Railways  view  point

 9648.  SHRI  SHANKERRAO  SAV-
 ANT;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  which  areas  in  Maharashtra  are
 considered  to  be  backward  from  the
 point  of  view  of  Railways;

 (b)  what  provision  has  been  made
 for  expenditure  in  these  backward
 areas  during  the  current  year;  and

 (९)  how  is  this  amount  expected
 to  be  spent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (०).  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha.

 Statement

 (a)  The  Ministry  of  Railways  have
 not  laid  down  any  criterion  for  consi-
 dering  an  area  as  backward  for  the
 construction  of  new  rail  hnks.  The
 recommendations  of  the  State  Gov-

 ernments  are  considered  for  the  cons-
 truction  of  rail  hnks  in  the  backward
 areas

 (b)  and  (c).  Provision  of  funds  is
 not  made  state-wise  or  aréa  wise.
 However,  survey  or  construction  of
 the  following  projects  falling  partly  or
 wholly  in  the  State  of  Maharashtra
 has  been  approved.

 S.  Name  of  the  Proect  Estimated  Outlay  Remarks
 No.  cost.

 propore
 d

 (Rs.  in  in  ‘1976-
 crores)  77.  (Rs.

 in  lekhs)
 t  2  3  4  5

 i 7  Construction  ofa  B.  G.  rail  link
 from  Diva  to  Bassein  2  I2°75

 2.  Construction  of  a  new  B.  0.
 line  from  Wani  to  Chanaka  53

 p.  Conversion  of  Manmad-Parbh-
 eni-Purh-Valinath  from  M.G.
 section  to  B.G.  3836

 350°0  Construction  work  in  progres

 r0'0  Construction  work  in  progress.

 4°5  Construction  approved.
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 I  2  3  4  5

 4.  Construction  of  a  new
 J

 (nn
 line  from  Apta  to  Mengalor  300°0  aa  Survey  in  progress.

 Se  Construction  of  a  Branch  line
 rom  Roha  to  Murud  (Janjira)

 on  Apta-Daagaon  Route.  Survey  in  progress.
 &  Conversion  of  Miraj-Latur  N.G.

 section  to  B.G.  .  49°74  Survey  completed.
 Exports  undere  xamination.

 9.  Conversion  of Parbhani-Mudkhed-  Survey  is
 nit  .  ny

 in  progress. 608 Adilabad  M.  G.  to  8.06.  and
 its  extension  upto  Ghugus
 Construction  of  anew  B,  G.  line

 from  Wardha  to  Kato!

 carried  out  at
 of  State  Government.

 iz0  8©=6(—-}}30  Survey  report  under
 finalisation

 Memorandum  for  Clearance  og  Kon-
 kan  Rail  Line

 *664.  SHRI  VASANT  SATHE:
 Wil,  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  Government  have  re-
 erived  a  memorandum  from  peoples’
 representatives  from  Maharashtra,
 Karnataka  and  Goa  urging  for  early
 clearance  of  the  Konkan  Rail  Line
 Proposal;

 (b)  if  so,  the  important  facts  there-
 of;  ang

 (९)  steps/decision
 matter?

 taken  in  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  ey  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.

 Statement

 (a)  and  (b).  Representations  have
 been  received  from  Members  of  Pariia-
 ment,  Public  bodies  and  the  State
 Governments  of  Maharashtra,  Karna-
 taka  and  Goa  for  the  construction  of
 Konkan  Railway,

 (९)  Final  Location  Survey  from
 Apta  to  Dasgacn  portion  of  the  Apta-
 Mangalore  rail  link,  has  been  completed.
 Final  Location  Survey  between  Das-

 gaon  and  Ratnagiri  including  spot
 checks  between  Ratnagiri  and  Manga-
 lore  is  in  progress.  A  traffic  survey
 and  financial  appraisal  of  Apta-Das-
 gaon  rai)  link  has  been  included  in
 the  Railways  Budget  for  ‘1976-77  at  an
 estimated  cost  of  Rs.  85,000/-.  The
 project  will  be  considered  for  being
 taken  up  for  construction  after  the
 Proposed  surveys  and  financial  apprai-
 sal  are  completed  and  also  subject  to
 availability  of  funds,

 SHRI  SHANKERRAO  SAVANT:  The
 answer  is  really  strange  because  the
 Government  refuses  to  say  which  “are
 the  backward  areas.  Very  often  it  has
 been  admitted  on  the  Floor  of  the
 House  that  Konkan  and  the  entire
 ‘coastal  area  is  a  backward  region  and
 I  don't  know  why  they  are  not  prepar-
 ed  to  accept  the  position.

 Secondly,  I  should  like  to  point  out
 that  several  MPs  have  given  a  repre-
 sentation  requesting  the  Government
 to  start  work  on  the  Apta-Dasgaon
 section  which  is  part  of  the  Apta-
 Mangalore  railway  line.  The  final
 Location  survey  has  also  been  com-
 pleted,  but  there  is  no  outlay  for  this
 construction  of  item  No.  4  this  year.
 Why  should  it  be  ‘B07  Why  should  they
 not  start  construction  work  on  the
 Apta-Dasgaon  section  at  least,  if  not
 on  the  Apta-Mangalore  section?
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 SHERI  BUTA  SINGH:  ३  fully  share
 the  anxiety  expressed  by  the  Hon.
 Member,  His  question  is  m  two  parts.
 He  asked  why  we  have  not  accepted
 some  criteria  for  declaring  an  area  as
 backward.  The  reply,  as  mentioned
 in  the  Statement,  “does  not  give  the
 criteria  that  have  have  been  laid  down
 by  the  Railways  because  the  Railways
 don’t  lay  down  any  criteria  by  them-
 selves.  A  request  has  to  come  either
 from  the  Planning  Commission  or  the
 State  Government  concerned  that  ‘this
 is  a  backward  area  kindly  take  up
 work  for  having  a  survey  for  taking
 up  new  railway  lines’.  This  is  how,
 in  that  context,  we  have  said  that  the
 Ranlways  do  not  themselves  declare
 en  area  a  backward  area.

 Regarding  part  (४)  of  the  question,
 I  would  say  that:  for  conducting  the
 survey  of  this  particular  section,  Apta-
 Daagaon  Rs.  85,000  were  earmarked
 and  survey  reports  have  become  avail-
 able.  We  are  analysing  those  reports,
 and  as  and  when  resources  are  avail-
 able,  we  will  definitely  take  up  that
 project,

 SHRI  SHANKERRAO  SAVANT:
 This  is  a  stereotyped  reply  that  33
 being  given  for  the  last  three  years—
 not  now.  but  for  the  last  three  years.
 When  are  you  going  to  make  funds
 available?  For  the  entire  Apta-Man-
 galore  line,  the  Planning  Commission
 may  not  be  prepared  to  give  so  much
 of  money.  But  so  far  as  Apta-Dasgaon
 line  is  concerned,  only  Rs,  i4  crores
 are  required,  You  may  request  the
 Planning  Commission  to  give  Rs.  14
 crores  and  take  up  this  work.  As  a
 matter  of  fact,  on  this  line,  some  work
 has  been  done  by  the  State  Govern-
 ment  also  and  that  is  being  washed
 away.  This  lune  is  necessary  in  the
 national  interest.  Will  you  start  work
 on  this  Apta-Dasgaon  hne  at  least  this
 year,  particulary  in  view  of  the  fact
 that  survey,  etc  have  been  completed
 many  years  back?

 SHR;  BUTA  SINGH:  No  doubt,  this
 work  was  taken  up  as  a  drought  relief
 measure  by  the  State  Government,  and
 the  State  Government,  as  soon  as
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 those  conditions  were  not  there,  said,
 “Now  we  cannot  do  this  from  our  side,
 the  Railways  have  to  treat  this  as  a
 regular  project”.  We  approached  the
 Planning  Commission,  but  unfortu-
 nately  it  was  not  possible  for  the
 Planning  Commission  ६6  allocate  the
 funds  that  are  required  for  the  cons-
 truction  of  this  line.  I  agree  with  the
 hon,  Member  in  what  he  has  said.  He
 should  join  us  in  persuading  the
 Planning  Commission.

 SHRI  VASANT  SATHE:  The  first
 thing  that  7  would  like  to  know  from
 the  hon.  Minister  for  Ratlways  is  this.
 —we  are  not  wanting  to  stand  on  any
 local  sentiments—  do  we  consider
 this  economically  and  nationally  neces-
 sary  that  the  coastl:ne  where  there  is
 no  other  communication  facility  should
 have  a  railway  hne—  mght  from  Goa
 to  Karnataka?  Once  it  is  felt  that  it  is
 economically  a  desirable  thing,  even
 to  develop  that  region  which  has  a
 remendous  potential,  why  should  we
 allow  this  to  be  delayed?  How  many
 more  years  should  it  take?  Now  the
 cost  has  gone  up  again.  You  had  pro-
 vided  only  Rs.  85.000  for  the  survey
 I  do  not  know  whether  even  the  survey
 has  been  completed  or  not  At  least
 the  Railways  should  have  a  complete
 survey  aone  on  their  own  For  that,
 you  do  not  need  to  go  to  the  Planning
 Commission.  You  may  have  to  go  to
 the  Planning  Commission  only  for
 finances,  and  that  also  can  be  done  in
 phases  You  do  not  need  all  the  4
 crores  of  rupees,  or  whatever  the
 amount  may  be,  at  once  A  ra’lway
 line  is  not  built  in  a  day.  If  we  are
 eager  then  what  38  it  that  is  stopping
 us  from  going  ahead?  You  push  the
 bali  to  the  Planning  Commission  and
 the  Planning  Commission  throws  it
 back  in  your  court.  Where  exactly
 do  we  stand?  Be  frank  and  tell  us
 where  the  matter  really  stands

 SHRI  BUTA  SINGH  It  13  not
 correct  to  say  that  no  survey  has  been
 done,  Much  of  the  thinking  has  gone
 into  it.  The  survey  was  done  With
 your  permission,  I  will  read  this  out.
 It  hag  been  revealed  by  the  report  that
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 the  cost  of  construction  of  Apte-
 on  section,  about  108  kms.

 excluding  the  cost  of  rolling  steck,
 will  be  Rs.  8.90  crores;  the  Apta-
 Mangalore  line,  which  is  about  909
 kms.,  was  estimated  to  cost  us  about
 Rs.  300  crores.  There  is  no  lack  of
 urgency  on  our  part.  With  your  per-
 mission  I  can  say  that,  at  one  stage,
 the  Prime  Minister  herself  has  spelled
 out  in  so  many  words  that  it  is  a  very
 important  and  urgent  project  and  that
 it  should  be  taken  up  as  early  as  we
 can.  But,  unfortunately,  it  boils  down
 to  this  that  funds  are  not  available
 with  us.  We  cannot  proceed  with  this
 project  simply  because  funds  are  not
 available.  The  Planning  Commission
 is  not  coming  in  our  way.  They  have
 their  own  priorities,  and  looking  to
 the  overall  picture  of  the  financial
 position  of  the  country,  it  will  be
 difficult  for  anybody  to  commit  here
 that,  by  such  and  such  a  date,  we  will
 be  able  to  do  this

 GHRI  VASANT  SATHE:  I  would
 like  to  know  if  any  effort  has  been
 made  by  the  Railway  Muinistry  to
 consider  the  ecpnomic  feasibility  of
 thig  project.  That  means,  you  invest
 certain  amount,  you  can  take  it  either
 from  the  financial  institutions  absolu-
 tely  as  an  economic  proposition  or
 even  the  world  Bank  and  in  how
 many  years  the  amount  can  come
 back  Has  the  Railway  Ministry  con-
 sidered  this  as  an  economic  proposi-
 tion?  *

 THE  MINISTER  OF  RAILWAYS
 (SHRI  KAMLAPATI  TRIPATHI):  It
 is  a  suggestion  for  action.  So  far  as
 funds  are  concerned,  we  must  get  the
 clearance  of  the  Planning  Commission
 for  the  acheme  itself  and  the  funds
 elso.  Unless  that  is  done,  how  can
 we  proceed?

 SHRI  VASANT  SATHE:  The  scheme
 has  been  cleared.

 SHRI  BUTA  SINGH:  The  idea  has
 been  cleared.

 MAN  4  200)  Oral  Aneuere  6

 SHRI  VASANT  GATHE:  Now  there
 ia  a  difference  between  =  the  idea  and
 the  scheme.  Have  you  placed  the
 scheme  before  the  Planning  Commis-
 sion  for  clearance?

 ¥
 SHRI  KAMLAPATI  ‘TRIPATHI:
 es.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Though  the  question  related  to
 Maharashtra,  the  hon,  Minister  has
 made  two  general  statements.  Firstly
 that  the  Railways  do  not  lay  down  the
 criteria  for  considering  an  area  as
 backward,  with  which  I  have  no  quar-
 rel.  Secondly,  he  has  stated  that  the
 provision  of  funds  is  riot  made  state-
 wise  or  area-wise.  I  hope,  the  hon.
 Minister  will  agree  that  for  an  overall
 economic  development  ef  the  country,
 creation  of  infra-structure  including
 taking  railway  lines  to  the  backward
 areas  is  of  imperative  necessity.  Mey
 I  know,  whether  the  Railways  have
 any  policy  of  linking  up  the  backward
 regions  with  railway  lines  so  that
 there  can  be  economic  development  in
 that  region.  If  not,  what  is  the  over-
 all  policy  of  the  Railways  regarding
 linking  up  of  the  backward  regions
 and  the  industrially  under-developed
 regions,  or  the  Railwavs  have  no
 policy  at  all?

 SHRI  BUTA  SINGH:  As  far  as  part
 (l)  of  the  question  is  concerned,  I
 need  not  repeat  what  I  have  already
 stated.  With  regard  to  the  policy,  the
 answer  js:  Yes,  Sir.  I  would  like  to
 add  that  the  real  conceptual  change
 was  made  in  the  year  1973-74  by  the
 then  hon.  Railway  Minister  from  the
 orthodox  financial  criteria  for  con-
 struction  of  new  line  in  the  backward
 areas  and  under-developed  areas.
 Certain  criteria)  were  laid  down  and
 the  policy  spelt  out  in  which  the  State
 Governments  were  expected  to  share
 certain  portion  of  the  expenditure.
 The  criteria  are:

 (i)  Exemption,  full  or  partial  from
 payment  of  dividend  lability

 to  the  General  Revenues  dur-
 ing  the  period  of  construc.
 Tion  and  tor  a  specified  num-



 ber  of  years  after  completion
 _  8d  opening  to  traffic.

 (ii)  Participation  of  State  Govern-
 ments  or  local  authorities,  in
 reducing  the  cost  of  construc-
 tion  by  giving  the  land  and
 labour  content  of  construction
 free  of  cost,

 (ili)  Suitable  adjustment  upwards
 of  fares  and  freight  structure
 applicable  to  the  newly  con-
 structed  line  which  in  com.
 mon  parlance  is  called  infla-
 tion  chargeable  mileage’,  and

 (iv)  Levy  of  fares  and  frexght  on
 a  discontinuous  basis  so  as  to
 be  a  set-off  against  telescopic
 structure  of  standard  fares
 and  freight.

 This  is  a  clear  policy  laid  down  by
 the  R:jlway  Ministry  and  there  fs  no
 much  time  has  been  taken?

 SHRI  RAJA  KULKARNI:  The  Rail-
 way  Ministry  need  not  lay  down  any
 new  criteria  for  backward  regions.  It
 is  quite  clear  that  where  the  Govern-
 ment  has  allowed  the  industries  to
 grow  in  rural  areas  or  outside  the
 metropalitan  cities,  the  Railways  have
 not  developed  These  are  automati-
 cally  backward  regions  from  the  rail-
 ways  point  of  view,  because  the  indus-
 tries  are  allowed,  but  infra-structure
 facilities  like  railways  are  not  allowed
 fo  grow.  In  view  of  this,  will  the  hon.
 Minister  explain  why  the  work  on  the
 railway  line  which  was  sanctioned  for
 Deva-Basi  is  not  going  according  to
 the  schedule  and  the  funds  have  not
 been  allowed  for  the  current  year?
 Similarly,  what  has  happened  to  the
 Bombay  Metropolitan  Railway  which
 was  cater  to  the  needs  of  rural
 aress  outside  Bombay  and  how  far
 that  project  has  made  progress?

 SHRi  BUTA  SINGH:  The  Diva-
 Bassin  «railway  lnk  is  in  pro-
 gress  and  =  the  uptodate  progress
 is  about  23  per  cent  of  the  pro-
 ject.  A  provision  of  Ra  3.5
 croves  has  been  made  in  976.77  and
 the  work  is  targeted  for  completion  by
 March  1980,
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 SHRI  RAJA  KULKARNI:  What
 about  Bombay  Metropolitan  railway?

 MR.  SPEAKER:  Is  that  also  a  back-
 ward  area?

 Next  question—Mr.  Samanta,

 Demands  of  Publishers  of  Hindi
 Raiiway  Time  Table  7

 9649.  SHRI  &  C.  SAMANTA:  Will  the
 Munister  of  RAILWAYS  be  pleased  to
 State:

 (a)  the  demands  of  the  publishers
 of  the  Railway  Time  Table  in  Hindi
 which  ४76  still  pending;

 (b)  how  long  will  it  take  for  the
 Railway  Administration  to  take  de-
 cisions  thereon;  and

 (c)  whether  publication  of  Hindi
 time  table  is  likely  to  be  digcontinu-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  the  matter  is  under  active  con-
 sideration  of  the  Railway  Admunistra-
 tion  and  a  decision  38  expected  shortly.

 ६९)  No  Sir,

 SHRI  8.  C.  SAMANTA:  May  I  know
 how  many  years  back  and  by  whom
 this  matter  was  referred  to  the
 Railway  administration  and  why  50
 much  time  hag  been  taken?

 SHRI  MOHD.  SHAFI  QURESHK
 There  is  a  private  publishing  firm  by
 the  name  of  All  India  Railway  Time-
 Table  Office.  This  is  a  firm  in  Vara-
 nasi.  They  have  asked  us  to  give
 them  certain  financial  assistance  and
 other  facilities  and  tBe  matter  is  being
 considered.

 We  are  prepared  to  help  them
 wherever  it  is  needed  and  if  they  con
 tinue  to  publish  this  All  India  Hindi

 time-table,  they  are  welcome  to  do  s0,



 थी  ी  Blo  तिवारी  :  बाप  यह
 माने यें  कि  रेव  का  व्यवहार  केवल  झप्रेजी

 पढ़  हुए  लोग  ही  नहीं  करते,  रीजनल  भाषा
 यादें  भर  हिन्दी,  वाले  भी  इस  का.  व्यवहार
 करते  हैं  ौर  भ्रध्षिक  संख्या  में  व्यवहार  करते

 हैं।  उन  की  सुविधा  के  लिए  बाप  ने  कया
 उपाय  रखा है  कि  उन  को  टाइम  ठीक  मालूम
 हो  सके  कि  कब  ट्रेन  भाते  है,  कब  जाती 8s

 भी  गृहस्थी शफी  क्रांति  :  हिन्दी में
 भरी हैं,  रीजनल  लैंग्वेजेज में  भी  है  ।  सवाल
 झाल  इंडिया  टाइम  टेबल  का  है  1

 बनी  डी०  एमन०  तिवारी  :  तो  ब्या
 हिन्दी  वाले  भाल  इंडिया  टाइम  टेबल  का

 व्यवहार  नहीं  करते  ?

 कप् सवा  महोदय  :  तिवारी  जी,  बाप  प्रश्न
 इधर  पूछिए  ।  उन  से  मत  पूछिए  ।

 की  Wt.  एस०  सितारो  :  मैं  यह  पूछ
 रहा  हूं  कि  रीजनल  टाइम  टेबल  तो  आप

 हिन्दी  में  भी  छापते  हैं,  लेकिन  हिन्दी  वाले
 भी  आल  इंडिया  में  ट्रैवेल  करते  हैं,  वह  नहीं
 है  कि  केवल  अंग्र  जी  बातें  ही  जाते  हैं,  वह
 भी  जातें,  हैं  भोर  उन,  को  भी  जरूरत  पड़ती

 है  टाइम  टेबल  देखने  की/तोः  उन  की  सुविधा
 के  लिए  भाप  ने  कोस  से  उपाय किए  है  ?

 शी  मुहस्मर बराह कुरकी फ्  क्रेश  :  पहली  बात
 तो  यह  है  कि  उमर,  रखें  जोन्स  के  टाइम

 टेबल  अंग्रेजी  में  भी  हैं  भौर  हिन्दी  में  सी  हैं।

 आल  इंडिया  टाइम  टेबल  हिन्दी  में  छपता  है
 और  इस  को  वारांणतों  की  एक  प्राइवेट
 पब्लिशिंग  कम्पनी  छापती  है।  प्रंग्रेजी  में  जो

 छाता  है  उस  को  रेलवे  बोर्ड  छापता  है।
 रूस  फर्म  में  अब  यह  कहा  है  कि  उन  को  कागज

 कंट्रोल  रेट  पैर  नहीं  मिलता  शर  .उत  को

 te  ewe  सम्पत्ति  ल  बोड़े
 लापता  है  अंग्रेजी  में  तो  हिन्दी  में  क्यों  नहीं
 छापता  है  ?

 थी  गु हस् भद  शफी  बुरी  रेलवे

 पहले  छाप  रही थी,  बाद  में  इस  फर्म को  यह
 काम  दे  दिया  मया भौर यह झौर  यह  अच्छा  काम  कर

 रहे  हैं,  इत  को  चला  रहे  हैं।  यह  नहीं  कि
 रेखा  के  टाइम  टेबल  का  काम  बन्द  हुभा है  ।

 भव  उन्होंने  कुछ  मजीद  सुविधाएं  मांगी  हैं
 किये  ये  सुविधाएं हम  को  दी  जायें।

 भी  होकर  नवाज  सिह  :  भ्रध्यक्ष  महोदय
 सब  से  पहले  तो  में  इस  बात  के  लए  आप
 को  धन्यवाद  देता  हूं  कि  जब  से  बाप  इुध्यक्ष
 पद  पर  जाएं  हैं  शायद  पहली  बार  सप्लीमेंट्री
 का  मौका  मुझको  मिला  है  ।

 इाध्यल्ष  महोदय,  :  सब  चीज  रिकार्ड  पर

 यहां  है  |

 शी  देखकर  दयाल  सिंह :  मुझे  यह  कहते

 हुए  शशी  होती  है  कि  जब  से  पंडित  जी
 रखें  मंत्री  हुए  केवल  रेल  का  ही  काम  ठीक
 से  नहीं  |  रहा  है  अस्सी  हिन्दी का  भी  काम

 रेलों  में  बहुत  ठीक  तरह  से  चल  रहा है  ।
 लेकिन  यहं  भ्राश्वर्य की  बात  है  कि  भ्र भी  भी

 हिन्दी  'टाइम  टेबल  क्यों  नहीं  संभव  पर

 प्रकाशित  हो  सका  ।  में  सरकार  से  जानना
 चाहता  हूं  कि  जैसे  रेलवे  स्वयं  बहत  सारे.
 प्रकाशन  करती  है,  उस  को  मदीने  रखते  हुए
 किसी  प्राइवेट  फर्म  से  टाइम  टेबल  छपने
 देन ेका  भ्रौचित्य  क्‍या  है  2  रेलवे
 क्यों  महीं  उसको  प्रकाशित  करती  हैं  ?
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 ये  अति  चे  कितना  पैसा  इसके  छापने  के

 दिए  दिया  है  ?

 की  महत् मर  शफी  कु रेशों  :  छपाई
 देने का  सवाल  नहीं  है  ।  हम  ने  कुछ  सहूलियतों
 शर  सुविधाएं  उन  को  दी  है  जिस  का  वे
 खास  उठा  रहे  हैं।  लेकिन  यह  कि  टाइम

 टेबल  छपा  ही  नहीं  फ्र  से  यह  तो  गलत
 बात  है।

 शबी  झंकार  है  सिह:  मैं  ने  यह  नहीं
 कहा  1  मैं  ने  कहा  कि  रेलवे  खुद  प्रकाशित
 क्‍यों  नहीं  करती  ?

 श्री  मुहम्मद  शादी  कुरेशी  :  अरब  एक
 फर्म  अच्छा  काम  कर  रही  है।  उस  की

 छाई  लच्छो  है,  कागज  झण्डा  है,  सर्कुलेशन
 अच्छा  है।  अगर  उस  में  कोई  पुर  पैदा

 होगा  तो  रेलवे  को  खुद  छापने  में  कोई  दिक्कत

 नहीं  होगी  ।  ले  कन  जब  एक  अच्छा  काम

 हो  रहा  है  तो  हम  उस  को  क्‍यों  बिगाड़े  ?

 ली  कमला  मीटर  'मलकर'  :  मैं  रेलवे

 मंत्रालय  को  इस  बात  के  लिये  धन्यवाद

 दुंगा  कि  उस  के  हिन्दी  में  काम  पर  ;  ध्यान

 दिया  है।  लेकिन  क्या  इस  बात  की  जरूरत

 नहीं  है  कि  देश  की  राष्ट्रीय  एकता  में  जहां

 हिन्दी  में  भाप  ने  रेलवे  टाइम  टेबिल  छापने

 की  व्यवस्था  की  है,  यह  प्रशंसनीय  काम  है,  वहीं
 पर  अन्य  राष्ट्रीय  भाषा प्र ों  में  भी  टाइम
 टेबिल  छपे  शौर  यह  राष्ट्रीय  एकता  के  क्रम

 में  एक  छा  कदम  होगा  ?

 शनी  अुहरभद  शफी  कुरेशी:  कुछ
 जगहों  पर  रीजनल  नै  रोज़ेज  में  टाइम  टेबिल

 छपा  है।  जहां  हो  जरूरत  महसूस  होगी

 चहा  पर  छापने  में  कोई  एतराज  नहों  है  ।

 Oral  Answers  i4

 Decline  in  Sale  of  Potrelenm  Products

 *650,  SHRI  RAJDEO  SINGH:  Will
 the  Miniser  of  PETROLEUM  be  pleas-
 ed  to  state:

 (a)  whether  actual  sale  of  Petro-
 leum  products  was  brought  down
 from  an  estimated  demand  of  25  mil-
 lion  tonnes  to  something  like  32
 million  tonnes  in  1974;

 (b)  if  eo,  what  was  the  annual
 demand  in  the  years  972  and  1973;
 and

 (c)  whether  this  fall  in  annual
 demand  is  due  to  increased  price  of
 petroleum  products  only  or  for  some
 other  factorg  also?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D,  MALAVIYAY?  (a)  and
 (b).  Actual  consumption  of  all  petro-

 leum  products  including  refinery  boiler
 fuels  reduced  to  23  million  tonnes  in
 i974  against  23.7  million  tonnes  in
 973  and  22.6  mfilion  fonnes  in  1972.
 Thus  consumption  in  974  recorded  a
 drop  of  2.  8  per  cent  over  consumption
 in  978  against  an  increase  in  con-
 sumption  of  4.7  per  cent  in  3973  over
 1972  an  9.6  per  cent  7972  over  the
 previous  year.

 (c)  Besides  increase  in  prices  of
 petroleum  products  this  drop  in  con-
 sumption  was  a  result  of  several  other
 measures  taken  to  reduce  consumption
 such  as  amphesis  on  switch-over  to
 coal,  increase  in  efficiency  in  the  use
 of  fuel,  regulatory  measures  to  dis-
 courage  inessential  consumption  etc.

 श्री  राजदेव  सिह:  प्रत्यक्ष  मोदी,
 जब  जब  इम्पोर्टेड  कुछ  का  दाम  बढा  है
 सरकार  मे  उस  अवसर  पर  यहां  के  पैट्रोलियम
 प्रोडक्ट  के  दाम  बढ़ाये  हैं।  कौर  पैट्रोलियम
 प्रोडक्ट  की  बात  मैं  नहीं  कहता,  केवल  पैरोल
 की  बात  करता  हूं  ।  दिल्ली  में  इस  समय  i
 लिटर  पट्रोल  का  दाम  3.  39  पैसे  है।  कौर

 कर  धायल  बेल  से  ौर  रिफ़ाइनरी  होते
 हुए  जब  पैट्रोल  पम्प  तक  जाता  है  उस  में
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 पेट्रोल  पाप  के  एजेन्ट  का  नया  शामिल
 हुए  उस  की' कौस्ट  निक  शोक  है
 धौर  2.  36  पैसे  सरकार  का  टैक्स  है-
 एक्साइज  शौर  सेल  सेल्स  डक्स  t  इतना
 ज्यादा  पेट्रोल  का  दाम  बढा  देने  से  हमारे
 देश  में  पैट्रोल  पम्प  के  जो  एजेन्ट्स  हैं  उन्होंने
 ज्यादातर  'किरोसिन  घायल  उस  में  मिलाया
 है।  तो  सरकार  के  पास  आकड़े  हैं  कि  जितने

 पोल  पाप  है  उन  के  कितने  पैं दोल  डॉलर्स
 पक  गये  हैं  किरोसिन  प्रायः  मिलाते  हुए  ?

 शनी  कण  डो  पालनीय  :  किरोसिन
 तेल  के  मिश्रण  के  सम्बन्ध  में  जरूर  वितरण
 करने  वाले  पकड़े  गये  हैं।  मेरे  पास  उन  की
 संख्या  नहीं  है  क्यों  कि  यह  प्रश्न  इस से
 नहीं  उठता  है।  मैं  माननीय  सदस्य  को

 आंकड़ें  पूछ  कर  दे  दूगा  ।  लेकिन  यह  बात
 भी  सहो  है  कि  मोटर  स्प्रिट  के  दाम  शौर
 एक्साइज  शौर  सेल्स  टैक्स  वगैरह  का  इसपर
 बोझ  है।  शौर  सदन  को  मालूम  है  कि  यह
 तो  हमेशा  से  परिपाटी  चली  पायी  है  कि
 इस  पर  टैक्सेशन  का  भोर  ऑक्साइड  का
 काफी  बोझ  रहता  है।  मगर  मोटर  स्प्रिट
 पर  और  इसलिये  ज्यादा  लगाया  गया  कि

 ह्म  चाहते  थे  कि  मोटर  स्प्रिट  की  खपत
 कम  हो  क्‍यों  कि  जीतती  खपत  कम  होगी
 उतना  ही  कम  हम  को  ढ  घायल  बाहर
 से  मनाता  पढ़ें  भौर  विदेशी  मुद्रा  की
 बचत  होगी  इसलिये  एक  तो  कुछ  पॉलिसी
 के  कारण  दाम॑  बं  कौर  दूसरे  कुछ  साधारण
 आमदनी  का  भी  यह  जरिया  है  दुनिया  भर
 में।  इसलिये  एक्साइज  बगेरहू  का  बोल

 इस  पर  जरूर  ज्यादा  पडता  है।

 को  राज  देव  सिंह  :  मंत्री  जी  ते  बताना
 कि  मोटर  रिट्रीट  का  दाम  इसलिये  बढ़ा  दिया
 थ्या  कि  लोग  उस  का  इस्तेमाल  करे  :
 बात  ठोक  हैं,  कम  इस्तेमाल  भी  हो  रहा  है,
 कंजम्पशन  बहुत  गिरा  है।  समेकित  इस  के
 साथ  साथ  ऐसीडेंट्स  की  संख्या  यद  रही  है
 क्यों  कि  सोग  पैट्रोल  बचाते  के!  लिये  तेजी  से

 MAY  4  206

 aft  कोण  Fto  माल बोध  :  यह  तो  एक
 सुझाव  है।  मगर  मैं  माननीय  सदस्य  को
 कहदा  चाहता  हूं  कि  हम  सब  की  हमदर्दी
 है  उन  के  साथ  क्यों कि  पैसा  ज्यादा  खच
 होता  है  मोटर  स्टंट  पर  t  कौर  यदि  समय
 करायेगा  तो  इस  पर  विचार  भी  किया  जो
 सकता  है  1  लेकन  प्रभी  तो  समय  दिखाई
 पडता  है  कि  नहीं  पाया  है।  मगर  बराबर
 सरकार  इस  पर  गौर  किया  करती  है  कि
 दाम  को  कहां  कम  किया  जाय  कौर  कहां
 बढ़ाया  जाय  और  में  झाशा  करता  हूं
 कि  कुछ  दिन  तो  ऐसे  ही  चलेगा  और  जैसे
 ही  कोई  नई  स्थिति  ग्रांट,  उस  समय  #
 सदन  को  जरूर  बता  दगा  ।

 श्री  बिभूति  हम  प्राजक  मंत्री
 जी  का  अखबार  में  बड़ा  नाम  निकल  रहा
 है  कि  समुद्र  में  बरच्छा  तेल  निकल  रहा  है  ॥
 एक  कार्य  दूसरे  क्षण  में  अच्छा  शौर  ज्यादा
 तेज  निकलने  की  सम्भावना  है।  तो  सारे
 देश  के  लोग  कौर  खास  कर  के  गांवों  के
 किसान  साशा  लगाये  हैं।  पेट्रोलियम  प्रोडक्ट
 में  किरोसिन  भी  जाता  है।  तो  जैसा  कृषि
 मंत्रालय  ने  निश्चित  किया  है  देश  के  एक
 कोने  से  दूसरे  कोने  तक  कंट्रोल  की  भीगी,
 2.45  4%  के  भाव  से  मिलेगी  शौर  की

 सेल  की  चीनी  शौर  दाम  पर  मिलती  हैं!
 तो  गरीबों  के  हित  को  ध्यान  में  रखते  हुए
 बौर  खास  तोर  से  गांवों  में  जो  मिट्टी  का
 तेल  जलाते  हैं  उन  के  लिये  श्राप  कोई  शकषतिय
 करना  आते  हैं  कि  उन  को  निश्चित  दाम
 पर  मिले,  कौर  बड़  बड़े  जो  सोग  हैं  जो
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 प्रट्र/लियम  प्रोडक्ट  का  इस्तेमाल  करते  हैँ,
 जैसे  बचाओं  के  संगे,  हवाई  जहाज  भार

 कारें  चलाने  में,  बंद  पर  राय  दाम  बढ़ायें
 झोर  जाने  के  स्तर  पर  किरोसिन  का  दाम
 हीक  करे  झीर  राज्य  सरकारों  को  इस  बारे
 में  हिदायत  करें  कि  गरीबा  को  तेल  सस्ते
 दामों  पर  मिले  ।

 क्रि  के  ०  fo  झाल बीप  :  सरकार  की

 यह  सोती  ८  कि  किरसान  तेल  गांवों  में
 काफी  मावा  में  मिले  शरार  जितने  दाम  कम
 कर  सकते  |  उतने  कम  करें।  हम  बराबर

 मुख्य  मंत्रियों  क।  पत  लिखा  करते  हूँ  अपने
 माता  से  औैर  उनसे  भझाव्रह  किया  करते

 हैं  कि  जो  दाम  निर्धारित  कर  या  जाता

 हूँ  केन्द्र  में उस  पर  ज्य  दा  मुनाफा  या  और
 टैक्स  न  लगायें  1  अ्रभाग्यवश  सभा  प्रदश ोय
 सरकारों  का  सहयोग  इसमें  उतन।  नही  मिल
 पाया  है  जानता  हमको  भागा  था।  मेँ
 भागा  करता  हुं  कि  बहु  इस  प्रश्न  पर  विवार
 करेंगे  झर  जो  द,म  निर्धारित  कर  दिया  गया
 है  उस  के  आसमान  बेचेंगे

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 It  is  a  fact  that  for  the  587  3  years  था
 our  country,  the  dealers  and  agents
 who  deal  with  petroleum  product  i.e.,
 fuel  for  the  cars,  are  young  gradu-
 ates,  science  graduates  and  other
 engineers,  who  are  dealing  with  these
 things  independently.  The  profit  com-
 mission  of  the  dealers  from  954  to
 3978  has  been  only  4  paise.  They  had
 to  add  some  surcharge,  which  is
 under  dispute  with  the  MRTP  com-
 mission.  I  would  like  to  know
 whether  the  Minister  will  consider  fo
 belance  their  profits  in  a  manner  which
 ean  protect  them  and  protect  their
 livelihood  will  he  increase  it  from
 4  paise  to  ‘aomething  more  so  that  the
 surcharge  will  pot  be  Gharged  on  the
 consumers?

 SHRI  K.  D.  MALAVIYA:  Here  comes
 the  case  of  an  advocacy  on  behalf  of
 the  distributors  to  raise  the  incidence
 ef  vommissen.  On  the  other  hand,  the
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 hen.  Member  wants  the  price  to  be
 reduced.  Both  these  things  connot  go
 like  that.  We  have  received  rome  re-—
 presentation  from  West  Bengal  to  this
 effect  as  has  been  indicated  py  the
 hon.  Member.

 I  am  having  another  review  of  the
 whole  question  how  we  can  reduce  the
 price  of  kerosene  ultimately  for  the
 consumers  and,  at  the  same  time,  we
 can  streamline  the  distribution  mecha-
 nism  with  the  co-operation  of  the  State
 Government  so  that  the  element  of
 profit  may  be  reduced  and  the  consu-
 mers  may  not  be  put  to  a  loss.

 SHRI  INDRAJIT  GUPTA:  Can  the
 hon,  Minister  give  us  any  figures  to
 corroborate  or  to  contradict  the  allega-
 tion  which  is  made  that  the  reduction
 in  the  consumption  of  motor  spirit  is
 almost  entirely  confined  to  the  owners
 of  the  private  vehicles  whereas,  in  the
 case  of  vehicles  which  are  owned  by
 the  Government—ministerial  cars  or
 staff  cars  of  |  various  departments/
 ministries  and  companies—the  offtake
 has  remained  what  it  was  in  spite  of
 the  heavy  increase  in  prices  so  that,
 in  fact,  the  actual  burden  by  way  of
 reduced  consumption  is  to  be  borne
 almost  entirely  by  the  owners  of  pri-
 vate  vehicles  and  not  By  those  institu-
 tions  which  pay  for  the  petrol  out  of
 their  institutional  funds  or  the  Gov-
 ernment  funds?

 SHRI  K.  D.  MALAVIYA:  I  have  not
 got  the  figures  to  indicate  that.  But,
 more  or  less,  what  the  hon.  Member
 says  would  be  right.  Looking  to
 the  workload  on  the  institutions  or
 public  bodies  which  have  to  find  out
 the  expenditure  on  business  or  the
 administration,  perhaps,  they  are  not
 reducing  the  expenditure  on  motor
 spirit  as  they  ought  to.  In  spite  of
 that,  we  have  been  trying  to  persuade
 therm  to  reduce  it.

 Some  quarters  do  report  to  us  that
 there  has  been  some  marginal  reduc
 tion  in  the  consumption  of  motor

 spirit.  But,  we  will  take  note  of  the
 suggestion  made  by  the  hon.  Member
 while  reviewing  and  collecting  the-
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 figures  to  see  how  much  we  can  do  in
 the  matter.

 SHRI  INDRAJIT  GUPTA:  Has  any
 “economy  been  made  in  the  use  of
 petro]  in  Government  departments/
 ministries?

 SHRI  K.  0,  MALAVIYA:  33  I  8००
 alreatiy,  I  have  not  got  the  figures  at
 the  matter.

 Import  of  Chemicals

 $652.  SARDAR  SWARN  SINGH
 SOKHI:  Wil  the  Minister  of  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  the  nameg  of  the  chemicals
 amported  from  foreign  countries  and
 the  amounts  of  foreign  exchange  spent
 thereon  yearly;

 (b)  whether  such  chemical,  can
 be  produced  indigenously;  and

 (c)  if  so,  steps  Government  pro-

 Leora
 to  take  for  their  manufacture  in

 India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CHEMICALS  ANT
 FERTILIZERS  (SHRI  C  P  MAJHI)
 qa)  Chemicals  valued  at  about  Rs  72!
 crores  were  imported  im  ‘1974-75,
 Group-wise  details  of  chemicals  anc
 value  thereof  are  contained  in  the
 Monthly  Statistics  of  Foreign  Trade  o!
 India  published  by  the  Department  o!
 Commercial  Intelligence  and  Statistics
 Calcutta.

 (b)  Most  of  these  chemicals  are
 belng  produced  indigenously  but  have
 to  be  supplemented  by  imports  to
 meet  the  gap  between  the  demand  and
 production.  There  are  some  chemi-
 cals  which  are  hot  being  produced
 indigenously  and  where  the  demand  is
 met  by  imports.  Efforts  are  being
 made  to  augment/develop  production
 capacity  for  attaining  self-sufficiency.
 Importa  are  also  made  in  accordance
 with  the  Import  Trade  Control  policy
 to  boost  exports.

 (९४  Government  is  fully  aware  of
 ‘the  need  to  provide  fhe  various  tnputs
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 including  the  investments  ,teded  to
 bring  about  a  balanced  and  integrated.
 development  of  the  chemicals  industry.
 The  specified  measures  being  taken  in
 this  regard  are  deteiled  in  the  annual
 “Guidelines  for  Industries”  published
 by  thé  Government.

 सरदार  स्वर्ण  सिह  शोखी  :  भ्रमण

 महोदय  मिनिस्टर  साहेब  ने  इतना  लम्बा
 जबाब  दें  दिया  मगर  उक्त  जबाब  में  मेरे
 सबल  का  जबाब  नहीं  कराया है  ।  मैं  यह
 पूछता  चाहता  हू  कि  जब  उन्होंने  महू  बताया

 हैं  कि  कैमिकल्स  को  डिटेल्स  माधो  स्टेट-
 स्टीकर  झाक  फारेन  ट्रेड  ऑफ  इन्डिया  में  हैं
 जोकि  डिपार्टमेंट  साफ  कमशिवल  एण्ड  स्टे-
 टि स्टिक्स,  कसकता  द्वारा  छापो  जाती  हूँ
 झोर  जो  स्ोसोफिक  मेजर  इस  बार  में  लिये
 गये  हूँ  वे  “गाइडलाइन  फार  इंडस्ट्रीज”  में
 छो  है,  ते  इन  का  एक्सट्रेक्ट  छापने  इस  में
 क्यों  नहीं  क्या  है  ?  इस  के  बारे  में  भाप

 हमें  बताएं  |

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI)  Sir.  we  were  under  the  im-
 pression  that  the  hon'ble  Member  has
 jput  this  question  and  naturally,  there-
 ‘fore,  be  must  be  quite  well-versed
 with  the  data  which  js  publicly  avail-
 able.  If  the  hon’ble  Member  wants...

 सरदार  स्वर्ण  सिह  सोनी  प्रखर  सारी

 बातों  का  मुझे  पता  होता  तो  में  यह  सवाल

 हो  नही  करता  ।  समान  कुछ  है भर  >जवाब

 कुछ  दे  t

 अब झाप  मेरे  दूसरे  सवाल  का  जवाब

 देदीजिए।  मेरा  दूसस  सवाल  यह  है  कि

 में  कोन  कोन  से  कैमिकल्स  है.  जोकि  प्राय

 इंडो  जिसको  प्रोड्यूस  करते  है  लेकिन  डिमांड

 शौर  प्रोडक्शन  के  गैप  को  मीट  करने  के  लिये

 श्राप  इम्पोर्ट  स  स्लीभेठ  करते  हैं  भौर

 कौम  कौन  से  स्पेसिफिक  मैक्स  भागने  लिए

 है,  जोकि  गाइडलाइन  में  दिये  हुए  हैं  ?
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 SHRI  gf  0.  SETHI:  The  hon.  Mem-
 ber  has  put  a  very  valid  question.  In
 the  year  074  the  import  of  chemicals
 which  includes  fertilisers  was  to  the
 tune  of  Re.  72]  crores  and  out  of  this
 more  than  Re  425  crores  were  spent
 on  the  imports  of  manufactured  fer-
 tlisers,  The  hon.  Members  might  be
 aware  that  the  price  of  fertiliser  last
 year  all  over  the  world  had  doubled.
 It  was  touching  Rs.  2,000  per  ton.  Now,
 fortunately  the  prices  in  the  world
 market  have  crashed  and,  therefore,
 the  import  content  as  far  as  the  ferti-
 Users  is  concerned  will  be  reduced.

 Another  way  of  reducing  the  import
 of  feftilisers  is  that  we  proceed  to-
 wards  the  goal  of  self-sufficiency  in
 the  field  of  fertilisers  and  in  that  direc-
 tion  we  are  doing  our  utmost  to  in-
 erease  the  production  of  fertilisers.  |
 am  glad  to  inform  the  House  that  this
 year’s  production  target  of  nitrogenous
 fertilisers  was  2.5  million  tonnes  and
 it  is  for  the  first  time  in  the  history
 of  fertiliser  industry  that  we  have
 crossed  the  target  one  month  ahead
 and  we  are  hoping  that  as  far  as  this
 year  is  concerned  the  production  of
 nitrogenous  fertiliser,  even  in  our
 country  would  be  in  the  vicinity  of
 .85  or  .9  million  tonnes.  In  this
 respect  the  Agriculture  Miunistry  has
 put  a  consumption  demand  of  2.6  m.
 tonnes  but  our  conservative  estimate
 fig  that  it  will  be  22  छा.  tonnes.  So
 the  gap  is  closing  and  experience
 shows  that  our  estimate  of  demand
 jhas  been  more  near  to  the  fact  than
 actually  envisaged  by  the  Agriculture
 Ministry.

 As  far  as  other  imports  are  con-
 cerned,  for  example,  drugs,  in  the
 year  ‘1974-75,  there  were  imports  to  the
 tune  of  Rs.  45.6  crores.  Here  we
 were  matching  because  the  export  of
 drugs  was  to  the  tune  of  Rs.  43.12
 etoves,  Actually  the  balance  of  trade
 as  far  as  export  and  import  of  drugs
 is  concerned,  is  hardly  Rs.  2  crores.
 As  fer  as  other  chemicals  are  concern-
 ed,  certainly  we  are  importing  the
 pesticides,

 Bteps  to  tighten  Audit  Machinery

 656,  SHRI  BV.  NAIK:  Will
 the  Minister  of  LAW,  JUSTICE  AND
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 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  legal  and  administrative
 steps  taken  by  the  Government  to
 tighten  the  machinery  of  audit  and
 streamline  the  institution  of  Chartered
 Accountancy  to  make  the  private
 sector  companies  more  accountable
 to  public  at  large  in  view  of  huge
 advances  by  public  sector  financial
 institutions;  and

 (b)  whether  Government  propose
 to  set  up  a  bureau  of  private  sector
 enterprises  on  the  lines  of  the
 bureau  of  public  sector  enterprises?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 Statement
 (a)  By  the  Companies  (Amendment)

 Act,  4974  two  new  sections,  namely,
 Sections  224A  and  6!9B  have  been  in-
 serted  in  the  Companies  Act,  ‘1956.
 These  sections  require  that  fi  com-
 panies  in  which  not  less  than  25  per
 cent  of  the  subscribed  share  capital  is
 held,  whether  singly  or  in  any  combi-
 nation  by  public  financial  institutions
 as  listed  in  the  Act,  the  appointment
 07  re-appointment  of  the  auditor  shall
 be  made  by  a  special  resolution  and
 where  the  shareholding  of  these  insti-
 tutions  is  not  less  than  ‘51  per  cent,  the
 companies  will  be  treated  like  govern.
 ment  companies  and  appointment  of
 auditor  shall  be  made  by  Central
 Government.

 As  regards  the  streamlining  of  the
 Institute  of  |  Chartered  Accountants,
 the  working  of  the  profession  is  con-
 stantly  under  review  and  in  regard  to
 the  audit  of  the  Balance  Sheet  and
 Profit  and  Loss  Accounts,  a  notifica-
 tion  under  section  227(4A)  of  the  Com-
 panies  Act  has  recently  been  issued
 laying  down  the  guidelines  for  detailed
 reporting  by  the  auditors.

 (b)  No,  Sir.
 SHRI  B.  ्य  NAIK:  Sir,  may  I  know

 the  number  of  the  companies  out  of
 the  voluminous  number  of  companies
 in  the  private  sector  which  fall  within
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 the  category  in  which  the  Government
 or  its  gubsidisties  hold  2%  per  cent  of
 the  share  capital  ang  the  number  of
 companies  where  ‘ot  per  cent  of  the
 ahare  capital  is  held  by  the  Govern
 ment  or  its  subsidiaries  and  nationa-
 lised  banks?

 SHRI  BEDABRATA  BARUA:  I  am
 not  gure  if  I  can  give  the  figures  right
 now,  in  a  short  time,  But  the  posi-
 tion  385  that  now  by  this  amendment
 of  the  Companies  Act,  a  very  large
 number  of  companies  have  been  in-
 cluded  because  where  the  public
 financial  institutions  hold  shares  along
 with  Government  or  other  financial  in-
 stitutions  to  the  extent  of  more  than
 5i  per  cent,  they  would  be  treated  as
 government  companies  so  far  88  audits
 are  concerned.  About  holdings  of  the
 financial  institutions  in  the  companies.
 it  is  a  fairly  good  number  now.  In
 regard  to  big  companies  like  TISCO,
 ACC  etc.,  which  are  some  of  the  big-
 gest  companies  in  India,  I  can  say
 offhand  that  shareholding  by  public
 financial  institutions  is  much  more
 than  anything  that  we  can  think  of.
 In  the  Associated  Cement  Companies,
 for  example,  the  government  public
 financial  institutions  hold  39  per  cent
 while  ali  the  houses  that  control  the
 company  may  not  even  have  2  per
 cent  of  the  shares.  The  position  is
 ke  that  in  TISCO  also;  I  think  it  is
 much  more  than  25  per  cent.  So  over
 the  whole  range  of  industries,  so  far
 as  the  big  industries  are  concerned,
 the  public  financial  institutions  have
 come  in  in  a  big  way.  That  is  all  J
 fan  say.

 SHRI  8,  द  NAIK:  The  hon.  Minis-
 ter  bas  said  that  he  could  not  give
 the  figures  because  of  the  short
 notice—be  has  given  a  long  enswer,
 which  of  course,  is  welcome—though
 2  days’  notice  was  given  of  this  ques-
 tion.  In  reply  to  part  (b)  asking
 whether  Government  propose  to  set  up
 a  Bureau  of  private  sector  enterprises
 on  the  lines  of  the  Bureau  of  Public

 a  dank,  negative  ‘No,
 Sir’  answer  har  been  given.  In  view
 of  the  fact  that  he  does  not  have  any
 figures  even  as  to  the  number  of  in-
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 ic  exchequer  as  well  as  to  you, not  necessary  that  Government
 once  again  of  Alling  in  this  gap  re.
 garding  information  by  setting  up  such
 a  Bureau?

 SHRI  BEDABRATA  BARUA:  Let.
 me  make  it  very  clear  that  there  is  no
 gap  in  Information.  This  Department
 has  the  information,  but  since  the  hon.
 member  had  not  originally  asked  this
 question—his  question  was  specigily
 about  audit—I  was  giving  him  the
 position  in  Jaw.  I  do  not  have  im-
 mediately  in  my  hands  the  figures  he
 had  asked  for.

 Regarding  a  Bureau  of  Private  Sec-
 tor  Enterprises,  this  is  a  new  idea  he
 has  suggested  Apparently  the  Bureau
 of  Public  Enterprises  has  got  a  speci-
 fic  function.  It  oversees  the  function-
 ing  of  the  public  sector.  The  private
 sector  8  looked  after  by  Its  own
 Management  and  Government  exercise
 a  number  of  controls,  throfigh  the  ad-
 ministrative  Ministries,  auditors  and
 other  governmental  institutions.  Se
 I  do  not  think  they  can  be  brought  on
 the  same  plane  so  that  a  Bureau  of
 Private  Sector  Enterprises  on  the  lines
 of  the  Bureau  of  Public  Enterprises
 could  be  contemplated.

 DR.  RANEN  SEN:  In  view  of  the
 fact  that  sometimes  irregularities  have
 been  found  out  in  the  audited  accounts
 of  private  companies  which  show  that
 Somehow  or  other  the  industrialists
 have  been  able  to  influence  the  audi-
 tore,  and  in  view  also  of  the  fact,  that
 there  has  been  a  demand  in  this  House
 by  several  members  in  the  past  for
 nationalisation  of  the  whole  audit  ढलका
 tem  which  would  do  away  with  corrup-
 tion,  malpractices  or  other  irregulari.
 ties,  what  is  Government’s  reaction  to
 this  suggestion?

 SHRI  BEDABRATA  BARUA:  Ast
 have  stated  in  my  answer,  in  most  of
 the  big  companies  of  the  private  sec.
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 for,  Government  have  come  in
 through  the  UTI  or  other  institutions
 Sponsored  by  Government  and  are
 holding  shares  in  large  numbers.  In
 some  companies,  public  sector  financial
 institutions  have  shares  of  more  than
 50  per  cent.  There  the  appointment
 of  auditors  is  made  by  Government.
 Where  public  financial  institutions
 hold  25  per  cent  shares,  their  approval
 has  to  be  obtained  for  the  appoint-
 ment  of  auditors.  If  they  want  to
 oppose,  they  can  oppose,  because  then
 a  special  resolution  with  75  per  cent
 voting  strength  is  required.  So  far  as
 government  companies  are  concerned,
 Government  have  got  control.  So  far
 as  other  private  sector  companies  are
 concerned,  the  Company  Law  Board
 issued  an  order  in  November  last  re-
 quiring  auditors  to  go  into  certain
 Specific  matters  regarding  raw  mate-
 rials  management,  their  loans,  their
 deposits,  provident  fund  etc.  They
 have  to  specifically  mention  in  the
 report.  All  those  have  to  be  looked
 into  and  they  have  to  be  personally
 satisfied  that  they  are  in  order.  This
 has  been  done  in  November  and  from
 this  year  onwards  all  those  things  will
 appear  in  the  balance  sheets  and  it
 will  be  available.

 DR.  RANEN  SEN:  {  asked  about
 nationalisation  of  audit.

 SHRI  BEDABRATA  BARODA:  There
 is  no  such  proposal.

 Accumulation  of  Fertilizers

 658.  SHRI  भज  हू.  CHANDRAPPAN:
 ‘Will  the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  Fertilizer  indus-
 try  ig  faced  with  the  problem  of
 accumulation  of  stocks;  and

 (b)  if  *~,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE

 (a)  and  (b),  A  statement  is  laid  on  the
 Table  of  the  House.
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 Statement
 The  stock  with  manufacturers  as  on

 14-1976  ig  estimated  at  2.02  lakhs
 tonnes  of  nitrogen  and  ३.20  lakh  tonnes
 of  phosphate;  this  stock  represents
 more  than  5  weeks  of  production  of
 nitrogen  and  i4  weeks  of  production  of
 phosphete  and  is  on  the  high  side.

 Accumulation  of  fertilizer  stocks  is
 mainly  due  to  the  high  prices  prevail-
 ing  during  ‘1975-76.  Besides,  April  is
 the  slack  season  for  fertilizer  offtake
 and  the  Kharif  offtake  is  expected  to
 gain  momentum  from  May  onwards.

 Government  have  taken  a  series  of
 measures  to  improve  the  offtake  of
 fertilizers.  These  include:—

 (i)  Reduction  In  the  duty  on  im-
 ported  phosphoric  acid  from
 30  per  cent  fo  5  per  cent  with
 effect  from  lst  December,  1975;

 (if)  Reduction  in  the  excise  duty  on
 single  superphosphates  from
 5  per  cent  to  7§  per  cent  with
 effect  from  Ist  December,
 ‘1975;

 (iii)  Reduction  in  the  price  of
 muriate  of  potash  (MOP)  from
 Rs.  085  to  Rs,  900  per  tonne
 with  effect  from  16th:  March,
 ‘1976;

 (iv)  Reduction  in  the  price  of  phos-
 phatic  fertilizers  to  the  extent
 to  Rs.  1250/-  per  tonne  of
 205  with  effect  from  i6th
 March,  ‘1976;

 (v)  Reduction  in  the  price  cf  Urea
 by  Rs.  100/-  per  tonne  with
 effect  from  26th  March,  1976.

 It  is  expected  that  these  measures
 woulg  help  improve  the  off-take  of
 fertilizers  when  the  Kharif  season
 starts.

 SHRI  C.  हू,  CHANDRAPPAN:  In
 the  statement  government  had  stated
 that  there  was  accumulation  of  2.02
 lakh  tonnes  of  nitrogen  and  .0  lakh
 tonnes  of  phosphate.  They  have  also
 stated  that  it  is  due  to  high  prices;  due
 to  high  prices  the  offtake  is  less;  that
 is  what  they  say.  You  will  remember
 that  last  year  wher  there  was  a  crisis
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 in  the  economic  sphere,  it  wag  the
 shortage  of  fertiliser,  that  was  the
 problem:  this  year  when  agricultural
 production  is  good,  there  is  lack  of
 purchase.  The  Government  bad  listed
 five  steps.  What  is  the  guarantee  that
 those  measures  or  concessions  given  by
 the  government  will  really  benefit  the
 poor  farmers  and  small  peasants?  It
 is  @  fact  that  there  are  middlemen  who
 are  selling  those  fertiliser,  to  the  poor
 peasants.  I  should  like  to  know  from
 the  government  whether  they  will
 organise  or  initiate  measures  to  orga-
 nise  a  distribution  system  by  which  the
 small  peasant  will  get  the  benefit  of
 the  concessions  which  are  offered  by
 the  government.  May  I  know  whether
 there  will  be  planning  so  that  the
 situatton  like  this,  one  year  there  is
 shortage  and  another  year  there  is  no
 Offtake  of  fertiliser,  will  be  avoided”

 SHRI  C.  P.  MAJHI:  This  is  a  sug-
 gestion  for  action.  As  a  matter  of  fact
 production  this  year  has  very  much
 improved.  Accumulation  has  taken
 place  on  account  of  high  prices  Gov-
 ernment  have  taken  measures  to  reduce
 accumulation;  offtake  has  not  heen
 there  because  the  agricultural  season
 has  not  started,  with  the  starting  of  the
 agricultural  season  offtake  will  certain.
 ly  start  picking  up.  Regarding  pro
 fiteering  by  middlemen,  we  have  fixed
 the  price  at  the  distribution  Jevel  and
 prices  are  controlled  by  the  government
 et  the  lowest  level  to  see  that  the  far-
 mers  are  not  exploited  by  middlemen.

 SHRI  C.  K.  CHANDRAPPAN:  I
 think  the  hon.  Mintster  has  not  really
 appreciated  the  point  which  I  tried  to
 bring  to  hig  nofice.  The  government
 says  that  it  is  due  to  high  priccs  that
 the  offtake  is  low.  Is  it  nof  a  fact  that
 the  purchasing  capacity  of  the  peasant
 48  Jow  because  of  the  crash  in  prices  of
 agricultural  products,  he  is  not  getting
 remunerative  price  for  his  products?
 Taking  this  into  consideration,  whether
 the  Government  will  take  some  steps
 so  that  we  will  really  be  in  a  position
 to  purchase  the  fertiliser  which  is  one

 MAN  +  S876  ५...  Answdrs  $8

 of  the  essential  inputy  for  the  develop.
 ment  of  agriculture?

 SHRI  क्  C.  SETHI:  |  would  like  to
 draw  the  atiention  of  the  Hon.  Member
 to  this  fact  that  it  ig  not  in  the  case  of
 all  fertilisers  that  consumption  went
 down,  For  example,  in  the  case  of  ni-
 trogenous  fertilisers,  in  the  year  1974-
 75,  the  consumption  was  7.05  lakh
 tonnes  thig  year,  in  1975-76,  inspite  of
 the  fact  that  before  we  had  offered  tbis
 concession  the  consumption  of  the
 nitrogenous  fertiliser  as  compared  to
 last  year,  had  gone  up  to  23.48  lakh
 tonnes.  Therefore,  it  would  not  be
 very  correct  to  presume  that  the  ferti-
 liser  consumption  has  gone  down
 ang  the  prices  are  prohibitive.  Sir,  it
 is  true  that  ag  far  as  the  agricultural
 produce  is  concerned.  the  rice  38
 packed,  But  we  are  not  responsthie
 for  this.  It  is  in  the  overall  interest  of
 the  country,  in  order  to  save  our  econo-
 my  and  to  make  the  agricultural  pro-
 duce  available  to  the  consumers  whose
 number  78  much  more,  that  the  Govern-
 ment  has  adopted  this  policy.  As
 compared  to  what  the  peasant  has  been
 getting  since  the  last  two  or  three  years,
 at  a  particular  price,  it  is  true,  the
 Hon'ble  Member's  contention  48  true,
 that  the  price  of  input  has  not  been
 reduced  equivalent  to  what  he  is  getting
 and  that  is  why  there  was  some  inhibi-
 tion.  But  it  was  the  mhubition  parti-
 cularly  in  the  use  of  phosphatic  fertili-
 sers  because  phosphatic  fertilisers  con-
 sumption  was  low  as  compared  to  last
 year—in  ‘1974-75,  it  was  4.7]  lakh
 tonnes  this  year,  m  ‘1975-76,  instead  of
 the  demand  gong  up,  the  actual  oon-
 sumption  was  4.66  lakh  tonnes.  That
 meang  about  05  lakh  tonne  wag  less.
 That  is  why  we  have  now  adopted
 these  measures  and  ag  I  have  stated  in
 my  main  reply  there  is  a  reduction  of
 Re.  250  per  tonne  in  price  of  Phos-
 phatic  Fertihzer.  We  are  hoping—the
 season  has  started  from  May—that
 consumption  of  phosphatic  and  potas-
 sic  fertilisers  would  definitely  improve.
 Ag  far  as  planning  Is  concerned,  now
 it  is  completely  dovetailed  and  what-
 ever  inputs  or  the  Agriculture  Ministry's
 demand  or  whatever  production  js
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 there,  there  is  a  complete  harmony  bet.
 ween  the  varioug  Ministries,

 SHRI  8,  R.  DAMANI;  It  ig  a  matter
 of  a  great  satisfaction  that  production
 of  fertilisers  has  increased.  There  ig
 to  need  to  import  fertiliser.  May  I
 know  from  the  Hon'ble  Minister  what
 ig  the  total  production  of  fertiliser  this
 year  and  what  will  be  the  production
 for  the  next  three  years?

 MR.  SPEAKER:  No  question  on  the
 production  side.  You  can  ask  the
 question  regarding  accumulation.  Your
 question  is  not  relevant.  That  is  5
 separate  question.

 SHRI  FRIYA  RANJAN  DAS  MUNSI:
 May  I  know  from  the  Hon’ble  Minister
 whether  there  is  any  Co-ordination
 Committee  between  the  Ministry  of
 Agriculture  and  the  Department  of
 Fertiliser  including  the  representatives
 of  various  State  Governments  to  decide
 and  to  assess  the  actual  allocation  to
 the  various  States  and  to  fix  up  the
 quota  ang  understand  the  need  of  the
 agricultural  consumers  88  well  as_  the
 farmers?  If  so  whether  it  was  ap-
 prehended  at  that  stage  that  due  to
 high  price  such  accumulation  will  take
 place?  If  not,  whether  now  It  will  be
 reviewed  further?

 SHRI  P.  C.  SETHI:  As  the  Hon'ble
 Member  has  pointed  out,  there  is  no
 Committee  ag  such.  The  Agriculture
 Ministry  comes  with  a  particular
 figure  of  demand  based  on  the  recom-
 mendations  of  the  various  State  Gov-
 ernments.  Now  while  taking  into  con-
 sideration  the  itrigdtion,  the  availability
 electricity  and  the  various  other  factors,
 the  consumption  is  computed  on  the
 basis  of  the  recommendations  of  these
 State  Governments.  Now,  Sir.  it  is  a
 fact  that  an  imbalance  hag  been  Creat-
 ed  in  the  uee  of  fertilisers.  On  account
 of  very  high  prices  of  phosphatic  and
 potassic  fertilisers,  the  consumption  of
 urea,  ammonia  nitrogenous....

 MR,  SPEAKER:  You  have  already
 explained  that.

 SHRI  हती  0.  SETHI:  Therefore,  the
 need  was  to  reduce’  considerably  the
 phosphatic  ferfiliser  price  because  we
 wanted  a  balanced  use  of  the  fertiliser.
 The  nitrogenous  fertiliser  gives  good
 results.  But  if  a  balanceg  use  between
 the  nitrogenous,  phosphatic  and  potas-
 sic  fertilisers  ig  not  maintained,  then
 ultimately  the  fertility  of  the  soil  is
 spoiled

 बिना  टिकट  यती

 +659.  शनी  कसला  सिर  सब कर':
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  रेलवे  के  अधिकारियों
 ने  हाल  हो  में  एक  पुस्तिका  निकाली  है  जिम्मे
 बिना  टिकट  यात्रियों  का  विश्लेषण  किया
 गया  है  ;

 (ख)  क्‍या  रेल  प्रशासन  का  विचार

 इस  विश्लेषण  के  आधार  पर  इस  मनोवृति
 को  रोकने  के  लिये  एक  योजना  बनाने  का

 है  ,  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य

 बाते  क्‍या  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 si}  कमला  पिन  सब  हर”  श्रीमन्‌
 मंत्री  जी  ने  तो  इकार  कर  दिया  है।  झख वारों
 में  यह  बात  निकल  चुको  है।

 अध्यक्ष  महोदय  :  भ्रखबार  की  बात
 छोड़िये  ।  जब  वे  इंकार  करते  है  तो  उन्‍हें
 सच  मानिए  ।

 श्री  बसलसला  मिश्र  “सब':  मंत्री  जी

 वेड  कर  रहे  है  1

 झटका  महोदय:  नगर  वे  इवेंट  करते

 हैं.तो  कोई  कौर  रास्ता  निकाला  जायगा

 उसका  ।
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 "जात  सहीं  नहीं  है  कि  ये  शो  टि फट लेत  ट्रेवल
 होते  हैं,  उसका  श्रम्ययन  किया  सभा  है  कौर

 यह  देखा  पा  है  कि  हमे  45  परसेंट  तत्व

 होते  हैं  भौर  दूसरे  कुछ  गरीब
 होते  हैं

 जो  कया  टिकट  के  जाते  हैं।  क्‍या  इसके
 सम्बन्ध  मे  दूसरे  मंत्रालयों  से  वार्ता  कौ  गयी

 है  क्योंकि  गरीबी  का  सवाल  झा पक  मंत्रालय
 का  नही  है,  दूसरे  मंत्रालयों  का  है  ?  झगर

 सही  की  कमी  है  तो  क्‍या  प्राय  को  जाएगी
 जिससे  इस  समस्या  का  हल  हो  सके  धौर
 चरणों  में  इसका  प्रचार  करते  के  लिए  कोई
 रास्ता  प्रक्रिया  जा  सके  जिससे  बिना  टिकट
 यात्रा  करमे  वाले  तरुणों  कौ  संख्या  कम  को
 आपके  ?

 को  मुहम्मद  रफी  कुरेशा  :  सर,  जुर्म
 के  मामले  में  अमीरी,  गरीबों  के  सवाल

 बदा  नहीं  होता  है।  जो  जुर्म  करेगा,  उसकी
 सजा  वह  पायेगा  ।  इसका  प्रचार  करत  को
 जरूरत  नहीं  है  क्‍योंकि  हरेक  झा दमों  को

 मालूम  है  कि  ह. !..  विना  टिकट  गाही  में  सफर

 नहीं  कर  सकता  है  |  अगर  कोई  जरूरत
 पड़ेगी  तो  हम  इनको  मदद  ले  सगे  कि  जैसे

 “लोगो  को  समझाया  गये  |

 Proposal  by  State  of  Karnataka  for
 Supply  of  Cheap  Power  for

 Efectrification

 °960.  SHRI  K,  MALLANNA.  Will  the
 Minister  of  RAILWAYS  be  pleased  tn
 wtate;

 {a)  whether  any  proposal  was  sent
 by  the  State  of  Karnataka  to  the
 Railways  to  enter  into  a  long  term
 agreement  with  the  Railways  for  sup-
 ply  of  the  cheap  power  for  electrifica-
 tion  of  railway  lines  in  the  State,  and

 (b)  if  90,  the  reaction  of  the  Central
 Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 TBUTA  SDIGH):  (४)  No,  Sir.
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 (b)  Does  at  sifee,

 SHRI  KX,  MALLANNA:;  it  i9  very
 unfortunate  that  the  State  Government
 hag  not  sent  any  proposal  of  this  kind
 to  improve  the  rallway  lines  in  Karne-
 taka.  May  I  know  whether  the  Central
 Government  has  taken  any  initiative  to

 aacore
 the  railway  fines  in  Karna

 i?

 SHRI  BUTA  SINGH:  There  was  @
 meeting  held  between  the  Southern
 Railway,  the  Mysore  State  Electricity
 Board  and  the  Mysore  Government  in
 which  a  general  discussion  took  place
 to  make  avaslable  power  for  the  propos.
 ed  conversion  to  elettric  traction.  It
 was  8  general  discussion;  no  specific
 proposal  wag  discussed.

 SHRI  x.  MALLANNA,.  May  I  know
 whether  the  Karnataka  Government
 has  taken  any  initiative  for  the  im-
 pravement  of  railway  lines  in  Karna-
 taka,  especially  conversion  of  MG  to
 BG  of  the  nes  from  Bangalore  to
 Mysore,  Hasan  to  Mangalore,  Guntakkal
 to  Bangalore  ang  Hubli  to  Hospet?

 SHRI  BUTA  SINGH  In  the  Suutherg
 Railway,  there  was  a  proposal  to
 electncity  the  §Madras-Arakonam-
 Erode.Jolarpet-Bangalore  sections.
 The  major  section  of  Jolarpet  ta
 Bangalore  falls  in  Karnataka  A  रॉबिन
 ject  report  and  abstract  estimate  for
 electrificafton  of  this  section  ig  teing
 prepared  by  the  Southern  Railways.
 Wher  the  proposal  is  finalised,  we  wild
 take  up  the  same  with  the  State  Gov-
 ernment  concerned.

 SHRIMATI  PARVATH!  KRISHNAN  +
 The  Minister  has  referred  to  तक
 Madras-Bangalore  section,  the  founda-
 tion  of  which  was  laid  four  years  ago.
 I  would  like  ta  know,  why  80  much
 delay  is  taking  place  for  this  project  to
 be  taken  up?  When  electricity  ix
 available  in  Kerala  and  Karnateka  and
 when  the  cost  af  transport  of  coal  and
 Price  of  diesel  are  very  high,  why  is
 there  90  much  delay  in  the  electrifi-
 cation  of  railways  in  that  area?
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 SHRI  BUTA  SINGH:  Had  it  been
 only  the  question  of  availability  of
 electricity,  it  would  have  been  a
 different  matter.  But  the  cost  of  infra-
 structure  in  electrifying  any  particulat
 section  of  the  railways  is  so  high  that
 the  Railways  are  not  simply  able  to
 take  up  the  project.  Regarding  Jalar-
 pattai-Bangalore  Section,  it  is  not  pos-
 sible  at  this  stage  to  indicate  when  it
 will  be  taken  up  for  execution  due  0
 paucity  of  funds.

 MR,  SPEAKER:  The  Question
 Hours  ig  over.  Today.  we  have  cover-
 ed  only  a  limited  number  of  questions,
 ust  8  because  the  questions  were  long
 and  the  answers  were  also  long.  If  the
 Questions  and  answers  are  precise,  we
 will  be  able  to  cover  many  more  ques-
 tons.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Setting  up  of  New  Drug  Plants

 e651.  SHRI  8,  A.  MURUGA-
 NANTHAM:  Will  the  Minister  of
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  IDPL  has  a  pro-
 posal  under  consideration  to  collabo-
 rate  with  the  State  Governments  in
 setting  up  new  drug  plants;

 (b)  if  so,  the  facts  thereof;

 (c)  which  are  the  new  projects
 proposed  to  be  taken  up  during  the
 year  i976-77  by  IDPL;  and

 (d)  which  are  the  plants  proposed
 to  be  taken  up  for  expansion  during
 the  same  year?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETH):  (a)  and  {b).  Yes,  Sir

 The  State  Governments  of  Tamil
 Nady,  Karnataka,  Madhya  Fradesh,
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 UP,  West  Bengal,  Punjab,  Himachal
 Pradesh,  Orissa,  Goa  Daman  &  Diu,
 Assam,  Meghalaya  and  Rajasthan  have
 approached  IDPL/Government  for  set-
 ting  up  drug  plants  in  their  respective
 States  under  Joint  collaboration.

 (c)  Two  new  units,  one  for  the  produ-
 ction  of  Nicotinamide  in  Bihar  and
 another  for  the  production  of  various
 kinds  of  formulations  in  Haryana  are
 proposed  to  be  taken  up.

 (a)  The  expansion  of  Antibiotics
 Plant,  Rishikesh  which  is  under  consi-
 deration  of  Government  will  be  taken
 up  during  the  year,  if  approved  by  the
 Government.  In  addition,  IDPL  are
 already  implementing  the  expansion  of
 SDP  at  Hyderabad  involving  an  ex-
 Penditure  of  Rs,  2.79  crores.

 Import  of  Chemicals  for  Insecticides
 and  Pesticides

 *653.  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  CHEMICALS

 aD
 FERTILIZERS  be  pleased  to

 state:

 (a)  the  main  chemicals  for  insecti-
 cides  and  pesticides  which  are  im-
 ported;

 (b)  the  names  of  countries  from
 whom  these  are  being  imported;  and

 (c)  the  procedure  for  their  distri-
 bution  to  various  States?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P,  C.
 SETHI):  (a)  and  (b).  The  main  pesti-
 cidal  chemicals  (technical  grade  pesti-
 cides)  which  are  presently  imported
 and  the  countries  from  which  they  are
 imported,  are  as  follows:—
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 Name  of  the  item  Country  from  which  igaported |

 t  Carbaryi  नि  .  नि  ‘  +  ~  USA

 2  Endosulfan  .  .  *  West  Germany,  U.S.  A.

 3  Endtin.  .  -  «©  द  ।  USA

 4  Toxephene  ee  «6  USA

 sD.DT  .  «  ०५  ०»  «  U.S.  Ss.  R.,  Poland  and  U.  S.  A.
 6  Carbafuran  .  .  .  «  USA.

 7  Dalepon  +*»  ७  USA

 3  Paraquat  es  ow  ७  Pr)  *  UK

 9  Phorate.  .  ©  8  8  -  -+»  UU  Ss.  8.

 10  Formothion  .  .  .  .  .  .  Switzerland

 xz  Monocrotophos  .  .  नि  न  .  Switzerland

 32  Hinosan  नि  >  न  नि  .  *  West  Germany

 (c)  The  position  in  regard  to  alloca-
 tion  of  the  imported  pesticides  to  the
 various  iformuletors  is  indicated
 below:  ‘

 (i)  D.D.T.:  Imports  are  effected
 through  the  State  Trading  Cor-
 poration  of  India  and  the
 quantities  imported  are  made
 over  to  Hindustan  Insecticides
 Limiteg  for  formulation  and
 distribution  ०  N-M.E.P.

 (ii)  Carbaryl,  Endosulfan  and
 Toxaphene:  These  being  pro-
 prietary  items,  50  per  cent  of
 fhe  quantities  imparted  are
 allowed  to  be  kept  by  the
 companies  who  are  licensed/or
 are  subsidiaries  etc.,  of  the
 Proprietary  concerns  abroad
 and  the  balance  is  made  over
 to  the  formulators,  nominated
 by  the  State  Government.

 (ill)  Endrin:  Imports  are  effected
 through  §.T.C,  and  allocations
 are  made  eithé#  to  the  state
 Governments  or  to  the  agencies
 nominated  by  them.

 Gv)  Other  items;  Other  pesticidal
 chemicals  are  imported,  formu.
 lateg  and  distributed  ss  per
 current  Import  Trade  Folicy
 for  actual  users.

 Construction  of  a  Bridge  on  Hooghly-
 Bhagirathi .

 * 655.  SHRI  TUNA  ORAON:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  any  survey  has  been
 carried  out  for  the  construction  of  a
 bridge  on  the  right  bank  of  river
 Hooghly-Bhagirathi;  and

 (b)  if  so,  the  salient  features  of
 the  survey  and  the  total  amount
 spent  upto  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  Sir,

 (b)  The  survey  report  bag  recom-
 mended  a  site  near  Kalyani  for  cons-
 truction  of  a  new  bridge.  No  amount
 has  so  far  been  spent  for  the  construc-
 tion  work.
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 Grant  of  Extension  in  Service  to  Non-
 Technical  Employees  of  Danapar

 Division  (Eastern  Railway)

 657.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleosed  to  state:

 (a)  whether  a  number  of  non-
 technical  employees  on  Danapur
 Division,  Eastern  Railway  secured
 extensions  beyond  the  age  of  58
 years;  and

 (b)  if  go,  what  action  Government
 propose  to  take  to  safeguard  the
 interests  of  employees  who  have
 Deen  adversely  affected  by  these

 extensions?  ;

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESH]):  (a)  Yes,
 Sir.

 (b)  As  the  Railways  are  a  very  largc
 organisation  and  extensions  in  service
 are  given  sparingly  in  specially  deserv-
 ing  cases,  the  impac{  of  extensions  on
 the  promotiona]  prospects  of  staff  is
 negligible.

 Compensation  paid  to  Consigners  and
 Consignees

 *66i,  SHRI  8.  P.  DAS:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  about  rupees  6  9  mil-
 lion  are  spent  =  annually  towards
 compensation  to  the  consigners/
 consignees,  which  is  almost  equal
 to  the  amount  earmarked  for  general
 development  of  the  Railways  for  the
 current  year;  and

 {b)  the  amount  spent  on  this  score
 during  the  years  ‘1974-75  and  ‘1975-767

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 ‘BUTA  SINGH):  (a)  and  (b).  The
 हम  amount  of  compensation  paid
 for  loss  of  and  demage  to  booked
 Consigomenta  was  Rs.  4.65  crores  in

 1974-75  and  about  Rs.  38.25  crores  in
 1975-78.  The  expenditure  incurred
 by  the  Railways  on  their  Annual
 Plans  for  genera]  development  in
 these  years  was  Re,  346.68  crores  and
 Rs.  378.4  crores  respectively.

 Authentic  version  of  the  Constitation
 in  Regional  Languages

 *662.  SHRI  RAM  PRAKASH:
 SHRI  SHANKAR  DAYAL

 SINGH:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  the  names  of  regional  langu-
 ages  in  which  authentic  version  of  the
 Constitution  of  India  has  been
 brought  out  so  far;  and

 (9)  whether  amendments  made
 upto  975  are  incorporated  in  these
 versions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AN  DCOMPANY  AFFAIRS  (DR.
 ्  A.  SEYID  MUHAMMAD):  a)
 and  (b).  The  authentic  version  of  the
 Constitution  of  India  has  not  been
 publisheq  in  any  regional  language.
 Parliamentary  legislation  will  have  to
 be  enacteg  to  provide  for  authorised
 translations  of  the  Constitution  in
 Hindi  and  the  regional  languages,  be-
 fore  such  authorised  translations  can
 be  hrought  out.

 Translations  of  the  Constitution  in
 the  regional  languages  are,  meanwhile
 in  the  process  of  preparation/publ:ca-
 tion.  The  Malayalam  translation  of
 the  Constitution  was  published  in
 October,  974  and  it  include,  all
 amendments  to  the  Constitution  made
 upto  February,  1973,  ie.,  including
 the  30th  Amendment.  The  Kannada
 translation  of  the  Constitution  has
 been  brought  out  in  April,  976  and
 it  Includes  all  amendments  to  the
 Constitution  made  upto  August,  2975,
 ie.,  including  the  39th  Amendment.
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 Approvals  issued  to  Indian  Drug
 Units

 *665.  SHRI  SOMCHAND  SOLANRI:
 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state  how  many  Indian  drug  manu-
 facturing  units  have  been  issued  ap-
 provals  for  drug  formulations  in  ac-
 cordance  with  the  recommendation  af
 the  Hathi  Committee,  since  submis-
 sion  of  its  Report  indicating  particu-
 lars  of  their  names,  items  and  capaci-
 ties?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  PC.
 SETHI):  The  report  of  the  Committee
 on  Drug  &  Pharmaceutical  Industry
 ‘was  received  by  the  Govt  .on  6-4-1975.
 While  a  final  decision  has  yet  to  be
 taken  on  the  ‘Report’  as  a  whole,  the
 Govt.  have,  however,  accepted  that  the
 Indian  Sector  of  Industry  shoulg  be
 given  a  preferential  treatment  and
 licences  for  manufacture  of  formula-
 tion  granted  provided  their  ratio  of
 bulk  drug  to  formulation  fall  within
 the  ratio  of  110  Further  that  such
 Indian  companies  will  have  their
 manufacturing  activity  on  indigenous
 ang  importeq  bulk  drug  in  the  ratio
 of  21.  This  later  condition  will  ena-
 ble  the  Govt,  to  discriminate  between
 Indian  parties  only  without  giving  any
 special  benefit  to  the  foreign  com-
 panies.

 Proposals  received  from  Indian  Drug
 Manufacturing  Companies  from  1-4-75,
 to  30-4-76  for  the  manufacture  of
 Drug  formulations  number  36.  The
 Govt.  have  already  approved  grant  of
 Letter  of  Intent  and  Industrial  Licence
 in  8  cases

 A  statement  showing  names  aud
 other  details  of  approvals  accorded  for
 drug  formulations  is  laig  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  UT-20772/76.}
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 Kiectronic  System  on  Northern  Hail-
 way

 666,  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Nothern  Railway
 is  planning  to  revolutionise  its  ser-
 vices  by  introduction  of  electronic
 mechanisms;  and

 (b)  if  so,  the  sulient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFT  QURESHI):
 (a)  and  (b).  Slectronic  devices,  hke
 Automatic  Warning  System,  Axle
 Counters  and  Microwave/V.HF  com-
 munication  arg  being  provided  pro-
 gressively  to  improve  safety  and  effi-
 ciency  in  tratn  operation,

 Setting  up  of  Drug  Companies

 *667  SHRI  N  K  SANGHI:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:
 state

 (a)  how  many  offers  have  been  re-
 ceived  from  the  multinationals  and
 foreign  drug  companies,  for  setting  up
 drug  units  in  India,

 (L)  whether  Government  have  ap-
 proved  any  one  of  them  and  =  if  89,
 the  nature  of  drugs  they  will  be
 permitted  to  produce;  and

 (c)  what  steps  have  been  taken  to
 ensure  that  these  companies  restrict
 their  imports  for  the  manufacture  of
 drugs  to  a  Jower  Jevel  than  the  ex-
 ports  of  drugs  so  that  their  opera-
 tion  in  the  country  becomes  econo-
 mically  beneficial  to  the  nation?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ह.  C.
 SETHI):  (a)  etd  (b).  Only  one  pre-
 posal  from  a  muitinational/foreign
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 unit  vis.  M/s.  Nattermann  (India)
 Private  Ltd.,  Bombay  to  set  up  a  new
 undertaking  in  the  State  of  Karnataka
 under  the  above  name  to  manufacture
 Senna  Extract  ang  other  drugs  ex-
 tracta  of  Indian  origin  for  00  per  cent
 export  has  been  received,  during  the
 periog  from  4-3-75  todate.  The  pro-
 posal  has  been  rejected  and  a  repre-
 sentation  from  the  party  against  the
 rejection  is  being  examined.

 (०)  The  operation  of  multinational
 and  foreign  companies  having  8
 foreign  equity  of  more  than  40  per
 cent  are  covered  under  section  29  of
 Foreign  Exchange  Regulation  Act,
 1973.  Suitable  guidelines  are  being
 worked  out  to  deal  with  FERA  cases
 of  such  companies.

 Korba  Fertilizer  Project

 3204  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  the  total  cost  of  the  Korba
 Fertilizer  Project  and  what  was  the
 time-schedule  for  its  completion,

 (b)  how  much  money  has  been  spent
 on  the  project  so  far  and  how  much
 is  proposed  to  be  spent  during  the
 year  1976-77;

 (९)  when  is  the  project  hkely  to  be
 completed;  and

 (6)  i¢  the  project  has  been  delayed
 what  are  the  reasons  therefor?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P_  C.
 SETHI):  (a)  The  original  estimated
 cost  of  the  Project  was  Rs.  228.25
 crores;  revised  cost  estimates  have,
 however,  not  yet  been  made.  The
 Project  was  originally  scheduled  to
 go  into  commercial  production  by
 December,  1977,

 (b)  The  estimated  expenditure  tl
 the  end  of  1975-76  is  Rs.  2  crores,
 During  1976-77,  an  expenditure  of
 Rs.  5  crores  is  estimated.

 (c)  and  (d),  ‘The  implementation  of
 the  Project  has  had  to  be  stowed  down
 because  of  the  resources  constraint  and
 a  revised  schedule  for  Project  comple-
 tion  has  not  yet  been  fixed.

 सोवियत  संघ  के  कान  शास्त्री  को  यात्रा

 3205.  Sto  लक्ष्मी  नारायण  पाडेय:
 क्या  विधि,  न्याय  झोर  कम्पनी  कार्य  मो
 यह  बताने  की  छुपा  करेंगे  कि

 (क)  क्‍या  सोवियत  संघ  के  कानून  मंत्री
 ने  हाल  ही  में  भारत  की  माता  की  थी  ;  बीर

 (कर)  यदि  हा,  तो  उनकी  यात्रा  का
 क्या  परिणाम  निकला  ?

 विधि,  न्याय  और  कम्पनी  कार्य  ससन्‍्त्रालय
 में  राज्य  मन्त्री  (डा०  वो०  ए०  सईद  मुहम्मद  t

 (क)  एक  शिष्टमण्डल  ने  जिसमें  सोवियत
 संघ  के  न्याय  मंत्री  श्री  वी०  झाई०  तेरे  बिलोड़
 मास्को  के  झुडानोव  छत  के  जनवादी  न्यायालय
 को  अध्यक्षा  श्रीमती  जी०  पेरा मोनो वा  और
 इन्टरनेशनल  जुरिडिकल  कालेजियम  के

 परामर्शदाता
 श्री  एवगेनी  कुली शेव  थे,

 25  मार्च  1976 8%  3  अप्रैल  976  तव
 भारत  का  दौरा  किया  ।

 (@)  यह  शिष्टमंडल  1974-76
 के  भारत-सोवियत  सास्कृतिक  भिक्षादान  -प्रदान
 कार्यक्रम  के  अनुसरण  में  विधिक  संगठनों
 के  कार्यकरण  के  अनुभव  के  नादान-प्रदान  के

 लिए  भारत  कराया  था।  इस  शिष्ट  मण्डल
 ने  मंत्रियों,  न्यायाधीशों,  न्यायाशास्त्रियों,
 वकीलों  कौर  भारत  के  विधि-निफायों  के
 साथ  विद्या-विमर्श  किया  था  t
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 Fall-Redged  Division  Ctntag  =  for
 Tinsakia

 $206.  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  authori-
 ties  had  assured  to  convert  Tinsukia
 trom  a  Traffic  Division  to  a  full-
 fiedged  Division  years  back;  and

 (b)  the  action  proposed  in  that
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes;  while  divi-
 sionalising  the  Northeast  Frontier  Rail-
 way  on  1-5-1989  a  Transportetion
 Division  was  decided  to  be  set  up  at
 Tinsukhia  in  view  of  the  comparative-
 ly  smaller  workload.  It  was,  how-
 ever,  intendeg  that  this  would  be
 upgraded  into  a  full-fledged  Division
 when  the  workload  thereon  increases
 and  justifies  such  a  step.

 (9)  The  workload  pbtaining  on  this
 Division  continues  to  be  small  and
 as  such  upgradation  of  this  Division
 into  a  full-fledged  Division  is  not
 warranted  at  present.

 Performance  of  Covhin  Refinery

 ‘3007.  Shri  C.  JANARDHANAN’:
 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  what  is  the  present  perform.
 ance  of  the  Cochin  Refinery;

 (b)  whether  Government  have  any
 proposal  under  consideration  for
 further  expansion  of  this  Refinery;
 and

 (e)  if  90,  the  broad  features  there-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 The  crude  throughout  of  Cochin  है...

 fineries  Ltd,  for  three  years
 ig  as  follows:

 ton  eat

 Million
 tounes

 3973  .  .  .  .  7  797
 3974...»  +»+  2०35
 75.  ,.  «  lle  244

 (b)  No,  Sir.

 (c)  Doeg  not  arise,

 Enquiry  into  the  affairs  of  Bata
 Company

 $208,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 State:

 (a)  whether  the  Monopolies  and
 Restrictive  Trade  Practices  Commis-
 sion  has  enquired  into  the  affaing  of
 ‘Bata’  Company;  and

 (b)  if  po,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Yes,  Sir.  On
 an  application  made  to  it  under  sec-
 tion  l0(a)  (iii)  read  with  section  37
 of  the  M.R.T.P.  Act,  1969,  the  MRTP
 Commission  instituted  en  inquiry  into
 certain  Restrictive  Trade  Practices
 alleged  to  be  indulgeq  in  by  M/s.
 Bata  India  Limited.

 (b)  Ag  a  result  of  the  inquiry,  the
 Commission  foung  that  the  company
 Was  indulging  in  the  Restrictive  Trade
 Practices  of  full  line  forcing,  re-sale
 price  maintenance  and  in  the  matter  of
 the  company’s  dealings  with  footwear
 manufecturers  who  produce  footwear
 for  re-sale  by  the  company  under  its
 own  brand  name.  In  its  order  dated
 the  Sth  May,  19,  the  Commission
 irecteg  the  modification  of  the  rele~
 vent  clause  in  the  agreement  entered
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 into  by  the  company  with  its  whole-
 salers  etc.  go  as  to  make  it  clear,
 inter-alia,  that  a  whole  saler  was  free
 to  order  such  variety  of  footwear  as
 he  considers  appropriate  and  that  he
 ‘would  not  be  compelled  to  buy  any
 particular  composition  of  footwear
 products  offered  by  the  Batas.  The
 price  List  issueq  by  the  company
 would  also  indicate  jn  future  that  the
 dealers  are  free  to  charge  prices  lower
 than  the  maximum  prices  shown  in
 the  price  list.  On  the  footwear  itself,
 the  words  “price  not  to  exceed  Rs....”
 wilt  be  embossed,

 In  regard  to  the  company’s  agree-
 ments/arrangements  with  footwear
 manufacturers,  the  Commission  direct-
 ed  that  the  trade  practices  embodied
 jn  70  out  of  the  i8  clauses  shall  be
 discontinued  forthwith  while  in  respect
 of  the  remaining  8  clauses  they  were
 to  be  modified  on  the  lines  indicated
 by  the  Commission  jin  jts  order.

 Principals  and  Teaching  Staff?  in
 RajlWay-tun  Educaiion  Institutes

 3209.  SHRI  AMBESH:  Will  the
 Minister  ०:  RAILWAYS  be  pleased  to
 state:

 (a)  names  of  the  places  where
 Higu  Schools,  Primary  schools,  Inter
 colleges,  Degree  colleges  are  being
 run  by  the  Railways  in  the  country,
 zone-wise;

 (b)  number  of  the  Head  Masters,
 Principals,  Primary  Teachers,  T.G.Ta,
 P.G.Ts,  Drawing  teachers  and
 other  categories  of  teachers  working
 in  the  above  institutions,  category-
 wise;

 tc}  number  of  the  Schedule  Castes,
 Scheduled  Tribes  in  the  above  cate-
 gories,  category  wise;  and

 fd)  whether  the  quota  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes  is
 not  eomplete,  if  so,  the  action  taken
 by  the  Railways  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 BUTA  SINGH):  (a)  No  Degrees  col-
 lege  ig  being  cun  by  the  Railways.
 However,  Railways  run  three  Junior/
 Inter  colleges  one  each  at  Tundla,
 Mughalsarai  and  Secunderabad.  Names
 of  the  places  where  High/Higher
 Secondary  and  Primary  schools  are
 being  run  by  the  Railways  zone-wise
 ig  indicated  in  the  Statements—I  &  II
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-40773/
 76).

 (9)  to  (9).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Production  and  consumption  of
 Fertilizerg  by  Public  and  Private

 Sectorg

 3210.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  targets  fixed  for  production  of
 fertilisers  by  different  public  sector
 and  private  sector  manufacturing
 units  during  the  years  973—75  and
 the  extent  of  actual  production  made;
 and

 (b)  the  target  fixed  for  production
 during  the  year  197577  by  the
 above  units?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ?  C.
 SETHI);  (a)  A  statement  js  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-20774/76).

 (b)  The  target  for  ‘1975-76  and
 actual  production  achieved  during  the
 yeer  is  indicateg  in  the  statement
 referred  to  in  reply  to  part  (७)  of
 the  question  As  regards  the  year
 1976-77,  the  plantwige  production
 targets  are  yet  to  be  finalised.  The
 total  production  for  the  year  is,  how~-
 ever,  currently  estimated  at  85  lakh
 tonnes  of  nitrogen  and  45  lakh  tonnes
 of  P90
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 “पश्चिम  रेल  में  मोटर  गेज  लाइनों  का  शायमेज
 लाइनों  में  बदला  जाना

 3222.  मी  हुकुम  चंद  कछवाय :  क्या

 रेल  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  पश्चिम  रेलवे
 में  सभी  मीटरगेज  लाइनों  को ब्राडगेज  लाइनों
 सं  बदलने  की  कोई  योजना  बनाई  है  कौर
 यदि  हां  तो  इस  समय  मीटर  गेज  लाइनों
 को  लम्बाई  कितनी  है  शौर  उनको  बदलने
 में  कितना  समय  लगेगा ;  और

 (@)  क्‍या  यातायात  भें  भारी  वृद्ध
 को  देखते  हुए  इस  कार्य  को  तेजी  से  करने  की
 कोई  योजना  है  कौर  यदि  हुं,  तो  यह  कार्य
 कब  तक  पूरा  हो  जायेगा?

 फेल  भनत्रालय  में  उप्मस्री  भी  बूढा
 सिह)  :  (क)  शरीर  (@  )  :  पश्चिम  रेलवे  पर
 मोटर  आमान  वाली  लाइनों  की  कुल  लम्बाई
 लगभग  6i:2  किलोमीटर  है  n  इन  सभी
 मीटर  लाइनों  को  बड़ी  लाइन  में  बदलन  की
 कोई  योजना  नही  बनाई  गयी  है  क्योंकि  इन  पर
 भारी  पगी  का  निवेश  करना  पड़ेगा  ।  जिन
 लाइनों  पर  यातायात  अपनी  चरम  सीमा
 पर  पहुंच  चुका  हैं  उनका  श्रीमान  परिवर्तन
 उत्तरोत्तर  किया  जा  रहा  है इस  समय
 पश्चिम  रेलवे  पर  552  कि०  मी०  लम्बे
 वीरमगाम  झोश्वा/पोस्वन्दर  मीटर  लाइन
 खण्ड  को  बड़ी  लाइन  भें  बदलने  का  काम
 लगती  पर  है।  सम्पूर्ण.  परियोजना।  का
 काम  पूरा  करने  की  लक्ष्य  तिथि  निश्चित

 नही  है  शौर  यह  प्रतिवर्ष  धन  की  उपलब्धता
 धर  निर्भर  करेंगी  ।

 गांधीधाम-भुज  कौर  दिल्‍ली  अहमदाबाद
 मीटर  लाइन  खंड  के  बडी  लाइम  में  बदला+
 के  लिए  सर्वेक्षण  किये  गये  हैं  शौर  हत  योजना भों
 घर  विचार  किया  जा  रहा  है।  इन  रामान
 अरि वर्त तन  गोतनियों  के  गारे  में  कोई  निर्णय
 खत  की  फ्बॉप्त  उपलब्ध  ता  पर  निर्भर  करेगा  t
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 Conversion  of  Geoty-Bengalore  and
 Gooty-Kallar

 =  tate
 broad  gauge

 $2i2.  SHRI  P.  ANTONY  REDDI:
 Will  the  Minister  ०  RAILWAYS  be
 Pleased  to  state:  ड़

 (a)  when  will  the  conversion  of
 metre  gauge  to  broad  gauge  lines

 from
 Gooty  to  Bangalore  be  complet-

 (b)  whether  any  express  train  from
 Bombay  to  Bangalore  is  proposed  to
 be  run  on  that  line;  and  ५

 (c)  whether  the  work  of  laying  the
 broag  gauge  line  from  Gooty  to
 Kallur  has  begun?  a

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  project  is
 expected  to  be  completed  by  980
 subject  to  timely  availability  of  ade-
 quate  funds.

 (b)  Introduction  of  any  express
 train  between  Bombay-Bangalore  can
 be  considered  only  after  the  conver-
 sion  of  Guntakal-Bangalore  MG  line
 into  BG  has  been  completed.

 (c)  The  work  is  expected  to  be
 started  shortly,

 Fertilizer  Plant  at  Paradip

 3213.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  ig  the  prospect  of  Paradip
 Fertilizer,  during  6th  Plan  period;
 and

 (b)  has  any  progress  been  made  in
 that  direction  other  than  the  fact
 that  it  wag  accepted  in  principle?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P,  ८.
 SETHI):  (a)  and  (b).  The  resource
 contraint  due  to  which  the  imple-
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 mentation  of  this  project  has  had  to
 be  beld  back  still  continues,  The  like-
 Jy  availability  of  gas  in  the  Bay  of
 Bengal  area  has,  in  the  meantime,
 also  necessitated  a  review  of  the  feed-
 stock  to  be  adopted  for  this  project
 in  lieu  of  fuel  oil,  as  envisaged  origi-
 nelly.  A  clear  picture  in  regard  to
 resource  position  and  availability  of
 Sas  and  the  potentiel  for  its  economic
 exploitation  as  fertilizer  feedstock  is
 expected  to  be  available  in  a  year  or
 two.  Further  action  would  thereafter
 be  processed  in  regard  to  thig  and
 other  projects  to  be  taken  up  as  a
 part  of  the  programme  for  the  deve-
 lopment  of  fertilizer  capacity  during
 the  Sixth  Plan  period,

 Non-gasetted  Staff  not  alloweg  entry
 iy  certain  offices  of  Southern  Railway

 32i4.  SHRI  G.  BHUVARAHAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  offices  of  the  Con-
 troller  of  Stores  and  the  Dy,  Chief
 Accounts  Officer/Workshops  and
 Stores/Parumbur  on  the  Southern
 Railway  have  remained  closeg  on  3rd
 and  4th  May,  974  and  whether  no
 one,  including  the  highest  officers
 were  able  to  gain  entry  into  the
 offices  on  those  days;

 (b)  whether  the  gazetteq  officers
 alone  were  permitted  to  sign  their
 attendance  in  the  Genera)  Manager's
 Office  and  were  paid  salary  for  those
 days;

 (०)  whether  this  facility  was  not
 extended  to  other  non-gazetted  staff
 and  all  of  them  were  treated  as
 absent  ang  denied  their  wages  for
 those  days;  and

 (d)  whether  Government  propose
 to  consider  their  absence  ag  duty  and
 tefund  retrenched  wages  to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  on  account
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 Of  intense  picketing  ng  one  could
 gain  entry  into  the  two  offices,

 (b)  The  gazetted  officers  reported
 for  duty  at  other  places  and  attended
 to  the  work  assigned  to  them.

 (e)  and  (१),  In  common  with  other
 staff  of  the  Southern  Reilway  who
 Gid  not  attend  office  or  report  for
 duty  on  3rd  and  4th  May,  1974,  the
 staff  of  the  two  offices  in  question were  treated  as  on  strike  on  these
 two  days.  However,  the  request  to
 treat  the  period  as  ‘Leave  Due’  is
 under  consideration.

 Setting  up  of  an  Electro-Thermal
 Phosphoric  Unit

 3216.  SHRI  B.  S  BHAURA:  Will
 the  Minister  of  CHEMICALS  AND FERTILIZERS  be  pleased  to  state:

 (a)  whether  Government  have  a
 Proposal  under  consideration  to  set
 up  था  electro-thermal  phosphoric
 unit  in  the  country  with  the  techno-
 economic  collaboration  of  the  United
 State;  of  America;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  Po¢c.
 SETHI):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Progress  in  Electrification  of  Tracks

 3287  SHRI  M  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  progress  in  electrifi-
 cation  of  tracks  is  not  to  the  desired
 extent;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Yes.
 Due  to  financial  constraints,  limited
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 aoe  ne
 are  being  made  available  for

 electrification  projects,  which  is  affect~
 ing  the  progress  of  electrification  of

 उर्वरकों  के  वितरण  के  लिये  डीलरों  की  नियुक्ति

 3218.  |  सूलचग्द  डागा  :  क्या  *सायन
 कौर  उर्वरक  मंत्री  यह  बताने  की  #पा  करेंगे
 कि

 (क)  क्‍या  भारतीय  उर्वः रक्त  निगम
 उर्वरक  के  वितरण  के  लिये  छोटे-छोटे  डीलर

 नियुक्त  करती  है,  यदि  हा,  तो  कसि  आधार
 पर  और  किन  किन  शर्तों  पर  ,

 (@)  i973-74  में  नियुक्त  किये
 गये  डीलरों  की  राज्य वा  संख्या  क्‍या  है,

 (ग)  उनमें  से  ऐसे  डॉलरों  के  नाम
 क्या  है  जिनके  विर्द  भ्रष्टाचार  के  आरोप
 में  कोई  कार्य  वाही  की  गई  हैं  ,  शरीर

 (4)  उसका  क्या  परिणाम  निकल,  ?

 रसायन  और  उर्वरक  भन्ती  (भी  वी०
 सी०  सेठी)  :  (क)  भारतीय  बे्रक  निगम
 द्वारा  सीधे  तौर  उद्यम  सम्बन्ध  विकार
 योजना  के  अधीन  दोनों  तरह  के  लघु  डॉलरों
 की  नियुक्ति  को  जाती  है|  इस  प्रचार  को

 नियुक्ति  तथा  उनके  गृणागण,  शर्तों  को  दिखाने

 वाला  एक  विवरण  पत्र  संलग्न  है  1

 (ख)  से  (घ).  सूचना  एकत्र  की  जा

 रही  है  और  सभा  पटल  पर  प्रस्तुत  की  जायेगी  |

 विवरण

 चु  डॉलरों  की  नियुक्ति  के  लिये  गुभापुण/
 कार्यवाही

 भारतीय  तरक  निगम  दुबारा  विभिन्न

 इलाकों  से  प्रतुमानित  भ्रावश्यकता  के  अनुसार
 गैर-प्रभारी  डॉलरों  को  नियुक्ति  करने  के

 लियें  विज्ञापनों  को  स्थानीय  समाचार  पतों

 में  दिया  हुह  है  ।.उन  विज्ञापनों  &  प्रत्युत्तर
 में  मिले  आवेदन  पत्तों  पर  आवेदक  की  वित्तीय
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 क्षमता,  कृषि  सायण वी  उत्पादों  और  उसके
 शत  व्यवहार  में  तीन  वर्ष  की  वरीयता  की

 स्वू नतम  अवधि  का  उसका  कार्य  श्नुभन
 कौर  उसका  गत  व्यावहार  के  सम्बन्ध  में
 अपने-अपने  क्षेत्रीय  कार्यालय  में  कार्रवाई
 को  जाती  है  जिसमें  विशेष  रूप  से  दिया
 जाता  है  उससे  उर्वरक  नियन्त्रण  आदेश  के
 उपबन्धों  भभोर  वस्तु  अधिनियम  का  क्या
 उल्लंधन  विया  था।  जिन्हें  ऊपर  से  उपयुक्त
 पाया  जाता  है  ।  भारतीय  बे्रक  निगम

 दुबारा  स्थापित  की  गई  समुचित  प  से
 गठित  प्रबल  समिति  दुबारा  उनका  इन्टरव्यू
 लिया  जाता  है।  प्रवर  समिति  दावा  जो

 उम्मीदवार  उचित  दिखलाई  पड़त  हैं  तब
 उन  उम्मीदवारों  के  पूर्व कृत ों  को  भाग तोम
 उबर  निगम  के  प्रतिनिधि  दावा  प्रमाणित
 किया  जाता  है  बौर  यदि  उन्हे  सन्तोषजनक
 पाया  जाता  है  तब  उनको  कारपोरेशन  दुबारा
 डीलरशिप  दी  जाता  है।  उदगम  सम्बन्धी
 विकास  योजना  के  प्रधान  नियुक्त  किये
 जाने  वाले  डॉलरों  के  मामलों  में,  भारतीय
 उर्वरक  निगम  राष्ट्रीय  बौर  स्थानीय  समाचार
 पत्रों  में  विज्ञापन  दिये  जाते  हैं।  इस  श्रेणी
 के  अन्तत  डोलरशिप  के  लिये  विचार  किये
 जाने  उम्मीदवार  को  निम्नलिखित  शर्तों  पुरी
 करनी  चाहिये  ।

 उम्मीदवार  को  ग्रामीण  पृष्ठभूमि  के
 साथ  शझच्छा  हो  कृषि  विज्ञान  में  स्नातक

 होना  चाहिये।  उसे  30  वर्ष  को  उस
 से  कम  होना  चाहिये  ।

 उसे  बेरोजगार  होना  चाहिये  ।  जिस
 क्षेत्र  के  लिये  उसने  आवेदन  पत्न  दिया  है
 उस  क्षेत्र  से  उसका  सम्बन्ध  होना  चाहिये।

 विभाग  सैनिकों  में  से  डोलर रों  की

 नियुक्ति  तथा  सशस्त्र  सेना,पुन्वॉच  महा-
 निदेशक  नई  दिल्ली  दुबारा  की  गई  विशिष्ट
 सिफारिश  पर  की  जाती  है  t

 कोई  सहकारी  समिति  अचवा  इस
 मकार  का  संस्थान  वित्तीय  प्रबन्धों  दुबारा
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 खसमधित  उ्दरकां  की  सिलाई  का  आदेश

 प्रस्तुत  कर  भारतीय  मनीषा  डोलर  भो  हो
 सकता  है  |

 Fixation  of  prices  of  drugs  distributed
 by  कल,

 8219.  SHRI  KS.  CHAVDA:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  when  and  how  the  pooled
 prices  of  drugs  distributed  by  IDPL
 were  fixed;

 (b)  what  is  the  profit  made  by
 LD.P.L.  on  the  distribution  activity
 of  importeg  bulk  drugs  during  last
 three  years  and  whether  Government
 propose  to  do  cost  examination  of  all
 the  prices  of  bulk  drugs  of  IDPL;

 (c)  are  the  pooled  prices  fixed  for
 drugs  distributeg  by  IDPL  higher
 than  indigenous  prices;  and

 (d)  if  so,  reasons  thereof?

 CHEMICALS
 AND  FERTILIZERS  (SHRI  P,  Cc.
 SETHI):  (a),  (c)  and  (d).  The
 pooled  prices  of  importeq  drugs  dis-
 tributed  through  IDPL  were  first  fixeg
 in  ३3970  on  the  basis  of  weighted  ave-
 Fage  prices  taking  into  account  the
 import  of  those  bulk  drugs  and  the
 indigenous  production  of  LD.P.L.  The
 pooled  prices  were  re-fixed  in  Sept-
 ember,  4974  following  upward  revision
 of  indigenous  prices.  A  statement
 showing  the  indigenoug  prices  and
 pooled  prices  of  drugs  which  were
 under  pooling  arrangement  in  490
 and  subsequently,  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-0775/78].  Only  in  respect  of
 two  drugs,  namely,  Phenoberbitone
 and  Sulphaguanidine,  the  pooled  price
 was  higher  than  the  indigenous  price
 on  account  of  higher  landed  cost  of
 imports  of  these  two  drugs  and  the
 quantity  which  was  imported.

 (b)  IDPL  do  not  maintain  separate
 trading  accounts  for  importeq  bull
 Grugs/drug  intermediates  being  distri-
 buted  by  them.  Moreover,  the  profit-
 ability  hag  also  to  be  viewed  in  the
 context  of  the  system  of  povled  prices
 adopted  for  sale  of  imported  and  indi-
 genous  material  by  them  so  that  the
 loss  on  the  latter  may  be  compensated
 by  the  profits  on  the  former.  The
 distribution  of  bulk  drug  is  done  by
 the  Marketing  Division  of  IDPL  which
 ig  treated  as  a  separate  trading  unit
 for  this  purpose.  The  profitability  of
 Marketing  Division  in  trading  of
 these  drugs  during  the  initial  years
 resulteg  in  losses.  However,  during
 the  last  three  years,  the  Marketing
 Division  has  made  the  following  pro-
 fits:

 ‘3973-74  «  नि  »  Rs.  93  Lekhs

 ‘1974-75 «  .  Rs.  265  Lakhs

 I975-76.  .  Rs.  55  Lakhs
 (provisional,

 Memorandum  from  drug  manufac-
 turers’  Association

 3220.  SHRI  MANUBBAI  N.  PATEL:
 Will  the  Minister  of  CHEMICALS
 AND  PERTILIZERS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  memorandum  from
 various  drug  manufacturers’  Associa-
 tions  in  regarg  to  the  implementation
 of  the  Hathi  Committee  recommenda-
 tions;  and

 (b)  if  so,  the  salient  features  there-
 of  and  Government’s  reaction  to  the
 suggestions  contained  in  National
 sectors  memoranda?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHR:  PC.
 SETHI):  (a)  and  (b.  Yes,  Sir,
 Various  drug  manufacturers’  Associa-
 tions  have  submitted  memoranda  on
 the  recommendations  made  by  the
 Hathi  Committee  for  Government's
 consideration.  One  sector  of  the  drug
 industry  ia  of  the  view  that  pricing
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 policy  should  he  dynamic  to  promote
 the  growth  of  the  industry,  licensing
 ang  other  constraints  should  be  re-
 moved  ty  enable  fuller  utilisation  of
 the  capacity  of  units,  fuller
 use  of  technological  skill  and  other
 capabilities  available  in  the  country,
 the  abolition  of  brand  names  for  drugs
 will  aggrevate  the  problem  of  spurious
 and  sub-standarg  drugs  and  all  sec-
 tors  should  contribute  to  the  growth
 of  the  economy  and  national  develop-
 ment  in  their  own  way  and  that  there
 should  be  no  conflict  between  the
 sectors.

 The  Indian  sector  are  of  the  view
 thet  while  accepting  the  recommenda-
 tion  that  the  public  sector  should  be
 given  a  prominent  role  in  the  deve-
 lopment  of  drug  industry,  the  Indian
 drug  manufacturing  unit,  shoulq  be
 allowed  to  manufacture  formulations
 without  manufacturing  connected  bulk
 drugs,  reduction  of  foreign  vquity  to
 40  per  cent  forthwith  and  26  per  cent
 Progregsively  ang  general  acceptance
 of  various  recommendations  made  by
 the  Hathi  Committee  in  regard  to  the
 encouragement  to  be  given  to  Indian
 Sector  ang  thereby  reduce  the  capa-
 hility  of  foreagn  firms  by  curtailing
 their  production  to  the  approved
 capacity.

 Government  have  already  accepted
 the  recommendation  that  छ  leadership
 role  shoulg  be  given  to  the  public
 sector  and  that  the  Indian  sector
 shoulg  be  encouraged  in  the  manu-
 facture  of  qrug  and  pharmaceuticals
 in  the  country  The  various  other
 suggestions  have  teen  noted

 Wome,  gang  in  Delhi-Howrah  Delux
 and  Rajdhani  Chair-car

 322)  SHRI  S  N  SINGH  DEO-
 ‘Will  the  Minster  of  RAILWAYS  he
 pleased  state:

 (a)  whether  during  the  last  three
 years  a  number  of  complaints  have
 been  received  that  a  gang  of  women
 ig  operating  in  Delhi-Howrah  Delux
 and  Rajdhani  Chair-car  for  stealing
 ornaments  of  women  passengers
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 (b)  if  so,  the  nature  of  such  com-
 plaints  and  the  names  of  the  pereons
 found  to  be  involved  in  this  women
 gang  80  far;  and
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 (ce)  the  action  taken  upto  date  for
 the  safe  journey  of  the  passengers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BTA  SINGH):  (a)  ang  {b).  No
 specific  complaint  of  theft  of  passen-
 gers’  belongings  by  a  gang  of  women
 operating  in  Delux/Rajdhani  Express
 has  been  received.  However,  during
 August  1975,  4  ladies  namely  (i)  Smt,

 ita  Dass  w/o.  Bimal  Das,  (ii)  Smt.
 Muni  Bala  Dass  w/o  Satish  Chander,
 (ii)  Smt.  Puspa  Biswas  w/o,  Prohulla
 Biswas  and  (iv)  Smt.  Manu  Ra:  w/o
 Manoher  Rai  were  arrested  by  the
 Railway  Police  at  New  Delhi  Station
 in  suspiciou,  circumstances  During
 their  interiogation,  the  arrested  ladies
 confessed  to  have  comnutted  two  cases,
 one  involving  theft  of  ornaments
 worth  Rs  15,000/-  of  4  lady  who  was
 boarding  Rajdhan:  Expresy  on  ‘16-8-75,
 and  the  other  of  a  wallet  contaimngz
 ornaments  (diamonds)  from  another
 lady  passenger  who  was  passing
 through  the  exit-gate  at  New  Delh)
 Station  on  29-7-75

 The  entire  stolen  property  of  both
 these  casés  has  heen  recovered  and
 the  case,  have  been  challaned  ह  the
 Police.

 (c)  Delty-Howrnzh  A  C  Delux
 tram  is  being  escorted  by  Govern-
 ment  Railway  Police  Armed  guard  as
 well  ag  Government  Railway  Police
 plain  clothes  staff

 2.  On  arrival  of  Rajdhan:  Chau  Car
 and  Delux  train  at  platforms  of  halting
 stations,  Government  Raliway  Police
 staff  patrol  the  platforms  ang  keep
 constant  vigil  to  detect  the  criminals
 and  other  undesirable  elements  on  the
 platforms  and  in  the  trains.
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 3,  Sources  are  also  deployed  to  col-
 lect  intelligence  about  such  elements
 end  suitable  preventive  measures  are
 taken  by  the  Government  Railway
 Police.

 Oil  drilling  in  Galsi  and  Bakuitala

 3222.  SHRI  H.  N.  MUKERJEE:
 DR.  RANEN  SEN:

 Wilt  the  Minister  of  PETROLEUM
 be  pleaseq  to  state:

 (a)  when  exactly  Government  pro-
 pose  to  start  drilling  operation  at
 Galsi;

 (by  whether  Oil  and  Natural  Gas
 Commission  has  found  oil  and  gas  in
 Bakultala  area  of  24  Parganag  in  West
 Bengal:  and

 (e)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSWARI):  (a)
 Drilling  operations  at  Galsi  are  ex-
 pecteg  to  be  started  by  about  Sep-
 temper,  976

 (b)  and  (०).  No  Sir,  not  so  far.

 Representation  to  connect  Karwar
 Port  by  Railways

 3223.  SHRI  ए  R.  SHENOY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 {a)  whether  a  representation  has
 been  received  to  connect  the  Karwar
 Port  in  Karnataka  to  the  Indian  Rail-
 way  system;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  A  preliminary  Engineering  and
 Traffic  Survey  was  carrieg  out  recent.
 ly  for  a  rail  link  from  Hubli  to
 Karwar.  The  examination  of  the  sur-
 vey  reports  hag  revealed  that  tihs

 line  having  length  of  181.29  kms.  will
 cost  Rs.  34.8  crores  and  yield  a  return
 of  0.9  per  cent  by  D.C.F.  method.
 In  view  of  the  very  low  traffic  pros-
 pects  the  project  has  been  shelveg  at
 present

 Persong  arresteg  for  stealing  railway
 property  in  Seaidah  Division

 3224.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  the  number  of  persong  arrested
 during  1974-75  in  Sealdah  Division,
 for  stealing  Railway  property;

 (b)  how  many  of  thom
 arrested  in  972—74  also;  and

 {e)  the  steps  taken  and  resulis
 achieved  40  save  the  Railway  pro-
 perty  from  the  miscreants  in  this
 Division?

 were

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  429  &  525  per-
 song  were  arrested  in  the  Sealdah
 Division  for  stealing  railway  property
 during  2974  and  3975  respectively.

 (b)  7  persons  who  were  arrested  in
 1974-1975  were  also  arrested  during
 the  periog  972—74.

 (c)  The  following  steps  have  been
 taken  to  save  railway  property  from
 the  miscreants  yn  the  Sealdah  Divi-
 sion:

 l.  Most  of  the  goods  trains  carry-
 ing  valuable  commodities  like
 iron,  cement,  foodgrains,
 sugar  ate.  moving  in  block
 loads  are  escorteg  by  armed
 RPF  particularly  during  night.

 2  Vulnerable  sectors  ang  black
 spots  are  being  patrolleg  by
 armed  RPF  statf  as  far  as
 possible.

 3.  CIB/RPF  staff  are  making
 surprise  raids  and  searches  at
 criminal  gens  aNd  receivers’
 godowns  and  shops.
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 4  Supervision  by  RPF  officers
 tightened  up.

 &  RP¥/Crime  staff  detaileg  in
 Mutty  to  effect  red-handed
 arrest  of  Rly.  criminals.

 6.  Close  liaison  ig  maintained
 with  CID  Police  &  Local  GRP
 for  rounding  up  criminals  ang
 for  detention  of  known  crimi-
 nals  under  MISA.  Till  date
 23  criminals/receivers  of
 stolen  Rly.  property  have
 been  detained  under  MISA
 on  the  initiative  of  RPF.

 As  a  result  of  the  steps  taken,  some
 improvement  in  the  incidence  of
 crime  in  this  Division  is  noticeable.

 Shortfall  in  Class  वा,  गा  ang  IV
 Employecs

 3225.  SHRI  8.  M.  SIDDAYYA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Starred
 ‘Question  No.  266  on  27th  January,
 3976  regarding  measures  taxen  to
 recoup  shortfall  of  SC/ST  in  Class  |
 to  IV  and  state:

 (a)  whether  the  shortfall]  in  Class
 Il,  Class  II  and  Class  IV  categories,
 both  in  direct  recruitment  ang  pro-
 motion  has  been  made  good  by  2ist
 March,  1976;  and

 (b)  if  50,  the  factg  thereabout?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  and  (b).  Vacan-

 cles  in  Class  II  are  normally  filled  by
 promotion  of  suitable  Class  II  em-
 ployees  Reservation  for  Scheduled
 éastes  and  Scheduled  Tribes  in  such
 promotions  has  been  introduced  with
 effect  from  20-17-1974,  There  is,  how-
 ever,  no  carry.forward  of  reservations
 from  year  to  year  in  the  event  of  an
 adequate  number  of  SC/ST  candidates
 not  beity  available  in  any  particular
 year,

 As  a  vesult  of  launching  of  special
 drive  to  make  good  the  shortfall  in
 Class  Ill  and  Class  IV  the  following
 recruitment/promotions  have  been
 made  at  the  end  of  March,  1976:

 No.  appointed

 sc  ST

 Class  II
 Recruitment  categories  3632  1314
 Promotion  ०४१९  gories  3533  2827

 Class  IV

 Recruitment  cate  gouics  2703  5836
 Promotion  categories  7724  72477

 Fertiliser  Piants  at  Paradip  and  at
 Mathura

 3226.  SHRI  ARJUN  SETHI:  Wil)  the
 Minister  of  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  reply  given  to
 the  Starred  Question  No,  320  on  30th
 March,  3976  regarding  asmstance  by
 World  Bank  to  Public  Sector  Fertili-
 zerg  Projects  and  state

 (a)  whether  steps  are  being  taken
 to  change  the  origina]  plan  for
 Paradip  and  Mathura  Fertilizer  Pro-
 jects  keeping  in  view,  the  internal
 resource  constraints,  scarce  foreign
 components  required  for  the  plants
 and  favourable  prospect  of  Oilfield  in
 the  Bay  of  Bengal;

 (b)  if  80,  the  facts  thereof;  and

 (c)  the  specific  steps  taken  in  this
 regard?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  Mathura  and
 Paradip  projects  have  not  yet  been
 taken  up  for  implementation  due  to

 छत  3  review  of  the  feedstock  to  be
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 adopted  for  these  projects,  which  were
 originally  planted  with  fuel  oil  as
 feedstock,  A  clear  picture  in  regard
 to  the  nature  and  extent  of  the  gas/
 light  refactions,  lke  naphtha  likely  to
 be  available,  as  a  result  of  these  dis-
 coveries  and  the  possibility  of  their  use
 28  a  fertilizer  feedstock  ig  expected  to
 emerge  in  a  year  or  two.  Further
 action  woulg  thereafter  be  processed
 in  respect  of  these  and  other  projects,
 which  would  be  taken  up  ag  a  part  of
 the  Sixth  Plan  programme  for  develop-
 ment  of  fertilizer  capacity.

 Review  of  Industrial  Licences

 3227,  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  CHEMICALS  AND  FERTI.
 LIZERS  be  pleased  to  state:

 (a)  whether  Government  have
 been  urged  to  review  industrial
 licences  granted  to  foreign  drug  com-
 panies;  and

 (b)  if  go,  the  decision  taken  there-
 en?

 THE  MINISTER  OF  CHEMICALS
 AND  PERTILIZERS  (SHRI  P.  C.
 SETHI).  (a)  and  (b).  The  Committee
 on  Drugs  and  Pharmaceutical  Industry
 whose  report  was  laid  on  the  Table  of
 the  House  on  3-5-I975  has  made  cer-
 tain  recommendations  concerning  the
 role  of  the  public  sector,  the  steps  to
 be  taken  to  encourage  the  Indian  sec-
 tor  while  granting  industria]  licences.
 the  manner  in  Which  excess  production
 of  the  foreign  companies  may  be  regu-
 Jarised,  etc.  The  relevant  data  with
 regard  to  excess  production  in  respect
 Of  production  and  in  respect  of  foreign
 majority  companies  is  being  collected
 and  compiled  for  taking  appropriate
 action  thereupon,

 Tralg  accidents  daring  March  and
 April,  286

 3228,  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to

 (a)  how  many  train  accidenitg  took
 place  in  the  months  of  March  and
 April,  1976;

 (b)  how  many  people  were  killed
 ag  @  result  thereof;

 (०)  the  total  damage  to  railway
 Property  assessed;

 (d)  whether  Government  have  set
 up  an  enquiry  committee  to  look  into
 the  matter;  and

 (e)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  From  ‘1-3-1976  to
 20-4-1976  (upto  which  date  informa-
 tion  is  available),  9  train  accidents
 took  place  in  the  categories  of  colli-
 sions,  derailments,  trains  running  into
 roag  traffic  at  level  crossings  and  fires
 in  traing  on  the  Indian  Government
 Raflways.

 (b)  6  persons  were  killed.

 (c)  The  cost  of  damage  to  railway
 property,  such  as  rolling  stock  and
 permanent  way,  ete..  has  been  estimat-
 उठे  at  approximately  Rs.  25,05.i00.

 (d)  and  (e).  An  enquiry  is  held  into
 each  accident  by  railway  officers  os
 Additional  Commissioners  of  Railway
 Safety  who  function  independently
 under  the  Ministry  of  Tourism  and
 Civil  Aviation.  According  to  the  tind-
 ings  of  the  inquiries,  the  causes  of
 these  accidents  are  as  under:—

 (i)  Failure  of  railway  staff—48

 (ii)  Failure  of  persons  other—I4
 than  railway  staff

 (iti)  Failure  of  equipment--25

 (iv)  Accident  —5

 (v)  Cause  not  yet  fAnalised—32

 Total  29
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 Study  made  by  N.B.C.  for  ecdnémy
 in  wee  of  Diesel

 $229.  SHRI  P.  GANGA  REDDY:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  National  Productivity
 Council  hag  made  a  study  to  achieve
 economy  in  the  consumption  of
 diese]  oil;  and

 (b)  if  so,  the  broad  outlines  of  the
 study.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  REHMAN  ANSARI):  No
 such  study  was  made  recently  by  the
 National  Productivity  Council  How-
 ever,  in  1966.  a  study  was  conducted
 by  the  Council  in  one  of  the  State
 Road  Transport  Corporations.

 (9)  The  study  estimated  the  poten-
 tialities  of  reducing  the  diesel  oi]  con-
 sumption  from  27  litres/l00  kilo
 metres  run  to  22  litres/i00  kilo
 metres  run  on  the  following  basis:

 (i)  Analysis  of  the  fleet  with
 respect  to  various  deficiencies  ver-
 sug  diesel  consumption;

 (ii)  Evaluation  of  norms  of  Die-
 sel  Consumption  after  actual  ex-
 perimentation;

 (iii)  Rescheduling  of  Bus  Routes;
 and

 (iv)  Gearing  up  organ)sational
 procedures  for  more  effective  con-
 trol.

 Disposal  of  condemned  old  locomotives

 3290.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  RAILWAYS  he
 Pleased  to  state:

 (a)  whether  Government  have
 decided  to  do  away  with  condemned
 old  locomotives  in  the  country,  and

 {b)  3f  80,  the  mode  of  disposal  pro-
 posed  for  them?

 ह ८...  Aneuigra  &4

 THE  DEPUTY  Mblistik  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.  As  per  the
 extant  instructions  condemned  ioco-
 motives  are  disposed  of.

 (b)  The  disposal  is  made  through
 auction/tender  sale.

 Manufacture  of  Sodium  Dichromate  by
 Tatas

 328l  SHRI  DHAMANKAR:  Will
 the  Minister  of  CHEMICAL  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  manufacture  of
 Sodium  Dichromate  fe  exclusively  re-
 served  for  the  Small  Scale  Sector;

 (9)  whether  the  Tatas  are  proposing
 to  set  up  a  large  sized  Sodium  Dichro-
 mate  Plant  in  Orissa  in  collaboration
 with  a  State  Government  Undertaking;
 and

 (c)  if  so,  whether  permission  hag
 been  granted  to  the  Tatas  for  the  pur-
 pose?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  Yes,  Sir.

 (b)  ang  (ce).  The  information  is
 being  collected  ang  will  be  laid  on  the
 Table  of  the  House.

 British  Assistance  in  Interpretation  of
 Oil  Exploration  pata

 3232.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  the  British  Govern-
 ment  has  offered  to  depute  some  offt-
 cials  to  provide  technical  assistance  to
 India  in  the  interpretation  of  Offshore
 oll  exploration  data;  and

 (b)  if  so,  the  decision  of
 Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI

 Indian
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 ZIAUR  REHAMAN  ANSARI):
 (a)  and  (b).  During  the  visit  of
 Lord  Balogh,  the  then  Minis-
 ter  of  State  for  Energy,  U.K.
 to  India  in  January  1975,  matters
 of  mutual  interest  concerning  the  oil
 situation  were  discussed.  He  offered
 to  provide  facilities  for  training  Inman
 personnel  in  the  U.K.  as  also  to  depute
 their  experts  to  India  for  short  periods
 for  rendering  technieal  assistance  to
 Tadia  in  oil  exploration  and  produc-
 tion.  Discussions  have  since  been  helg
 nical  assistance  offere  by  the  U.K.
 Department  of  Energy  to  identify  the
 areas  of  mutual  co-operation.  Tech-
 nical  assistance  offered  by  the  UX.
 Government  woulg  be  utiliseg  to  the
 extent  necessary  at  the  appropriate
 time.

 Motor  Industry's  plea  for  providing
 Petrol  quota  at  reduced  price

 3233.  डा  R  8.  PANDEY:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  motor  car  industry  has
 urged  Government  to  arrange  mini-
 mum  monthly  quota  of  i00  litres  of
 petrol  per  vehicle  at  a  reduced  rate;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  No
 such  request  from  the  motor  car  in-
 dustry  has  been  received  in  the  Min-
 istry  of  Petroleum.  A  somewhat  si-
 milar  request  was,  however,  received
 last  year  from  a  Taximen's  Associa-
 tion  but  the  system  of  dual  pricing
 for  petrol  has  not  been  acceptable.

 {by  Does  not  arise.

 Complaints  against  Station  Master  and
 Parcel  Cleck  of  Gondia

 8234,  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 8g  to  state:
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 (a)  whether  D,  8,  and  D.  ron  8.  from
 Nagpur  went  to  Gondia  Railway  Sta-
 tion  to  enquire  into  the  complaints
 made  against  the  Station  Master  and
 Parcel  Clerk;

 (b)  whether  they  have
 any  report;  and

 (c)  the  steps  being  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  Nu.  How-
 ever,  Divisional  Commercial  Superin-
 tendent,  Nagpur  held  a  meeting  on
 9th  December,  975  with  the  vegetable
 merchants  of  Gondia  to  look  into  their
 grievances  which  broadly  related  to:

 (i)  Late  delivery  of  parccis

 i)  Detention  of  parcels  due  to
 non-louding  by  vertain  trains  and
 refusal  by  parcel  staff  to  accept
 booking.

 (iii)  Request  for  transfer  of  exist-
 ing  station  staff  who  are  there  for
 long.

 submitted

 The  following  decisions  were  taken:

 (i)  At  the  request  of  the  mer-
 chants  delivery  of  perishables  at
 platforms  had  been  stoppei  and
 transferreq  to  parcal  offica  Some
 delay  was  unavoidable  in  the  pro-
 cess  of  transfering  the  parce's  from
 platforms  to  the  parcel  office,  which
 is  at  a  distance,  before  delivery
 could  be  granted.  The  questicn  of
 reverting  to  the  old  system  of  giv-
 ing  platform  delivery  if  maiority
 of  the  merchants  desire  delivery  on
 the  platform  itself  is  under  the  con-
 sideration  of  the  Railway  Adminis-
 tration.
 (ii)  As  loading  of  parcels  ig  ne-

 eessarily  to  be  done  within  the
 scheduleg  stoppage  and  availability
 of  room  in  a  particular  train.  all  the
 parcels  could  not  be  loaded  in  a
 particular  train.

 Booking  of  parcels  at  Gondia  is
 done  from  8-00  hours  to  12-00  hours
 and  from  3400  hours  to  7.30  hours.
 As  the  hours  of  working  are  strict-
 ly  observed,  the  request  from  the
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 merchants  to  accept  booking  beyond
 the  closing  hourg  coulg  not  be  ac-
 ceded  to.

 (iii)  The  system  of  periodical
 transfer  js  at  present  kept  under
 abeyanvs,  Nevertheless  a  new  Sta-
 tion  Master  has  since  been  posted  at
 Gondia  and  arrangements  have
 been  made  to  keep  a  close  watch  on
 the  working  of  the  Parce]  Office  at
 Gondia.

 Traffic  on  Jhanjharpur-Vachaped.
 Nagar  Railway  lines

 3235.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 the  Unstarreq  Question  No  2i0  on
 Sth  March,  976  regarding  opening  of
 Shanjharpur-Andhrathari  section  for
 traffic  and  state:

 (a)  whether  Jhanjharpur-Vachaspati
 Nagar  portion  of  the  Shanjharpur-
 Loukahabazar  railway  line  has  since
 been  opened  to  traffic;

 ६०)  if  so,  facts  thereabout;

 (९)  what  is  the  latest  position  with
 Tegard  to  the  Vachaspati  Nagar-
 Loukahabazar  section  of  the  line  being
 completed  and  opened  to  traffic;  and

 (a)  what  is  the  latest  position  with
 regard  to  the  already  ‘approved  pro-
 ject’  of  the  Sakri-Hasanpur  line,  the
 reply  of  the  State  Government  and
 time-schedule  for  starting  and  compilet-
 ing  the  construction  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  {e).  The  work
 on  section  from  Jhenjharpur  to
 ‘Vachaspati  Nagar  which  is  about  half
 ‘the  length  between  Jbanjharpur  and
 Laukaha  bazar  is  practically  complete
 and  May  he  opened  to  traMic  provided
 the  State  Government  of  Bihar  pay
 the  compensation  to  the  owners  of  land
 whose  land  has  been  acquired  fer  the
 project.
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 The  work  on  the  Vachaspati  Nagar.
 Laukahabazar  section  ig  algo  held  up
 ag  the  State  Government  of  Bihar
 have  not  taken  any  decision  on  the
 question  of  bearing  the  cost  of  land
 acquired  for  the  purpose.  Incident-
 ally  the  project  has  made  considerable
 progress  and  can  be  opened  to  traffic
 within  a  short  period.

 (d)  Final  reply  from  the  Govern-
 ment  of  Bihar  for  bearing  the  cost  of
 lang  and  earthwork  for  Hasanpur-
 Sakri  project  is  still  awaited.  Esti-
 mate  can  be  sanctioneg  and  schedule
 of  construction  can  be  drawn  up  after
 financia]  arrangements  are  accepted
 by  the  State  Government,

 Arrest  of  some  officials  of  Assam  Of!
 Company,  Dighoi

 3236  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  the  Genera)  Manager,
 the  Chief  Marketing  Manager  and
 some  other  senior  officials  of  the
 Assam  Oil  Company,  Digboi,  Assam
 were  arrested  under  D.ILR.  and  put  in
 jail  in  the  month  of  August.  1975,

 (b)  if  80,  the  reasons  for  such  arrest;
 and

 (c)  whether  the  charges  levelled
 against  them  have  been  investigated
 and  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  to
 (९).  Three  senior  officials  of  Assam
 Oil  Company  viz.  General  Manager,
 Chief  Marketing  Manager  ang  Techni-
 cal  Manager  were  arrested  on  Sist  July,
 975  under  Defeswe  of  Indig  Rules
 for  certain  irregularities  In  the  dis-
 poral  of  cement  stock  and  were  m-
 manded  in  Dibrugarh  Jail,  but  were
 subsequently  released  on  2ng  August,
 1978.



 c)  Written  Answers  VAIBAKHA  uw  3808  (SAKA)  Written  Answers  7o

 Price  of  Imported  Pesticide

 8237,  SHRI  BISWANARAYAN
 SHASTRI:

 SHRI  KRISHNA  CHANDRA
 PANDEY:

 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state;

 (a)  whether  it  has  been  brought
 to  the  notice  of  the  Government  that  a
 subsidiary  of  a  foreign  company  is
 selling  imported  pesticides,  after  for-
 mulation  at  exorbitant  price  and
 earning  more  than  200  per  cent  profit
 thereby;  and

 (b)  steps  Government  have  taken  or
 propose  to  take  to  bring  down  its
 price  to  benefit  the  farming  commu-
 nity,  particularly  smail  and  marginal
 farmers  in  the  country?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ह:  C.
 SETHI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Poor  off-take  of  Nitrogen  Fertiliser

 ०3238.  SHRI  VEKARIA:
 SHRI  KRISHNA  CHANDRA

 PANDEY:

 Will  the  Minister  of  CHEMICALS

 pried
 FERTILIZERS  be  pleaseg  to

 (a)  whether  more  than  i.5  lakh
 tonnes  of  Nitrogen  Fertilizers  are  in
 stock  with  the  fertilizer  manufac.
 turers  due  to  poor  off-take  during  the
 last  three  months;  and

 (b)  if  ४०,  whether  Government  are
 lifting  restrictions  on  free  inter-State
 movement  of  fertilizers?

 AND  FERTILIZERS  (SHRI  P.  C.
 @ETHI);  (a)  Yes,  Sir.  The  stock  of

 @  on  ist  April,  976  was
 #bout  2.03  lskh  tonnes  of  Nitrogen.

 (b)  No  Sir,  the  present  arrange-
 ments  are  useful  in  working  out  a  co-
 ordinated  plan  for  movement  by  rail
 of  fertilizers  in  the  diffcrent  parts  of
 the  country.

 Smuggling  in  sale  and  purchase  of  raw
 material  by  foreign  drug  firms

 3239.  SHRI  SOMCHAND  SOLAN-
 KI:  Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  complaints  of  smuggling  activi-
 ties  indulged  in  by  foreign  drug  manu-
 facturing  companies  in  our  country
 involving  unauthorised  purchases  and
 sales  of  raw  materials;

 (b)  if  so,  particulars  of  such  activi-
 ties  which  came  to  light  during  the  last
 three  years  and  the  companies  in-
 volved;  and

 (ec)  what  action  Government  propose
 to  take  against  these  firms  and  to
 check  repetition  of  such  unlawful
 activities?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHERI  P.  C.
 SETHI):  (a)  to  (९).  No  instance  of
 foreign  held  pharmaceutical  firm  in-
 duiging  in  smuggling  of  basic  raw
 material  for  which  they  were  given
 Ueences  and  have  been  selling  these
 as  their  own  manufactureg  material
 has  come  to  the  notice  of  Govern-
 ment.  Therefore,  the  question  of
 taking  any  action  does  not  arise.

 Production  of  drugs  hy  M/s.  Abbos,
 Phsers,  Hoechy  and  Glaxo

 3240,  SHRI  SOMCHAND  SOLAN.
 KI:  Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleaseg  to
 state;

 (a)  the  particulars  of  actua)  bulk
 drug  and  formulation  production  and
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 their  percentage  of  total  turnover  of
 drugs  for  the  respective  companies  of
 Mis,  Abbot,  Mia.  Pfizers,  Mis,  Hoachat
 and  M/s.  Glaxo,  for  the  last  three
 years;

 (b)  anticipated  turnover  of  bulk
 drugs  and  formulations  on  implementa-
 tion  of  all  the  projects  for  which  these
 companies  hold  approvals;

 (०)  total  outflow  of  foreign  exchange
 for  the  last  three  years  in  respect  of
 each  of  these  companies  on  account  of
 tmport  of  raw  materials,  repatriation of  dividends  etc.;  and

 (a)  what  measures  Government  pro-
 pose  to  introduce  ta  cut  down  the
 foreign  exchange  remittances  by
 foreign  drug  manufacturing  compa-
 nies?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (d).  Information  is
 being  collecteq  and  will  be  laid  on
 the  Table  of  the  House,

 Manafacture  of  Analgin  Formuiations

 8241,  SHRI  SOMCHAND  SOLAN.
 KI:  Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  pba  pieasej  to
 state:

 (a)  whether  technology  for  manu-
 facture  of  Analgin  formulations  55
 available  indigenously,

 {b)  if  so,  what  are  the  capacities
 allowed  to  foreign  drug  manufacturing
 units  vls-a-vis  Indian/public  sector
 units:  and

 (९)  whether  raw  materials  in  excess
 of  approved  capacities  were  being
 allowed  to  foreign  firms,  if  so,  the
 particulars  thereof?

 78

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZENS  (SHRI  P.  a
 SETHI);  (a)  Yes,  Sir,

 (b)  In  the  organised  sector,  in  near-
 ly  all  cases  the  capacities  for  manu-
 facture  of  formulation  lke  tablets,
 injections  ete.  based  on  Analgin,  either
 singly  or  in  conibdnation  with  other
 bulk  drugs,  are  indicated  within  over«
 all  approved  capacities  of  the  relevant
 category  of  formulations.  Similarly
 No  data  about  approved  capacities
 either  covered  by  Registration  Certi-
 ficates  or  in  the  smal]  scale  sector
 can  be  given.

 (c)  From  the  data  of  releases  of
 Analgin  made  to  various  firms  during
 the  years  ‘1972.73,  ‘1973-74,  and  1974=
 75,  it  ig  observed  that  only  §  com~
 pames  in  organised  sector  with  more
 than  40  per  cent  foreign  equity  re-
 ceiveg  supplies  of  Anaig¢n.  Parti-
 culars  of  these  supplics  are  given  in
 attacheg  Statement  I  In  the  case  of
 M/s  Hoechst  Pharmaceutical,  Ltd.,
 the  requrements  for  Analgin  comes
 to  3265  tonnes  pa.  However  on  the
 basis  of  the  best  of  past  two  year's
 releases,  their  entitlement  is  3
 tonnes.

 TH]  1972-73  allocations  of  Anaigin
 were  made  on  the  basis  of  the  State
 Drugs  Controllers  recommendations,
 From  1973-74  the  canelised  bulk
 drugs,  including  Analgin,  are  released
 pest  of  two  years’  releases  or  the
 quantity  recommended  by  the  State
 Drugs  Controller  whichever  ig  less.

 M/s.  है,  Merck  have  no  approved
 capacity  for  any  Analgin  formula
 tion.  They  have  been  found  to  be
 manufacturing  a  formulation  Doloe
 neurobion  a  combination  of  Anaigin
 ang  Vitamins  Bi,  B6  ang  Bi2  without
 an  Industriel  tacence.  This  irre

 gu  is  considered  to  be  of  a  tech-
 nical  nature.  Ags  such  action  is  in
 hand  to  reguiarise  this  activity  P|
 the  party  has  already  applied  for  this
 फ्रधाकर,
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 Statement

 No.  Name  of  Company

 t  Anglo-French  Drugs.,  Company

 2  E.  Merck  (India)  Ltd.,  Bombay

 3  Geoffrey  Manners  &  Co.,  Bombay

 4  Hoschst  Pharmaceuticals,  Bombay

 5  (i)  Martin  &  Harris  Ltd.  Bombay

 (ii)  Mastin  &  Harris  Ltd.,  Calcutta

 74

 igs.  in  Kgs.)

 Quantity  of
 Analgin

 released
 8

 197773,  3973-74  7974-75

 685  240

 6770  50०  8255

 TIg0$  8800  ‘8100,

 .  .  320686  45450  3§0000

 2030  200  200

 270०  4250

 Original  investment  by  Foreign  Firms
 and  their  present  equity

 3242.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  what  was  the  original  invest-
 ment  by  M/s.  Giaxo,  Pfizer,  C.  ६.
 Fulford,  Abbots,  Geoffery  Manners,
 Hoechst,  Roche,  Ciba,  Sandoz,  Cyana-
 mide,  Anglo  French  and  ICICI  and
 what  is  their  present  equity,  firm-
 wise;

 (b)  what  are  the  total  sales  by
 these  firms  during  the  last  three  years
 and  which  are  the  items  over  produced
 by  them;  and

 (c)  whether  Government  propose  to
 take  over  these  firms  in  the  interest
 of  development  of  Indian  drug  indus-
 try  and  giving  a  bigger  role  to  public
 sector  in  this  industry?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ह:  C
 SETHI}:  (a)  ang  (b).  Available  data
 has  been  indicateg  in  various  Annex-
 ures  to  Chapter  V  of  the  Report  of
 Committee  on  Drugs  and  Pharmaceu-
 ticalg  Industry;  a  copy  of  which  was
 laig  on  the  Table  of  the  House  on  8th
 May  1978.

 {e)  No  such  proposal  is  being  cou-
 sidered  at  present.

 गानों  की  पैकिंग  कण्डीकन्स”  (सेवा-देतें  )

 3243.  Bto  लक्ष्मीनारायण  पेय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आस  इण्डिया  गा इस  (रेलवे)
 एसोसियेशन  की  पश्चिम  रेलवे  शाखा  द्वारा
 शाह  की  “किंग  कण्डीशन्स”  (सेवा-शर्तों)
 में  किन-किन  सुधारों  की  मांग  की  गई  है;
 शौर

 (ख)  इस  सम्बन्ध  में  सरकार  ने  क्या

 कार्यवाही  की  है?

 रेल  सम्भाला  में  उप बन् त्री  (थो  बूटा
 सिह)  :  (क)  झाल  इंडिया  गाढा  हासिल
 की  पश्चिम  रेलें  शाखा  से  इस  सम्बन्ध  में
 कोई  झम्यावेदन  प्राप्त  नहीं  हा  है

 (ख)  प्रश्न  नहीं  उठता  1

 जावरा,  ढोर  तथा  मंदसौर  स्टेशनों  पर  भाल
 गोदामों  का  विस्तार

 3244.  है  लक्ष्मीनारायण  पांड़ेय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पश्चिम  रेलवे  के  रतलाम
 डिवीजन  के  जावरा,  ढोर  तथा  मंदसौर
 स्टेशनों  पर  मल  गोदामों  की  पर्याप्त  क्षमता
 ने  हमने  के  कारण  बुक  किया  हुआ  माल  प्रायः
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 माल  गोदामों  के  बाहर  पड़ा  रहता  है  और
 वर्षा  तथा  गर्मी  में  क्षतिग्रस्त  होता  है;

 (ख)  यदि  हां,  तो  कया  सम्बध  क्षेत्र  के
 व्यापारियों  तथा  प्रिय  व्यक्तियों  ने  माल
 गोदाम  के  विस्तार  की  मांग  की  है;  शौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  की  गई  है?

 रेल  समाप्त  में  उपकारी  (भी  1...
 सिह)  :  (क)  जो  नही।

 (ख)  जी  नही।

 (ग)  प्रश्न  नही  उठता।

 मतदान  को  झभिदाय  करने  का  प्रस्ताव

 3245.  डा०  लछमीनारायण  वाक्य:

 क्या  बिधि,  ब्वाय  शोर  कम्पनी  कार्प  मंतो
 हू  बताने  की  कृपा  करेंगे  कि

 (क)  कया  मतदान  कौ  आयु  2  वर्ष  से
 चटा कर  i89  वर्ष  करने  के  प्रस्ताव  के  स/थ
 मतदान  अनिवार्य  करने  का  प्रस्ताव  भी  सरकार
 के  विचाराधीन  &  और

 (@)  यदि  हा,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है?

 विधि,  न्याय  और  कम्पनी  कार्य  भर जा लप
 में  राज्य  सनी  (डा०  बोए  सईद  मुहम्मद ye
 (क)  जी  नहीं।

 (ख)  प्रश्न  ही  नहीं  उठता।

 Railway  Property  stolen  from  Nagpur

 $246,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAJLWAYS  be  pleas~
 éq  to  state:

 (a)  whether  Railway  property  worth
 avout  Rs.  2  lakhs  has  heen  stolen  frem
 Nagpur  during  the  last  one  years

 Written  Anawere  76

 (b)  if  so,  facts  thereof  and  action

 ae
 proposed  to  be  taken  in  the

 mal  5

 (९)  the  particulars  of  other  im-
 portant  railway  stations  on  Central
 Railway  on  which,  incidence  of  theft
 is  significant;  and

 (d)  special  steps  taken  and  result
 achieved  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 (९)  Kalyan,  Pune,  Bhusawal,  Itarsl,
 Ayni,  Nagpur,  Agra  Cantt.  ang  Jhansi.

 (ay  Zhe  following  apecial  steps
 have  bean  taken  in  thig  regard:

 Ll  Hardened  criminals  and  recei-
 vers  of  railway  property  have  been
 detaineq  under  Maintenance  of  In-
 ternal  Security  Act.

 2  RPF  dog  squads  have  been
 deployed  to  patrol  vulnerable  areas,

 3.  Intelligence  about  movement
 and  activities  of  criminals  is  peing
 collecteg  by  plain  clothes  staff  and
 raids/prosecution  are  launched  un-
 der  KP  (UP)  Act

 As  a  result  of  these  steps,  an  im-
 provement  ig  noticeable  in  the  ina-
 dence  of  crime  on  the  Central  Rai]-
 way.

 increase  in  Railway  Revenne  dae  to
 sale  of  Tickets

 $247.  SHRI  SAMAR  GUHA:  Will
 the  Mirnstar  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  over-all  increase  in  Railway
 wevenue  due  to  increase  in  gale  of
 tickets  during  the  years  1973-75;

 (b)  break.up  of  the  revenue  earning
 for  ist  class  tickets  (including  air-
 conditioned  first  class)  and  other  class
 tickets;  and

 A
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 (९)  the  expenditure  made  for  im.
 proving  the  amenities  for  (i)  ist  class,
 ii)  air-conditioned  ist  class  and  (iii)
 other  classes  during  the  corresponding
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  As  compared  to
 the  year  1972-78,  the  sale  of  tickets
 during  ‘1973-74  hag  remaineg  at  almost
 the  same  level,  whereas  during  1974-
 1h  it  hag  dropped.  The  earnings  on
 account  of  sale  of  tickets  have,  how-
 ever  progressively  increased  from
 1972-73  onwards  due  to  upward  re-
 visions  in  fares  and  increased  in  lead.

 (b)  ‘fhe  necessary  break-up  of
 earnings  is  furnisheg  below;

 (In  crores  of  Rupees)
 Earnings  1972-73,  7973-74  7974  75

 From  Ist  class  tickets
 including  t  ir-conditioned  30.9  37.2  45.3 Ist  class

 From  other  class:s  332.9  330.0  367.3

 (c)  Break-up  of  expenditure  for
 Providing  amenities  by  class  of  pas-
 sengers  jg  not  maintained  Total  ex-
 penditure  under  the  head  “amemties
 for  pasvengers  ang  other  Raiway
 users”  १६४  as  under:

 3972-73.  .  .  Rs.  450  Lakhs

 3973-44  «  न  »  Rs.  30:  Lakhs

 IS7ETS  द  *  .  Rs.  (221  Lakhs

 ara  eat  हारा  कच्चे  झाल  को  बिक्री

 3248.  भी  हग्स  चन्द  कछु बाय  :  क्‍या
 रसायन  बोर  उधर  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  कया  कुछ  विदेशी  ौषधर  निर्माण
 करते  बाली  फर्मों  ने  भ्र पनी  उत्पादन  क्षमता  से
 काफी  कम  उत्पादन  किया  झर  कच्चे  माल
 को  जानकार  में  दुगने  मूल्यों  पर  बेच,  ,

 (ख)  यदि  हाँ,  तो  उनके  नाम  क्या  हैं
 चौर  अ  i972  से  975  तक  वर्षवार

 उन्हें  कितना  कच्चा  माल  सप्लाई  किया  गया

 तथा  उसका  मूल्  क्‍या  है?

 रसायन  श्र  उर्वरक  मन्त्री  (श्री  पो०

 सी सेठी)  :(क)प्रौर(ख)  ऐसा  कोई  मामला

 रसायन  श्र  उकेरा  मस्ती  के  ध्यान  में  नहीं
 पाया  है।  तथापि  अन्य  सम्बन्धित  प्राधि-
 कारियों  के  परामर्श  से  स्थिति  की  जाँच  की

 जा  रही  है  तथा  सभासटल  पर  प्रस्तुत
 की  जायेगी

 gear,  रतलाम,  इन्दौर  और  नागदा  स्टेशनों

 पर  गोदामों  और  बोगियों  से  छाल  को  चोर

 3249.  श्री  हुकम  प्रणव  कछवाय  :  क्‍या

 रेल  मर  यह  बताने  की  हू  से  करेंगे  कि

 (क)  क्या  सतनाम  डीजल  के  उज्जैन,
 इन्दौर  म्रौर  न,  गदा  स्टेशनों  से  रेलवे  गोद  मां
 बौर  बोगियों  से  म।ल  क॑,  बडी  मंत्रा  में  चोरी
 होती  हे,

 (@)  चर्च  1972  से  975  की  अवधि
 के  दौरान  ऐसे  कितने  मामले  पकड़े  गये  और
 इसके  लिये  कितने  व्यक्तियों  को  सजा  दी
 गई;

 (ग)  क्‍या  रेलवे  के  कच मैन  जैसे
 कर्मचारी  भी  इन  मामलों  में  शामिल  पाये
 गये  हैं,  और

 (घ)  सरकार  ने  भविष्य  में  ऐसी
 चोस्थों  को  रोकने  के  लिए  क्‍या  कार्य  हु
 की  है?

 रेल  मंत्रालय  में  उपसमिति  (थी  बूटा
 सिह)  (क)  और  (ख),  जी  नहीं।  972
 से  i975  के  दौरान  चार  चलो  की  अवधि
 में  कुछ  मात्रा  में  सामानों  की  चोरी  के  केवल
 संत  मामलों  का  पता  चला  जिसके  परिणाम-
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 et  22  व्यक्तियों  पर  मुकदमें  चलाये

 भये  थे  जिनमे ंसे  एक  व्यक्ति दीक्षित  किया
 गया  है  कौर  168  पर  पाक  (मा  बत  रहा  है  t

 (ग)  1994  में  केक एक  जशासतले  को
 छोड़कर  जिसमें  चार  रेल  कर्मदरस्थों  भौर
 रेतने  सुरक्षा  दल  के  एक  रक्षक  को  गिरफ्तार
 किया  गया  था,  ऐसे  मामलों  में  किसी  रेल
 कर्मचारी  या  रेलवे  सुरक्षा  दल  के  किसी
 कर्मचारी  का  हाथ  नहीं  पाया  गया।  इस
 सम्बन्ध  में  की  गयी  कुछ  महत्वपूर्ण  कार्रवाइयां
 निम्नांकित  हैं:---

 (})  मण्डल  स्तर  पर  हर  महने  ज़ोर

 मुख्यालय  स्तर  पर  हर  दस  दिन  बाद
 चोरी  और  उजागर  के  घटन  हों
 का  विश्टेन्‍त  किया  हुह  है  दौर
 प्रभावित  हेत  ध  ६ ह ६  में  सुरक्षा
 सम्बन्धी  प्रबन्ध  भ्र धिक  कहे  किये
 जाते  हैं  ।

 (2)  रेलों  पर  हने  वले  अपराधों  और
 तत्सम्बन्धी  मामली  पर  विचार  करने
 के  लिए  राज्य  स्तर  1  प्रारम्भिक
 स्तर  की  समितियों  के  नियमित  बैठक

 हती  हैं।

 (3)  राजकीय  खेलने  पुलिस  और  जिला

 पुलिस  के  मथ  पनिवट  समन्वय  कौर
 ब्रभावव री  सम्पदा  रखा  जता  है।

 (4)  अपराध  ध्रासूचना  शाला  के  मैच  क्यों
 हारा  अपराध  झा सूचना  का  सारी  और
 साद।  शक  मण्डल  कर्मचारियों
 का  प्रभावकारी  उपयोग  |

 (5)  राजकीय  रेलवे  पुलिस  और  जिला

 पुलिस  के  माध्यम  से  कुख्यात  चरपरा-
 क्यों  पर  कड़ी  निगह  रखना

 46)  समस्त  जवाने,  द्वारा  पैदल  गात  और
 चोरी  के  शिवा  य  हाँ  में  सशस्त्र  रेलवे

 सुरक्षा  दल  के  यह रे दरों  की  तैनाती  !

 ६7)  बोरी  का  माल  लेने  व  ले  व्यक्तियों  धौर
 झावदतन  जुने  करने  जजों  को  र  जय  के

 पुलिस  अधिकारियों  के  सहयोग  से
 आंतरिक  सुरक्षा  भ्रविनिय्त  और  अन्य'

 अधिनियमों  के  वरीय  पकड़ने  को
 ;  परब  की  जाती  है।

 धन  प्रदेश  कक  व्याधालय  का  ग्वालियर,
 इन्दौर और  जबलपुर शेखों में यामानीतों क्यों  में  धयामावीशों

 को  रिक्त  पढ़

 3250.  थी  हकम  बन्द  कसना :
 क्या  विधि,  न्याय  और  करती  wn  मंत्री
 यह  बताने  को  कपा  करेंगे  कि:

 (क)  मध्य  प्रदेश  उच्च  न्यायालय  की
 ग्वालियर,  इन्दौर  कौर  जबलपुर  बैंकों  में
 न्यायाधीशों  के  कितने  पद  सिक्स  पड़े  हैं;

 (@)  प्रत्येक  बैच  में  उक्त  पद  कब  से
 शक्ति  पड़े  हैं,  कौर

 (ग)  सरकार  द्वारा  उन्हें  भरने  के  लिए
 क्या  कार्यवाही  की  जा  रही  है?

 विधि,  न्याय  और  कम्पनी  कार्य  सग्रातवल

 में  राज्य  मंत्री  (४०  die  ्  शब्द  मुहम्मद)  :

 (क)  से  (ग).  मध्य  प्रदेश  उच्च  न्यायालय
 में  न्यायाधीशों  की  मजूर  की  गई  संख्या  इस
 प्रकार  &—20  स्थायी  न्यायाधीश  शर  तीन
 अतिरिक्त  न्यायाधीश  ।  ये  पद  सम्पूर्ण  न्यायालय
 के  लिये  हैं  शौर  कयों  के  लिए  न्यायाधीशों  की

 कोई  पृथक  संख्या  नियत  नहीं  है।  इस  बात
 पर  विचार  करना  उच्च  न्यायालय  के  मुख्य
 न्यायाधिपति  का  काम  है  कि  न्यायाधीशों  की

 मजूर  की  गई  कुल  संख्या  में  से  बैलों  मे ंकितने
 न्यायाधीश  नियुक्त  किये  जाम  t  इस  समय,
 स्थायी  न्यायाधीशों  के  दो  स्थान  ध्रौर  भ्रतिरिकत
 न्यायाधीशों  के  दो  स्थान  क्ति  हैं।  इन
 रिक्त  स्थानों  को  राज्य  के  प्राधिकारियों  तौर
 भारत  के  मुख्य  न्यायाधिपति  से  परामर्श
 करके  यचार्श घ.  भरने  के  प्रयास  किये  या

 रहें  हैं।

 न्य



 जवा खि वर  से  धौलपुर,  शिवपुरी  &... | छ  लिंग

 आने  बालो  चेलियों  को  हम  किया  जाना

 3284  Wgee  शब्द  कलुवा  :  क्‍या

 रेल  जंगी  बह  चलाने  की  कृपा  करेंगे  कि  कया

 मध्य  रेलवे  के  झांसी  डिवीजन  ने  ग्वालियर  से

 श्योपुर,  शिवपुरी  तथा  भिड  की  छोटी  लाइन
 पर  लने  वाली  सभी  रेलगाड़ियाँ  बन्द  कर
 डी  हैं?

 रेल  अर्धासन  में  उप सर धी  (जी  बूटा
 सिह:  ग्वालियर-शिवपुरी  छोटो  लाइन
 खंड  को  i-8—75.8  सभी  प्रकार  के  यातायात
 के  लिए  बंद  कर  दिया  गया  है।  लेकिन

 ज्वाली-भिण्ड  कौर  स्वालीन-शिवपुर
 कलां  खंडों  पर  गाड़िया  चल  रही  हैं।

 Represtntation  for  allotment  of  a  ह... ड
 in  Rajya  Sabha  to  North  Cachar  Hill

 District

 $252.  SHRI  NOORUL  HUDA;:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whether  Mikir  and  North  Cachar
 Hill  Districts  in  Assam  have  jointly
 represented  to  the  Central  Government
 for  allotment  of  a  Rajya  Sabha  seat  to
 the  North  Cachar  Hill  District;  and

 (b)  the  reaction  of  the  Central  Gov-
 ernment  to  the  representation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  द  A.
 SEYID  MUHAMMAD}:  (a)  No  such
 representation  has  been  receive  by
 the  Government.

 (७)  Dogs  not  arise.

 Increase  of  Chemical  Production  Unit

 3253,  SHRI  SAMAR  GUHA,  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state

 (a)  the  number  of  increase  in  large-
 seale  chemicals  production  units  in
 India  during  the  years  I973—7,
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 (b)  their  break-up  regarding  (i)
 foreign  companies,  (ii)  public  sector
 companies  and  (iii)  private  companies;
 and

 (९)  the  items  of  chemicals  produced
 or  likely  to  be  produced  by  such  com-
 panies?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C
 SETHI):  (a)  to  (c).  The  information
 is  being  collected  ang  will  be  laid  on
 the  Table  of  the  Sabha

 U.N.D.P.  angistance  for  Bombay  High
 Ou  Field

 3254  SHRI  K,  M.  “MADHUKAR”:
 Will  the  Minister  of  PETROLEUM  be
 pleasad  to  state:

 (a)  whether  the  United  Nations
 Development  Programme  has  agreed
 to  extend  its  assistance  for  developing
 Bombay  High  oil  field;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI

 aAUR
 RAHMAN  ANSARI):  (a)  Yes,

 (b)  UNDP  as  agreed  to  train  ONGC
 personnel  in  the  specialsed  aspects  of
 off-shore  ol  field  development  and
 production  and  in  drawing  up  a  basic
 development  plan  for  the  field,  which
 will  include  the  construction  of  a
 mathematical  mode]  by  means  of
 which  the  technical  ang  economic  as-
 pects  of  the  numerous  variable  factors
 can  be  evaluated.

 The  UNDP  assistance  for  thi,  pro-
 ject  will  be  $  679,550.

 Fundamental  Duties  of  Citizens

 3255  SHRI  छ  द  NAIK
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state;
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 (a)  whether  he  advocated  the  in-
 olusion  of  fundamental  duties  of  citi-
 zens  in  our  Constitution  during  his
 address  to  the  All  India  Bar  Council
 convention  held  at  Delhi  on  27th
 March,  ‘1976;  if  so,  what  are  those
 fuhdamental  duties;

 (b)  whether  these  duties  will  be
 enforceable  by  law;

 "  ¢e)  whether  such  duties  are  found
 in  the  provisions  of  the  Constitution
 of  any  democratic  country  and  if  so,
 the  names  of  such  countries;  and

 (a)  when  Government  propose
 to  give  effect  to  his  concept  in  the
 form  of  a  constitutional  amendment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  VA.
 SEYID  MUHAMMAD):  (a)  The
 Minister  of  Law,  Justice  and  Company
 Affairs  hag  put  forwarg  this  sugges-
 tion  in  the  said  Convention  The
 fundamental  duties,  as  envisaged,
 could  broadly  be  on  the  following
 Hynes:

 @  Obedience  to  the  Constitution
 ang  Laws,

 (in)  Duty  to  pay  taxes,

 (ii)  Duty  to  respect  the  rights  of
 fellow  citizens,  ang

 (iv)  Obligation  to  dischaige  pul-
 lie  duties  and  functions  cuonscien-
 tiously  and  honestly,

 (b)  Yes,  Sir

 (c)  Provisions  containing  duties  and
 obligations  of  citizens  are  found  in  8
 number  of  Constitutions,  like  those  of
 the  USSR,  Yugoslavia,  Nepal,
 Czechoslovakia  ang  Dominical  Repub.
 lie

 (d)  It  {gs  not  possible  to
 indicate with  precision  the  time  that  may  be

 teken  to  study  the  matter  in  detail
 and  formulate  concrete  proposal  for
 amendment  of  the  Constitution
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 Appoingmen;,  of  Gag  and  Keronne
 जीस

 $256.  SHRI  SHANKERRAO  SAV-

 SHRI  SHYAM  SUNDER
 MOBAPATRA:

 Will  the  Minister  of  PETROLEUM
 be  pleaseg  to  state:

 (a)  whether  any  policy  has  bien
 evolved  regarding  the  appointment  of
 agents  and  sub-agents  for  ‘the  distri-

 =n
 of  Cooking  gas  and  Kerosene;

 an

 {(b)  if  so,  broad  features  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  The
 review  of  policy  regarding  award  of
 dealerships  of  petroleum  products  by
 public  sector  oil  companies  has  not
 yet  been  fAnalised.

 (b)  Does  not  arise  in  view  of  (a)
 above

 Unmanned  Railway  Crossings  in
 Maharashtra

 8257  SHRI  SHANKERRAQ  SAV-
 ANT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  unmanned  rail-
 way  crossings  in  Maharashtra;  and

 (b)  what  precautions  are  taken  to
 avoid  accidents  at  these  crossings?

 THE  DEPUTY  MINISTER  IN  TRE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  There  were  1,278
 ‘C’  class  unmanned  level  crossings  88
 on  3st  March,  95  in  Maharashtra
 State.

 (b)  In  order  to  reduce  the  incidence
 of  accidents  at  unmanned  level  cross-
 ings,  various  measures  have  been
 taken  such  as  provision  of  ‘Stop
 Boards’  to  warn  the  road  users  of  un-
 manned  level  crossings  ahead;  pro-
 vision  of  whistle  hoards  enjoining
 upon  the  train  drivers  to  whistle;
 periodical  census  of  traffic  to  deter~
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 mine  the  need  fo¢  manning  of  level
 crossings;  educative  campaigns  among
 road  users  through  leaflets,  cinema
 slides,  announcements  on  loud  spea-
 kers,  radio  talks,  personal  contacts
 with  drivers  ang  transport  associa-
 tions;  surprise  checks  at  level  crogs-
 ings,  etc.  Most  of  the  State  Govern-
 ments  have  legislated  under  the  Motor
 Vehicle  Rules  to  make  it  obligatory
 on  the  part  of  the  drivers  of  motor
 vehicles  to  stop  short  of  unmanned
 level  crossings  and  only  then  cross  the
 railway  track  with  the  conductor
 walking  ahead.  Checks  are  also  con-
 ducteg  in  co-ordination  with  police
 authorities  to  ensure  rigid  compliance
 with  the  Motor  Vehicle  Rules  by  the
 road  users.  All  State  Governments
 nq  Union  Administrations  have  also
 been  requested  to  strictly  enforce  the
 provisions  of  Motor  Vehicle  Rules;  to
 inscribe  the  word  “DANGER”  on  the
 top  of  road  signs  provided  at  the  ap-
 proaches  to  al}  level  crossings.

 Management  patterns  of  Esso  and
 Burmah  Shell  after  take  over

 3258.  SHRI  SHANKERRAO  SAV.
 ANT:  Will  the  Minister  of  PETRO-
 LEUN  be  pleased  to  state:

 (a)  what  is  the  difference  between
 the  management  pattern  of  Esso  and
 Burmah  Shell  after  their  take-over;
 and

 (b)  what  was  the  expected  return
 to  the  exchequer  from  each  of  them
 during  the  last  year  and  what  was  the
 actual  return?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI)  (a)
 There  is  no  basic  difference  between
 the  management  patterns  of  Hindus-
 tan  Petroleum  Corporation  Limited
 (fermerly  ESSO)  and  Bharat  Refine-
 Teg  Limiteg  (formerly  Burmah
 Shell).  They  are  both  manageq  by
 Boards  of  Directors  in  accordance
 with  the  guidelines  for  management
 af  Public  Sector  Undertaking.
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 (b)  As  expecteq  Hindustan  Petro-
 leum  Corporation  Limiteg  which  was
 formed  in  ‘1974,  declareq  a  qividend
 of  i5  per  cent  on  its  equity  capital  of
 Rs.  0  crores  in  1975.  The  Govern-
 ment’s  share  of  the  dividend  on  74  per
 cant  of  the  equity  capital  referreg  to
 above,  owned  by  the  Government  of
 India,  came  to  Rs.  Ld  crores.

 Bharat  Refineries  Limited  (Burmah
 Shell)  was  taken  over  by  the  Govern-
 ment  only  with  effect  from  24th  Janu-
 ary,  976  and  therefore,  no  return  was
 either  expected  or  actually  accrued  to
 the  exchequer  from  that  company
 during  1975.

 Rajdhani  Express  Trains

 3259.  SHRI  SHANKERRAO  SAVANT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (8)  the  profit  earned/loss  incurred
 on  the  Delhi-Bombay  and  Dell:f-
 Calcutta  Rajdhani  Express  traina  dur-
 ing  the  last  two  years;

 (b)  whether  similar  traing  are  prod-
 posed  to  be  put  on  the  Delhi-Madras
 track  and  if  so,  when:  and

 (ey  why  are  Delhi-Bombay  and
 Delhi-Calcutta  Rajdhani  Express  not
 run  daily?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  It  is  not  customary
 to  maintain  expenditure  on  individual
 train  However,  as  per  recommenda-
 tions  of  the  Pubhc  Account-  Com-
 mittee  in  their  95th  Report  (January,
 i976)  studies  are  in  progress  for  work-
 ing  out  the  total  cost  of  operating  the
 Rayiham  Express  trains  for  assessing
 their  financial  remunerativeness.

 (b)  No.

 {c)  For  want  of  Special  types  of
 Coaches  fit  to  run  at  30  KMPH  on
 Rajdham:  Express  it  is  not  possible  to
 raise  their  frequency  at  present.
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 Changes  in  Rallway  Time  Tabdie  after
 Publication

 3260.  SHRI  8,  on  SAMANTA:  Will
 the  Minister  of  RAILWAY'S  be  pleased
 to  state:

 (a)  whether  the  Railway  adminis-
 tration  make  far  reaching  changes  in
 the  Railway  Time-Table  after  its  pub-
 Heation;

 (b)  whether  he  is  aware  that  it  cau-
 Be8  great  inconvenience  to  the  travel-
 ling  public  in  the  absence  of  any
 firesh  or  amended  issue  of  the  Time-
 Table  being  available;  and

 (९)  whether  the  publication  of  the
 Railway  Time-Table  after  every  six
 months  ig  preposed  to  be  resumed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  No  How-
 ever,  mid-term  changes  have  been
 made  in  the  time-table  consequent
 upon  the  introduction  of  new  trains,
 dieselisation  of  trains  or  increase  in
 the  frequency  of  existing  train  services
 ang  these  changes  are  given  publicity
 through  press  notifications  and  station
 Notice  Boards.

 (०)  Yes.  It  is  now  proposed  to
 publish  tume-tables  half-yearly  com.
 mencing  from  May,  1976  isaue.

 Raliway  line,  in  Backward  and  Hilly
 areas

 3261.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RATLWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Annual  Plan  for
 ‘1976-77  envisages  an  outlay  of
 Rpg,  438  crore;

 (b)  whether  it  includes  schemes  for
 construction  of  Railway  lines  to  pro-
 mote  the  development  of  backward
 and  hilly  areas;  and

 (c)  if  80,  the  salient  features  of  the
 echeme?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 {b)  Yes.

 (ey  With  a  view  to  making  it  finan.
 cially  possible  for  the  Railway  to
 construct  new  lines  to  promote  the
 development  of  backward  and  hilly
 areas,  a  new  policy  was  enunciated  in
 the  year  1973,  the  salient  features  of
 the  scheme  are  as  follows:

 (i)  Exemption,  full  or  partial,  from
 payment  of  dividend  liability  to
 the  General  Revenues  during  the
 period  of  construction  and  for  a
 specified  number  of  years  after
 completion  and  opening  to
 traffic;

 (ii)  Participation  of  State  Govern-
 ments  or  local  authorities,  in  re-
 ducing  the  cost  of  construction
 by  giving  the  land  and  labour
 content  of  construction  free  of
 cost,

 (iii)  Suitable  adjustment  upwards  of
 fares  and  freight  structure  ap-
 plicable  to  the  newly  constructed
 hne  which  in  common  parlance
 is  called  ‘inflation  of  chargeable
 mileage’:  and

 (iv)  Levy  of  fares  and  fre.ght  on  a
 discontinuous  basis  so  as  to  be
 a  set  off  against  telescopic  struc-
 ture  of  standard  fares  and
 freight

 Law  Books  in  Hindi

 3262.  SHRI  RAJDEO  SINGH.  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  hig  Ministry  is  implie-
 menting  a  scheme  which  envisages
 production  of  law  books  in  Hindi  for
 use  ag  text-books  in  the  Universities
 and  reference  books  for  the  practis-
 ing  lawyers  in  the  Hindi-speaking
 States:

 (b)  whether  for  ensuring  effective
 Implementation  of  the  scheme  ह...
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 evaluation  committee  has  been  set  up;
 and

 (e)  if  so,  the  personnel  of  the  com-
 mittee?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  च्,  A.
 SEYID  MUHHAMAD):  (a)  Yes,  Sir.

 go

 (b)  An  ad  hoc  Evaluation  Commit-
 tee  has  been  set  up  with  effect  from
 the  25th  July,  3975  for  a  period  of
 One  year  or  till  a  regular  Evaluation
 Committee  is  constituted,  whichever
 ig  earlier.

 (c)  The  following  persons  are  the
 members  of  the  ad  hoe  Evaluation
 Committee.

 3  Dr.  (Shrimati)  Shraddha  Kumari,

 2.  Dr.  G.  C.  Kasliwal  .  °  e

 3.  Dr.  B.  R.  Chauhan,  वि

 4.Shri  8,  K.  Sharma,  Member-Convener

 »  Reader,  Faculty  of  Law,  Lucknow  University
 Lucknow.

 «  Professor,  Faculty  of  Law,  Udaipur  Uni-
 versity,  Udaipur.

 «  Professor  and  Head  of  Department  of  Law
 and  Dean  it  ed

 Law,  Himachal  Pradesh
 University,  Simla.

 ।  Secretary,  Official  Language  (Legislative)
 Commission,  New  Dethi  and  ex-officio
 Secretary,  Hindi  Advisory  Committee  for
 the  Ministry  of  Law.

 Mangla  Fertiliser  factory  in  Mangalore

 3263.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Mangla  fertiliser  fac-
 tory  in  Mangalore  has  gone  into  pro-
 duction;

 (b)  whether  the  factory  has  pro-
 moted  a  farm  service  to  teach  farmers
 how  to  use  fertilisers  economically
 thereby  cutting  the  cost  by  20  to  430
 p.c.;

 (c)  whether  by  teaching  the  farmers
 and  producing  urea  the  saigq  factory
 ig  saving  foreign  exchange;  and

 (da)  if  so,  the  amount  of  foreign  ex-
 change  saved  last  year  and  whether
 the  pattern  of  economic  use  would  be
 intreduced  in  other  parts  of  the  coun-
 try?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  Yes,  Sir,  The
 company  has  reported  that  they  have
 established  “Mangla  Farm  Service”  to
 educate  the  farmers  on  better  and  effi-
 clent  utilisation  of  fertilisers  aimed  at
 achieving  higher  yields,  with  reduced
 fertilizer  application.  The  company  in

 addition  38  promoting  other  scientific
 and  profitable  farming  techniques  as
 part  of  the  “Mangla  Farm  Service”.

 (९)  and  (d).  It  3s  not  possible  to
 quantily  precisely  the  saving  :n  foreign
 exchange  achieved  through  the  efficient
 use  of  fcrtilhzers.  It  is  Government’s
 policy  to  maximise  farm  production
 through,  among  other  things,  the  effi-
 cient  use  of  fertilizers,

 Derailment  of  train  on  Jabbalpur-Al-
 lahabad  route

 3264.  SARDAR  SWARAN  SINGH
 SOKHI  W:I  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  whether  any  train  on  Jabbal-
 pur  Allahabad  route  wag  derailed  on
 8th  April,  4976  and  traffic  was  affected
 for  the  whole  day  as  a  result  thereof;
 and

 (b)  if  so,  the  causes  of  derailment
 and  steps  Government  propose  to  take
 in  this  regard  for  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  On
 8-4-1976,  while  R  50  Up  goods  train
 was  running  between  Chitahara  and
 Khutaha  stations  on  Satna-Allahabad
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 it  collided  with  the  part  load  of  X/35
 Down  goods  left  in  the  section.  This
 resulted  in  the  derailment  of  one
 wagon  of  R  50  Up  goods  and  5  wagons
 of  the  parted  load  of  X/35  Down  goods.
 As  a  result,  through  traffic  remained
 interrupted  from  04.0  hours  to  17,00
 hours  on  8-4-1976.

 The  cause  of  the  accident  is  under
 investigation.  Suitable  action  will  be
 ‘taken  on  receipt  of  the  inquiry  report.

 Fire  in  479  Up  Passenger  Train  near
 Motipur

 3265.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of
 WAYS  be  pleased  to  state:

 (a)  whether  479  Up  passenger  train
 _while  approaching  Motipur  Railway

 Station  of  Muzaffarpur-Narkatiaganj
 section  of  the  North-Eastern  Railway
 caught  fire  on  8th  April,  ‘1976;

 (b)  whether  many  women  passen-
 gers  and  children  were  seriously  in-

 _jured;
 (2)  whether  any  passenger  died  due

 to  the  fire;  and

 (a)  ४  80,  tacts  thereot?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d).  At  about
 .07  hours  on  8-4-1976,  while  pas-

 ‘senger  train  No.  479  Up  was  entering
 Motipur  station,  one  lady  passenger
 with  a  boy  in  her  lap  jumped  out
 alongwith  her  daughter  from  a  second
 class  coach,  marshalled  fifth  from  the
 engine,  as  it  had  caught,  fire.  The
 father  of  the  lady  passenger  and  her
 @lder  son  jumped  out  later  on  the
 flatform.  The  lady  passenger  sustain-
 ed  grievous  injuries  ang  is  reported
 to  be  progressing.  Whereas  her  father
 and  one  child  received  simple  injuries,
 the  two  other  children  escaped  with
 trivial  injuries  like  petty  bruises  etc.
 All  other  passengers  alighted  safely.

 he  affected  coach  was  immediately
 -@etached  and  isolated.  The  train  left

 “single  line  ‘section  of  Central  Railway,

 RAIL-.

 ‘Motipur  without  the  ‘coach  after  a
 detention  of  ‘one  hour  and.  forty
 minutes,

 Railway  Officer  in  possession  of  huge
 Asnets

 3268,  SARDAR.  SWARAN  SINGH  -
 SOKHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (8)  whether  recently  any  Railway
 officer  has  been  caught  by  Railway  Vi-
 gitance  at  Madras  possessing  assets
 grossly  disproportionate  to  his  known
 sources  of  income;

 (b)  if  so,  the  facts  thereabout  and
 the  assets  standing  in  his  name;  and

 (c)  the  action  Government  propose
 to  take  against  him?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  C.B.I.  has
 conducted  a  search  at  the  residence  of
 a  Railway  officer  in  Madras  and  the
 investigation  is  in  progress.

 Conversion  of  Viramgam-Okha  line
 inte  Broad  Gauge

 3267,  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  is  the  progress  in  regard
 to  conversion  of  metre  gauge  line  into
 broad  gauge  from  Viramgam  to  Okha;
 and

 (b)  when  wil]  the  work  be  comple-
 ted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Over-all  physical
 progress  achieved  on  this  conversion
 is  about  40  per  cent.

 (b)  In  the  frst  phase,  the  section
 from  Viramgam  to  Rajkot  aa  kms.)
 is  expected  to  be  opened  to  traffic  by
 ‘B1-3-1978,  subject  to  the  availability
 of  adequate  funds.  oe
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 Target  date  for  completion  of  the
 remaining  portion  of  the  line  from
 Rajkot  to  Okha/Porbandar  cannot  be
 given  at  this  stage  as  the  extent  of
 availability  of  funds  in  subsequent
 years  is  not  known.

 Companies  manufacturing  Antibiotics

 3268.  SHRI  ARVIND  M,  PATEL:
 SHRI  VEKARIA:

 Wi)  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  the  names  of  companies  which
 ate  manufacturing  antibiotics;

 (b)  whether  there  ig  any  foreign
 company  which  35  manufacturng  anti-
 biotics;  and

 (c)  if  so,  the  items  manufactured  by
 it?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  Requisite  data  is
 given  in  Annexure  J  to  Chapter  II
 {pages  26  and  27)  of  the  report  of
 Committee  on  Drugs  and  Pharmaceuti-
 Cals  Industry  a  copy  of  which  was  laig
 on  the  Table  of  the  House  on  8-5-1975.

 Change  of  name  of  Mesars  Daumex

 3269,  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  refer  to  reply  given  to  Unstarred
 Question  No.  87  on  23-3-76,  regard-
 ing  existence  of  Dumex  and  Pfizer  as
 two  separate  companies  and  state:

 (a)  whether  Pfizer  (India)  was  in-
 corporated  in  India  before  the  change
 of  nanve  of  M/s  Dumex  and  did  the
 change  in  name  also  involve  change
 of  ownership;

 (b)  whether  new  incorporation  of  a
 foreign  sector  unit  required  permission
 of  the  Licensing  Committee|Foreign
 Agreements  Committee  and  if  90,
 whether

 (c)  particulars  of  licences/approvals
 with  items,  capacities  and  conditions,
 originally  issued  to  M/s,  Dumex,  and
 how  the  endorsement  of  Jicences  was
 made  in  the  name  of  Pfizer  and  when
 it  was  approved  by  the  Licensing
 Committee?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SEIHI).  (a)  to  (c).  Information  is
 beng  collected  and  will  be  laid  on  the
 Tahle  of  the  House.

 Notification  issueq  On  Drug  Firms

 3270.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  Government  have  issued
 a  notification  No,  L./03)/3/,75-Ch,  III
 On  drug  manufacturing  firms;

 (b)  if  so,  what  are  the  informations
 called  for  and  how  many  foreign  firnts
 with  more  than  26  per  cent  foreign
 equity  have  furnished  the  information;
 and

 (c)  what  are  the  main  pointg  of  in-
 formation  received  from  2  big  firms
 of  the  foreign  sector?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (ce).  A  copy  of  letter
 No.  L/203i/3/75-Ch.UI  alongwith  its
 enclosure,  is  laid  on  the  Table  of  the
 House.  [Placed  in  Librury.  See  No.
 LT-30776/76].  Data  has  not  so  far  been
 received  from  al}  the  units  addressed.
 29  drug  firms  with  more  than  26  per
 cent  foreign  equity  have  furnished  the
 requisite  information.

 New  Orders  placed  with  Wagon  In-
 dustry

 327.  SHRI  TUNA  ORAON:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:
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 (a)  whether  any  new  orders  have
 been  placed  recently  on  the  wagon  in-
 duatry  for  building  wagons;

 (b)  if  so,  the  particulars  of  the  or-
 der  placed  unit-wise;

 (०)  whether  most  of  the  units  did
 not  supply  wagons  as  per  earlier  or-
 ders;

 (d)  if  so,  the  particulars  of  the  wa-
 gon  orders  pending  with  these  units
 upto  date,  and

 (e)  the  action  taken  by  his  Ministry
 to  get  these  orders  cleared  upto  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  to  (d).  The  requisite  information
 is  furnished  in  Statements  ‘A’  and  ‘B’
 laid  on  the  Table  of  the  House  [Plac-
 ed  in  Library,  See  No  LT-}0777/76}

 (९)  The  new  wagon  orders  have  been
 distributed  among  the  ten  active  units
 in  such  ६  manner  that  the  deliveries
 against  backlog  plus  additional  orders
 may  be  spread  upto  December,  3978.
 If  the  industry  maintains  the  present
 trend  of  production  they  will  be  able
 to  complete  the  orders  by  the  said  de-
 livery  schedule,  subject  to  availability
 of  funds.

 Linking  up  BAK  loop  line  of  Howrah
 Division  with  Lalgola-Sealdah  section

 3272.  SHRI  TUNA  QRAON:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  any  action  has  been  ta~
 ken  for  linking  up  the  BAK  loop  line
 of  Howrah  Division  of  Eastern  Rail-
 way  on  the  right  bank  of  the  river
 Hooghly-Bhagirathi  with  Laigola-Se-
 aldah  Section  of  the  Sealdah  Division;
 and  ‘

 (b)  if  so,  the  salient  features  of  the
 action  taken  so  far  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  These  two
 sections  are  already  linked  by  bridges
 across  the  Hooghly  on  Naihatil—Bandel
 and  Dum  Dum—Dankuni  links,  Ade-
 quate  capacity  is  available  on  these
 bridges  for  the,  movement  of  anticipat-
 ed  trafic.  The  possibility  of  strength-
 ening  the  Jubilee  Bridge  between
 Bandel  and  Nathati  with  a  view  to
 further  improve  its  capacity  is  alse
 being  examined.  A  preliminary  sur-
 vey  has  also  been  carried  out  for  con-
 struction  of  another  bridge  across
 Bhagirathi  in  future  and  a  site  near
 Kalyani  has  been  considered  most
 suitable.

 Functioning  of  RET.E.

 3273,  SHRI  B.  द  NAIK:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  Rail  India  Technical  and
 Economic  Services  Ltd  has  started
 functioning;

 (b)  if  8०,  what  are  the  tenders  that
 it  has  been  able  to  submit:

 (0)  the  value  of  the  projects  being
 undertaken  and  locations  thereof;  and

 (d)  what  would  be  the  investment  in
 foreign  exchange  in  completing  the
 project  and  the  foreign  exchange  ear-
 niugs  therefrom  and  whether  the  pro-
 posed  axle  factory  at  Bangalore  wall
 save  the  foreign  exchange  component
 and  if  so  how  much?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 {b)  and  (e).  RLT.ES.  have,  so  fat,
 submitted  a  total  of  l9  offers  abroad
 and  4  in  India  out  of  which  the  follow--
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 tag  Projects  have  been  awarded  to  them

 Project  Location  Value

 Prelimmary  feastbility-cum-cost  study  for  a
 line  betwzen  Kerman  and  Shurgaz  (Iran

 Peasibility-cum-cost  study  together  with  economic
 study  of  3  new  lince  in  Syua

 Prefumunary  Survey  for  a  rail-cum-road  bridge
 across  Brahmaputra  river  in  Assam.

 os
 Km  long  new  —_6-3  millon  Rials

 (Rs.  245  lakhs)

 १९725  milhon  Syrian
 Pounds(Rs  ६...  lakhs})

 Rs.25  lakhs

 (d)  Investment  by  RITES  in
 foreign  exchange  for  completing  the
 projects  and  the  net  foreign  exchange
 earnings  are  likely  to  be  Rs  i69  lakh
 and  2!70  lakhs  respectively

 The  proposed  Wheel  &  Axle  Factory
 at  Bangalore  will  save  foreign  ex-
 change  However,  RITES  are  not
 concerned  with  this  project  During  the
 year  i975-76  the  landed  cost  of  im-
 ports  made  of  wheel-sets,  wheels,  tyre:
 and  axles  hag  been  to  the  extent  of  Rs.
 35  crores  The  saving  from  year  to
 year  basis  will  depend  upon  the  time
 span  during  which  the  Railways  are
 able  to  set  up  the  plant  and  achieve
 the  installed  capacity.

 ह ५  रेलवे  में  कं  चोरियों  शोर  प्राधिकारियों

 की  संख्या

 3274  ची  शा भाव तार  शास्त्री

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे

 कि

 (क)  कया  i962  से  भरनुसचिवीय
 कर्मचारियों  (मिनिस्ट्रियल  स्टाफ)  की  भर्ती

 पर  प्रतिबन्ध  लगा  हुआ  है  तथा  कर्म  चोरियों
 के  स्थान ति रिण,  सेवा  निवृत्ति  प्रयास  मृत्यु
 के  कारण  रिक्त  होने  वाले  स्थानों  को  भी  भरने

 को  झूलती  नहीं  है;

 (छा)  क्या  लाइन  कर्मचारी,  सनौली

 ,'बेचारी  भर  भ्रप्चिकारियों  जैसे  न्य  कर्म-

 ;  नारियों  की  संकट  में  वृद्धि  करने  पर  कोई

 रतिबन्ध  नहीं  है,  शौर

 (य)  1973,  2974  कौर  975  में
 |  रेलवे  से  प्रदुसचित्रीय  कर्मचारियों,  सस्य

 LS.

 कर्मचारियों  तथा  अधिकारियों  की  संख्या
 व्यवहार  कितना-कितनी  थी?

 चल  मंत्रालय  में  उप मंत्रो  भो  बूटा
 सिह)  :  (क)  लिपिक  वर्ग4  कर्मचारियों  की
 भर्ती  तथा  लिपिक  वर्गीय  पदो  के  सृजन  पर
 960  %  प्रतिबन्ध  लगाया  गया  था  और

 तब  से  समय-समय  पर  अधिसूचित  कुछ
 श्राशोघनों  के  प्रधान  कभी  तक  जारी  है।
 1969-70  से  1974-75  तक  के  वर्षों  में
 50  से  75  प्रतिशत  तक  की  रिक्तियों  पर

 नियुक्तियां  करने  की  स्वीकृति  दी  गयी  थी।
 इसके  अति  रक्‍त  भर्ती  नियमो  में  ऐसी  व्यवस्था

 है  कि  रिक्तियों  का  कुछ  भाग  चौथी  श्रेणी  के

 अ्रहुता  प्राप्त  कर्मचारियों  में  से  पदोन्नति
 द्वारा  भरा  जाये।  अनुकम्पा  के  तौर  पर  रेल
 कर्मचारियों  के  आरोपितों  की  तथा  उत्कृष्ट
 खिलाडियों  की  नियुक्तियां  करने  की  भी

 स्वीकृति  दो  गयी  थी।  अत  यह  सही  नही  है
 कि  विभिन्न  रूपो  में  हुई  क्षति  के  कारण  हुई
 रिक्तियों  को  भरने  की  प्रयुक्ति  नहीं  दो
 गयी  ।

 (ख)  नुवान  न०  4  अर्थात्‌  प्रशासन
 को  प्रभारित  होने  वाले  पदो  के  सृजन  पर

 पूर्ण  प्रतिबन्ध  है।

 झड़प  राजस्व  अनुदानों  को  प्र  पारित  होने
 वाले  पदों  का  कुठ  परिस्थिति!  में  सृजन
 किया  जा  सकता  है,  जैसे  बे  पद  जो  तथा  योजना

 परिसम्पत्तियों  के  परिचालन  झोर  झयवा

 भ्र भु रक्षण  के  लिए  जरूरी  हो  ।
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 on  Kuttipuram-Trichar
 Railway  Line

 Decision

 3275.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  203  on  23rd
 March,  976  regarding  survey  report
 of  Kuttipuram-Guruvayur  rail  link
 and  state:

 (a)  for  how  long  thig  survey  report
 is  under  examination  of  Railway
 Board;

 tb)  how  long  will  Government
 take  to  decide  finally  in  favour  of
 the  construction  of  the  railway  line
 from  Kuttipuram  to  Trichur  via
 Guruvayur;

 (९)  whether  the  State  Govern-
 ment  of  Kerala  has  agreed  to  supply
 slippers  for  this  line;  and

 (ad)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  RAILWAYS  (SHRI
 BUT:  SINGH):  (a)  The  survey  report

 was  received  in  January  I976  and  has
 been  under  examination  since  then.

 (b)  The  survey  report  is  under
 examination,  taking  into  account  all
 the  aspects  involved.  A  decision  re-
 garding  the  cénstruction  of  the  line
 will  be  taken  as  soon  as  the  examina-

 tion  of  the  report  is  completed,  and
 would  depend,  among  other  factors,
 upon  the  availability  of  resources.

 (c)  No.

 (d)  Does  not  arise.

 Special  Benches  of  Supreme  Court
 and  High  Courts  to  Dispose  of  Pend-

 ing  Cases

 3276.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  how  long  would  it  take  to  dia-
 POse  Of  cases  pending  at  present  im
 the  Supreme  Court  and  High  Courta;

 (b)  whether  there  is  any  proposal
 for  getting  up  special  benches  of  the
 Supreme  Court  and  High  Courts  to
 dispose  of  pending  cases;  and

 te)  how  raany  cases  are  pending
 before  various  High  Courts  for  more
 than  28°  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  Vi  A,
 SEYID  MUHAMMAD):  (a)  It  is  not
 possible  to  indicate  any  specific.  ume;

 (४)  ‘No  such  proposal  is  under  cong
 deration.
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 ©  Madras  High  Court.  -  8
 Patna  High  Court  .  .  7

 Bombay  High  Court  .

 M.  P.  High  Court.

 Calcutta  High  Court  .  .

 Allahabad  High  Court,  न  *

 No  such  case  38  pending  in  other
 High  Couris/Supreme  Court.

 Publication  of  Last  Speech  of  the  then
 Railway  Minister

 3277.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  whether  speech  of
 Shri  L.  N.  Mishra,  the  then  Rai:way
 Minister,  inaugurating  the  broad  gauge
 line  extension  from  Samastipur  to
 Muzaffarpur  on  2nd  January,  975  is
 proposed  to  be  publicised  to  the

 people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  Wide  publicity  has
 already  been  given  to  the  speech.

 Permission  Letters  Issued  to  Foreign
 Drug  Firms

 3278.  SHRI  SOMCHAND  SOLANKI
 Will  the  Minister  of  CHEMICALS  AND
 FERTILIZERS  he  pleased  to  state

 (a)  how  many  permission  letters
 ‘were  issued  to  foreign  drug  firms,
 indicating  name  of  the  company,

 particulars  of  Permission  Letters,
 number,  items,  capacity  and  how
 much  of  these  items  sre  manufac-
 tured  by  them  at  present  and  what  is
 the  import  content;  and

 (b)  whether  a  Sub-Committee  of
 the  Hathi  Committee  ha@  come  to
 the  conclusion  that  Permission  Letters
 had  flouted  industries  (D&R)  Act,  and
 COB  Licences  granted  to  foreign
 firma  were  detrimental  to  Indian

 sector  unite?

 Figures  as  on  (BY-12-75,

 33  as  On  I-7-75

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  The  detail  of
 the  permission  letters  issued  to  the
 foreign  drug  firms  are  given  in  Annex-
 ure  II  to  Chapter  V  of  the  Report  of
 the  Committee  on  Drug  &  Pharmaceu-
 ticals  Industry  which  was  placed  on
 the  table  of  the  House  on  8-5-75.  The
 Report  of  the  sub-committee  of  Hathi
 Committee  on  Permission  Letters/
 COB  licences  is  given  in  Annexure
 VIN  of  Chapter  V  of  the  Report.  Pro-
 duction  data  and  import  content  in
 items  covereg  by  permission  letter
 are  not  being  maintained.

 रेलवे  बुक  स्टालों  में  विदेशी  कम्पनियों
 का  एकाधिकार

 3279  श्री  के०  एम०  मधुकर  :  क्‍या

 रेल  मन्त्री  यहं  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  आल

 इंडिया  रनवे  बुक  श्ट्ल  यूनियन  द्वारा  की

 गई  इस  मांग  को  झोर  दिलाया  गया  है  कि

 क  स्टालों  में  विदेशी  कृतियों  के

 एकाधिकार  को  समाप्त  किया  जाय,  कौर

 (ख)  यदि  हां,  तो  इस  बारे  मे  सरकार
 को  क्‍या  प्रतिक्रिया  है  आर  क्‍या  कार्यो
 किये  जाने  का  विचार  है  ?

 रख  भूचाल  में  उप  मंत्रों  (धो  बूटा  सिह):
 (क)  जो  नहीं  t

 (@)  प्रश्न  नहीं  उठता  1
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 Gub-letting  of  Railway  Vending
 Contracts

 $280.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  often  the  railway
 vending  contracts  are  not  operated
 by  the  holderg  of  such  contracts  but
 they  are  passed  on  to  others  on  the
 basis  of  a  monthly  return;

 (b)  whether  as  a  reguit  of  the
 above  practice,  the  foodstuff  gerved
 by  the  vendors  at  the  railway  plat-
 form  is  not  of  the  quality  as  it  should
 be;  and

 (c)  whether  periodic  checks  are
 conducted  to  ensure  that  such  sub-
 letting  of  contracts  is  not  done  and
 if  so,  the  result  of  such  verification
 in  different  zones  during  1974  6800
 the  action  taken  in  case  of  the  erring
 persons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  No,

 (c)  Yes.  As  a  result  of  such  checks,
 two  contracts,  one  each  on  the  North-
 ern  and  South  Central  Railways  were
 terminated  during  the  year  1974.

 Loading  of  Coal  Wagons

 328i.  SHRI  N  K.  SANGHI.  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  has  recently  come
 to  the  notice  of  Government  that
 coal  wagons  loaded  for  different  con-
 sumerg  including  railways  and  State-
 run  power-houses  go  underweight;

 (b)  if  so,  the  number  of  such  cases
 noticed  during  23975  and  the  extent  of
 underweight  therein;  and

 (९)  the  financial  loss  to  the  con-
 sumers  in  each  case  and  what  steps
 have  been  taken  to  ensure  that  the
 consumer  gets  the  same  quality  for
 which  he  pays?

 Written  Anawera  704

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (४)  Yes.

 (b)  Even  though  no  such  statistics:
 are  maintained  on  the  rathways  on  =
 regulay  basis,  test  weighments  done
 on  the  Eastern  Railway  during  the
 period  April  to  December,  975  showed
 that  9.7  per  cent  of  the  coal  wagons
 weighed  were  foung  to  be  underioad-
 ed.

 (c)  The  financial  loss  to  the  consu-
 mers  in  each  case  becalisé~of  under-
 weight  is  not  known  to  the  railways.

 It  48  the  responsibility  of  the  coal-
 producing  agencies  to  ensure  that
 their  customers  get  the  right  quality  of
 coal  for  which  they  pay.

 भारतीय  तेल  निगम  हारा  ऋण  बढ़ टे खाते  में
 डालना

 3282.  श्री  भूल  बम्ब  डागा  :  क्या

 पेट्रोलियम  मती  यह  बताने  की  कृपा  करेंगे
 कि'ः

 (क)  वर्ष  i969-70  से  1972-73
 तक  भारतीय  तेल  निगम  ने  44.  62  लाख
 रुपये  की  राशि  को  बट्टे-खाते  में  डाला  था;
 झोर

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
 थे  अं।  र  इसके  लिये  दोषी  पाये  गये  व्यक्ति  का
 नाम  क्या  है  ौर  ब्या  उनको  दण्ड  दिया
 गयां  है?

 वैद्ोलियम  जौर  रसायन  सस्शालप  में
 उप  मर्जी  ी  जियाउरंहमात  सारी)  :  (क  )
 दौर  (ख).  जी  हां।  सरकारी  उपक्रमों  पर,
 समिति  की  73वों  रिपोर्ट  (पांचवीं  लोक

 सभा)  (भिनाय1  बैराप्राफ  23-24)  में

 मामले  पर  कार्यवाही की  गई  है  तथा  समिति  की
 सिफारिशों  के  अनुसार  आवश्यक  कार्यवाही
 की  जा  रही है।
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 197475  a  कम्पनियों  फे  चि  दायर
 किये  गये  मुकदमे

 3283.  कीमत  सम्द डागा :  =  क्‍या
 1 हि  न्याय  नीर  कम्पनी  कार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  974—75  में  किन-किन  कम्प-
 क्यों  के  विरुद्ध  कम्पनी  अधिनियम  के  अन्तर्गत
 न्यायालयों  में  मुकदमे  दायर  किये  गये,
 और

 (ख)  उनमे  से  कितनी  कम्पनियों  को
 दण्डित  किया  गया  तथा  उन्हें  क्या  दण्ड  दिया
 गया  तथा  कितने  मुकदमों  का  फैसला  हुमा  ?

 बिधि,  न्याय  शौर  कीमतों  कार्य  मंत्रालय
 में  उप-जीरो  शी  चाहत  ब्रह्मा):  (क)  और

 (ख).  सूचना  एकत्र  की  जा  रही  है  और
 सदन  के  पटल  पर  प्रस्तुत  कर  दी  जायेगी  ।

 दिल्नो-प्रहमराबार  लाइन  को  बहो  लाइन
 @  बदलते  का  कस  रांडों  ?  बनर्जी  /  योजना

 में  पूरा  करता

 3284.  सोमू  दर  डागा  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  दिल्‍ली  से  अहमदाबाद  तक  मीटर-
 गेज  रेल  मार्ग  को  बड़ो  लाइन  में  बदलने  की
 योजना  कब  से  विचाराधीन  है  कौर  वह  कब

 खाया  की  जायेगी;  शोर

 (ख)  क्या  यह  योजना  पांचवी  पंचवर्षीय
 योजना  के  दौरान  पूरी  कर  दी  जायेगी  ?

 रेल  सन्दली  में  उप मस् जो  (श्री  बूटा
 सिह)  :  क)  भौर  ख)  दिल्ली-  भदभदा -
 वाद  मीटर  लाइन  खण्ड  को  बड़ी  लाइन  में
 बदलने  के  लिए  i972-73  के  दोरान
 किये  गये  इंजीनियरी  शौर  यातायात  सर्वेक्षणों
 से  यह  ज्ञात  हुआ  है  कि  925  किलोमीटर
 लम्बी  इस  परियोजना  पर  लगभग  08  करोड़
 ष्फ्ये  लागत  भ्रायियी  चालू  कामों  भौर

 जिसके  लिए  पहले  हे  ही  वचन  दिया  गया  है
 वैसे  कार्यों  को  पूरा  करने  के  लिए  धन  की
 अर्थात  उपलब्धता  के  कारण  बी  योजना  में
 इसे  प्रारम्भ  करना  तब  तक  सम्भव  नही  हो
 सकेगा  जब  तक  समान  परिवर्तन  परियोजनाओं
 को  शुरू  करने  के  लिए  धन  की  उपलब्धता  में
 महत्वपूर्ण  सुधार  न  हो  1

 Foreign  Drug  Companies  Manofac-
 turing  Drugs  on  Loan  Licence

 Arrangements

 3285.  SHRI  हू  S.  CHAVDA:  Will  the
 Minister  of  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  what  are  the  items  which  700
 per  cent  Foreign  drug  companies  are
 getting  manufactured  on  loan
 licence  arrangements  from  other
 manufacturing  units  and  whether  any
 permission  is  required  for  such  acti~-
 vity  and  if  so,  particulars  of  the
 Permission  obtained  by  these  ccom-
 panies;  and

 (b)  quantities  of  imported  and
 canalised  raw  materials  given  to  00
 per  cent  foreign  companies  during

 the  last  three  years  for  their  formu-
 lation  activity  covered  under  loan
 lucence  arrangements?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  As  in  March,  1972,  there
 were  56  drug  firms  in  organised  sector
 who  were  getting  some  of  their  items
 manufactured  on  loan  licence  basis
 from  other  units.  Out  of  these,  3  com-
 pames  have  i00  per  cent  foreign
 equity.

 Loan  licence  arrangements  are  per-
 muissible  under  the  provisions  of  Drugs
 and  Cosmetics  Act,  940  and  these  help
 m  the  maximum  utilisation  of  plant
 and  machinery  in  the  country

 (b)  Requisite  information  in  respect
 of  3  companies  mentioned  above  38
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.
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 fmported  Raw  Materials  given  to
 Foreign  Companies

 $286.  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  CHEMICALS  AND  FER.
 TILIZERS  be  pleased  to  state:

 (a)  names,  quantities  and  value
 of  imported  and  canalised  raw  ma-
 terials  granted  to  00  per  cent  foreign
 companies  during  the  last  three

 years,

 (b)  foreign  exchange  earned  by
 these  companies  by  way  of  export  of
 drug  formulations  and  foreign
 exchange  outgo  in  the  form  of  divl-
 dends,  royalties  etc.  during  last  three
 years  and  original  and  present  equity
 of  these  companies,  company-wise;
 and  me

 (c)  whether  these  companies  have
 been  given  imported  and  canalised
 Taw  Materials  in  excess  of  their
 approved  capacities  and  through
 excess  production  they  have  in-
 creased  profitability,  built  assets,
 created  reserves  and  remitted  divi-
 dends  and  if  so,  is  there  any  pro-
 posal  to  restrict  the  quantity  of
 imported  and  canalised  raw  materials
 as  per  their  licensed  capacities  and
 if  so,  the  facts  thereof?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  क.  C.
 SETHI):  (a)  to  (c).  Information  will
 be  collected  and  laid  on  the  Table  of
 the  House.

 Application  for  Endorsement  of  capa-
 cities  on  Kegistration  Certificates  by

 Foreign  Firms

 3287.  SHIRI  K,  s.  CHAVDA:  Will
 the  Minister  -of  CHEMICALS  AND
 FERTILIZERS  be  pleaseg  to  state:

 (a)  how  many  foreign  drug  com-
 panies  have  applieq  for  endorse-
 ment  of  capacities  on  their  registra-
 tion  certificates  on  the  basis  of  policy
 announced  by  Ministry  of  Industry
 and  Civil  Supplies  and  indicating
 their  names,  itemg  and  capacities  ap-
 Pied  for;
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 (b)  whether  many  companies  have
 applied  for  fuller  utilisation  but  have
 introduced  several  formulations
 without  approval  of  Government  and
 ate  now  showing  them  as  being

 ba
 in  Registration  certificate;

 (c)  how  many  such  cases  have
 come  to  Government's  notice  and
 whether  Government  propose  to
 scrutinise  forelgn  exchange  outgo  of
 these  companies?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P  C.
 SETHI):  (a)  to  (c).  i  Foreign  drug
 companies  (with  foreign  equity  exceed-
 ing  40  per  cent)  have  so  far  apphed
 for  endorsement  of  capacities  on  their
 registration  certificates.  These  appli-
 cation  contain  relevant  data  which
 help  in  determining  the  capacities  that
 should  be  endorsed  These  cases  are
 yet  to  be  examined  in  detail  and  hence
 information  called  for  in  parts  (b)  &
 (c)  of  the  question  cannot  be  fur-
 nishd  at  this  stage.

 Formation  of  200  per  cent  Foreign
 Drug  Companies  into  Single  Company

 3288  SHRI  &  S.  CHAVDA.  Will
 the  Minister  of  CHEMICALS  AND
 PERTILIZERS  be  pleased  to  state
 whether  Government  have  taken  any
 decisions  on  the  proposals  of  00  per
 cent  foreign  drug  companies  for  forma-
 tion  of  a  single  company  of  ther
 associated  companies  and  if  so,  the
 particulars  thereof?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  There  are  30  drug  companies
 with  00  per  cent  foreign  equity.  M/s.
 May  &  Baker  Limifed  have  applied  to
 Reserve  Bank  of  India  to  approve  the
 amalgamation  of  their  company  with
 M/s.  May  and  Baker  (I)  Pvt.  Limited.
 It  is-  understood  that  this  application
 is  still  pending  with  Reserve  Bank  of
 India.
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 बिल्ली  तथा  गई  दिल्‍ली  में  तालियों  का

 पहुंचना

 3289.  भरी  देखकर  बयान  सिह:  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (स)  t  जनवरी,  976  से  33
 जनवरी,  976  तक  देश  के  विभिन्न  भागों  से
 दिल्‍ली  शौर  नई  दिल्ली  स्टेशनों  पर  आने  वाली
 गाड़ियों  में  सें  ऋमशः:  कितनी  गाड़िया  समय
 पर,  कितनी  गाड़ियां  समय  से  पूर्व  शर
 कितनी  गाड़ियां  विलम्ब  स॑  पहुंची;

 (ख)  क्‍या  ग्र धि काश  गाड़ियां  निर्धारित
 समय  से  पूर्व  ही  दिल्‍ली  पहुच  जाती  हैं  शौर

 उन्हें  बाहरी  सिगनल  पर  खड़ा  रहना  पड़ता

 है;  कौर

 —

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  समय-सारणी  में  संशोधन  करने  का

 है?
 रेल  मंत्रालय  सें  उप-मम्मी  (श्री  ब्रा

 सिह)  :  (क)  एक  विवरण  संगीत  है

 (ख)  जी  नहीं।

 (ग)  प्रश्न  नहीं  उठता,  लेकिन  गाड़ियों
 के  यात्रा  समय  की  समीक्षा  हर  छः  महीने  में
 समय  सारिणी  के  संशोधन  के  समय  पर  की
 जाती  है।

 विवरण

 जनवरी,  976  मे  दिल्ली/नयी  दिल्ली
 स्टेशनों  पर  ठीक  समय,  समय  से  पहले  और
 देर  से  पहुचने  वाली  गाड़ियों  की  सख्या  विवरण
 में  दिखायी  गयी  है।

 थाने  बाली

 स्टेशन  गाड़ियों  की  ठीक  समय  पर  समय  से  पहले  देर  से
 संख्या

 दिल्ली  2530  949  83  498

 नयी  दिल्‍ली  हि  2302  I675  435  i92

 गया-घटना  रेलवे  लाइन  बुर्रा  करना

 3290.  श्री  आकर  बयान  सिंह  :  क्‍या
 गेस  मंत्री  यह  बताने  को  कना  देंगे  कि

 (क)  क्‍या  गया-पटना  रेलवे  लाइन
 को  दुहरा  करने  के  लिये  सरकार  द्वारा  कभी
 कोई  सर्वेक्षण  किया  गया  था,

 (ख)  यदि  हां,  तो  तत्सबंधी  मुख्य  बातें
 क्या  हैं  भोर  उस  पर  कुल  कितना  खर्च  करायेगा  ;
 शौर

 (ग)  क्या  सरकार  प्रगामी  वर्षों  में  इस
 साइन  पर  कार्य  आरम्भ  करेगी  ?

 रेल  पम्यालिय  में  उपनभन्ती  घो  बटा
 सिहं)  :  (क)  जी  नही  ।

 (@)  प्रश्न  नहीं  उठता।

 (ग)  यातायात  की  दृष्टि  से  इस  लाइन
 को  दोहरा  करने  की  आवश्यकता  नही  समझी
 गयी  इसलिए  इसे  दोहरा  करने  का  कोई
 प्रस्ताव  नही  है।

 Complaint  regarding  Government  Offi-
 eials  who  joined  Drug  Companies

 3291,  SHRI  NANUBHAI  N.  PATEL:
 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state;  '

 (a)  whether  Government  have  re-
 ceived  complaints  that  several  high
 officials  of  Government,  Ministry  of
 Chemicals  have  joined  drug  manuface
 turing  concerns,  after  their  retirement
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 from  Government  service;  and  their
 appointment  in  those  firms  was  a  sort
 of  reward  for  showing  them  favours
 during  the  period  they  were  in  service;

 (b)  the  namey  and  other  particu-
 lars  like  firms,  salaries  and  perquisites
 of  retired  Government  officials  who
 have  joined  drug  manufacturing  com-
 panies  during  the  last  three  years;

 (c)  whether  the  retired  Government
 Officials  joined  their  new  assignments
 with  the  approval  of  Government;  and

 (d)  what  action  Government  pro-
 pose  to  take  against  these  officers  and
 the  companies?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P  C
 SETHI):  (a)  to  (d).  No  complaints  of
 this  nature  have  been  received  in  Min
 of  C.  &  F.  However,  the  employment
 of  retired  civil  servants  in  private
 companies  is  governed  by  regulation
 under  which  such  retired  civil,  servants
 are  required  to  obtamm  prior  per-
 mission  of  Govt  If  they  accept  such
 employment  within  a  period  of  two
 years  from  the  date  of  retirement,  The
 cases  are  considered  by  the  appropri-
 ate  cadre  authorities  Statistics  of
 retired  persons  working  in  different
 companies  are  not  being  maintained.

 New  Formula  regarding  Manufacturing
 of  Bulk  Drugs

 $292.  SHRI  NANUBHAI  N.  PATEL:
 Wilt  the  Mimster  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state.

 (a)  whether  a  new  formula  about
 parting  with  66  per  cent  production  of
 bulk  drugs  has  been  initiated  for
 Indian  firms,  if  so,  the  salient  features
 thereof;  and

 (b)  hag  this  new  formula  not  come
 as  another  hindrance  in  the  way  of
 progresr  of  Indian  drug  manufactus ing
 units?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  छ.  C.
 SETHI):  (a)  No;  Sir.
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 (b),  Dees  not  atige.

 Suggestions  for  Mid  Beg  Lightering  of
 Orade  at  Cochin  Refinery

 $283,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state;

 (a)  whether  hig  Ministry  made  any
 suggestion  of  mid-sea  lightering  of
 crude  at  Cochin  for  the  use  of  Cochin
 Refinery;  and

 (b)  if  so,  what  sre  the  suggestions
 and  how  far  is  it  feasible?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 and  (b).  Govt,  have  a  proposal  for
 an  integrateq  crude  lighterage  pro-
 gramme  on  all  India  basis  for  the  use
 of  all  refineries  including  Cochin  Re-
 fineries  Ltd.  As  the  implementation
 of  the  proposal  depends  upon  various
 factors,  it  may  take  some  time  before
 a  final  decision  is  taken  in  the  matter.

 Review  of  Uneconomic  Railway  Lines
 Survey  Report

 3294.  SHRI  SHYAM  SUNDER
 MOHAPATRA  Will  the  Minister  of
 RAILWAYS  he  pleased  to  state
 whether  it  is  proposed  to  review  the
 Report  of  the  Committee  on  unecono-
 mic  railway  lines  survey  in  the  light
 of  new  data  available  during  the
 period  when  the  report  was  submitted
 and  now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  It  is  not  proposed  to
 review  the  Report  of  the  Committee  as
 such,  but  the  performance  and  func.
 tioning  of  uneconomic  railway  lines  is
 subjected  to  review  from  time  to  time.

 Land  for  Howrah  Sheakhala  Railway
 Line

 3295.  SHRI  9  N.  SINGH  DEO:  Will
 the  Mmister  of  RAILWAYS  be  pleas-
 ed  to  state:
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 (a)  whether  West  Bengal  Govern-
 manent  had  agreed  to  provide  land  for
 Howreh-Sheakhala  Railway  Line;

 (b)  whether  the  land  has  been  made
 available;

 (९)  the  particulars  of  the  work  done
 wpto  the  date  on  this  line;  and

 (9)  when  will  the  work  be  complet-
 ed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Steps  have  been  taken  to  acquire
 the  land.

 (c)  Final  Location  Survey  for  the
 fine  has  been  completed  and  con-truc-
 tion  work  will  be  taken  up  with  the
 limited  funds  which  are  available  after
 the  land  is  acauirei

 (d)  The  work  is  likely  to  be  com-
 pleted  in  about  3  years  after  its  being
 started,

 Remodelling  of  Sealdah  Station

 3296.  SHRI  S.  N.  SINGH  DEO:  Will
 tthe  Minister  of  RAILWAYS  be  pleased
 fo  state:

 (a)  whether  Sealdah  Station  jis  be-
 dng  remodelled;

 (b)  if  80,  the  work  done  upto  date;
 sand

 (e)  when  will  the  work  be  complet-
 ea?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The
 work  of  remodelling  Sealdah  Station
 ‘was  taken  up  in  1960-61,  in  three
 ‘phases  of  which  two  phases  involving
 yard  remodelling  ang  provision  of
 route  relay  inter-locking  cabin  have
 already  been  completed.  All  the
 works  in  the  third  phase  i.e.  construc-
 tion  of  RMS,  Pay  and  Cash  Office,

 ,  Taising  ang  paving  of  platforms  etc.
 have  alam  been  completed  and  brought
 ‘into  use  except  the  work  of  construc-
 tion  of  new  station  building  which

 ‘has  been  substantially  completed.

 II4

 (९)  The  entire  work  is  likely  to  be
 completed  quring  ‘1977-78,

 Re-Constitution  of  National  Railway
 Users  Consultative  Committee

 3298.  SHRI  8,  M.  SIDDAYYA:  will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  National  Railway
 Users  Consultative  Committee  has
 been  reconstituted;  and

 (b)  if  so,  the  names  of  its  members?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI BUTA  SINGH):  (a)  Yes.

 (b)  A  statement  g.ving  the  infor-
 mation  उड  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-0778/76.]

 Complaints  regarding  overcharging  of
 Drug  Prices

 3299.  SHRI  ARJUN  SETHI.  Will
 the  Ministery  of  CHEMICALS  AND
 FERTILIZERS  be  pleaseg  to  state:

 (a)  whether  any  complaints  have
 been  received  by  Government  that
 drugs  are  not  easily  available  ang  are
 being  sold  to  consumers  by  retailers  at
 prices  much  higher  than  labelled  by
 the  manufacturers  under  one  pretext
 or  the  other;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  take  steps  so  as  to  make  the
 drugs  available  to  the  consumers  at
 fixed  prices?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C
 SETHI):  (a)  and  (b).  No  complants
 of  acute  or  general  shortage  of  drugs
 have  been  received.  However,  com-
 plaints  of  shortage  of  some  individual
 preparations  are  received  from  the
 State  Drug  Controllers  from  time  to
 time.  In  order  to  ensure  adequate
 supply  of  drugs,  periodical  meetings
 are  held  in  the  Ministry  to  review  the
 reports  of  shortages/availability.
 Whenever  instances  of  shortages  come
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 to  the  notice  of  the  Government,  the
 matter  is  taken  up  with  the  manu-
 facturergs  concerned  and  they  are
 advised  to  meet  guch  requirements  on
 an  emergent  basia

 The  prices  of  drugs  are  statutorily
 controlled  under  the  Drug  (Prices
 Control)  Order,  970  which,  inter  alia,
 provides  that  no  retailer  shall  sell
 any  formulation  to  a  customer  at  a
 price  exceeding  the  retail  price  of  that
 formulation  approved  by  the  Central
 Government.  The  relevant  provisions
 of  the  Drug  (Prices  Control)  Order,
 970  have  been  amended  by  a  notifica-
 tion  dated  the  7th  March,  975  to  pro-
 vide  that  no  retaile,  shal!  sell  any
 formulation  to  a  customer  at  a  price
 exceeding  the  retail  price  indicated  in
 the  hist  approved  by  the  Central  Gov-
 ernment  or  the  price  displayed  on  the
 label  of  the  container  of  the  formula-
 tion  whichever  is  less.  These  provi-
 sions  have  already  come  into  effect
 from  the  ist  May,  1975.

 Consequent  to  the  increase  in  excise
 duty  on  certain  patent  or  proprietary
 Medicines,  medicinal  preparation  con-
 taining  alcohol,  narcotics  and  narco-
 tie  drugs  with  effect  from  i6th  March,
 976  the  manufac  M%iters  have  been
 allowed  to  revise  the  existing  retail
 Prices  to  the  extent  of  additional  ule-
 ment  of  duty  of  excise  levied  by  the
 concerned  excise  authorities  Manu-
 facturers  have  been  asked  to  effective-
 ly  ensure  through  their  dealers,  whole-
 salers  or  retailers  that  the  new  price
 is  exhibited  on  the  outer  packings  of
 medicines  and  medicinal  preparations
 by  affixing  stickers  indicating  the  new
 price  aS  published  in  the  revised
 price-hst  before  the  lots  are  actually
 released  for  sale  to  the  consumers.

 Acquisition  of  a  New  Drilling  Ship  for
 Bombay  High

 3300.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  whether  Government  propose
 to  acquire  one  more  new  drilling  ship
 for  Bombay  High;  and

 MAY  4,  2076  Written  ह 1  6.

 tb)  if  90,  the  facts  thereot?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Curb  on  Dividents  of  Foreign  Drug.
 Companies

 330l.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pieas-
 ed  to  state;

 (a)  whether  Government  propose
 to  put  curb  on  dividends  declared  by
 foreign  drugs  companies  in  the  coun-
 try;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  ७
 SETHI)  (a)  and  (b)  The  Com-
 pames  (Temporary  Restrictions  on
 Dividends)  Act,  4974  which  was
 enacted  from  6.7-74  for  a  per.od  at  2
 years  33  applicable  inter  ‘alia  to  com-
 pamies  remstered  under  the  Companies
 Act,  1956.  This  Act  was  later  amend-
 ed  in  January  975  enabling  companies
 to  declare  dividends  in  excess  of  the
 restrictions  placed  im  the  aforesaid
 Act  while  payment  of  excess  a  vidends
 could  be  made  in  two  equal  annual
 mstalments  with  interest  at  the  rate
 of  BYE  per  annum  The  life  of  the  Act
 was  however  not  extended

 Pact  with  Saudj  Arabia  for  Import  of
 Crudg

 $302.  SHRI  ह:  GANGA  REDDY:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  a  pact  with  Saudt
 Arabia  for  the  import  of  crude  hes
 recently  been  renewed;

 (b)  if  80,  the  quantum  of  crude  pro-
 posed  to  be  imported  from  that  coun-
 try;  and

 (c)  the  mode  of  payment  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  to
 (c),  A  contract  has  been  signed
 between  Indian  Oil  Corporation  and
 the  PETROMIN  of  Saudi  Arabia  for
 the  Supply  of  Li  million  tonnes  of
 crude  oil  during  1976.  There  is  an
 accepted  convention  not  to  disclose  the
 commercial  terms  on  which  Indian  Oil
 Corporation  makes  its  purchases  from
 foreign  countries,

 Rail  Track  Defect  Detection  Device

 3303.  SHRI  PROBODH  CHANDRA:
 Will  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  a  rail  track  defect  det-
 ection  device  hag  been  geveloped;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.  Track
 Recording  cars,  Track  Defect  Measur-
 ing  Trollies  and  Rail  Flaw  Detectors
 have  been  developed  for  use  on  the
 Indian  Railways.

 (b)  Track  Recording  Cars,  with
 electronic/mechanical  devices,  now
 being  indigenously  manufactured,  are
 Tun  periodically  on  the  important
 routes  of  the  Indian  Railways  to
 measure  and  record  measurements  of
 Gauge,  cross  level,  unevenness,  twist.
 and  alignment  of  the  track,  under
 vehicle  loads  Recently.  Track  Defect
 Measuring  Trolhes  of  simple  design
 have  been  develoved  and  are  being
 tried  on  the  Indian  Railways,  to  assist
 the  field  staff  to  take  measurements  of
 track  during  routine  inspections.  Rail
 Flaw  Detectors  are  being  used  to  test
 rails,  to  detect  defects  which  are  not
 visible  to  the  eve.  These  are  now
 being  developed  indigenously  by  M/s.

 ics  Corporation  of  India  Limi-
 ted,  a  public  sector  undertaking  and  a
 Prototype  equipment  is  under  test.

 Common  Civil  Code

 3304,  SHRI  N.  E,  HORO:  Will  the-
 Minster  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pieased  to
 state:

 (a)  whether  Government  propose  to-
 enact  a  common  civil  code  for  all
 citizeng  in  terms  of  the  provisions  of
 the  Constitution;

 (9)  if  so,  the  time  by  which  it  will
 be  done;  and

 (c)  whether  there  has  been  any
 opposition  from  any  community  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V.  A.
 SEYID  MUHAMMAD):  (a)  No,  Sir.

 (79)  Does  not  arise.

 (८)  Yes.  Sir.

 Reorganisation  of  Indian  Drugs  and:
 Pharmaceuticals  Ltd,

 3305.  SHRI  R,  s.  PANDEY:  Wu
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  sta‘e:

 (a)  whether  Government  propuse  to
 reorganise  the  Indian  Drugs  and
 Pharmaceuticals  Ltd.;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  Indian  Drugs
 and  Pharmaceuticals  have  submitted
 certain  proposals  for  restructuring  of
 capital  conversion  of  short  term  loans
 into  long  term  loans,  grant  of  mora-
 torium  on  joan  repayment  etc,  These
 are  still  under  examination.

 ened
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 72.00  hes.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAMA-
 IAH)  I  would  like  to  make  an  an-
 nouncemen{  regarding  the  discussion
 on  the  Demands  for  Grants  relating  to
 the  Ministry  of  Agriculture  and  Irriga-
 tion  Normally  the  discussion  should
 be  over  by  4  O'clock  tomorrow  Yes-
 terday,  only  three  speakers  could
 speak  From  my  party  I  have  sup-
 phed  a  list  of  32  Members  today  and
 T  have  got  a  supplementary  list  of
 50  Members  I  have  dscu  sed  this
 with  the  leaders  of  the  Opposition
 who  were  there  and  it  was  agreed
 that  we  could  sit  upto  730  pm  today

 MR  SPEAKER  4  think,  it  3s  the
 pleasure  of  the  House  that  we  may  sit
 upto  730  today

 202  hrs

 PAPERS  LAID  ON  THE  TABLE

 MR  SPEAKER  Now  papers  to  be
 Jaid  on  the  Table

 Dr  ्  A  Seyid  Muhammad

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  (BEDA-
 BRATA  BARUA)  He  3s  not  present
 May  I  have  the  permission  to  lay  the
 papers  on  his  behali?

 MR  SPEAKER  No

 Notirications  UNDER  CusToMs  ACT,
 CENTRAL  Excise  RULEs,  AND  CEtH

 Saves  Tax  Act

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 I  beg  to  lay  on  the  Table—
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 qa)  A  copy  gach  of  the  following
 Notifications  j(Hind{  and  English
 versions}  woder  section  259  of  the
 Customs  Act,  1962: —

 (i)  GBR  $83  publishd  in  Gazette
 of  India  dated  the  24th  April,
 4976  together  with  an  expla-
 natery  memorandum.

 (un)  GSR  584  published  in  Gazette
 of  India  datea  the  24th  April,
 976  together  with  an  explana-
 tory  memorandum

 Qn)  GSR  585  published  m  Gazette
 of  India  dated  the  24th  April,
 976  together  with  an  explana-
 tory  memorandum

 av)  GSR  586  published  in  Gazette
 of  India  dated  the  24th  April,
 4976  {ogether  with  an  explana-
 tory  memorandum

 [Placed  का  Library  See  No  LT-
 10767/76)

 (2)  A  copy  of  Notification  No  GSR
 587,  (Hind,  and  English  versions)  pub-
 lished  in  Gazette  of  India  dated  the
 24th  April  976  issued  under  the  Cen-
 tral  Excise  Rules,  1944  together  with
 an  explanatory  memorandum  {Placed
 wn  Labrary  See  No  LT-0768/76)

 (3)  A  copy  of  the  Delhi  Sales  Tax
 (Third  Amendment)  Rules  3९6  (Hindi
 and  English  versions)  published  in  No-
 tification  No  F  4/25/76-Fin  (G)  in  Delhi
 Gazette  dated  the  24th  April  1978,
 under  section  72  of  the  0९४७  Sales  Tax
 Act,  1975  [Placed  wn  Ltbrary  See
 No  LT-0769/76}

 REPORTS  OF  MONOPOLIES  AND  RESTRIC.
 Ive  TRapE  PRACTICAS  COMMISSION

 AND  TWO  STATEMENTS

 SHRI  BEDABRATA  BARUA  I
 beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following  Re-
 ports  of  the  Monopolies  and  Restrictive
 Trade  Practices  Commussion  under  sec-
 tion  62  of  the  Monopolies  and  Revtric-
 tive  Trade  Practices  Act,  969

 (i)  Report  under  section  22(3)(b)
 of  the  said  Act  in  the  case  of
 M/s,  Ballarpur  Paper  and



 war  Additional  Zmoluments  VAISAKHA  i,  898  (SAKA)  Compulsory  322

 Straw  Board  Mills  Limited,
 New  Delhi  and  the  Order  dat-

 ed  the  28th  February,  976  of
 the  Central  Government  there-
 on.

 (ii)  Report  under  section  22(3)(b)
 of  the  said  Act  in  the  case  of
 M/s.  Rallis  India  Limited.
 Bombay  and  the  Order  dated
 the  9th  February,  976  of  the
 Central  Government  thereon.

 (2)  Two  stafements  explaining  the
 reasons  for  not  laying  simultaneously
 the  Hindi  versions  of  the  Reports  and
 Orders  of  the  Government  thereon  men-
 tioned  above.

 [Placed  in  Library.  See  No,  LT-
 0770/76).

 Rattways  Rep.  Tanrr  (Fourty  AM-
 ENDMENT)  Ru  ves,  976

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  I  beg  to  lay  on  the
 Table  a  copy  of  the  RaiJways  Red  Tariff
 (fourth  Amendment)  Rules,  976
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No,  G.S.R.  60]  in  Ga-
 zette  of  India  dated  the  24th  April,
 1976,  issueq  under  section  47  of  the
 Indian  Railways  Act,  890  [Placed
 tm  Library.  See  No,  LT-077/76}.

 32.04  hrs.

 ADDITIONAL  EMOLUMENTS  (COM-
 PULSORY  DEPOSIT)  AMENDMENT

 BILL*

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Sir,  I  beg
 to  move  for  leave  to  introduce  a  Bill  to
 amend  the  Additional  &molments
 (Compulsory  Deposit)  Act,  1974.

 MR.  SPEAKER:  Motion  moved:

 “That  leave  be  granted  {to  intro-
 duce  a  Bill  to  amend  the  Additional

 Deposit)  Amdt.  Bill
 Emoluments  (Compulsory  Deposit)
 Act,  1974,”

 SHRI  8S.  M.  BANERJEE  (Kanpur,:
 Mr.  Speaker,  Sir,  I  rise  to  oppuse  the
 Additional  Emoluments  (Compuisory
 Deposit)  Amendment  छाए,  1976,  If  you
 kindly  reaq  the  Statement  of  Objects
 and  Reasons,  it  says:

 “The  Additional  Emoluments
 (Compulsory  Deposi‘)  Act,  ‘1974,  8
 one  of  the  legislative  measures  which
 Was  enacted  with  a  view:  to  protect-
 ing  the  real  incomes  of  industrial.
 workers  and  salaried  employees  who
 were  worst  hit  by  the  rise  im  prices.
 It  provided,  amorigst  others,  for  the
 impounding  of  one-half  of  the  in-
 crease  in  dearness  allowan‘e.  ‘The
 objective  of  arresting  the  prive  spi  af
 has  been  substantially  achieved  ..”

 “But  the  need  for  controllmg  the
 expansion  in  money  supply  to  ¢cnso-
 lidate  the  gains  towards  gstabil:ty  con-
 tinues.  The  Bill,  therefore,  proposes
 that  the  period  for  deductions  of  ad-
 ditional  dearness  alldwance,  which
 is  due  to  cease  on  the  @h  day  of  July.
 i976,  should  be  continued  for  one
 year  more....”

 And  then  it  says:

 “While  the  additional  dearness  agl-
 lowance  deducted  upto  June  976  will
 be  repaid  in  the  manner  provided  in
 the  Act,  the  deductions  made  f*cm
 July  i976  will  be  repaid  in  five  equal
 annual  instalments  by  crediting,  cach
 such  instalment  to  the  provident
 fund  account  of  the  empleyce  शक

 We  were  told  in  this  House  that  this
 measure  was  taken  to  arrest  the  prices
 and  to  contain  the  inflation  which  was
 prevailing  in  the  country.  The  prices
 have  no  doubt  not  increased.  In  cer-
 tain  items,  the  prices  have  come  down;
 (Interruptions)  but  since  the  month  of
 April  1976,  the  prices  of  all  the  commo-
 dities  have  arisen.  I  would  request  the

 *Published  in  Gazette  of  India  Extraerdinary,  Part  II,  Section  2,
 dated  the  4th  May,  1978,
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 thon,  Minister  Shri  Subramaniam  or
 Mrs.  Sushila  Rohtagi  or  anybody  else
 to  go  to  the  market  and  purchase
 ‘only  the  vegetables.  I  am  _  not
 ‘talking  about  anything  else.  Let
 ‘them  purchase  ovly  vegetables.
 ‘The  price  of  each  vegetable  has
 ‘gone  up.  The  price  of  ‘Postman’

 has  gone  up  from  Rs.  16.50  to
 "Rs.  17.85.  The  price  of  mustard  oil
 ‘which  came  down  to  Rs.  7.50  has  gone
 ‘Up  again;  and  it  appears  that  there  is
 a  tendency  for  thé  price  of  every  item
 to  go  up.  Under  these  circumstances,
 the  question  whether  we  should  im-
 ‘pound  the  dearness  allowance  for  an-
 other  year,  is  a  matier  for  the  Govern-

 -ment  to  think  about.  I  say  this  only
 ‘because  of  what  had  happened  in  this
 ‘House  recently.  The  MPs  were  unable
 ‘to  make  Both  ends  meet.  So,  Rs,  500/-
 were  sanctioned  to  them;  and  herd”  the
 employees  who  want  their  full  dearness
 allowance  are  not  getting  it.  The  cost
 of  living  index  is  being  manipulated  in

 -such  a  way  that  there“is  no  fear  of
 any  rise  of  dearness  allowance  in
 ‘future.  I  am  sure  about  it.  The  hon.
 Minister  is  sifting  here;  he  promised

 ‘before  the  Standing  Committee  of  the
 JCM  that  it  was  under  consideration.
 Mrs,  Sushila  Rohatgi,  while  replying

 ‘to  the  Supplementary  Demands  had
 Said  that  it  was  under  consideration.
 ‘There  were  two  questions  raised.
 ‘The  first  was  about  the  sixth
 instalment  of  dearness  allowance

 ‘to  Central  Government  employees,
 ‘and  the  second  was  about  rais-
 ing  the  emoluments  of  pensioners.
 Something  has  been  done  to  the  pen-
 sioners.  But  we  do  not  know  anything
 as  to  what  has  happened  to  the  6th
 instalment  of  the  dearness  allowance.
 “Government  says  that  it  protects  the
 ‘salary  of  the  wage-earners.  I  am  not
 an  economist;  the  hon.  Minister  {s.  He
 wil]  bear  me  out  that  the  real  wages  of
 the  workers  have  fallen  beyond  expec-

 “tations.  There  is  a  fall  in  real  wages.
 Any  trade  unionist  will  bear  me  out—-

 -whether  belonging  to  my  group  or  the
 ‘other  group—that  the  real  wages  of  the
 working  classes  have  gone  down,

 MR.  SPEAKER:  Is  there  any  official
 ‘survey  or  report  about  it,  indicating  as

 Amat,  But

 down?
 SHRI  8,  M.  BANERJEE:  If  you

 could  kindly  give  me  time,  I  will  go  to
 the  Library  and  get  the  information.

 MR.  SPEAKER:  Is  there  any  report,
 about  the  real  wages  going  down?

 SHRI  S.  M.  BANERJEE  Prices
 have  gone  up.  It  is  an  admitted  fact.

 MR,  SPEAKER:  When  you  say  that
 the  real  wages  have  gone  down,  ig  it
 baseg  on  those  reports?  I  am  only  ask-
 ing  whether  it  is  your  impression  or
 it  is  an  admitted  fact.

 SHRI  S.  M.  BANERJEE:  This  was
 the  impression  of  all  the  economists
 who  were  members  of  various  commis-
 sions.  They  say  that  the  real  wages
 have  come  down.  If  you  consider  the
 consumer  price  index-“and  if  you  con-
 sider  what  the  Reserve  Bank  have
 written—you  will  find  that  the  real
 wages  have  gone  down.  Moreover,  the
 purchasing  capacity  has  gone  down.
 One  reason  why  the  prices  have  fallen
 is  to  lack  of  purchasing  capacity.

 SHRI  B.  V.  NAIK  (Kanara):  When
 prices  go  down,  fhe  real  wages  go  up.
 You  are  making  a  mistake  regarding
 money  wages  and  real  wages.

 SHRI  8.  M.  BANERJEE:  That  is  an
 artificial  thing.  It  is  a  jugglery  of  sta-
 tistics.

 I  am  not  a  statistician,  nor  an
 economist.

 SHRI  B,  ५.  NAIK:
 of  the  politician.

 Tt  is  a  jugglery

 SHRI  डि,  M.  BANERJEE:  According
 to  all  reports,  wages  have  come  down.
 50  per  cent  of  the  workers  are  living
 below  starvation  tevel.  This  is  the  re.
 port  of  many  commissions.  At  this
 time,  are  we  to  impound  the  dearness
 allowance  further,  when  the  Govern-
 ment  knows  that  dearness  allowance
 is  not  going  to  be  increased  any
 more?  These  employees  are  not  go~
 ing  to  get  any  more  dearness  allow-
 ance,  unless  their  DA  is.  merged  with
 pay.  Whatever  dearness  allowance
 they  are  getting  at  present,  5)  per
 cent  of  it  is  being  impounded;  it  is
 not!  for  the  future.  So,  I  oppose  it.

 _sXCompulacty:  Deposis),  a

 to  how  much  have  the  real  wages  gone

 हा
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 When  this  measures  wag  brought  for
 the  first  time,  we  accepted  it  in  all  sin-
 cerity  ang  honesty.  We  explained  to
 the  Central  Government  employees  and
 the  other  salaried  people  that  they
 should  tighten  their  belt  in  the  interest
 of  the  couniry.  Though  we  are  in  the
 opposition,  we  stilf  explained  to  the
 workers  in  the  JCM  and  the  Standing

 “Committee  of  the  JCM  that  they
 should  agree  to  the  arrears  being  de-
 posited  in  the  provident  fund  and  50

 ‘per  cent  of  the  DA  going  to  ihe  com-
 pulsory  deposit  account.  Now,  when
 the  stipulated  period  is  ovex  Anstead  of
 getting  the  sixth  instalment,  they  are
 getting  this  Bill.  So,  I  woulg  request
 the  hon.  Minister  to  kindly  withdraw

 ‘the  Bill.

 We  are  not  opposing  it  merely  tor
 the  sake  of  opposition.  We  are  sup-
 porting  many  Thifigs  done  by  this  Gov-
 ernment.  This  Tneasure  is  going  to
 give  a  handie  to  the  reactionary  forces
 to  tel]  the  Government  servants  and
 the  salaried  people  ihat  the  Govern-
 ment  are  trying  to  extract  their  pound
 of  flesh  trom  their  employees.  Let  the
 hon  Minister  not  forget  that  the  Gov-
 ernment  employees  and  other  sularied
 people  are  paying  income-tax.  berause
 they  cannot  conceal  their  income  On
 the  other  hand,  those  who  have  der-
 lared  something,  are  safe,  because  they

 ‘have  declared  some  blackmoney,  may
 be  Rs.  2  fakhg  or  3  lakhs  They  have
 got  a  certificate  and  nobody  is  going  to
 touch  them.  But  these  Central  Gxv.
 ernment  employees  eng  the  salaned
 People  are  being  to  put  to  diificuty  by
 this  Bull.

 So  many  assurances  were  given  in
 ‘this  House,  that  this  partffular  mea-
 ‘sure  is  going  to  be  in  forcé  ynly  for  a
 Mmuated  period;  I  do  not  know  what  that

 “particular  period  is.  Let  them  say  m
 this  House  that  this  measure  is  going
 to  remain  indefinitely.  Then  I  can  ap-

 wreciate  at  least  their  honesty  and  sin-
 verity.  Let  it  not  come  in  doses  year
 by  year.  I  oppose  this  because  it  is  a
 breach  of  faith.  It  will  not  cuntain
 inflation.  When  they  are  not  able  to
 ‘control  the  pricea,  if  they  say  that
 there  should  be  no  dearness  allowance,

 Deposit)  Amdt.  Bill
 I  am  sorry  J  am  unable  to  support  that
 proposal.  So,  we  oppose  this  lock,  stock
 and  barrel.

 SHRI  C.  SUBRAMANIAM:  Sir,  I
 am  gure  you  woulg  not  expect  me  to
 reply  to  all  the  points  raiseg  by  the
 hon.  Member.  {  appreciate  his  interest
 in  the  welfare  of  the  working  class.
 But  I  want  to  tell  him  that  we  are
 equally,  if  not  more,  interested  in  the
 welfare  of  not  orily  the  working  class
 but  the  community  as  a  whole.  My
 humble  judgment  38,  because  of  these
 various  measures  that  have  heen  teken,
 not  only  the  workers  have  been  bene-
 fited  but  the  whole  nation  has  been
 benefited.  It  ig  only  from  that  point  of
 view  that  we  are  extending  this  Bill
 for  another  year,

 Regarding  the  various  points  that
 have  been  raised  by  the  hon  Member,
 they  would  be  dealt  with  in  detail  when
 we  take  the  Bill  for  consideration.  So,
 I  do  not  think  there  is  any  point  in
 opposing  the  introduction  of  the  Bill
 at  this  stage

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Bilt  to  amend  the  Additional  Emo-
 luments  (Compulsory  Deposit)  Act,
 1974."

 The  Lok  Sabha  Dirided:
 Division  No.  4]  {12.18  hrs.

 Ayes
 Agrawal,  Shri  Shrikrshna
 Ahirwar,  Shri  Nathu  Ram
 Ambesh,  Shri
 Anand  Singh,  Shn
 Arvind  Netam,  Shn
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Balakrishniah,  Shri  T.
 Banerjee,  Shrimat:  Mukul
 Barua,  Shri  Bedabrate
 Basumatari,  Shri  D.  +

 Bhagat,  Shri  H,  K.  L.
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 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandrika  Prasad,  Shri
 Chaudhari,  Shri  Amarsinh
 Chavan,  Shri  Yeshwantrao
 Chellahami,  Shri  A.  M.
 Daga,  Shri  M.  C.
 Dalip  Singh,  Shri
 Damani,  Shri  S,  R.
 Darbara  Singh,  Shri
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K
 Deo,  Shri  S.  N.  Singh
 Deshmukh,  Shri  Shivaji  Rao  8,
 Dhamankar,  Shri
 Dharamgs3j  Singh,  Shri
 Dhusia,  Shri  Anant  Prasad
 Dixit,  Shri  G.  0.
 Dube,  Shri  J.  P.
 Dumada,  Shr:  L.  K
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gill,  Shri  Mohinder  Singh
 Godara,  Shri  Mani  Ram
 Gomango,  Shri  Giridhar
 Gowda,  Shri  Pampan
 Har;  Singh,  Shri
 Jadeja,  Shri  D  P
 Jamilurrahman,  Shr,  Md.
 Jitendra  Prasad,  Shri

 Joshi,  Shri  Popatial  M.
 Kader,  Shri  8,  A.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  9
 Kaul,  Shrirnatj  Sheila
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 Kavde,  Shri  छे,  R
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  RB.  K.
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Kulkarni,  Shri  Rafa
 Kureel,  Shri  B.  N
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lambodar  Baliyar,  Shri
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Maharaj  Singh.  Shri
 Majhi,  Shri  Gajadhar
 Malaviya,  Shri  K,  D
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Manhar,  Shr:  Bhagatram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Jagannath
 Munsi,  Shr  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Naik  Shri  B.  V.
 Negi,  Shri  Pratap  Singh
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  8  T.

 Pant,  Shri  K.  con
 Parashar,  Prof.  Narain  Chand
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M

 Patel,  Shri  Natwarlal
 Patil,  Shri  com  A.
 Patil,  Shri  Krishnarao
 Patil,  Shri  8,  8.

 Patnaik,  Shri  Banamalj

 Pradhan,  Shri  Dhan  Shak

 Pradhani,  Shri  K.

 Qureshi,  Shri  Mohd.  Shaft
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 Raghu  Ramaiah,  Shri  K.

 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Rajdeo  Singh,  Shri
 Ram  Singh  Bhai.  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramshikar  Prasad  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimatf“B,  Radhabai  A.
 Rao,  Shri  Jagannatb
 Rao,  Dr.  K.  L.
 Rao,  Shri  M.  8s.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Ravi,  Shri  Vayalar
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P,  Narasimha
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Samanta,  Shri  S.  C.
 Sangliana,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Sethi,  Shri  Arjun
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shrj  A.  P.
 Sharma,  Shri  Madhoram
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Shinde,  Shri  Annasaheb  P.
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri  8.  M.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Subramaniam,  Shri  C.

 ;  Sudarsanam,  Shri  M.

 Min,  of  Agr
 ang  Irrgn.

 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Tayyab  Hussain,  Shri
 Tiwary,  Shri  D.  N.
 Tombi  Singh,  Shri  N.
 Tulsiram,  Shri  V.
 Verma,  Shri  Sukhdeo  Prasad

 Vikaf,  Shri  Ram  Chandra

 Yadav,  Shri  Karan  Singh
 NOES

 Banerjee,  Shri  S.  M.
 Bhattacharyya,  Shri  8.  P.
 Chandrappan,  Shri  C,  K.

 Chatterjee,  Shri  Somnath

 Chaudhary,  Shri  Ishwar
 Deshpande,  Shrimati  Roza

 Gupta,  Shri  Indrapt
 Kathamuthu,  Shri  M.
 Krishnan,  Shrimati  Parvathi

 Mehta,  Shri  P.  M.
 Muruganantham,  Shri  S.  A.
 Parmar,  Shri  Bhaljibhai
 Patel,  Kumari  Maniben
 Reddy,  Shri  B.  N.
 Saha,  Shri  Ajit  Kumar
 Sen,  Dr,  Ranen

 MR,  SPEAKER:  The  result  of
 the  division  is:  Ayes—l54,  Noes—i6.

 The  motion  was  adopted.

 SHRI  C.  SUBRAMANIAM:  I  in-
 introduce}  the  Bill.

 ३2.20  brs.
 DEMANDS  FOR  GRANTS,  976-77—

 contd,
 MINISTRY  OF  AGRICULTURE  AND

 InrrcatTion—conid,
 MR,  SPEAKER:  The  House  will  now

 take  up  further  discussion  and  voting
 the  Demands  for  Grants  under  the
 control  of  the  Ministry  of  Agriculture
 and  Irrigation.  I  think  there  are  a
 large  number  of  speakers.  I  propose
 to  give  ten  minutes  to  each  of  the

 tntreduced  with  the  recommendations  of  the  President.
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 (Mr.  Speaker]
 speakers,  I  would  request  the  hon,
 Members  to  confine  their  remarks  te
 ten  minutes.

 DR.  K.  L.  RAO  (Vijayawada):  Mr.
 Speaker,  Sir,  y  was  mentioning  yester-
 day  that  the  balance  between  food  pro.
 duction  ang  the  requirement  of  the
 nation  bas  been  achieved  this  year,
 This  balance  is  due  to  two  factors.
 One  factor  ts  checking  the  growth  of
 Population  and  the  other  factor  is  com-
 pensating  for  the  vagaries  of  monsoons, We  have  also  submitted  that  the
 growth  of  population  can  be  taken
 Care  of  by  our  normal  irrigation  pro-
 gramme  at  the  moment,  that  is  to  say,
 by  having  additional  one  million  hec.
 tares  every  year.  As  far  as  the  other
 factor  is  concerned,  we  have  got  to
 plan  for,  that  is  to  say,  to  compensate for  the  vagaries  of  monsoons.  In  s0Me
 areas,  we  get  good  rainfall  and  good
 Produce  from  the  land  and  in  other
 areas,  we  do  not  get  them.  The  defi-
 ciency  is  of  the  order  of  an  average  of
 four  millon  tonnes  g  year.

 Therefore,  we  have  got  to  take  up  a
 programme  called  “The  monsoon  com-
 pensation  programme",  that  ig  to  say,
 we  must  take  steps  to  produce  food
 immediately  and  in  an  accelerated
 manner  in  three  to  four  years.  This
 ean  be  done  by  taking  up  areas  where
 there  is  plenty  of  water,  both  cn  the
 surface  and  underground,  where  the
 cost  of  works  is  very  low,  where  the
 lands  are  fertile,  where  there  is  already
 some  work  done  and  where  there  is  no
 difficulty  in  carrying  out  the  above

 If  you  examine  the  whole  country
 you  will  find  that  the  areas  which  are
 best  suited  for  thig  programme  will  be
 the  areas  to  the  north  of  the  Ganga  in
 the  State  of  U.P.  Here,  we  have  got
 many  rivers.  There  they  have  got
 plenty  of  rainfalj  especially  in  the
 monsoon  months,  excellent  under-
 ground  water  ang  the  cost  of  the  pro-
 jects  is  less,  Whereas  in  the  rest  of  the
 country,  it  ig  something  like  Rs,  2500
 per  acre,  cost  of  the  project  In  Uttar
 Pradesh  in  these  areas  will  be  around
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 Rs.  009  per  acre.  Also,  you  will  find
 a  number  of  works  already  constructed
 partly.  For  example,  a  barrage  {s  al-
 ready  there  in  most  of  the  cases.
 Therefore,  if  we  take  up  a  package  pro-
 gramme  in  these  areas,  we  can  easily
 produce  the  necessary  amount  of  food-
 grains  to  meet  the  requirement.  For
 example,  compare  the  production  of
 rice  in  Tami]  Nadu  and  U.P.  In  Tamil
 Nadu,  the  land  under  rice  is  2.8  mil-
 lien  hectares  and  the  food  produced  is
 5.5  million  tonnes,  that  is  to  say,  one
 hectare  produceg  two  tonnes,  whereas
 in  Uttar  Pradesh,  the  cultivateq  land
 under  rice  ts  4.5  million  hectares  and
 it  produces  3.8  million  tonnes,  that  ie
 to  say,  one  hectare  produces  less  than
 one  tonne

 As  [  submitted,  these  require  a  care.
 ful  study,  Tamil  Nadu  with  les,  land
 is  able  to  produce  more  food  than  U.P.
 with  a  larger  amount  of  land  under
 cultivation  of  rice.  The  reason  is  that
 the  percentage  of  irrigation  under  rice
 in  U  P  ig  6  whereas  in  Tamil  Nadu,
 it  74  90  per  cent.  So.  we  should  see
 immediately  all  that  is  required  in  U.P.
 If  you  introduce  irrigation  in  this  area,
 you  will  be  able  to  produce  4  to  5  mil-
 lion  tonnes  of  rice  immediately  to
 wipe  out  the  deficiency  due  to  the
 vagaries  of  monsoons.

 These  are  extremely  valuable  points
 which  have  got  to  be  examined  and  I
 hope  the  hon  Minister  will  study  in
 depth  and  take  necessary  steps  also.  As
 I  said,  the  cost  comes  to  very  much
 less;  it  ig  Rs,  400-509  crores  in  four
 years.  Therefore,  it  is  very  important
 that  we  should  take  up  a  special  mon-
 soon  compensation  programme  with  the
 result  that  all  the  shortages  that  occur
 in  bag  years  can  be  made  up  by  pre-
 duction  in  UP.  Some  people  may  ‘BBY,
 this  will  bring  an  extra  assistance  to
 U.P.  It  is  not.  It  is  a  national  effort.
 Instead  of  borrowing  and  spending
 money  in  foreign  exchange  for  im

 porting  foodgrains—as  in  the  lost  few
 years,  we  have  been  importing  food-
 grains  at  the  rate  of  Rs,  300  crores
 a  year—instead  of  doing  that,  हम  is
 much  better  to  grow  foodgreins  in
 India  itself.
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 Social  justice  can  be  achieved  by
 adjusting  the  normal  irrigation  pro-
 gramme.  We  have  got  a  large  rumber
 of  drought  areas.  We  should  make
 sufficient  provision  of  irrigation  m
 those  areas.  For  example,  there  is  a
 stretch  of.  drought  areas  along  the
 river  Ganga.  There  are  drought  areas,
 like,  Palamu,  Rewa,  Mirzapur,  Shoha-
 bad,  Gaya  and  so  on.  We  should  take
 up  the  irrigation  projects  in  those
 drought  areas  under  the  norma]  irriga-
 tion  programme.  The  diversion  of
 Tilaya  waters  to  Gaya  district  will
 completely  eliminate  the  chronic  dro-
 ught  conditions  there.  It  is  hanging
 fire  for  a  number  of  years.  It  is  sur-
 prising  that  the  diversion  of  i/4
 million  acre  ft,  in  a  river  of  i0  million
 acres  ft.  is  giving  the  trouble.  It
 seems,  a  lot  of  discussion  is  going  on
 which  is  not  necessary.  It  should  be
 done.  The  normal  irrigation  program-
 me  should  include  all  the  drought
 areas.  What  I  suggest  is  that  in  ad-
 dition  to  normal  programme  we  should
 have  a  monsoon  compensation  pro.
 gramme,  as  I  said  earlier,  separately  in
 order  to  produce  in  three  or  four  years
 4-5  million  tonnes  which  will  wipe  out
 the  effect  of  vagaries  cf  monsoons.
 Once  you  do  that,  you  need  nct  import
 foodgrains  from  outside.

 In  India,  we  have  got  a  large  popu-
 lation.  It  is  the  second  largest  country
 in  the  world.  We  have  got  an  obliga-
 tion  to  the  world.  We  should  watch
 foog  production  in  the  next  20  years.
 At  the  end  of  the  Century,  it  is  stated,
 the  population  of  the  world  will  be-
 come  double.  What  happens  to  food
 production  then?  One  has  got  to  watch
 it.  We  have  got  a  special  responsibility
 because  we  have  a  large  population  to
 support.  It  is  being  suggested  that
 there  should  be  a  global  programme.
 Now,  countries  like  Venezuela  and
 Nigeria  which  are  oil-producing  count-
 ries  and  rich  countries  are  not  pro-
 ducing  foodgrains  ang  they  are  only
 importing  from  outside.  At  the  same
 time,  they  have  got  a  goog  supply  of
 river  waters  and  a  good  soil.  I  had
 been  there  two  months  back.  There  is
 a  river  called  Orinoco  which  is  as  large
 as  the  Ganga  and  the  Brahamaputra
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 combined.  They  have  not  cultivated
 even  one  acre  of  land  in  the  valley  of
 that  river.  They  are  importing  food.
 grains  because  they  have  got  plenty  of
 oil  ang  they  have  become  very  rich.
 That  is  wrong.  That  policy  must  be
 changed.  The  countries  which
 have  got  water  resources  and
 good  soil  must  produce  their  own
 food  so  that  at  the  end  of  the
 next  20  years,  at  the  end  of  the
 Cantury,  the  position  in  the  matter  of
 food  production  is  stablished  to  be  able
 to  meet  the  growing  population  of  the
 world.

 There  are  some  countries  ike  Arab
 countries  where  water  and  good  soil,
 are  scarce,  Those  countries  have  to
 depend  upon  the  surplus  foodgrains  of
 other  countries.  But  the  countries
 which  have  got  a  good  supply  of  river
 waters  and  good  soil  must  produce
 their  own  food.  That  is  very  {mpor-
 tant.  India  comes  under  that  category.
 It  has  got  good  water  potential  and
 g00qg  soil,  Therefore,  it  should  be  pos-
 sible  for  India  to  become  self-sufficient
 in  foodgrains  at  the  end  of  the  Century
 to  meet  the  needs  of  the  population
 at  that  time.  That  is  the  responsibility
 we  shoulg  be  able  to  take.  J  hope,  the
 hon.  Minister  of  Agriculture  and  Irri-
 gation  will  take  this  stand  in  the  F.A.O.
 Conference  discussions  that  we  will  be
 able  to  do  that  provideg  the  rest  of
 the  world  also  does  it.

 Now,  I  would  like  to  make  a  few
 suggestions  very  briefly  to  the  hon.
 Minister,  Minor  irrigation  is  in  the
 agriculture  sector.  It  shoulq  be  shifted

 to  irrigation  sector.  The  idea  of  bring-
 ing  irrigation  to  agriculture  is  to
 have  a  coordinated  action  to  provide
 irrigation  facilities.  Minor  irrigation
 means  tapping  water  from  under-
 ground  and  that  involves  a  large
 number  of  technical  ang  highly  com-
 plicateg  machinery  and  so  on  which,
 in  course  of  time,  are  being  improved.
 Therefore,  I  submit,  minor  irrigation
 should  be  shifted  from  agriculture  sec-
 tor  to  irrigation  sector  covering  right
 from  the  big  projects  to  very  small
 ones  as  well.

 Then,  our  financial  constraints  have
 been  more  rigorous  because  we  have
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 taken  up  projectg  which  are  hanging
 on  for  more  than  20  yeare.  For  exam»
 ple  #he  Gandak  Project  is  a  very  good
 one;  it  is  an  extremely  good  one  and
 if  that  is  not  successful,  nothing  would
 be  successful  in  this  country.  It  is  in
 an  area  where  there  is  fertile  ground-
 water  and  there  is  the  excellent  river
 Gandak  where  a  barrage  is  also  con-
 structed,  but  we  are  not  getting  the
 fruits  thereof  yet.

 Similarly,  the  same  thing  applies  to
 Kosi.  That  means  that  we  should  re-
 quest  the  concerneg  State  Govern-
 ments  and  probably  take  action  our-
 selves  in  the  matter  to  see  that  the
 projects  for  which  a  considerable
 amount  of  money  has  been  given  and
 spent  give  benefits  early  in  the  ite-
 rests  of  the  nation,  because  we  are
 more  interested  in  the  nation  becoming
 self-sufficient  as  early  as  possible—
 because  we  cannot  drain  away  our
 resources,  whatever  lhiftle  we  have,
 year  after  year.  In  these  respects  I
 think  the  Centre  and  the  hon.  Mini-
 ster  will  have  to  keep  a  watch  on  the
 various  projects,

 Likewise,  I  don’t  know  why  the
 Rajasthan  Canal  has  been  hanging  on
 for  years  and  years.  J  am  glad  to  note
 that  the  Hon.  Minister  has,  this  year,
 allotted  an  extra  amount  of  money  for
 some  of  these  projects  and  is  also  see-
 ing  to  it  that  these  projects  are
 completed.  Hereafter,  our  policy  should
 be  that  no  project  in  this  country
 should  take  more  than  40  years.  We
 should  plan  our  financial  adjustment
 and  the  project  itself  should  be  so
 adjusted  that  no  project  goes
 beyond  ten  years.  If  any  project
 which  will  have  extensive  bene-
 fits  is  likely  to  spill  over  ten  years,
 it  should  be  taken  up  in  the  second
 stage,  but  the  first  stage  shoulq  be
 complete  in  itself,  both  ag  regards  ex-
 penditure  and  its  benefits  to  the  nation.

 Then,  we  are  thinking  of  collecting
 betterment  levy.  In  some  places  we
 did  it  and  in  many  projects  we  did  not
 succeed.  {  don't  know  whether  Cent-
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 ¥al  legislation  wil  give  an  impetus  to
 see  that  this  betterment  levy  is  ९००
 lected  at  least  for  five  to  ten  years.

 Then,  again,  our  designg  ang  our
 constructions,  particularly  the  canal
 systems,  have  not  improved.  They
 have  been  following  old  rules  where  a
 lot  of  safety  factory  are  involved;  and
 really  the  structures  need  not  be  50
 massive.  In  this  respect,  new  theories
 are  coming  up—for  examrle,  reinforced
 concrete.  This  ig  a  method  wherein
 the  concrete  which  we  will  have  to  put
 in  now  the  structures  will  be  much
 3658  than  what  we  «jo  in  at  the  moment,
 These  new  techniques  will  have  to  be
 incorporated  ang  the  Engineers  shou!d
 be  requested  to  achieve  economy  to  the
 extent  possible,

 Another  point  I  wish  to  make  is  that
 the  Engineers  who  adopt  new  innova-
 tions  should  not  be  punished  if
 any  mishap  occurs.  Of  course,
 mishaps  should  not  occur,  but
 when  you  want  a  man  to  go  out  of
 the  usual  way  ang  adopt  some
 new  methods  by  which  we  can
 achieve  economy,  he  has  to  be  sup-
 ported.  Why  I  am  s3ying  this  is  ee
 cause  it  is  very  usual  in  our  country
 to  go  on  troubling  the  Engineers  for
 every  little  thing.  I  know  that  in  the
 case  of  the  Matatila  dam  for  a  very
 simple  occurrence  they  harasseq  the
 Engineers  and  there  was  a  Committee
 going  into  it  for  a  long  time.  I  sub-
 mit  that  this  policy  should  yo  and  the
 Engineers  should  be  given  a  sufficient
 amount  of  encouragement.  We  have
 the  best  Enginears  39  this  country,  es-
 pecially  in  the  field  of  Irrigation  If
 only  we  give  them  sufficient  encourage-
 ment  and  protection  I  am  sure  they  will
 achieve  enormoug  economy.  What  I  om
 interested  in  is  to  see  that  the  project
 cost  is  less  than  what  it  is.  Irrigation
 per  acre.  which  was  costing  about
 Rs.  250  before  is  to-day  costing  about
 Rs.  25°0/..  th  many  cases  except  in
 particularly  favourable  areas  like  UP.
 and  Bihar.  What  १  am  submitting  8
 that  there  must  be  every  encourage-
 ment  for  Engineeis  and  sufficient  pro-
 tection  also.

 Finally,  in  thig  country  we  have  got
 human  resources  and  we  value  this
 very  much.  But  tn  actual  practice,  we
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 ave  not  using  thay  human  resource  we
 are  employing  many  cuntractorg  and  56
 on  with  the  result  that  the  cost  is  going
 up  and  the  work  is  going  slow  etc.  I
 submit  that,  in  this  respect,  we  must
 observe  what  is  being  dune  in  other
 countries,  particularly  China,  where  the
 human  resources  have  been  very  well
 exploited  ang  very  well  used,  I  hap-
 pened  to  be  there  when  I  saw  3  lakha
 of  people  workiug  They  have  got
 some  intermediate  technelog,—  that  75
 to  say,  it  is  not  regular  machines  like
 draglines  and  80  on,  but  they  have
 wheel-barrows  cfc.  In  China  nob  dy
 carries  earth  on  the  head.  In  our
 country  we  carry  sol  on  the  head  and
 this  8  a  very  mefficient  method  of
 doing  it.  We  should  conduct  time  ena.
 motion  studies  fo  increase  the  efficiency
 of  our  working,  and  introduce  new
 methods  and  easier  methods
 of  handling  In  that  case,  we  can
 really  use  our  human  resources  to  the
 best  advantage  of  the  country  In  this
 country  also  I  have  seen  this  in  the
 construction  of  he  Kosi  embankment.
 In  the  beginning  there  was  8  lot  cf
 enthusiasm  among  the  people  and  they
 went  voluntanly  to  those  areas  where
 there  used  to  be  tigers  and  where  the
 lang  was  very  inhostatable,  the  work
 was  started  on  a  voluntary  basis  and
 they  did  very  wel),  }  ut  later  on,  some
 complieations  set  in  and  the  voluntary
 work  collapsed.  We  should  not  he
 afraig  of  failures  Fature  is  the  step
 ping-stone  for  success  I  would  submit
 that  there  must  be  methuds  to  utilise
 the  human  resources,  maybe.  on  a  regu-
 lar  basis  For  every  Indian,  there  may
 be  compulsory  service  for  six  n:onths
 to  one  year,  there  38  nothing  wrong
 We  should  thing  over  this  problem  and
 see  how  to  utilise  the  human  re-
 sources.

 Finally,  I  would  submit,  that  if
 strong  foundations  in  the  matter  of
 food  and  energy  are  truly  land,  then
 we  have  a  great  future,  and  our  suc-
 ceeding  generations  will  feel  happy
 ang  be  proud  of  us,

 रोड  हेर  त्ति हु  (भीतर)  :  भ्रष् यक्

 मोदी  1,वही  हमारे  देश का  |.  पडा  उद्योग
 €  बिस्तर  में  ह...  प्राथमिक  उद्योग  है,
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 प्राइमरी  इंडस्ट्री  है।  बहुत  से  देश  इसको
 इसी  नाम  से  पुकारते  हैं।  लेकिन  हमारे  देश
 में  श्री  हमने  कृषि  को  उद्योग  के  रूप  में
 मान्यता  नहीं  दी  है।  जानने  हमारे  पिछले
 प्लांज  थे  उनमे  बहुत  थोड़ा  पैसा  इस  पर
 हमने  लगाया,  जितना  लगाना  चाहिये  था
 उसकी  तुलना  मे  बहुत  कम  लगाया  ।  इस  में
 शक  नदी  है  कि  जो  नई  योजनाएं  बनती  जा

 रही  हैं  उन  में  इस  पर  इंवेस्टमेंट  बढ़  रहा  है।
 लेकिन  अभी  भी  हम  इसका  एक  उद्योग  मान
 कर  नही  चल  रहे  हैं  ।

 चालीस  करोड  से  ऊपर  लोगों  का  रोज-
 गार  और  उनका  निर्वाह  कृषि  के  ऊपर  चलता

 हैं।  बहुत  छोटे  छोटे  किसान  है  जो  इस
 उद्योग  मे  लगे  हुये  है  |  चिंतकों  सीमान्त
 या  मोहिनी  किसान  कहा  जाता  हैं  उनकी
 सन्ध्या  पचास'  प्रतिशत  से  भी  अधिक  है
 लेकिन  उनके  पास  जमीन  नौ  परसेट  से  भी
 कम  है  |  उनके  पास  साधन  भी  नहीं  है  ।

 इन्वेस्टमेंट  के  बिना  खेती  नहीं  हो  सकती  है  t
 लोगों  का  जो  विचार  था  कि  खेती  बिना  पूजी
 के  हो  सकती  है  वह  गलत  है  उनको

 सहायता  हम  कुछ  दे  नही  पाते  है  ।  छोटे
 झौर  सीमान्त  किसानों  को  न  कोआपरेटिव

 ढंग से  खेतो  करने  को  हमने  सुविधा  दी  है
 और  न  उसके  लिये  उनको  हमने  प्रोत्साहित  क्या

 है  इस  दिशा  में  बहुत  बड़े  कदम  हमारे

 नही  उठे  है।  पिछले  महीने  मै  समाचार  रजानो
 में  पढ  रहा  था  कि  वेस्ट  बंगाल  में  बहुत  से

 लोग  जो  सीमान्त  किसान  है  वे  मजदूर  बन

 गये  है,  एग्रीकल्चरल  तबर  बन  ये  हैं  ।

 खेती  के  लिये  उनके  पास  साधन  नहीं  है,
 प्रोत्साहन  उनको  मिलता  नहीं  है,  जो  इनवेस्ट-
 मेट  चाहिये,  वह  पैसा  उनको  उपलब्ध  होता

 नहीं  है,  इसलिये  वे  मजदूर  बनना  पसन्द  करते

 है,  उससे  उनका  नजारा  अच्छा  चल  सकता

 हे  ।  इससे  जो  भग्रिकल्वरल  लेबर्स  हैं  उसमे

 बहुत  ज्यादा  भीड़  हो  जाती  हैं  7  भाष  देखे

 कि  जो  प्राजक्ट है  एस०  एफ़०  Pte  ए०,

 एम  ०  एफ०  To  एस,  छोटे  किसानों,  सीमान्त
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 किसानों  और  एग्रीकल्चरल  लेबर  के  लिये
 उसमें  जानता  पेसा  रखा  है  उनकी  संख्या
 भागने  चाहे  बढा  दी  है  लेकिन  फ़िर  भीं

 हिसाब  लगा  कर  बाप  देखें  तो  ग्राहको  पता
 चलेगा  कि  पांच  साल  में  झगर  एक  किसान
 को  एक  बार  भी  मदद  दी  जाये  तो  जिसमे
 किसान  प्रापने  उसके  इन्दर  आइडेंटिफाई
 किये  हैं,  उनमें  से  केवल  बीस  परसेंट  को  ही
 मदद  दे  पायेंगे  कौर  रस्सी  परसेंट  किसान

 ऐसे  रह  जायेंगे  जिनको  कुछ  भी  नहीं  दे
 पायेंगे  ।  कारण  यह  है  कि  पैसा  बहुत  थोड़ा

 है।  छोटे  किसानों  को  संख्या  बहुत  ज्यादा

 है,  सबसे  बड़ी  है,  उसको  हम  दे  नहीं  पा

 रहे  हैं।  बड़े  किसान  कुछ  पैसा  ज्यादा  ले
 जाते  हैं  बैंकों  से  भी  भौर  कोआपरेटिव  टैक्स
 सभी।  लेकिन  प्री  उनके  ऊपर  टैक्सों  का
 बोझ  बहुत  भारी  है।  शायद  कृषि  मंत्री
 ने  पिछने  दिनों  पढ़ा  हो,  पजाब  मे  किसी
 आदमी  ते  थोड़ी  सी  जाच  को  हुं  कौर  चहु
 इस  नतीजे  पर  पहुंचा  है  कि  जो  is

 एकड  का  किसान  है,  उनको  जो  डायरेक्ट
 और  इन् डायरेक्ट  टैक्स  देने  पढ़ते  हैं  वह  सब
 मिलाकर  उनकी  आमदनी  का  50  प्रतिशत
 टैक्सों  भें  ला  जाता  है  ।  हम  इसका  प्रदान)

 नही  लेते  हैं,  यहां  बेचकर  कहते  हैं  कि  खेती
 वाले  लोगों  को  छोड़कर  रखा  है,  उन  पर  टैक्स

 नहीं  है  ।

 कृषि  झोर  feat  मंत्रो  थी  जगओओीवन

 राज)  :  बहे  कोना  टैक्स  हैं  ?

 शो  शेर  सिह :  मैंने  डिटेल  नही  पढ़ा

 है।  लेकिन  पंजाब  में  एक  व्यक्ति  ने  जाब
 की  है  बौर  उसके  मुताबिक  किसान  की  झाम-
 दनी  का  50  प्रतिशत  डायरेक्ट  कौर  इन्कार-

 रेट  दाँतों  में  चला  जाता  है।  बह  ट्रैक्टर
 खरीदना  है,  तो  टैक्स  देता है,  दूसरे  साधन
 ख़रीदता  है  तो  टैक्स  देता  है,  इस  प्रकार  से

 जितने  खर्चे  करता  ई  उन  पर  टैक्स  देता  है  q

 इसका  अतीया  यह  हो  रहा  है  कि  किसान
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 के  पास  शैमिटस'  बहा मेंशन  न्हीं  हो  पाता

 ह्

 दी  जम जी बत रास  :  बहुतों के  पास
 इतना  बढया  हूं  कि  बहु  समझ  नहीं  पाते  हैं
 कि  द्प्यै  का  क्‍या  करें  ।

 ह, (  शेर  सिह:  बहुत  थोड़े  लोग  ऐसे
 हैं।  किसान  सादे  कंग  से  रहते  हैं  कौर  गांव  में

 जज  करने  क  साधन भी  तहीं  हैं।  लेकिन
 किसान  के  पास  कैपिटल  फ़ार्मेशन  नहीं  हो
 पाता  है  ।

 किसान  जो  पैदा  करता  हूं,  उसका  पूरा
 मूल्य  उसे  नहीं  मिल  पाता  कौर  जो  छोटा
 किसान  होता  है,  उसको  तो  सबसे  ही  सस्ता
 अपना  अनाज  बेचना  पढ़ता  है  1  बे  किसान
 तो  थोडा  रोक  भी  लेते  हैं।  लेकिन  जितनी
 कीमत  किसान  को  झपने  माल  की  मिलनी

 चाहिये,  वह  उसको  नहीं  मिलती  &  1

 अमी  भी  हमारे  देश  में  मिडिल-मैन
 इक नामी  है।  आप  कपास  की  बात  को
 ले  सकते  हैं।  किसान  को  250  रुपये
 क्विंटल  बे  चली  पड़ी  और  ब  400  रुपये
 क्विंटल  बिक  रही  है।  मिडिल  मैन  इक  सी
 हमारे  देश  में  चल  रही  है,  किसान  को  अगती
 पैदा  की  पूरी  कीमत  नहीं  मिल  पाती  है  ।

 जो  कास्ट  साफ़  प्रोडक्शन  की  बात
 चलती  है,  इस  बारे  में  सरकार  ने  कदम  उठ  ये

 हैं,  पहुं  ठीक  बात  है।  सरकार  मेजर  कायम
 के  बारे  में  यूनिवर्सिटीज  के  दिये  जांच  करा

 रही  है  कि  कितनी  प्रोडक्शन  की  लागत

 होती  है।  जितनी  गहराई  से  कास्ट  ow
 प्रोडक्शन  की  जांच  होनी  शाहिदे  बह  नहीं
 होती  है।  इस  मानते  सें  3,  4  साल  बीतने
 के  बाद  भी  हम  किसी  नतीजे  पर  नही  पहुंच
 पाये  हैं।  कास्ट  झाक  प्रोडक्शन  के  मामले  में
 हमको  ज्यादा  देते  की  जरूरत  है  चौर  किसान
 को  उसकी  कीमत  दीक  देन ेकी  जरूरत  है,
 जिससे  उसके  पास  कंपिल्ल  ऊार्मेशन  हो
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 इंडस्ट्रीज  &  हर  कैपिटल  फ़रार्मेशन  की  बात
 आप  करते  है  उसी  प्रकार  खेती  के  लिये  भी
 हवान  देना  चाहिये  ।

 एग्रीकल्चर  के  इन्पुट्स  के  बारे  में  प्रभी
 डा०  राव  बोल  रहें  थे  ।  सिलाई  के  द्वारा
 जितना  अधिक  पानी  हमे  किसान  को  दे  सके,
 बहु  ज्यादा  उत्पादन  कर  सकता  है।  और
 जिलों  की  कमी  चाहे  हो,  लेकिन  भ्रमर  पानी
 उसको  मिल  जाये,  चाहे  बारिश  का  मिले  या
 किसी  शर  तरीके  से  मिले  तो  किसान  पैदा-
 बार  कर  लेता  है  1  इस  तरफ  भी  ध्यान  देने
 की  जरूरत  है  ।

 पांचवें  प्लान  में  6  2  मिलियन

 हेक्टर  अमीन  को  पानी  देने  का  टारगेट
 ग्रा  गया  था।  अब  दो  साल  गुजर  गये  हैं
 शौर  तोमर  साल  गुजर  रहा  है,  लेकिन
 मेरे  रुपाल  में  अरबी  तक  हम  40  प्रतिशत  पानी

 नहीं  दे  पाये  हैं।  'उससे  बहुत  कम  रह  गये
 हैं।  पुराने  भी  मुझे  कोई  झ्शा  नहीं  बती

 है  1  मैंने  जो  सपोर्ट  देखी  है,  उसमे  i974-
 75  में  माइनर  इग्नीशन  पर  111  करोड

 रपये  खर्च  हुये  हैं  कौंर  i975-76  मे  05
 करोड  रुपये  का  प्रोविजन  किया  गया  था  ।
 पांचवी  पचवर्धोय  परोसना  में  पब्लिक  सेक्टर
 में  772  करोड़  रुपया  रखा  गया था  ।
 सो  यह  28  प्रतिशत  दो  साल  में  हुआ,  एक
 साल  में  i4  परसेट  हुम ।  मेरे  ख्याल  से
 घास  साल  में  हम  70  प्रतिशत  सक  पहुंच
 जायेंगे,  बहुत  किया  75,80  प्रतिशत  तक

 पहुच  जायेंगे  a  चेमीन  जितना  हमको
 इन्वेस्टमेंट  करना  चाहिये,  वह  हम  नही  कर
 पायेंगे  ।

 दूसरी  बात--कमाई  एरिया  डेवलपमेंट
 का  जो  हमारा  कार्यक  पब्ल  रहा  है  उनमें  भी
 जो  फाइव  प्लान  का  समूल  सेक्टर  का  एसा-
 केस  बह  i20  करोड़  रख;  है  धर  इन  की
 दो  धज  में  75-76  में  i6  करोड़  ओर
 7७-77  मे  9  करोड़  रखें  ।  35  करोड़
 दोनों  सालों  का  बनता  है  .  उसने  भी  हमारी
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 स्पीड  भ्र भी  तेज  नहीं  है,  वह  ज्यादा  तेज  होनी
 चाहिये  ।

 जो  हमारी  बढ़ी  बढी  नदियां  हैं  उनके
 विवाद  थे।  उनको  इन  दिनों  में  रिजर्व
 किया  है।  उसके  लिये  कृषि  मंत्री  महोदय  को
 में  बधाई  देना  चाहता  हूं  क्योंकि  उन्होंने  जो
 इतने  दिनों  से  डिस्प्यूट्स  चल  @  थे  उनमें
 से  कुछ  को  तो  हल  कर  दिया  है।  लेकिन
 मैं  एक  बात  नहीं  समझ  पाया  कि  वह  कौन
 से  सिद्धान्त  हैं  जिनको  सामने  रख  कर  हम
 यह  करते  हैं।  जैसे  हरियाना  और  पजाब  के
 बीच  व्यास  झोर  रावी  के  पानी  का  फैसला
 पाया  कि  7.2  सिलिबीज़  एकड  फुट  सारा
 जो  पानी  था  उनमें  मे  2  मिलियन  एकड़

 फुट  दिल्‍ली  को  दे  दिया  अर  बाकी  का  राधा
 बाधा  5  मिलियन  एकड  फुट  पजाब  को
 और  इतना  ही  हरियाना  को  मिल  गया  ।  अब

 हमको  आधार  क्‍या  है  यह  मैं  नहीं  समझ
 सका  t  क्योंकि  पजाब  को  इस  समय  भी
 पानों  बहुत  अधिक  मिल  रहा  है,  दुगुने  से
 ज्यादा  मिल  रहा  है,  उनके  बाद  भी  उसको
 पानी  देना  था  तो  हर्जाना  के  साथ  न्याय

 होना  चाहिये  था  ममाजवादों  हम
 ई  तो  अन्तर  हमको  मिटाना  चाहिये  ।

 शी  जग जोबन  राम  यह  तो  आपको

 कहना  ही  था।  आर  दूसरा  आप

 कहेंगे  क्या  ?

 हो  शेर  सिह  :  उस  अन्तर  को  टूर  करना

 चाहिये  मैं  बाबू  जी  से  निवेदन  करूं  कि

 पंजाब  ने  965  में  एक  कमेन्ट:  इसके
 लिये  बनाई  थी।  ।  मैंने  आपके  पास  पत्र  भी

 लिखा ।  प्रधान  मंत्री  को  लिखा,  2  फर-
 बरी  को  वह  पत्र  आपके  पास  पहुचा  होगा,
 उसमें  मैंने  लिख।  था .  (व्यवधान)

 ह; द  पीठ  के  पास  पानो  की  कमी  नहों  है  ।

 बाप  इस्तेमाल  ही  नहीं  करते  हैं  ।  ू  पी०

 के  पास  बहुत  पाती  है
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 [st  शेर  सिह]
 मैं  यह  कह  रहा  था  कि  i965  मे  लैण्ड

 एण्ड  वाटर  यूज  पर  एक  कमेटी  बनाई

 गई  थी  ।  उस  कमेटी  ने  इस  बात  की  जाच

 की  कि  कौन  सी  जोन  में  कौन  सी  फसल

 पैदा  हो  सकती  है,  कितना  पानी  उसमें  चाहिये,

 साइटिफिकली  यह  सब  देख  कर  वह  इस  नतीजे

 पर  पहुचे  कि  65  प्रतिशत  कम  से  कम  रावी

 शौर  व्यास  का  पानी  हरियाना  को  मिलना

 चाहिये।  हरियाना  डेवलपमेंट  कमेटी  बैठी,

 उसने  हिसाब  लगाया  कि  कितना  ग्राउंड

 वाटर  हरियाना  में  अ्रवेलेबल  है,  कितना

 पजाब  में  है  कितना  सरफेस  वाटर  है
 कितना  किस  का  मित्र  रहा  है,  बराबर  बराबर

 बाटे  तो  90  परसेंट  मिलना  चाहिये  था  y

 90  आर  65  के  बोच  में  कहो  होना  चाहिये
 था।  50  परसेंट  ता  नद्दी  होना  चाहिये  था  !

 इसका  झ्राधार  कुछ  समझ  में  नहीं  आया  ।

 मैं  चाहूंगा  कि  क्रिस  मंत्री  महोदय  चाहे  ता

 इसका  स्पष्टीकरण  करे  कि  कमि  झ्राधार  पर

 आधा  ग्राम  किया  ।

 मैं  हराने  मं  पान।  के  बारे  में  कह  रहा
 था।  कैसे  हम  इतना  प्रचार  करते  हैं
 कौर  हमारे  प्रचार  का  नतीजा  यह  हुमा  है
 कि  हरियाना  को  शझा धा  राधा  पानी  मिला  है  ।
 प्रचार  यह  होता  है  कि  हरियाना  म  एग्रीकल्चर
 का  डेवलपमेंट  बहुत  ज्यादा  हो  गया  है  ।
 लेकिन  आप  इकॉनामिक  सर्व  की  रिपोर्ट
 देखे  जो  गव रन मेट  कभी  अभी  प्रकाशित  की,
 उसके  पृष्ठ  64  पर  दिया  है  कि  कितने  अन्न
 का  उत्पादन  हरियाता  में  हुआ  +  970-
 7.  में  उत्पादन  वहाँ  पर  47  लाख  5)

 हजार  टन  हुआ  ।  7I-72  में  45  लाल
 45  हजार  टन  हो  गया।  उससे  कम

 हो  गया।  72-73  में  40  लाख  77

 हजार  टन  हो  गया  कौर  FER-T4  में  घट  कर
 38  लाख  35  हजार  ठन  रह गया।  74-75
 में  33  लाख  40  हजार  बने  हो  गया  ।  बह
 इकोनामिक  सें  की  रिपोर्ट  में  है।  पांच
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 सालों  में  हर गाना  के  अन्दर  क्ष  की  पैदावार
 30  प्रतिशत  कम  हो  गई  ।  जहाँ  L970~74

 में  47  लाख  52  हजार  टन  थी  वहां  14-78
 में  33  लाख  40  हजार  टन  हो  गई  उसके
 कारण  कई  हो  सकते  हैं  ।  बिजली  टीक
 समय  पर  नहीं  मिली  ।  पानी  का  ठीक  उप-
 योग  नहीं  किया  ।  उसको  थोडा  थोड़ा  करके

 फैला  दिया  ।  किसान की  तो  कमी  नहीं  है  ।
 सगर  पानी  किसान  को  कम  मिला  और
 पानी  कम  मिलने  के  भी  कारण  हैं।  जैसे
 भाखरा  का  पानी  भाता  है  t

 जब  रिश्रार्गनाइजेशन  हश्र  था,  और
 जो  रिप्रार्गनाइजेंगन  ऐक्ट  बना  था  उसके

 मुताबिक  फैसला  था  कि  जितने  भी  हेड
 बक्से  हैं  रा पड  वा  हैहव कों,  फिरोजपुर  हैइवर्क
 या  हरी  के  हैडवर्क  हैं  उनका  कारों  भाखरा
 मैनेजमेंट  बार्ड  के  पाम  रहेगा  ।  आज  इतने
 साल  हो  गये,  दस  साल  हाने  का  झा  रहे  है,
 दस  साल  में  भी  वे  पजाब  से  कट्याल  नहीं  पाये  ।
 राज  पजाब  के  हाथ  में  कट्याल  है।  जितना

 चाहे  पाती  दे  ।  आप  देखे  कि  इसमे  हरियाना
 में  ७०  प्रतिशत  पैदावार  कम  हो  गई  और
 पंजाब  में  इन्ही  सालो  में  पैदावार  74  लाख
 टन  से  बढ़  कर  83  लाख  टन  हा  गई  जब  कि
 साथ  लगते  इलाके  हैं,  किसानों  में  भी  अन्तर
 नहीं  काम  बने  में,  लेकिन  पानी  का  क्ति ना
 अन्तर  है  कि  वहा  74  लाख  से  83  लाख  टन
 पैदावार  हो  गई  और  हूरयाने  में  47  लाख
 मत  से  33  लाख  रह  गई  Vv  ढाई  गुना  ज्यादा
 हो  गई  पजाब  में  बौर  एरिया  देखें  तो  पजाब
 का  हरियाणा  की  तुलना  में  दल  पन्द्रह  प्रतिशत
 से  ज्यादा  नही  है।  यह  अन्तर  इसलिये  जमा
 कि  पानी  हरियाना  को  कम  मिलता  है  t  ea
 लिये  मैं  'बाहु गा  कि  इन  मतों  की  तरफ  ध्यान
 दिया  जाय  1  कब  तो  शायद  बाप  बदल  न  सकें,
 आाहिये  तो  उस  बदलना  लेकिन  जो  फैसला
 किया  यो,  उसमे  दोष  जरूर  रह  थ्या,
 हैं  बातो ंकी  तरफ  उस  समय  ध्यान  नहीं
 दिया  गया  यह  प्रचार  गो  हुआ  कि  हरियाणा
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 बहुत  मिसाल  पहुंचा  भौर  इसीलिये  शायद
 पह  फैसला  हुआ  कि  इनको  श्रद्धा  दे  दो,
 अगर  इन  फिगर  की  तरफ  बाप  उस  वक्‍त
 देख  लेते  तो  स्थिति  स्पष्ट  हो  जाती,  हरियाणा
 मेँ  पांच  सालों  में  पैदावार  गिरी  है,  जब  कि
 पजाब  में  बढ़ी  है,  क्योंकि  हरियाणा  में  पानी
 की  कमी  थी  ।

 कुछ  बातें  मैं  रूरल  एम्प्नाईमेंट  के  सम्बन्ध
 में  कहना  चाहता  हूं  ।  हमारे  देश  में  देहातों
 में  बहुत  बडी  बेरोजगारी  है,  करोड़ों  लोग
 बेकार  बैठे  हैं।  इनको  रोजगार  देने  के  यदि
 कोई  रास्ते  हो  सकते  हैं--तो  वे  हैं--खेती  के
 जरिये,  एनिमल  हरबेजी  के  जरिये,  कुटीर
 उद्योग  लगा  कर।  एनिमल  हस्वेन्ड्री  में
 जितना  काम  होना  चाहिये  था,  उतना  नहीं
 हुआ  पांच  साला  योजना  में  700  करोड़

 रुपये  इसके  लिये  रखे  गये  थे,  लेकिन  दो  सालो
 में  बहुत  कम  च  हुआ  ,  .  .

 श्री  जगजीवन  राम  भेस  के  स्थान  पर
 शब  गाय  जाने  लगी  हैं  t

 को  शेर  सिह॒  यह  तो  अच्छा  ही
 है  i

 परन्तु  फिर  भी  जितना  होना  चाहिये,  उतना,
 नहीं  हुआ  है  ।  नि

 फोरेस्ट  भी,  ऐसी  नोज  है,  जिससे  लोगो
 को  काम  मिल  सकता  है।  जहा  फारेस्ट  हैं,
 उन  इलाकों  में  आदिवासी  लोग  बसते  हैं---
 फोरेस्ट  लगा  कर  उनको  काफी  काम  दिया  जा
 सकता  है।  लेकिन  आगाज  भी  लाखों  एकड
 जमीन  देश  में  ऐसी  पडी  हुई  है  जो  फारेस्ट
 के  लिये  जाती  है,  लेकिन  वहा  एक  भी  पेड़

 नहीं  है,  भरी-लैस  फोरेस्टर  हैं  7  स्टेट्स  कहतो
 हैं  कि  उनके  पास  पैसा  नहीं  है,  कहां  से  पेड़
 लगायें  ।  इसलिये  मेरा  अनुरोध  है  कि
 उनको  साधन  दें  ताकि  पेड़  लगाये  जा  सके
 ौर  उनके  द्वारा  हमारे  लोगों  को  रोजगार  मिल
 सके  ।

 VAISAKHA  M4,  3898  (SAKA)  Agr.  &  irrgn.  १45

 wat  में  मोंगिया  कल्टीयेशन  का  काम  होता
 चाहिये,  जिसमें  पेड़ों  की कतार  लगा  कर  बीच
 में  खेती  की  जाती  है।  इसमे  भी  लोगों  को

 बहुत  लाभ  पहुच  सकता  है।  बहुत  से  ऐसे

 फारेस्ट्स  भी  है  जहां  पेड  लगे  हैं,  लेकिन  एप्रोच-
 बिल  नहीं  हैं,  सडकें,  नहीं  हैं,  वहा  से
 लाने  के  साधन  नहीं  है,  जिससे  फारेस्ट-बेल्ट
 बरबाद  हो  रही  है  ।  मेरा  आपसे  यही  अंत-
 रोध  है  कि  इन  चीजों  की  तरफ  ध्यान  दीजिये
 जिसमे  कि  लोगों  को  काम  मिल  सके  और

 हमारे  देहातों  की  बेरोजगारी  दूर  हो  सके  ।

 शी  डी०  एन०  तिवारी  (गोपालगज)  १
 अ्रध्यक्ष  जी.  सबसे  पहले  मैं  कृषि  मंत्री  जी  शौर

 क्रि  मंत्रालय  को  बधाई  देना  चाहता  हुं-उन्होंने
 डेफिसिट  से  सरप्लस  की  ओर  देश  को  ल  जाने
 का  प्रयत्न  किया  है  और  करीब-करीब  आत्म-
 निर्भरता  भा  ही  गई  है,  बहुत  जल्दी  सरप्लस
 भी  होगा  भ्रोर  हम  बाहर  से  मंगाने  के  स्थान
 पर  एक्सपोर्ट  कर  सकेंगे  ।  साथ  ही  मैं  इस-
 लिये  भी  धन्यवाद  देना  चाहता  हूं  कि  हमारे
 देश  में  जो  रिवर  डिस्प्यूट्स  चल  रहें  थे,  बहुत
 अर्से  से  उन  पर  कोई  फैसला  नही  हो  रहा  था.

 इन्होने  उनको  समाप्त  किया  है,  एक  वर्ष
 के  दौरान  इस  समस्या  का  काफी  हल  हुमा
 है,  कुछ  परमानेन्ट  गधा  है,  कुछ  टेम्पोरेरी

 हुआ  है,  लेकिन  फिर  भी  उनके  पानी  का
 उपयोग  होने  लगा  है,  देश  का  काम  चलने
 लगा  है  ।

 यहा  मैं  एक  बात  कहना  चाहता  हूं--
 माननीय  कृषि  मंत्री  जी  जब  पिछले  दिलों

 गोपालगंज  गये  ये  तो  उनको  वहां  पर  बहुत  सी

 कम्प्लेन्ट  मिली  थी--गण्ड  नहर  का

 जितना  फायदा  नहीं  हो  रहा  है,  उससे  कही
 ज्यादा  हानि  हो  रही  है।  सीपेज  के  कारण,

 महर  के  कई  स्थानों  पर  इन-कम्प्लीट  होने  के

 कारण  यहां  के  हरे-भरे  इलाकों  में  पानी  फैल

 रहा  है,  वहां  साइफन  नहीं  है,  पासी  निकलने

 का  रास्ता  नहीं  है
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 wit  खग ली नन  राख  इसके  डेवलपमेंट
 के  लिये  पैसे  का  इन्तजाम  कर  दिया

 है

 श्री  डी  एन०  तिवारी  :  लेकिन  काम

 'नहीं  हुआ  हँ--इस  तरफ  शीध्र  ध्यान  जाना

 चाहिये  ।

 हर  तरफ  झपकी  सफलता  की  चर्चा

 हो  रही  है,  लेकिन  मैं  इस  मौके  पर  प्रापक
 'दो  डिपार्टमेंट्स  की  तरफ  आपका  ध्यान
 खींचना  चाहता  हूं  ।  एक  है--फॉरेस्टर,
 जिसके  बारे  में  मैं  बाद  में  बताऊंगा,  दूसरा
 है--रिसर्च  ।  गत  साल  जब  मैं  इस  मंत्रालय
 की  बजट  मांगों  पर  बोल  रहा  था,  तब  मैंने

 कराई  सी०  ए०  झर०  के  सम्बन्ध  में  कुछ  बातें

 'कहीं  थीं  और  यह  कहा  था  कि  भविष्य  में
 भी  आत्महत्याओं  की  सम्भावना  है।  श्री
 पिण्ड  साहब  ने  उस  समय  मेरा  खोल  उड़ाया
 तथा  और  कहा  था  कि  श्राप  सम्भावना  कहते  हैं  1
 'उसके  बाद  एक  आदमी  ने  प्रात्महत्या  की  है
 कारण  जो  भी  रहा  हो  ।  जब  मैंने  कुछ  विवरण
 दिया  1  उस  पर  मुझे  माननीय  शाहनवाज खां
 ने  बड़ी  डाट  बतायी  श्र  मेरी  स्पीड  को

 दुर्भाग्यपूर्ण  कहा  ।  मैंने  सब  रुक  दिया  था,
 कोटेशन  दिये  थे,  लेकिन  उन्होंने  उनको  उसी
 क्वार्टर  में  भेज  दिया  जिनके  विरुद्ध  था  कौर

 'बहीं  से  जवाब  पाया।  उन्होंने  मुझे  वह
 'कोटेशन्स  लौटाने  को  भी  कहा  था  लेकिन

 मुझे  लौटाये  नहीं  ।  उसमें  बहुत  सा  प्रूफ
 था।  जब  शाह  ने  पाम  हत्या  की  थी  तो
 उस  समय  पत्र  में  कुछ  कारणों  का  उल्लेख
 किया  था  उन्होंने  कहा  था  कि  भ्रम  सी०

 द  सर  के  कई  बैज्ञामिक  झूठे  डाटा  छाप
 'कर  बड़े  बड़े  पुरस्कार  और  पहले  रहे  हैं  ।
 अह  लोग  नीचे  के  वैज्ञानिकों  को  अपने  समर्थन

 में  गलत  डाटा  छापने  के  लिये  बाध्य  कर  ते  हैं
 ओर  जो  वैज्ञानिक  ऐसा  नहीं  करते  हैं  उन्हें

 oe  शरह  तरह  की  यातनायें  दी  जाती  हैं।  चो?
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 शाह  के  इन  आरोप  के  समर्थन  में  मैंने  पिछने

 साल  कहा  था  कि  जो  शाई  सी ०  एल प्रारठ
 नबल मान,  सबसे  ऊंचे  पद  मर  अधिकारी  हैं.
 Fro  जी०,  उन्होंने  जानबूझ  कर  झूठा  वैज्ञनिक
 डाटा  छाप  कर  यह  दावा  किया  था  कि  उनके
 द्वारा  विकसित  गेहूं  की  किस्म  शर्बती  सोनो रा”
 में  लाई सीन  की  माता  दूध  के  बरामद  है  t

 इस  दावे  से  उन्हें  मैगसेसे  वाई  भ  मिला
 झोर  Vio  जी०  का  पद  मनी  मिल!  1  बड़ी

 भूमिका  इस  डाटा  ने  निभाई  थी  उनको  डी०
 जी  का  पद  दिलाने  मैं।  झपने  उत्तर  में
 श्री  शाह  नवाज  खां  में  कहा  कि  यह  दुर्भाग्यपूर्ण
 है  और  इस  मामले  की  कमेटी  ने  छानबीन  की

 है भौर  इन  सब  मामलों  को  झूठा  साबित
 किया  मुझे  दुःख  हुआ  यह  सुन  कर,  मेरे
 बाद  हदी  वह  बोले  थे  इसलिये  मैं  उसका  प्रति-
 बाद  नहीं  कर  सकता  था  ।  इसलिये  मैं
 गजेन्द्रडकर  कमेटी  की  रिपोर्ट  को  दो,
 फोन  बार  पढ़ा  और  देखा  कि  कहां  क्‍या  है  ।
 उसके  कुछ  उद्धरण  में  ड्राप  के  सामने  रख

 रहा  हूं  जिनसे  श्राप  समझ  जाएगा  कि  मेरा
 दावा  ठीक  था  या  माननीय  शाहनवाज  खां
 ने  जो  कहा  था  वह  ठीक  था  1

 कमेटी  ते  अ्रपर्न।  रिपोर्ट  के  पेज  93  पर
 लिखा  है  कि  :

 “The  claim  that  Sharbati  Soncra
 hag  high  lysine  content  is  not  suos-
 tantiated”

 रिपोर्ट  के  पेज  53  पर  लिखा  है  :

 “The  lysine  content  of  Sharbad
 Sonora  could  not  be  ag  high  as  that
 of  milk,”

 यह  सिद्ध  करने  के  लिये  कि  श्र;  स्वामी-
 नाथन  में  जानबूझ  कर  झूठा  बेंश/।निक  डाटा
 छापा  है,  कमेटी  ने  रिपोर्ट  के  पेज  52  पर
 लिखा  है  कि

 "
 “atier  the  claim’  wag  made  that

 the  lysine  conten}  of  Sharbati:gonora
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 is  higher  than  thet  of  Sonora  64,  va-
 rious  laboratories  in  the  world  repeat-
 ed  thig  analysis.  The  CYMMAT  in
 Mexico  which  {s  the  international
 maize  and  wheat  [mprovment  centre
 grew  this  wheat  in  Mexico  and  found
 that  it  did  not  have  higher  lysine
 eontent  as  compared  to  Sonora,  64.
 This  fact  was  brought  to  notice  of
 Indian  agricultural  scientists  at  the
 All-India  Wheat  Workshop  held  at
 Indore  in  1969.  It  was  then  resolved
 in  thig  meeting  that  the  lysine  con-
 ‘tent  should  be  verified  in  the  National
 Institute  of  Nutrition,  Hyderabad  and
 Nutrition  Research  Laboratory,  My-
 sore,  Jt  ig  very  surprising  and  in-
 deed  regrettable  that  no  wheat  of
 this  variety  was  sent  during  the  past
 3  years  to  these  laboratories  for  ana-
 lysis.”

 हर  तरह  से  काम  होता  है  t

 32.58  hrs.

 (MR.  Deputy-SpEaKER  in  the  Chair]

 इस  उद्धरण  से  बिल्कुल  साफ  हो  जाता

 है  कि  श्री  शाहनवाज  खा  में  शायद  जो  कहा
 गया  बही  उन्होंने  यहा  कहा  शर  तथ्य  को
 जानने  की  उन्होंने  कोशिश  नही  की  ।

 97  में  कराई  पु  आर०  झाई०
 के  कुछ  वैज्ञानिकों  ने  इस  बात  को  जाहिर
 करने  का  प्रयास  किया  था  कि  श्री  स्वामीनाथन

 झूठा  वैज्ञानिक  दावा  कर  रहे  हैं।  उस  समय

 उन्होंने  भाई  ए  कार  आई  के  समा  भवन
 में  एक  बडी  सभा  में  कहा  था

 Let  dogs  bark,  the  caravan  will  pass,

 और  जन  लोगों  को  तरह  तरह  की  सजायें  दी  ।
 और  जो  उनके  समर्थन  में झाये  उनकी  पदोन्नति
 सी  हुई,  हैड  साफ  दी  डिपार्टमेंट  भी  बनाये
 गये  झाग  गिजेल  गाकर  कमेटी  की  रिपोर्ट
 के  पैकेज  aia  में  पढ़  लें  ।  मैं  उदाहरण
 नहीं  दूमा  क्योंकि  उसमें  समय  लग  जाएगा  t

 सुने  इसमें  सन्देह  नहीं  है  कि  इस  भ्रष्टाचार
 के  वातावरण  को  देख  कर  wo  शाह  ने
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 खत्म-हत्या  की  थी  |  भाई  सी०  ए  असर
 में  फैले  भय  भौर  असंतोष  के  बारे  में  रिपोर्ट
 के  पेज  न०  0  पर  लिखा  है  :

 “At  the  LARI,  some  of  us  met
 cross-sections  of  scientists,  junior,
 mid-senior  and  senior,  and  we  found
 to  our  great  regret  that,  in  the  mind
 of  most  of  them,  there  was  ६  sense
 of  disappointment,  dissatisfaction,
 frustration  and  even  fear.”

 इसक  बाद  77  पन्‍ने  में  रिपोर्ट  मे  क्‍या
 लिखा  हुआ  है,  वह  आप  देखे  ।  इसमे  लिखा
 है

 “(i)  The  Head  of  the  Division  dves
 not  give  facilities  for  work  He
 favours  those  who  work  for  him

 (ii)  There  is  no  academic  atmos-
 phere  as  there  is  no  free  discussion
 on  research  projects  and  results  ob-
 tained.

 (iu)  Senior  scientists  imsert  their
 names  in  research  papers  even
 though  they  do  not  do  the  actual
 work.”

 3  00  hrs,

 इक  बाद  कमेटी  ने  यह  लिखा  है
 “We  feel  that  most  of  these  comp-

 laints  are  genuine  and  they  should  be
 remedied.”

 यह  रिपोर्ट  है।  हमने  जन्गल  बात  कही  हैं
 या  श्र!  शाहनवाज ला  ने  इस  ह  उस  को
 स्सिर्ल'ड  किया  है  या  गलत  बाते  कही  थ॑',
 यह  भाप  देखे  ।  फिर  डा०  शाह  का  उल्लेख
 करते  हुये  कमेटी  ने  पेज  न०  4:  पर  लिखा

 है:

 “Persons  not  qualified  in  a  par-
 ticular  discipline  are  appointed  in
 that  discipline.”

 MR,  DEPUTY-SPEAKER:  In  view
 of  the  large  number  of  speakers,  I
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 aft  fro  एन०  तिवारी  :  में  किसी  भोर
 शान  पर  नहीं  बोला  ह्  इसलिए  भु  भाप
 झोर  समय  दीजिए  v

 MR  ‘DEPUTY-SPEAKER:  Please
 listen  to  what  I  am  saying.

 SHRI  D.  N  TIWARY  _  Since  the
 time-Lmit  has  been  extended,  please
 allow  me  five  more  minutes,

 MR  QDEPUTY-SPEAKER-  Kindly
 follow  what  I  am  saying.  In  view  of
 the  Iarge  number  of  speakers,  J  think
 it  wag  announced  that  each  Member  of
 the  Congress  Party  should  be  given  ten
 mimutes.  This  38  what  I  wanted  to
 say.

 SHRI  D.N  TIWARY:  I  have  got  it
 and,  therefore,  I  am  requesting  you

 श्री  विभूति  मिलन  (मोतीहारी):  भाप  के
 संविधान  में  लिखा  ह्रास  है  कि  सोशल  जस्टिस
 की  जाएगी  लेकिन  जिन  लोगों  ने  सारे  जनरल
 बजट  में  नहीं  भाषण  दिया  उनका  भी  श्राप
 30  मिनट  दे  रहे  है  और  जी  to  बार

 बोले  हैं  उनको  भी  io  मिनट  दे  रहे  है  ।
 श्राप  चेयर  पर  बैंठे  हुये  है,  इसलिये  न्याय
 कीजिये  |  जो  सदस्य  एक  बार  ही  बाल  रहे
 है  उनको  ज्यादा  समय  दीजिए  ।

 MR  DEPUTY-SPEAKER:  My  sense
 of  social  justice  says  that  since  there
 are  32  speakers  from  the  Congress
 Party  and  the  Minister  for  Parliamen-
 tary  Affairs  has  promised  some  more,
 all  those  Members  should  get  a  chance.
 Anyway,  let  bm  continue  It  is  not
 my  pleasure  to  fight  with  Members  I
 am  doing  a  difficult  job.  I  just  want
 you  to  appreciate  that  Please  conti-
 nue.

 aft  Fto  एन०  तिबारी  इस  तरह  से
 लोगों  को  भ्रम  में  डाला  जाता  है।  कमेटी
 ने  23654  पत्र  पर  जो  लिखा  हैं,  वह  में
 आपके  सामने  पढ़  कर  सुजाता  हु  ।

 “While  the  inquiry  was  in  progress
 leading  newspapers  af  the  Capital
 and  the  All  Indie  Radio  reported
 about  some  multiple  cropping  pat-
 terng  developed  in  the  IARI  which

 could  provide  jobs  for  7.8  million
 people.”

 “Thig  information  also  appeared  in
 September  4,  972  issue  of  ‘Nature’  a
 journal  published  from  London.  The
 data  given  are  not  based  on  any  ex-
 tensive  experimental  work  carried  on
 in  the  country,  The  data  have  been
 taken  from  experiments  carried  out
 only  in  IARL  Hence  such  an  an-
 houncement  on  the  radio  and  in
 newspapers  based  on  insufficient
 data  only  gives  false  hopes  to  the
 people  of  the  country.”

 जब  पूछा  गया  तो  उन्होंने  कहा--
 “Such  things  are  intended  to  provoke
 digcussion.”

 यही  जवाब  है।  श्री  स्वामीनाथन  ने  गलत
 वैज्ञानिक  दावे  करके  बड़े  बड़े  पुरस्कार  कौर
 पद  प्राप्त  कि  यह  प्रश्न  नहीं  है।  परन्तु
 प्रश्न  यह  है  कि  इसमे  फैले  इस  वैज्ञानिक  भ्रष्टा-
 चार  को  कैसे  समाप्त  क्या  जाय  |  उनके
 अधीनस्थ  जो  साइंटिस्ट्स  है,  उनमें  जो
 निराशा  फैली  है  उसको  कम  करने  का  क्या
 उपाय  है  ?  जो  यह  निराशा  श्मा  गई  हैं
 उससे  आत्म  हत्या  की  बात  तक  शा  जाती  है।
 इसको  श्राप  कैसे  दूर  करेगे ?  प्  जवाहर
 लाल  नेहरू  के  समय  में  भी  इस  तरह  का  एक
 मामला  आया  था।  इंडियन  वेटरनरी  इस् टो-

 ट्यूब,  आइ जत नगर  के  उस  समय  के  डाइरेक्टर
 डा०  पिण्ड  पर  गलत  वैज्ञानिक  डाटा  छापने
 का  आरोप  था  1  जब  जीत  जी  को  इस  बात
 का  पता  चला  तो  डा०  पाड़े  को  अपने  पद  से

 हटना  पडा  ।  में  प्रधान  मंत्री  कौर  कृषि  मो
 से  प्रमुखों  करता  हु  कि  इस  मामले  में  भी
 वैसा  ही  कदम  उठा  कर  झाई०  सी०  एआर
 के  वैज्ञानिकों  को  राहुल  दें  -  इस  बारे  में  भी
 मैं  एक  उदाहरण  देता  हूं  ।  यह  जो
 1972-73  की  रिपोर्ट  जायी  हैं,  उसके  पेज

 एक  पर  लिखा  है--देखिये  कैसे  भ्रम  फैलाया

 जाता  हूँ,  कैसे  बात  कौ  छिपाया  जाता  है  t

 “The  ICAR  Inquiry  Commitite  was
 set  up  by  the  Government  of  India
 in  June,  1972,  under  the  Chairman-
 ship  of  Dr.  ्,  B.  Gajendragadker,
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 retired  Chief  Justice  of  India.  The
 termy  of  reference  prescribed  for  the
 Inquiry  Committee  included  the  fol-
 lowing:

 जो  हत्या  कर  दी  गयी,  मगर  का  कारण  क्‍या

 था,  उसक  नही  दिया  गया  |  केवल  दो  बाते
 लिखी  गईं  :

 Gi)  To  review  the  recruitment  end
 personnel  policies  of  the  Indian
 Counci]  of  Agricultural  Re-
 search,  its  Institutes  and  Cen-
 tres  ang  to  suggest  measures
 for  their  improvement

 (ii)  To  consider  other  relevant  mat.
 ters  which,  in  the  opinion  of
 the  Committee  would  help  it
 to  make  effective  recommen-
 dations.”

 मुख्य  प्रश्न  को  ही  गोल  कर  दिया
 गया  ।

 मैं  श्रापों  बताऊ  साइन्टिस्टस  को  चिट्ठी
 लिखी  जाती  है.  कि  तुम्हारा  डाटा  गलत  है
 जब  वह  लिखता  है  कि  हमको  बतलाइये  कि
 कहा  क्‍या  गलत  है  ।  दो-दो  तीन-तीन
 रिमाइन्डर  देता  है  लेकिन  उसका  कोई  जवाब

 नही  मिलता  ।  यह  बता  दीजिये  ऐसे  हालत
 में  सबिटिस्ट  कैसे  काम  करेगा  ?

 कुछ  मैं  फो  पेस्ट्री  के  बारे  में  कहना  चाहता
 हूँ।  फोरेस्ट  डिपार्टमेंट  भालके  यहा  भी

 है  कौर  स्टेट)  में  भी  है।  लेकिन  आप

 ट्रेनिंग  देते  हैं,  श्राप  बहाली  करते  है,  उसके
 लिये  आपको  देखना  चाहिये  कि  किस  स्टेट
 में  कर्मी है,  किस में  नहीं  है  ।  खास  कर

 बिहार  में  फोरेस्ट  भ्राफिस्स  की  बहुत  कमी

 है।  वहां  से  कई  बार  गवर्नमेंट  ने  लिखा  कि
 हमारे  यहां  झआफिसस  भेड़िये,  लेकिन  नही  भेजे
 गये  ।  दूसरे  प्रान्तों  में  भेजते  हैं  कोकीन  वहा
 ध्यान  दिलाने  पर  भी  ऐसा  नही  किया  जाता
 है।  में  आपसे  कहूंगा  कि  बिहार  में  जो  उसकी
 कमी  है  उसको  देखिये  शौर  उसकी  पूर्ति
 कीजिये  y
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 SHRI  BHALJIBHAI  PARMAR  (Do-

 had):  Mr.  Deputy.Speaker,  Sir,  I  am
 glad  that  J  am  given  the  opportunity  to
 speak  on  the  Demands  on  Grants  of
 the  Ministry  of  Agriculture  and  Irrga-
 tion,  In  the  report,  the  yaar  1875-76
 has  been  characterised  by  easy  avail-
 ability  pf  foodgrains  and  steady  dec-
 line  in  their  prices.  The  total  produc—
 tion  of  foodgrains  during  the  year  ‘1975-
 76  may  be  expected  to  be  around  the
 target  of  4  million  tonnes  fixed  for
 this  year.  This  is  a  rosy  picture  for
 our  advance  in  agriculture.  We  thus
 expect  to  be  self-sufficient  on  the  food
 front.  But  still  we  are  depending  on
 imports  of  foodgrains  During  ‘1975,
 the  total  import  of  foodgrains  into
 India  amounted  to  74.7  lakh  tonnes  as
 against  48.74  lakh  @onnes  in  974  and
 36.74  lakh  tonnes  im  ‘1973.  [  think  this
 ig  also  due  to  the  population  explosion
 {n  our  country  for  which  Dr.  Karan
 Singh,  the  Health  and  Family  Planning
 Minister,  hag  decided  to  come  to  the
 rescue  of  the  Department  of  food  by
 introducing  vigorous  steps  in  family
 planning.  This  will  also  help  to  a
 large  extent  in  decreasing  our  food  im-
 ports  in  future.

 In  my  State  of  Gujarat,  the  food
 position  during  this  year  seems  to  be

 ‘very  eaSy  as  Gujarat  has  reached  the
 target  of  50,000  tonnes  of  wheat  this
 year.  Gujarat  is  also  trying  to  procure
 1,00,000  tonnes  of  wheat  this  year.
 The  agricultural  crop  production
 for  the  rabi  ang  kharif  crops
 is  estimated  to  be  47  lakh  ton-
 nes.  This  is,  so  to  say,  the  highest
 record  of  good  crop  in  Gujarat.  The
 State  of  Gujarat  is  now  under  Presi.
 dent’s  rule.  The  Government  of  Guja-
 rat  should  see  that  the  prices  of  daily
 necessities  do  not  increase  and  that  the
 price  of  groundnut  should  be  maintain-
 @€d  properly  by  keeping  stocks  in  the
 State  and  not  allowing  the  same  to  be
 moved  out.  The  agriculturists  of  Guja-
 rat  should  be  allowed  to  keep  25  quin-
 tals  of  corn  of  one  kind  and  not  30
 quintals  as  is  fixed  by  the  State  Gov-
 ernment,

 The  landless  people  should  be  given
 title  deeds  at  an  early  date  after
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 {Shri  Bhaljibhaj  Parmar}
 granting  them  jands  for  cultivation.
 There  should  not  be  delay  in  the
 same  as  delay  will  deny  them  the
 opportunity  of  cultivating  the  land
 during  the  coming  kharif  season.

 The  prices  of  differenq  foodstuffs
 sold  in  hotels  and  restaurants  must  be
 decreased  as  the  prices  of  food  com-
 modities  are  going  down  and  there  is  a
 downward  trend,

 Inter-State  water  disputes  must  be
 solved  seriously  as  most  of  the  tivers
 in  India  are  inter-State  in  character.
 The  Muistry  should  continue  to  settle
 the  water  disputes  amicably  hy  nego-
 tiations  through  the  good  offices  of  the
 Centre,  leading  io  fruitful  results,  I
 appreciate  the  view  taken  by  the  Union
 Munister  of  Agriculture  and  Irrigation
 and  the  representatives  of  the  four
 States  of  Madhya  Pradesh,  Maharash-
 tra,  Rajasthan  and  Gujarat  pending
 the  decision  of  the  Tribunal,  in  sllow-
 ing  Gujarat  to  go  ahead  with  the  cons.
 truction  of  the  Karjan,  Heran,  Rami
 and  Subhi  projects

 In  Gujarat,  there  are  drinking  water
 difficulties  in  950  villages.  Most  of
 them  are  in  the  Saurashtra  region  ang
 some  are  in  the  Broach  district.  It  is
 estimated  that  3,200  tubewells  are  re-
 quired  to  be  constructed  which  would
 Tequire  a  loan  of  Rs.  38  crores.  The
 Central  Government  should  help  09
 giving  special  grants  to  the  State  for
 thig  purpose  The  Government  of  (घन
 jarat  intend  to  proceed  with  the  Panam
 river  dam,  command  areas,  check  dams
 irrigation  tanks  etc.  Priorify  should  be
 given  for  the  construction  of  Kotar
 bunding  etc.,  specially  in  tribal  areas
 for  preservation  of  wafer  and  irrigation
 Purposes.

 Due  publicity  should  be  given  to  the
 @rought  prone  areas  programmes.  The
 strategy  is  to  improve  the  economy  of
 these  areas  through  a  package  of
 infra-stractural  ang  farm  development
 activities  with  the  objective  of  optims!
 utilisation  of  Iand  in  accordance  with
 the  human  and  livestock  resources  of
 the  areas  concerned,
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 Nutrition  programmes  would  have  8
 better  impact  on  health  of  rural  mas.
 ses,  We  have  to  pay  heed  to  the
 health  of  the  rural  masses,  as  also
 urban  areas.  So  I  say  that  nutrition
 programmes  must  be  well  organised
 in  the  rural  areas  so  that  poor  people
 could  take  advantage  of  it,  especially
 the  tribal  people  who  are  backward
 economically.  They  do  noj  get  jobg  or
 regular  employment.  They  are  mov-
 ing  from  place  to  place  and  so  their
 problems  should  be  attended  to  by  the
 government,

 at  wearer  सिह  (होशियारपुर)  :
 डिप्टी  स्पीकर  साहब,  यह  एक  बहुत  ही
 प्रीमियर  वाला  मजमून  है  कौर  हमारी  जितनी
 झाबे-व्यवस्था  है,  इक्तस/।दियत  इसी  पर
 'कीपैड  करती  है  कि  हम  एग्रीकल्चर  को  कितना
 बढ़ावा  दे  सकते  हैं  1  हमें  इस  बात  का  पता

 है  कि  पिछले  सालों  में  इस  पर  काफी  बोल

 रहा  है  कौर  काफी  मुश्किलात  से  गुजरना
 पडा  है

 दो  साल  में  हमें  पानी  भी  कम  मिला,
 बरसात  कम  हुई  बिजली  नहीं  मिली,  बिजली

 एरैटिक  रही.  सब  कुछ  हुसना,  हमारी  पैदावार
 कम  हुई  ।  लेकिन  यह  खुशी  की  बात  है  कि
 पोलिटिकल  तौर  पर  यह  झा रम  हुआ  कि

 स्ट्राइप्स  कम  हुई,  स्टैबिलिटी  मई,  और  साथ

 ही  एग्रीकल्चर  में  हमारा  बढ़ावा  हुआ  ।

 इसमें  दो  राय  नही  हैं।  तुमने  इस  बढ़ावे  में
 देखा  है  कि  हमारा  एग्रीकल्चर  आने  बढ़ा  है
 इसके  लिये  सरकार  मुबारकबाद  की  मुस्तहब
 है

 इसके  साथ  साथ  यह  दो  साल  का  जो

 डाट  रहा,  इसमें  रह  शिकायतें  होती  रही

 कि  न  दाद  वहां
 पर  नही  हुआ,  वहां  पर  नहीं

 हुआ  ।  हमसे  देखा  कि  तमास  मुल्कों  ने,
 जो  सोशलिस्ट  मुल्क  हैं,  उन्होंने  भी  हमारी
 सपोर्ट  करने  के  लिये  गाज  बाहर  से  दिया

 है।  हम  अनाज  बाहर  से  इसलिये  लेते  रहे
 कि  हमारे  यहाँ  लोगों का  पेट  भरने  के  लिये
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 जो  कमी  थी,  बहू  कमी  प्री  होनी  चाहिये  y
 इसका  टारगेट  224  मिलियन  टन  है  t  मेरा

 यह  याल  है  कि  जिस  स्पीड  से  यह  काम  चल

 रहा  है,  उससे  सारे  टारवैट  पूरे  होंगे

 सवाल  यह  है  कि  शरीर  यह  टारगेट  पूरे
 हो  जाय  तो  फिर  हमें  क्या  करना  चाहिये  ।

 हमारी  सिचुएशन  भव  बैटर  हुई  है,  हमें  बाहर
 से  कम  अनाज  मंगाना  पडा  1  जो  रुपया

 हम  अनाज  मंगाने  में  फारेन-एक्सचेंज  पर
 खर्च  करते  रहे  हैं  वह  ब  हमें  प्रोडक्शन  कौर
 बढ़ाने  पर  खर्च  करना  चाहिये,  जिससे  पैदा-
 वार  और  बढ़  सके  ताकि  हमें  कहीं  से  भी
 प्रदान  बाहर  से  मंगाना  पड़े  1  यह  हमारी
 बेसिक  बात  है।  इसकी  तरफ  ध्यान  देने
 की  जरूरत  है।  सरकार  ने  सब  बातों  पर
 ध्यान  दिया  है।  यह  ठीक  है  कि  रुपया  कम
 मिला  है,  ज्यादा  मिलना  चाहिये।  कुछ
 निकाय  मौजूद  हैं  जो  दौर  समय  में  ठीक

 हो  सकते  हैं।  लेकिन  यह  बात  गलत  है  कि
 कोई  यह  कहे  कि  हमने  तरक्की  नही  की  है  y

 एक  बात  मैं  यह  कहना  चाहता  हूं  कि

 इस  ह. ल  फूड  सिचुएशन  के  हिसाब  से  जितनी
 प्रोक्योरमेंट  हमें  करनी  है,  चावल  के  बारे  में
 जो  हमारे  टारगेट  थे,  उससे  हम  गाने  बढ़ें
 हैं  i  मेरा  ख्याल  यही  है  कि  पह  शौर  ज्यादा  हो
 जायेगी  ।  इसी  तरह  से  गेहूं  के  भी  टारगेट

 पूरे  होंगे  ।

 सवाल  पह  है  कि  जो  स्टोरेज  कैपेसिटी  है
 वह  7  मिलियन टन  से  ज्यादा  नहीं  है  7  बफर
 स्टाक  बनाये  रखने  हैं  और  वह  उस  वक्त  के
 लिये  बनाये  रखने  हैं  जब  कि  हमारे  ऊपर
 आफत  हो  ।  अगर  बंगला  देश  हमारे  ऊपर

 चाय,  हम  तो  बार  से  द्र  भा  ते  हैं.  लेकिन
 अगर  बहु  शाया  तो  उसके  लिये  तैयार  भी

 हैं।  तैयारी  के  लिये  सबसे  बड़ी  चीज  है
 कि  शप  उस  1  पर  लोगों  को  फूड़प्नेन्स  दे

 सकते हैं  या  नहीं  ?  मैं  यह  कह  रहा  था कि
 हुम  उससे  दूर  रहना  चाहते  हैं।  मगर  हम  पर
 दाये  तो  उस  के  लिए  तैयार भी  है  ।  लेकिन

 उसे  के  लिए  सब  से  जरूरी  मरीज  यह  हैं  कि
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 बाप  फूड  लोगों  को  दे  सकते  हैं  या  नहीं
 ऐसे  क्त  पर  जब  कि  हमारे  ऊपर  आफत  हो  ।
 तो  उसके  लिये  बफर  स्टाक  होना  चाहिये
 i5  मिलियन  न  का  5  मिलियन  टन

 के  लिये  आपके  पास  स्टोरेज  कैपेसिटी  होनी
 चाहते  A  जो  श्राप  अन्दर  रखते  हैं  वह  तो

 बिल्कुल  ठीक  है,  ग्रन्थ  रेट्स  भी  कम  पायेंगे
 कौर  आपके  लास  को  परसेंटेज  कम  होती
 जाएगी  ।  लेकिन  जो  बाहर  प्रदान  पड़ा
 रहेगा  उसको  म्वायश्बर  पकड़ता  है)  यह
 बात  सही  है  कि  आपके  फक्त  स्टोरेज  कैपेसिटी

 बहुत  कम  है।  वह  जहां से  भी  मिलनी  है
 डिफेंस  की  या  और  दूसरी  तीसरी  जगहों
 की  वह  सब  भी  आप  ले  लें  तो  भी  आपकी
 स्टोरेज  कैपेसिटी  कम  पड़नी  है।  आपके
 पास  कम  से  कम  5  मिलियन  टन  की  कैसे-
 सिटी  स्टोरेज  की  होनी  चाहिये  ।  तब  हम
 गेहूं  कौर  चावल  के  लिये  सेवती  आपका  काम

 लालजी  जर्श  समझ  सकते  हैं  ।  इस  से  कम  को
 कैपेसिटी  में  हमें  शक  है  कि  किसी  वक्‍त  हम
 पर  नादि हानी  प्राप्त  आये  तो  उसके  लिये

 हम  शायद  तैयार  न  हो  पये  ।  तो  कम  से  कम
 i535  मिलियन  टन  के  लिये  इंतजाम  करना

 चाहिये  |

 वलीद  प्रोडक्शन  झपकी  बागे  गई  है,
 इनमें  कोई  शक  नहीं  है।  यह  क्यों  हुआ  है  ?  मैं
 राव  साहब  में  बिल्कुल  इसका  करता  हूं  कि
 सब  से  पहले  माइनर  इररैनिशन  की  तरफ  हमें
 ध्यान  देता  चाहिए  क्योंकि  इससे  हम  फौरी

 रिजल्ट्स  &  सकते  हैं  और  इस  पर  जितना  भी
 ज्यादा  पैसा  खर्च  किया  जा  सके  जितना  भी
 बल्  बैंक  से  लेकर  हम  खर्च  कर  सके  बहू
 करना  चाहिए  मेजर  इरीगेशन,  और  मीडियम

 इरसी पेशन  के  साथ  सिला  कर  माइनर  इरीगेशन
 को  सिया  जाय  तो  उसका  कोई  बरच्छा  रिजल्ट

 हमें  दिखाई  नहीं  देता  t  इसीलिए  अच्छा  है  कि
 ज्यादा  से  ज्यादा  रुपया  भाप  इसके  लिए

 लगाए.  मैं  साफ  कहता  हूं  कि  यू०पी०  ौर

 बिहार  में  पानी  इतना  नजदीक  है  कि  25  फुट,
 30  फुट  पर  बाप  पानी  निकाल  सकते  हैं।.
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 वहां  का  जो  अंडर  ग्राउंड  वाटर  है,  सरफेस
 बटर  है  उस  सब  का  इतज/म  करें  तो  इस
 में  कोई  शक  नहीं  3  कि  हमारी  पैदावार  बहुत
 ज्यादा  बढ़  सकती  है  कौर  हमें  भ्र नाज  का  एक
 दाना  भी  बाहर  से  लगाने  की  जरूरत  नहीं  पड़
 सकती  है।  मेरी  ऐसी  राय  है  कि  जैसे  उन्होंने
 टारगेड्स  आइन्दा  के  लिए  रखे  हैं  और  उससे  भी
 भागे  कहा  हैं  कि  हम  इससे  भी  ज्यादा  पैदा
 करेंगे  तो  इससे  तो  हम  शौर  भी  ज्यादा

 उत्साहित  हुए  हैं  कि  हमें  अनाज  ज्यादा  मिल
 सकेगा  1

 नेशनल  फग्रीकर्चुरल  कर्म/शन  ने  कुछ
 सिफारिश  की  है  1  बहुत  बड़ी  स्तर  उन्होंने
 दी  है।  मार्केट  के  लिए,  प्राइसेस  के  लिए
 और  सत्री  वीजा  के  लिए  बहुत  लम्बें  चौडे
 डिटेल  में  सिफारिश  उन्होने  दे  हैं  ।  मैं  उसमें
 जाना  नहीं  व  हत।  क्योंकि  वक़्त  कम  है।
 लेकिन  मैं  यह  कहन।  चाहता  हू  कि  उनके
 ऊपर  बहुत  नामक  से  ध्यान  देकर  उनको
 अमल  में  ल।ने  भी  कोशिश  कीजिये।  उसमें
 एसी  रेकमेंडे गम  हैं  जिनको  मानने  से  हमें  बहुत
 सारी  सहूलियत  हो  सकती  हैं।

 एक  काम  बहुत  अच्छा  क्या  है  उसके
 लिए  जीत,  भी  त  रीफ  की  जय  वह  कम  है,
 बह  यह  कि  वाटर  डिस्प्यूट्स  जो  बढ़  रहे  थे
 उनको  कम  किया  है  कौर  उनको  तथ  लिया  है|
 यह  इमरजेंसी  की  वजह  से  तथ  हो  रहे  हैं  वरना
 ये  डिस्प्यूट्स  कितने  सालों  से  पडे  हुए  थे।
 कई  सीनियर  में  बहुत  बडी  तादाद  मे  ये
 पड़े  थे।  50  से  150  हो  गये  वह  बढ़  कर
 लेकिन  झ  वापस  में  मिल  कर  ये  तय  हो
 रहे  हैं।  मैं  एक  बात  यह  मानता  है  कि  कोई
 स्टेट  हिन्दुस्तान  से  बाहर  नही  है।  हमारी
 प्रॉबलम  कही  की  भी  हो,  असाम  की  हो,
 पजाब  की  हो,  हुर्यि'णा  की  हो,  बेस्ट  बंगाल
 की  हो,  बह  हमारी  प्रॉब्लम्स  हैं,  हमारी  नेशनल
 प्रॉब्लम्स  हैं।  किसी  के  बाप  दादा  का  न  कोई

 न्बश्या  है  ने  उसक,  पाती  है  न  कौर  कुछ  है  ।
 इसलिए  मैं  कहता  हूं  कि  पानी  का  ईव्विटेबल

 डिस्ट्रीब्यूशन  फ़ार  प्रोडक्शन  परपजेज  होगा
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 तो  उसका  लाभ  होगा।  वरना  मेरा  है,  हमारा
 है,  मेरा  जाती  है  मे  सारी  चीजें  कह  कर
 हम  ने  ये  सारे  गड़े  काग्रेस  किये  जिसके
 गरजे  के  तौर  पर  राव  साहब  जानते  हैं  कि
 पिछली  कैपेसिटी  हमारी  जितनी  हो  सकती  थी
 उसको  कास्ट्रीस  करने  के  लिए  अरब  उससे
 अर  16  और  दस  गुना  पैसा  ज्यादा  लग  रहा
 है।  अगर  हलके  फैसले  पहले  हो  जाते  तो  पैसे
 भी  कम  लगते,  इरीनिशन  भी  बढ़ता  प्रौढ़
 झनम  का  तसल्लीबख़्श  इतजान  हो  सकता
 था।  तो  मैं  कहता  हु  कि  जितनी  जल्दी  श्राप  से
 फैसले  किये  है  वह  ब्लाकों  भुवाणा,  लेकिन
 बाकी  जो  है  उसका  भी,  जल्दी  से  जल्दी  फैसला
 करता  चाहिए  चाहे  वह  निंदा  का  हो  या
 कौर  किसी  का  हो।  जरा  के  वक्‍त  का  ध्यान
 गस्ख  कर  मैं  तेज  बोल  रहा  हु  1

 एनर्जी  की  वजह  मे  हमारे  इन्दर
 डिसिप्लिन  आई  ।  काम  पर  लोग  लगे  ।
 प्राइवेट  कम  हैं  जो  बहुत  बढ़  गई  थ,  t
 इन्फ्लेशन  अलमोस्ट  रिमूव  हो  गया  ।  ये  सारो
 चीज  हुईं  ।  फैक्ट्रिया  भी  काम  करने  लगी  ।
 जमीन  शरीर  मशीन  पर  लोग  काम  करने  लगे  के
 हमने  झपने  बजट  में  भी  दस  बात  को  कहा  है--
 हमने  इन्फेक्शन  पर  एक  किया  है,  देश  को  एक
 नई  झ्राउटलुक  दी  है,  20  प्वाइन्ट  प्रोग्राम  के
 लिये  3  6  परसेन्ट  ज्यादा  लोकेशन  दी

 है  अ/र  इस  बात  की  कोशिश  की  है  कि  ज्यादा
 ग्रोथ  हा  ।  प्रगर  हम  इस  सैक्टर  के  बारे  में  भी
 इसी  तरह  से  सारे,  एग्रीकल्चर  के  साथ  भी
 इसी  तरह  का  ट्रीटमेंट  करे,  तो  मुझे  यकीन  है.
 कि  श्राप  की  जो  भी  प्राइसेस  बढ़ी  हुई  हैं,  वे सब
 नोचे  भरा  जायेंगी।  यह  बात  तो  ड्राप  सब
 जानते  हैं  कि  फूडग्रेन्ड्  की  प्राइसेज़  00  फीसदी
 गिर  गई  हैं  नीचे  श्र  गई  हैं,  जिस  रोज़  के  दास
 80  रुपये  थे,  मैं प्राम  कौर  बिरले  के  बारे  में

 कह  रहा  हू---आज  उस  को  65  रुपये  की
 सपोर्ट  प्राइम  पर  एक  ही  लेवल  पर  दाप
 रख  रहे  हैं,  ताकि  इसके  नीचे  कीमत  न  गिरे  ।
 छह  बाप  दूसरी  तरफ़  देखिये--अगर  किसान
 कोई  छोटी  मशीन  लेने  जाता  है  तो  उसको
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 डबल  चैता  देना  पड़ता  है,  उनके  दाम  5

 परसेप्ट  भी  नहीं  गिरे  हैं  1  मैं  चाहता  हूं  कि  इन
 चीजों  की  7पैदावार  इतनी  बढ़  जाय,  फिनिश्ड

 गुड्स  का  इतना  ग्रोथ  हो  जाय  कि  किसाने  को

 उनका  मुनासिब  दाम  देना  पड़े  और  उसको

 अपने  गुजारे  के  लिये,  अपने  परिवार  का  पेट

 भरने  के  लिये  कुछ  बच  सके  राज  बेनस

 इकानामी  नहीं  है,  बैलेंस्ड  इकानामी  लाने  के

 लिये  जरूरी  है  कि  उसकी  तमाम  जरूरत  की

 चीज़ों  के  दाम  भी  गिर  cat  इन  चीज़ों  का

 ग्रोथ  वेश  में  बढ़  जाय  मार्केट  मे  पलट  श्र  जाय  तो

 खेती  करने  वालों  को  चीजें  मुताबिक  दामों  पर

 मिलने  लगती  ।  इससे  किसान  को  ही  नही,  दुसरे

 कल्म्यूमस  को  भी  फायदा  होगा  ।

 झापने  105,  रु  ये  दाम  मुकरने  किये  हैं--
 ठीक  है,  मुझे  कोई  शिकायत  नहीं  है  ड्राप  इस

 भाव  पर  अनाज  लीजिये,  लेकिन  उसका  माल

 खुद  उठाइये  ।  राज  भी  यह  शिकायत  आ  रहो
 हैं  कि  जब  हमरा  अनाज  मार्केट  में  जाता  है,

 तो  उसके  माल  को  रिजेक्ट  किया  जाता  है,

 उसको  दुकानदारों  के  पाम  जाने  के  लिये

 मजबूर  किया  जाता  है  |  उसके  माल  को

 खरीद  का  सही  बन्दोबस्त  खोजिये  कप  एफ०
 सी०  भाई  की  मारफत  माल  खरादिये,

 लेकिन  जब  तक  आप  खरीद  का  पूरा  इल्तज्ञाम
 अपने  हाथ  में  नहीं  लगे,  काम  नहीं  चलेगा  t

 यह  प्रगति  बात  है  कुछ  राज्य  सरकारों  ने  अपने

 सिविल  सप्लाई  डिपार्टमेंट  की  मारफत  इस
 काम  को  करने  की  कोशिस  को  है--मेरे  कहने
 का  सिर्फ  बहो  मकसद  है  कि  किसान  को  अनाज

 बेचने  में  दिक्कत  नहों  आनी  चाहिये

 भक  बात  जरूर  कहना  चाहता  हुं--आप
 के  हेडली  लीजेंड  कम  होने  चाहिये,  भाप

 इसकी  जितना  कम  कर  सकें,  उतना  अच्छा

 की  अंग शी वन  राम  :  श्राप  बतलाइये--

 कहां-कहीँ  कम  किया  जा  सकता  है,  उस  पर

 विवाह  करेंगे  1
 0il  LS—8,
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 aft  दरबारा  सहि  :  मुझे  कुछ  ज्यादा  वक्त
 दिया  जाये  तो  बतला  सकता  हूं

 श्री  जगजीवन  राम  :  श्राप  लिख  कर  भेज
 दीजिये

 तो  दरबारा  सिह  :  में  लिख  कर  सरूर

 भेजेगा  ।  दूसरी  बात--दराज  जितना  वेस्टेज

 हो  रहा  है,  उसको  रोकने  को  कोशिश  होनी
 चाहिये  ।  मैं  बाप  से  यह  भी  अज  कर
 प्रदान  के  मामले  में  मार्केट  में  बहुत  जल्दी  पलट
 आने  वाला  है।  मैं  पंजाब  ौर  हरियाणा  की
 बात  नहीं  करता  हूं,  वेस्ट  बंगाल  को  भी  तारीफ़
 करनी  पड़ेगी,  उन्होंने  भी  अपने  यहां  गेहू  पैदा
 किया  है।  प्रासाद  ने  भी  गेहूं  पैदा  करना  शुरू
 कर  दिया  है।  इसी  तरह  दूसरे  राज्यों  में  भी

 जहां  पहले  चावल  होता  था,  वहाँ  गेहूं  पैदा

 होने  लगा  है  ।.  डिप्टी  स्पीकर  साहब,  इस
 सारे  सेशन  में  मेरी  ज़वानबन्दी  रही  है--मुझे
 थोड़े  से  वक्‍त  की  सहूलियत  ओर  दीजिये---

 कुछ  शब्द  मैं  लैंड  'रिफाम्जें  के  बारे  में  कहना
 चाहता  हूं  fi  यहां  कहा  गया  है  कि  3,  5  लाख

 हैक् टे बरसे  ज़मीन  अवेलेबल  हुई  है,  जिसमें  से
 .  6  लाख  हैक्टेयर  का  परेशन  दिया  जा  चुका
 है--लेकिन  मैं  ऐसा  नहीं  मानता  ।  मुझे  इस
 में  फिगर-वर्क  का  मेनिपुलेशन  नज़र  आता  है।
 अगर  वाकई  दे  दो  है,  तो  मुझे  खुशी  होगी,
 लेकिन  आप  लैंडलेस  को  कितना  ज़मीन  दे  रहे

 हैं--प्राधा  एकड़,  एक  एकड़,  डेढ़  एकड़--
 इससे  क्या  होगा,  यह  इकानामिक  नहीं  है  ।
 आप  खुद  कहते  हैं  कि  17  एक  ज़मीन  भी

 अनार काना मिक  यूनिट  है,  तो  जिस  को  एक
 एकड़,  डेढ़  एकड़  जोन  दो  है  तो  वह  क्‍या
 करेगा,  बैंक  भी  उनको  कोई  पैसा  नहीं  देगा
 क्योंकि  आधा  एकड़  ज़मीन  बाला  श्वोरिटी  कहा
 से  लायेगा  ।  इसलिये  मैं  कहता  हु  कि  स्माल
 फार्म  के  लिये  इन्तजाम  करना  निहायत
 ज़रूरी  है।  जितने  रूरल  बैंक्स  हैं  वह  कौन  कौन
 सी  जगह  खुले  हैं  शर  क्या  उनमे  लोगों  को
 कर्जा  मिल  रहा  है  ?  नहीं  ।  इनका  लोग
 फ़ायदा  नहीं  उठो  सके  हैं,  भर  भ्र भी  तक
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 [भी  दरबारा  सिंह]
 आपने  कोई  आह्टरनेटिक  इस्लाम  नहीं
 किया  जिसकी  वजह  से  मती  लैंडर  दमी  भी
 गरीब  किसानों  को  फ्लौस  कर  रहा  है।  खुले  नहीं
 बल्कि  चुपके  से  ।  इसलिये  नेशनल  टैक्स  को
 आप  हिदायत  कीजिये  कौर  उसका  अ्र।सीजर
 जो  कि  कमी  बहुत  कम्ब  राम  है,  उसको  आसान
 कीजिये  ताकि  गरीब  किसान  को  झालानी  से
 कर्ज  मिल  सके  t  प्रभी  हालत  यह  है  कि  00
 ह £  खा  दर्ज  लेते  के  लिये  उसको  .00  दावे  का
 बेमेल  करना  पड़ता  है।  जतिन  इतनी  नहीं  हैं
 कि  उसको  काटकर  भाप  हरिजनों  का  मामला

 हल  कर  कें  |  आ।त  सब  को  नहीं  जाट  सकते
 दो  कि  कौन  इतनी  नहीं  है  जिस  का
 सब  में  बंटवारा  हो  सफे  ।  फिर  भिगो  भी
 बे  वश  भाप  जमीन  का  करता  चाहते  हैं
 बह  ऐसा  जिसको रह  एड  जोन  किसी
 कोनें  i

 इसके  साथ-साथ  जो  लोग  खाली  हैं,
 झतरेमप्याथड  हैं  उन  की  ऐन्स्योर्ड  इंकम  फे
 के  लिए  शाप  एग्रीकल्चर  इडस्ट्रीज  का
 कमप्डैक्त  बोलिये  जिससे  लोगों  को  काम  मिल
 सके  और  कम  से  कम  £00,  59  Fo

 उससे  मिल  सके  |

 आप  ने  बहुत  से  मनतो  का  फैला  दिया,
 शीन  डैक  का  भी  फैसला  कीजिये  ताकि  लोगों
 को  पानी  मिले  1  जितनी  जल्दी  हो  उस  डेम
 को  पूरा  कीजिये  वरना  कोस्ट  बढ़ती  ही
 जायेगी  जितनी  कोस्ट  पहले  भाती,  श्री  उस
 पर  दुगनी,  तिगुनी  कोस्ट  भायेगी  1  इसलिए
 आप  उसको  जल्दी  क्लीनर  कीजिये  ताकि
 राजस्थान,  जाब  धर  हरियाणा  के  लोगों  को
 पानी  मिले  |  भ्रम  र  भाव  यह  काम  कर  पाये  तो
 झापका  बहुत  ही  भ्रहतान  होगा  इन  स्टेट्स
 पर,  जिन  को  पानी  मिलना  है  भोर  इससे
 हमारा  उत्पादन  बढ़ेगा  ।  समय  कम  है,
 बॉसत्ली  तो  नहीं  हुई  ।  मजबूरन  अपनी  बात
 महे  खत्म  करना  पड़  रही  है

 इग झन्फाज़  साथ  मैं  इन  मांगों  का
 समर्थन  करता  हू  ।
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 जी  विकृति  ६: ६  (  मोतीहारी  )  :

 उपाध्यक्ष  जी,  मैं  कृषि  भंसाली  की  धरनुदातों
 का  समन  करता  हुं  ।  हमारे  कृषि  संजी  जी
 नें  जिस  दिन  मंत्रिपद  का  भार  लिया  जती
 दिन  दिल्‍ली  में  म/रिश  हुई  ।  इस  से  मालूम
 हुआ  1... ड  संग वाय  सी  चचत्ह्ता  है  कि  कृषि  मी

 फलीभूत  हों,  भौर  यह  हुए  की  क्योंकि  इस
 साल  24  मिलियन  ठन  झनम  पैदा  हुआ
 इस  मजा सय  में  जितने  मड  हैं  सब  खेतिहर

 है,  इसलिए  खेतिहर  की  हालत  इन  को  जरूर
 सोचना  चाहिए  कि  क्‍या  है  ।  एक  तो  मैं  कहना
 कि  जमीन  को  राष्ट्रीय  सम्पत्ति  समझा  जाये  |
 उस  को  किसी  व्यक्त  की  सम्पत्ति  न  समझा
 जाय  t  पानी  की  जगह  जमीन  प्र मर  राष्ट्रीय
 सम्पत्ति  हो  जाएगी  तो  चूकि  जमीन  पर  ही
 पानी  है  इसलिए  वह  भी  राष्ट्रीय  सम्पत्ति

 हो  जागेगी  ।

 थी  जनजीवन  राम  :  यह  तो  बहुत  रियो-

 ल्यू शन री  आइडिया  है  Q

 att  बिभूति  निन  :  कि  केन्द्रीय  सबजेक्ट

 होना  चाहिए  ।  लेकिन मैं  ने  सुता  है  कि  यह
 के  नकरेंट  सबजेक्ट  होने  जा  रहा  है।  मैं  ने

 ए  भाई  स॑  ०  सीग्में  प्रस्ताव  रखा  था  कि
 शिक्षा  भौर  कृषि  को  केन्द्र  य  सबजेक्ट  बनाया

 जाए  t  लेकिन  झगर  द्वि  को  कानकरेट
 बनाया  जा  रहा  है  तो  इस  से  बहुत  ही  समस्या ने

 हल  हो  जायगी  t

 मैं  ने  त  शौर  पअ्रमरीका  की  किताबें
 पढ़ी  t  वहा  पर  कृषि  के  समान  की  कीमत
 के  बारे  में  भर  बीजों  का  लेखा  लगाते  हैं
 धौर  तब  कृषि को  कीजो  का  दाम  तथ  करते  हैं।

 म्, थी खुद [ह  खुद  खेतिहर  हैं,  इस  के  लिए  कोई
 ग्रेटर  बाइस  कमीशन  कायम  होना  चाहिए.
 ताकि  किसानों  के  साथ  न्याय  ही  सके  ।  लेकिन
 जो  कीमत  फिक्स  की  जाती  हैं,  उस  ले  किसानों
 के  साथ  स्याम  नहीं  कविता  है  1  और  चीजों  की
 कीमतें  तो  ज्यादा  होती  हैं  लेकिन  किसन  की

 उपज  की  कीमत  उस  को  कम  मिलती  है
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 कभी  मेरे  जिले  में  90  सप्त  क्विंटल  गेहूं
 बिक  रहा  है।  दो  चार  दिल  पहले  सुना  था
 ही  ब्म्प। रम में में  05  पह  क्विंटल  गेहूं  का
 द 11  है  लेकिन  उस  के  बाद  फिर  90  राए पर
 चल  तथा  है।  मंत्री  जी  वहां  की  बीमारी  को
 जनते  हैं।  अरब  हम  जित  से  कहे  और  क्या  कहें  |
 मंत्री  जी  जिस  मंत्रालय  में  भी  गये  हैं  बड़ा
 अच्छा  काम  किया  है।  एक  दफा  में  शुगर केन
 की  प्राइस  के  बारे  में  इस  के  दीगर  में  गया  ।

 वहां  पर  उन  लोगों  ने  कहा  कि  इस  के  बारे  में
 सो  मंत्री  जे  बाए  |  मैं  स्त्री  ज॑।  के  पास
 गया  शौर  उन्होंने  हिसाव  लगा  कर  बताया
 कि  इसी  प्राइम  होने  च।हिए  ।  उन्होंने  शूगर
 दे  बारे  में  जो  फार्मूला  लगाया  है,  वह
 कारगर  रहा  है  कि  शौर  उस  से  शूगर  को
 ज्ोडक्शन  भी  बढ  है।  इसलिए  मैं  यह  कहना
 बहता  हुं  कि  कोई  इल्टेंग्रेंडड  प्राइस  कमीशन  हो,
 जोकि  किस,नों  के  सथ  न्याय  कर  सके  ।
 किस,न  बड़ा  परिश्रम  कर  के  बीज  उगाता
 है  इसलिए  उस  को  उस  के  बद  उत्पादन  का
 सजिव  मूल्य  मिलना  चाहिए  |

 एक  चीज  मैं  सड़क  के  बारे  में  कहना
 चाहता  हू  1  सडक  नहर  निकली  ,  यह  खुशी
 की  बात  है।  पहले  जब  हमरे  गाव  में  सूखा
 पडता  था  तो  गरीब  व्यक्ति  को  भीख  मानने
 की  जगह  भी  नहीं  मिनती  थी,  पर  महक
 से  कार्य  फायदा  हुआ  है  |  लेकिन  शुल्क  में

 एक  खराबी  है  शर  वह  यह  है  कि  इस  की
 कनाल  पक्‍की  नीठि  है  कौर  वह  हर  साल

 टूट  जती  हैं।  दूसरी  बात  वह  है  कि  उस  में
 सीपेज  बहुत  ज्यादा  होता  है  भौर  सीमेज
 से  पी  झतसपास  की  जनानों  में  चला  जाता
 है।  इसलिए  इस  पेज  को  बन्द  किया  जाए।
 सीपेज  की  बहू  से  वाटर  ले  विंग  भी  हो  जाता

 है  शौर  उस  को  भी  बन्द  किया  ऊ.ए।  में  स्त्री
 जी  से  झा ग्रह  कहेगा  कि  इंजर  दो  तीन  सल
 से  आप  चम्पारण  नही  गये  हैं।  सड़क  चम्प/रण
 में  है  चाहे  उस  का  पानी  सारन  में  ज.ए  और
 चाहे  उत्तर  प्रदेश  में  जाए  लेकिन  बैराज  भजपा-
 रण  जिले  में  है।  इसलिए  मैं  मंत्रो  जी  से  कहूंगा
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 कि  वे  चल  कर  वहां  देखें  कि  हमारी  क्या

 कठिनाइयां  हैं  ।  प्यार  वे  उन  को  देख  लेंगे
 तो  हमारी  कठिनाइयां  दूर  हो  जाएंगी  ।

 अभी  एक  रिपोर्ट निकल  है  कि  3  रुपए
 25  4%  एवरेज  एकड़  सेन्ट  है  लेकिन  जो  नई
 बन्दो वस्ती  हुई  है,  उस  में  8र+ए  ,  0स्पा
 और  5  रुपए  फी  बांधा  हुआ  है  |  पहले  यह
 था  कि  एक  रुपए  पर  20  पैसे  रोड  सेस,
 40  पैसे  शिक्षा  सेस  अर  40  पैसे  स्वास्थ्य
 सेस  था  लेकिन  जब  एक  का  दो  हो  गया

 है,  2  हैक्टेयर,  से  4  हैक्टेयर  तक  50
 फीसदी  बढ़  गया  है  यानी  पहले  20  पैसे
 रीड  सेस  था  तो  शब  30  पैसा  हो  गया,  शिक्षा
 सेस  40  से  60  पैमा  हो  गया  शौर  स्वास्थ्य
 सेस  40  से  60  पैसे  हो  गया  है।  इस  तरह  से
 4  हैक्टेयर  के  ऊपर  00  फीसदी  मालन जारी

 बढ़ा  दी  गई  है  ।  इस  का  नतीज,  यह  है  कि
 जो  8  सप्त  सेन्ट  देता  था  बह  24  रुपया  हो
 गया है  और  i5  रुपए  टैक्स जो  देता था
 वह  34  रुपया  हो  गया  है।  गरमा में  37.  50
 रुपये  प्रति  एकड  पानी  का  चार्ज  है,  भग हरी
 में  25  रुपए  और  कवि  में  2)  रुपए  एकड़  है
 इस  तरह  से  किसान  का  खच  बहत  ज्यादा

 बढ़  गया  हूँ  ।

 मंत्री  जी  खुद  जानते  हैं  कि  फर्टिलाइजर्स
 का  दाम  कितना  है  और  कृषि  में  जो  खर्च
 जाता  है  वह  कितना  होता  है  और  किसान  को
 उस  की  पैदावार  का  कितना  मिलता  है
 wa  ज॑  खुद  खेतिहर  किसान  है  t  वे  अपने
 झिरियों  से  पूछे  कि  कितनी  खर्च  खेती  में
 जाता  है  और  उस  में  कितना  फायदा  होता  है
 इन  सब  बातों  को  देख  कर  मैं  यह  चाहूंगा  कि

 एक  इन्हे प्रेटेड  प्राइस  कमीशन  बनाया  जाए
 शर  किस/नों  के  साथ  न्याय  किया  जाए  ।

 एक  बात  यह  है  कि  हॉमस्टेड  बैड  जो  है.,
 समित  की  जो  लेड  है,  जो  कि  लोगों  को  दी
 जा  रही  है,  पहले  उस  पर  कोई  सेन्ट  नहीं
 लिया  जाता  था  शौर  कोई  समान  नहीं
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 पि  विभूति  मिश्र]

 लगता  था  लेकिन  राज  बह  जमीन  जो

 हरिजनों  को  दी  जा  रही  है,  उस  पर स  कार
 लगान  ले  रही  है।  अप्रैल  उस  पर  कोई
 लगान  नहीं  लेते  थे  कौर  मैं  वहू  मुक्त
 थी।  इस  तरह  से  शिटिय्रेंत  इस  मानते
 थे  प्रोग्रेसिव  थे  लेकिन  राज  सरकार  कहती

 है  कि  हम  प्रोग्रेसिव  है  तो  वह  ऐसी  जमीन
 पर  क्यों  लगान  लेती  है  1  बाप  पुराने  रिकॉर्ड्स
 देख  ले  t  उस  में  श्राप  को  वह  जमीन  बेल-
 गाता  मिलेगी।  इसलिये  मेरा  ऐसा  ख्याल
 है  कि  होस्टेस  लेंड  पर  आप  को  लगाने

 नही  लगाना  चाहिये  और  जसे  कि  बिटिश  डेज
 में  बहू  मुकर  थी,  बैठी ही  रहनी  चाहिये

 आगे  मुझे  यह  कहना  है  कि  लैंड
 स्कीम्स  की  बात  कही  जाती  है।  हमारे

 मुख्य  मंत्री  जी  ने  कह  दिया  हैकि  ois
 एकड  सालिग  का  जो  है  उस  में  वटाईदारी

 नहीं  होगी।  मेरा  कहना  यह  है  कि  यह
 जबानी  नहीं  होगा।  इस  के  लिये  शाप

 कानून  बनाइये  |  इस  के  अलावा  में  बह
 कहना  चाहता  हु  कि  लैंड  स्किल्स  का

 जहां  तक  सम्बन्ध  है  बिहार  राज्य  में  बतिया
 का  रिहाई  सबसे  अच्छा  था  और  बिहार
 मैनेजमेंट  के  किसी  भी  महकमे  का  हनना
 अच्छा  रिहाई  नही  है।

 मैं  मही  महोदय  से  कहता  हू  कि
 रिहाई  ठोक  रखने  के  लिये  या  ो  बिट्ठल
 ग्रवर्नमेट  कुछ  करें  या  स्टेट.  गवर्मेट

 कुछ  करे।  कहते  है  कि  यह  नो  स्टेट
 संबनेकट  है  इन  में  सेक्टर  क्या  करेगा।
 सैकिया  मैं  माप  से  कहना  हू  कि  कार्ड
 किसी  तरह  से  भो  1  ठीक  होना  चाहिये
 ताकि  पता  चले  कि  कौन  जमीन  किस  की

 है  और  कौन  सी  जमीन  किस  के  हाथ
 में  है।  इसको  लेकर  मेरे  जिले  में
 रोज  हंगामा  होता  है।  एक  जगह  खून
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 हो  गया,  छह  भ्रांति  मर  गये।  पुलिस
 इसका  फायदा  उठा  रही  है।  लेकिन  रिहाई
 ठीक  नहीं  किया  जाता  है।  किसी  के
 नाम  से  रसोई  कट  गयी,  फिर  कुछ  दिनों
 के  बाद  हूरे  शसी  के  नाम  से
 'रसीद  कट  गयी ।  हालांकि  यहँ  स्टेट
 सबजेक्ट  है  लेकिन  इस  सब  हंगामे
 को  दूर  करने  के  लिये  श्राप  कुछ  कर  सकते
 हैं  तो  करे  ।

 कर्जा  बद  हो  गया  &)  किसानों
 के  पार  जेवर  होता  है  गरीब  किसान
 है,  लिन्ड निम  लेबर  हैं,  उस  के  पास  जो
 जेबर  होता  है  ये  चार  रुपये  का  अवर

 एक  रुपये  से  गिरवी  रखने  है।  प्री  वह
 रुपया  लौटाने  की  शक्ति  नहीं  हुई  तो

 यह  जेवर  गया।  इस  के  लिप  आप
 नस्ल  बेकस  की  कोई  व्यवस्था  कौर
 उत  की  हालत  को  देख  बर  करें|  स्थल
 बक  इन  गरीब  किसानों  की  हालत  को
 देखें  और  मदद  करें।

 सवब  से  इम्पोर्ट  बात  है  कि  मंाहारी
 में  शुगर  बेन  शीर्ष  सेन्टर  में  बैगलोर
 से  लोग  जाते  है।  उस  की  बहा
 तबियत  नहीं  लगती  है।  मै  मंत्री  जी
 से  कहूंगा  ि  मोतिहारी  शुगर  फैक्टरी
 के  पास  काफी  जमीन  है  दार  उन्होंने
 हुाईकफटे  में  मुकदमा  वर  खा  है।  मगर
 उस  जमीन  को  लेबर  उसी  रिच  सेन्टर
 के  जिम्मे  कर  दे  ता  बढ़ा  उपकार

 हो  जायेगा।  बिहार  में  जितना  गन्ना
 पैदा  होता  है  उस  का  प्राधा  गीता  चम्पारण
 किले  में  होता  है।  पहले  जो  मोतीहारी
 फैक्टरी  के  मालिक  थे  उन  की  जमीन

 यह  हो  गयी  है।  अगर  उस  जमीन  को
 सरकार ले  ले  तो  बड़ा  उपकार  होगा।  वह
 जमीन  लेकर  सरकार  रिवर  सैन्टर  को
 दे  दे  ।  इस  से  वहा  पर  जो  गन्ना पैदा  होगा
 उस  से  हम  लोगों  को  फायदा  होगा ४
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 झगर  ऐसा  मंत्री  जी  करेंतो  बड़ा  अच्छा

 होगा  ।

 इसी  तरह  कमाया  एरिया  डवलपमेंट

 का  है।  ठण्डक  कार्ड  जरिये  के  अफर

 के  राज  तक  दर्शन  नहीं  हुए  पता  नहीं
 शाप  जया  कमान  एरिया  का  डवलपमेंट

 करना  चाहते  है,  कब  मीटिंग  करना  चाहते

 हैं  उसका  दर्शन  मथे  अभी  नबी  नहीं

 नही  हो  सका  ।  जो  पार्लियामेट  के  मेंबर  हैं,
 कभ  से  कम  उन्हें  तो  इस  के  बारे  भें  पता

 हो  कौर  उनकी  तो  कठिनाई  बामान्ड

 झा फि पर  सने  कि  क्‍या  कठिनाई  है।

 गेरे  जिये  में  जंगल  कर  रहे  हैं।
 जगल  कटने  को  रोकथाम  हैं नि  चाहिये

 इसकी  रोकथाम  के  लिये  किसी  वोटिंग

 में  प्रधान  मंत्री  जी  ने  भी  अभी  कहा  है
 कि  बन  सम्पदा  को,  जालों  को  तेजी  से

 न  काटा  जाये।  जगल  तेजी  से  न  कहे

 इस  को  केन्द्रीय  सरकार  रोक  सकती  है।
 अगर  केन्द्रीय  सरकार  इमर्जेन्सी  क  जमाने
 में  इस  बारे  में  कुछ  नहीं  कर  सकी  तो

 प्राग  करना  मृत्रिक्ल  हें या  |  जल  कटने

 का  नतीजा  होता  है  कि  सीधे  पानी  नेपाल
 और  हिमालय  पहाड़  से  जाता  है  कौर

 सारा  उत्तर  बिहार  बह  जाता  है।  इस
 लिये  जगल  को  न  काटा  जाए।  इस  के

 लिये  बो न्द्रीय  सरकार  को  कुछ  इंतजाम
 करना  चाहिये।  जब  तक  कन्ट्रोल  सरकार

 कुछ  नही  करेगी  तव  तक  कुछ  नहीं  होगा  A

 मंत्री  जी  से  एक  बात  मै  सोलिड  ला

 के  बारें  में  कहना  चाहता  हू  '  विहार
 के  सीलिंग  ला  को  एन्फॉर्स  कीजिये।

 यह  सही  बात  &  कि  जमीन  की  सोलिड
 के  कानून  को  एयरफोर्स  करने  में.  कुछ
 दिक्कतें  हैं।  छापने  यह  काम  एम०  एल०  To
 और  कुछ  एसे  प्रादमियों  को  दे  दिया  है,
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 उस  से  यह  कैसे  होगा।  सभापति  जो
 एक  भीतर  डिस्ट्रिक्ट  लेबल  पर  हो,

 एक  झ्रफपर  सूबा  लेबल  पर  हो।  ह

 बलाक,  का  रिकार्ड  मौजूद  है।  उस  रिकार्ड
 को  देख  कर  के  झगर  वहा  पर  एक  झामुमो,
 दो  आदमी  का  केस  है,  उस  केस  का  फैसला  खुद
 भरें,  उस  की  अपील  पटना  में  हो  जाये।
 इस  तरह  वह  मामला  खत्म  हां  जाये ।
 लेकिन  यह  एम०  एल०  ए०  के  जिम्मे
 लगा  दिया  है,  इन  से  तो  जमीन  निकलेगी

 नही  ।  बिहार  गवर्नमेंट  के  हुक्मनामे  के
 डर  से  डिस्ट्रिक्ट  मजिस्ट्रेट  ब  कुछ  नहीं
 कहता  है,  पहुचे तो  वह  भी  तरजीह  देता  था
 झगर  यह  भूमि  सुधार  के  बारे  में  सीलिया
 ला  को  कम्पोज  करना  है  तो  चीफ  मिनिस्टर्स
 बाइडन  में  तय  हुआ  था,  चीफ  मिनिस्टर्स  लोगों
 को  सेन्टर  से  राय  लेता  चाहिये  कि  उसको
 नसे  जल्दी  से  जल्दी  जिल।  लेबल  पर,

 सुवा  लेवल  पर  पुरा  कर।  इसका  जल्‍दी
 से  जल्दी  निबटारा  हो  जाय,  निबटारा

 होने  में  दिक्कत  नह  रही  है।

 में  चक  मिनिस्टर  से  मिल।  था  |

 मैंने  उनको  कहा  था  कि  हमारे  पास

 रिहाई  नहीं  है  i  इस  के  बिना  हम  एम  पी

 गावों  भें  कैसे  पता  लगा  सकते  है  a  आप

 हमें  रिकार्ड  दिलाये  उन्होंने  कहा  कि

 प्रखर  लेबल  पर  जो  कमेटी  बनने  जा  रही

 है।  बहा  आप  लोगों  को  रिहाई  मिलेगा  t

 मैंने  डी  एम  से  कहा  कि  रिकार्ड  दिया

 जाये  1  उन्होंने  कहा  कि  एक-एक  आदमी

 का  काम  चाइनीस-चालों  पेज  का  है,

 कहा  इसको  साइक् लो स्टाइन  कराये,  कहा

 छपवायें,  |  कब  मैं  भाप  से  कहना  चाहता

 हूं  कि  जब  हमार  पास  रिकार्ड  ही  नहीं

 है  तो  कहां  हम  लोग  जाच  के  लिये  जाएं।
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 एक-एक  पधरादमी  की  दस-दस  जगह  जमीन
 है,  कई  आदमियों  के  नाम  पर  उस  ने  रखी
 हुई  है  कुछ  नामी  हैं  फुछ  बेनामी  हैं।
 पचास  बाते  हैं।  मैं  चाहता  हूं  कि  यदि  हुम
 लोगों  को  रिकार्ड  मिले तो  हम  लोग  व-
 गाव  में  जा  कर  तहकीकात  कर  पकते

 है,  पूछ  सकते  हैं  जब  हम  को  रिकार्ड  ही  नहीं
 मिलता  है,  रिकार्ड  उन  लोगों  के  पास  रहता  है

 तो  हम  क्‍या  कर  रुकते  हैं।  इस  रास्ते
 सरकार  की  तरफ  से  ऐसी  व्यवस्था  की
 जानी  चाहिये  हम  लोगों  को  रिकार्ड  मिले
 ताकि  हम  एम  एल  ए  भोर  एम  पी
 कारगर  लग  से  काम  कर  सकें।

 शूगर  फौक्ट्रीय  के  पास  किसानों  का
 बकाया  झ  भी  बहुत  ज्यादा  है।  किसानों
 को  उन  का  बकाया  मिलना  चाहियें।
 मैं  चाहता  हु  कि  इस  भोर भी  सरकार  थोडा
 जोर  लगाये ।  इसमे  पोज़ीशन  बड़ी
 एनिमल्स  है।  केद्रीय  सरकार  तो  दाम
 फिक्स  करती  है  t  और  कहती  है  कि
 स्टेट  गवर्नमेंट  दाम  दिलायेगी।  लेकिन

 यह  ही  नहीं  पा  रहा  है।  इस  एमरजेंसी
 में  इसके  बार ेमें  कुछ  सुधार  हो  सके  तो

 बहुत  अच्छा  होगा  1  इस  सत्र  में  केंद्रीय
 सरकार  की  भी  कुछ  जवाबदेही  होनी
 चाहिये  ।  अगर  शुरू  फकीरी  किसानों  को
 बकाया  राशि  नदी  देती  हूँ  तो  केन्द्रीय
 सरकार  उस  शूगर  कुकरी को  जीत
 कर  ले  या  उन  लोगों  को  जेल  भेज  दे
 या  जो  भी  कार्यवाही  उस  को  करना  है
 करे  लेकिन  किसानों  का  बकाया  नहीं
 रहना  चाहिये  q

 जूट  का  प्रोडक्‍शन  गिरता  जा  रहा
 हैं।  इसका  कारण  यह  हूँ  कि

 क  होता  हैं  बहु  कि  चढ  तो  कृषि  मंत्रालय
 बेदा  करता  है;  लेकिन  इसके  बारे  में
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 जवाबदेही  काम  सिनिस्ट्रो को  होतो  है,  जो
 कीमतों  शो  जब  बेहद  हैब्ह  काम  मिनिस्ट्री की  है  जूट  भी  पूरी  तरह  ते  कृषि  मंत्रालय  के

 भ्र धीन  रहना  चाहिये  ताकि  कृषि  मंत्री  को
 पता  चल  सके  कि  ंड  की  किसानों  को
 क्या  कीमत  मिलती  है,  कितनी  पद  किया
 था  रहा  है।  मैं  जानता  हुं  कि  हमार  बहा
 पर  जूट  को  लेगो  विरलों  जा  रही

 है  sti  मंत्रों  जो  कैबिनेट  मंत्री  हैं
 झीर  एक  वरिष्ठ  मंत्रों  भो  हैं।  मैं  प्र  चना
 करता  है  हि  बड़  जूट  को  कृषि  पंडाल  में  ल
 चात  ताकि  फिनानों  का  ह 212  ही  सैफ  1

 शब  मैं  माइनर  इरीगेशन  के  बारे  में
 थोडा  सा  निवेदन  करना  चाहता  हैं।  सड़क
 कमोड  एरिया  से  जहा  ऊची  जमीन  है  वहां
 हम  लोग  चाहते  हैं  कि  ट्यूबवेल  लगा  कर
 पानी  पहुंचाया  जाए  1  इसके  बारे  मे  कुछ  तय
 भी  हुआ  था  t  ऊची  जमीन  जहां  है  उसके  बारे
 में  कुछ  सहूलियत  देने  की  बात  तय  भी  हुई
 है।  जब  इसके  जारे  में  हम  लोग  जिहार
 सरकार  को  कहने  हैं  तो  बह  कहती  है  कि
 क़बज़  नहीं है।  सेंटर  को  कहते  हैं  तो  यहा
 से  जवाब  मिलता  है  कि  उनको  पैसा  हमने
 दे  दिया है  ।  इसी  झगड़े  मे  हुम  लोग  पिस  रहे
 हैं।  अरब  इस  तरह  की  जो  दिक्कतें  हैं  इनका
 क्या  हल  है।  कांस्टीट्यूशनल  जरूर  बन  गया
 है  भोर  उस  मे  स्टेट्स  को  प्राटोनोमी  दे  दी
 गई  हैं  a  लेकिन  आज  परिस्थिति  ऐसी  हो
 गई  है  कि  अगर  यू  निखरी  काम  साफ  गवर्नमेंट
 हो  जाए  तो  उस  में  कोई  एतराज़  बाली  बात

 नही  हो  सकती है।  हिन्दुस्तान की  सुरक्षा
 के  लिए  यह  बहुत  प्राप्यक  है  ।  इससे
 काम  भरी  तेड़ी  से  हो  सकेगा  ।  यह  जो
 फड़  स्ट्रक्चर  है  इस  में  स्टेट  बने  पेंट्स
 से  कहते  हैं  तो  दे  कहती  हैं  कि  सेंटर  से  कहो
 कौर  सैंडर  को  कहते  हैं  तो  वह  कहता  है

 कि  स्टेट गज  मेंट  को  कहो  ।  वोटर  स्टेट  कौर
 बटर  के  लिए  समान  है,  वह  एस  एस  ए  को
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 ौर  एम  थी  को  भी  वोट  देता  है  ।  हमारे
 पास  बह  जाता  है  तो  हम  भो  उतकों  संतुष्ट
 ह.  कर  सकते  हैं।  हम  लोगों  की  कविताई
 को  शाव  समझे  4  सें  चाहता  हूं  कि  सेंटर
 को  कुछ  देसा  इुतशाम  सी  करना  चाहिये  |
 ताकि  हम  लोगों  कौ  जो  बात  है  वह  स्टेट
 तक  पहुँचाई  जा  सके,  उसकी  सुनवाई  हो
 सहे।  झगर  रेखा  नहीं  होता  है  तो  में  समझता

 हूं  कि  परिस्थितियां  हिन्दुस्तान  में  ऐसी  पैदा

 हो  गई  है  ि  कारकों  मू निद री  फार्म  ग्राफ
 मूवमेंट  यड़  स्वामी  करो  चाहिये  ।
 प्रधान  मंत्री  ने  कहा  हैं  कि  देश  को  बड़ा  खतरा

 है  उसकी  सुरक्षा  को  बहुत  खतरा  उपस्थित  हो
 मदद  है  -  इत  खतरे  से  भी  बता  जा  सकता

 है  यदि  फैज़ुल  स्वर  को  हटा  कर  7  यूनिटरी
 फार्म  झाक  गवन॑  मेट  स्थापित  की  जाए
 मैं  अपने  दिल  से  यह  बात  कह  रह  हूं  कौर
 बिना  किसी  प्रकार  के  भय  या  डर  के  कह  रहा

 हूं  |  मैं  समझता  हैं  कि  जब  तक  बाप

 हिन्दुस्तान  में  पू निटर ों  फार्म  श्राफ  गवर्मेट
 सही  बनायेंगे  हिन्दुस्तान  ताकतवर  नहीं  बने
 सकेगा  कौर  हिन्दुस्तान  के  सिर  पर  खतरा
 बना  रहेगा

 इन  शब्दों  के  साथ  वें इफ  मंजाना  का

 खर्च  की  मांगों  का  समवेत  करता  हू  ।

 शी  गेंदा  त्िहूं  (पडरौना)  |  मानवीय  |

 उपाध्यक्ष  महोदय,  बाबूजी  जा  रहे  हैं,  मैं  |

 ऐसा  सोचता  हूं  कि  थोड़ी  देर  बैठकर  मेरी  |
 भो  बाप  उन्हों  सुन  लेगो  चाहिये  ।

 ६

 को  जमओऔयन  शाम  प्री  मेंदा  सिह  जी
 | को  बात  मैं  कैसे  टाल.  मैं  बैठ  जाता  हूं।  |

 शनी  नंदा  सिह  !  में  प्रयोग  को  घुप
 मानता  हूं  क्‍योंकि  मैं  यहू  जानता  हूं  कि  मेरी

 बात  झा  सुन  लेंगे  तो  उसका  कोई  ने  कोई
 परिणाम  होगा  मैं  पति  बात  जल्दी-जल्दी

 कहूंगा  ।

 ‘VAISAKEA  74  perry  (SAKA)  Agr.  &  ३7778  774

 पशुधन  सम्बन्धी  बात  जरा  ढीली  पढ़ती
 जा  रही  है।  पशुधन  के  लिये  जो  जोश-
 खरोंच  और  काम  करने  का  परीक्षा  भाज  से
 i0  बरस  पहलें  था  बहू  जरा  ढीला  पढ़

 गया  है।  यहां  तक  कि  कुछ  पशुओं  की  तरफ
 हमार।  विशेष  ध्यान  है,  यह  ध्यान  छोटे

 पशुप्रों  की  तरक  है।  बकरी  एक  पशु  है,
 जितने  लोग  मांसाहारी  हैं,  बह  सब  बकरी  खाते
 हैं,  लेकिन  बकरी  की  हिफाजत  करने  की  तरफ
 ध्यान  बहुत  कम  है  ।  अच्छी  बकरियां  हो
 सह,  इस  क  लिये  कुछ  बंदोबस्त  करना  चाहिये  t
 कई  नस्ल  बकरियों  की  ऐसी  होती  है  जिसने
 हम  जल्द  से  जल्द  बदल  सकते  हैं।  बकरी
 जल्दी  नस्ल  बदलने  वाला  जानवर  है  ।

 दमी  तरह  मैं  समझता  हू  कि  बोबर  की
 बात  होनी  पह  रही  है|  मैं  भी  यह  कहता
 हैं  कि  गोवर  गैस  प्लान्ट  की  बात  बहुत  होती
 है,  लेकिन  उसको  जरा  और  तेज़  किया  जाये  ।
 इसमे  कुछ  जान  लाई  जाये  |

 जिस  तरह  से  स्टेट  गव रन मेट  पशुप्रों  से
 लिये  चिकित्सालय  इत्यादि  खोलकर  कुछ
 काम  करती  है,  उत्तर  तरह  से  संदल  गव नं मेट
 को  भी  पशुओं  के  मामले  में  जैसी  हो  तरक्की
 करने  के  उपाय  करने  चाहिये  जसे  कि  खेती
 के  मामले  &  तवक्को  हुई  है।

 मैं  बाबूजी  से  यह  कहना  चाहता  हू
 कि  गांव  के  कज़  के  बारे  में  भो  ब्रायटोर
 से  ध्यान  देने  की  जरूरत  है  ।  गांवो  में  कर्जा
 कागज  पर  नही  है,  मुकदमे  में  नहीं  है  शौर
 अ्रदालन  में  नहीं  है।  हम  लोग  सब  हैं,
 जोरदार  हैं,  हम  लोगों  का  कर्जा  बिना  कागज
 पत्र  के  है  और  हम  उसे  वसूल  करते  हैं।
 राज  भी  हम  देखते  हैं  कि  हमारे  यहा  जिले
 में  एसे  छोटे-छोटे  किसान  हैं  जिनको  आप

 माफ  करना  चाहते  हैं,  लेकिन  उनकी  जमीन

 रहने  है।  जमात  को  रहत  रखकर  वे  लोग

 छोड़ते  नहीं  है,  किसाने  मारा-मारा  फिर

 रहा  है  उसकी  ते  कानून  सईद  करता  है,  के
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 नेता  मदद  करते  हैं  भौर  न  हम  मदद  करते

 हैं।  इसलिये  यह  कड़ों  का  मामला  समान

 है।

 कानून  बनते  जा  रहे  हैं,  लेकिन  खेतिहर
 मजदूर  की  मजदूरी  कानून  के  मुताबिक
 कहा  मिनटों  है  |  जब  उनसे  मजदूरी  का
 काम  लेते  हैं  तो  उसको  मजदूरी  पूरी  मिलना

 चाहिये  |  इसलिये  खेती  की  मजदूरी  भोर
 खेत  के  गरीब  किसान  के  कर्ज  की  बात  तो
 ौर  गहराई  के  साथ  देखना  चाहिये  ।  इस

 तरह  से  देखते  से  काम  नहीं  लेता  1

 एक  बात  की  तरफ  मैं  ध्यान  दिलाता

 चाहूंगा  t  कम्यूनिटी  डेवलपमेंट  सगठन  में
 किसी  वक्‍त  कुछ  जात  थी  |  राज  बडा  भारी

 .
 संगठन  है  लेकिन  वह  जान  नहीं  है  जो  पहले
 थी  ।  अरब  धीरे-धीरे  कुछ  सरकार  की  मशीनरी
 जैसी  होती  है  उस  तरह  की  मशीनरी  यह
 भी  बनता  जा  रहा  है।  इस  को  कैसे  पूर्वी वित
 करें  यह  बाबू  जी  स्वय  जान  सकते  हैं,  किसी

 तरह  से  इस  को  पुनर्जीवित  करना  चाहिए,
 इस  के  पुराने  सितारों  को  जगाना  चाहिए
 और  इम  के  बो डी प्रो,  ए०डो  श्ो०्याव  के
 कामदार,  सुपरवाइज  र  सत्र  को  ऐस।  करना
 चाहिए  कि  कुछ  रेवेन्यू  भर  पुलिस  के  रग  से
 ज्यादा  अच्छा  रग  इन  का  हो  1

 एक  बात  प्रौर  ध्यान  देने  की  है  ।  एक
 कमेटी  मे  हम  लोग  बैठे  थे  ।  यह  बनी  है  जो

 वाल ट्री  आर्गेनाइजेशन  बनाते  हैं  सारे  भारत
 में  उस  के  सबंध  मे  ।  उस  को  डेढ़  से  दो
 झरन  दिये  के  करीब  प्रति  वर्षा  दे  देते  हैं
 काम  करने  के  लिए  ।  उप  दो  अरब  को  इस्तेमाल
 करने  बाली  जितनी  संस्थाएं  हैं,  मुझे  भो
 देखने  का  मौका  मिला,  उसमें एक  भी  संस्था
 ऐसी  नही  है  जो,  पशु-सुधार  किसान  सुधार,
 शरीक  सुधार  का  काम  या  भोज  मांगने  वालों
 को  रोड  देने  का  काम  करती  हो  ।  ये  सारे
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 काम  कहीं  कुछ  भी  नहीं  हैं।  ह)  वह  बडे+
 बड़े  लोगों  को,  गिरजा  जो  की  है,  ठाठ  साहब
 की  है,  ये  सारे  लोग  करोंद  करोड़  दावा,  लाख-
 लाख  रुपया  बन्दा  लेते  हैं।  लेकित  जिम्मेदारी
 कोई  नहीं  है।  एक  सेलेक्ट  कमेटी  बैठी  है
 उत  के  लिए  दस  बात  की  तरक  बाबू  जी
 का  ध्यान  जरूर  जाना  चाहिए  ।  प्रा धुरा
 नाम  मुझे  ध्यान  में  नहीं  ा  रहा  है।  बालं ट्री
 झागेताइज्ेशस  हैं  सब  जो  सरकार  से  चकदे
 लेकर  के  उत  को  चलाती  है  ।

 एक  बाढ़  की  बात  मैं  अ्रवश्व  निवेदन
 करना  चाहता  हूं  ।  हम  सब  बाढ़  में  पहले
 से  दब  पड़े  हुए  थे।  लेकिन  एक  युग  दावा
 जगजीवन  बाबू  का,  राजेन्द्र  बाब ूका  और
 पीड़ित  ग्रोविद  बल नम  पत  का  जिन्होंने  हते
 बाद  से  बचाने  के  लिए  एक  अमोघ  अस्त
 दिया  1  वह  थी  गंडक  नहर  की  स्कीम  ।  वो
 अरब  रुपया  सरकार  ने  खर्च  कर  दिया
 प्रभी  विभूति  मित्र  जी  कह  रहे  थे  कि  उसका
 बडा  भारी  काम  हुआ  है  लेकित  शायद  दस
 बीस  पचास  करोड़  क्य  श्र  लगने  के ग्गद  वह
 हमारे  कल्याण  का  रास्ता  बने  जायेगा  |
 आज  जो  उसका  पानी  हमारे  गावों में,  उनके
 खेतो  में  दौर  उन  जगहों  में  पहुचता  है  जहा
 कभी  नहीं  पहुंचता  था  उसको  काजू  में  लाने
 का  काम  सरकार  को  छोड़  कर  दूसरा  कोई
 नहीं  कर  सकता  t  यह  काम  ज़रा  ताकत  लगा
 कर  करन  से  ही  चले॥  ।

 कमान  एरिया  डवेलेयमेट  के  लिए  जितना
 धन  बाप  देते  हैं  वह  कम  है  1  उसके  पास
 आदमी  की  ताकत  कम  है,  हर  रोज़  की
 कमी  है  थोड़ा  सा  ध्यान  है  पर  वश्खने
 की  आवश्यकता  है  ताकि  कमांड  एरिया  में
 भी  वही  बात  ने  होने  लगे  जो  दौर  जगह  होती
 है  in  फिर  उबते  हमारा  कल्याण  हो  सकता

 है।

 मैंने  इसीलिए  बाबू  जी  को  रोका  कि

 यह  बात  कोई  दूसरा)तुन  करके  हमारी  तकलीफ़

 खफा  नहीं  कर  सकता  है।  शूगर  की  कभी

 किसी  ने  क्या  की  ।
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 शुगर  केन  फे  करे  में  प्रभी  किसी  ने
 क्च  को--हवाले  मात नोव  चंवरी  जी  बहुत
 दयालु  हैं,  वे  झपती  दयालुता  फे  कारण  शुगर
 मिल  मालिकों  &  जितेक  कुछ  भी  कहना  नहीं
 चाहते,  लेकिन  सवाल  ये  कि  शुक्र  कैन
 बंदा  करने  वाले  सारे  हिन्दुस्तान  में  हैं,  फिर
 क्या  कारण  हैं  कि  बिहार  और  प्यू  पी०  मे

 ही  शुक्र-फल  वैद  करते चले  सफर  कर  रहे

 हैं  ।  श्रोनन्‌  आप  बनिक  देखिये---  मारे  यहा
 सन  932  में  ये  का रखने  लगे  थे।  शौर  जाज
 976  हैं,  इन  45 वर्षों  में  उन्होंने  कितनों

 सम्पत्ति  उन  मिलों  थे  पैदा  की,  पैदा  हो  नहीं
 की,  बल्कि  लूटी,  कितने  कन्ज्यूम  को  ख़ुदा
 कितने  ल्लेपर  को  लूट,  इका  सब  कुछ  होने
 के  बाद  राज  भी  वे  म/लिक  बने  हुए  है  t

 श्रेवता  एक  कमो गत  बैठा  था--प
 कीमत  फे  चेयरमैन  हमारे  भारत  से  एक  ऐसे
 व्यक्ति  थे  जो  हमारा  तक्लीफ़ों  को  जानते

 थे,  लेकिन  दुर्भाग्य  की  बात  यह  हुई  कि  उन  की

 मृत्यु  हो  गई  in  उत  के  बाद  जो  दूसरे  चेयरमैन
 जाये,  मैं  उत  के  बारे  में  क्या  कहू--डीह5  ही
 थे।  लान।  श्रीराम  फे  डिटेन  पर  उन्होंने
 रिपोर्ट  जि  बो  1  इस  रिपोर्ट  के  पहले  एक  इस्ट रिस
 रिपोर्ट  भो  शाई  थो,  ड्  स्पष्ट  में  जो  सर्व
 सम्मत  बाते  थी,  उत  को  भी  नहीं  माता  गया
 सरकार  ने  क्यो  नहीं  माता,  बाबू  जो  का  ध्यान
 उम  शोर  क्यो  नहीं  गया  में  क्या  कई  |  मैं

 श्रोसन्‌  बाबू  जो  से  कुछ  नहीं  कहता,  सिर्फ

 इतना  हो  कड़ता  चाहता  हू  आज  हिन्दुस्तान
 का  किसान  आय  की  तरफ  बडी  आशा  लगाये
 देख  रहा  2,  आप  इत  मिलों  को  ने  हाथ  में
 यदि  नहीं  लेना  चाहते  है  तो  मत  लें,  लेकिन

 इन  किसानो  को  पने  हाथ  में  खोजिये  ।
 किसान  पहले  गुड़  बताता  था,  खण्ड सारी
 बना  था,  उस  को  सारी  रोजी  छिप  गई  है  ।
 झाज  उतर  प्रदेश  के  पर्वों  जिले  भौर  बिहार
 का  किसान  कसि  हालत  में  है--प्राय  स्वयं
 जानते  हैं,  मैं  श्राप  से  कया  बयान  करूं  1  मैं  बाप
 से  पूछता  हूं  कि  झान  दलेल  पी०  और  बिहार
 के  किसान  की  हालत  हिन्दुस्तान  के  दुसरे
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 राज्यों  फे  किसानों  के  मुकाबले  क्‍यों  खराब
 है,  वहू  आज  क्‍यों  पिछड़ा  हुआ  है--इभ  का
 एक  ही  कारण  हैं  कि  इन  प्राइवेट  शुगर
 इष्डस्ट्रीआलों  ने  उस  को  लूट  लिया,  लूट  कर
 बरबाद  कर  दिया,  यही  वजह  है  कि  हमारे
 किसान  की  हालत  आज  इतनी  गिर  गई  है।

 नत  में  मैं  सिंके  इतना  ही  कहना  चाहता

 हूं,  आप  से  अपील  करना  चहता  हु--हम
 लोग  तो  कुछ  नहीं  कर  सकते,  लेकिन  बाबू
 जी,  श्राप  जो  हूँ,  सब  जानते  हैं।  प्राय  गाधी
 जी  के  उन  लोगो  मे  से  रहे  हैं,  जो  उन  के  दाहिने
 हाथ  थे,  आय  के  चारो  सहंयोगी--शाहुनवाज
 खा,  शिन्दे  साहब,  केदारनाथ  चिंह  और
 श्री  पट  ल-विचारों  ऐसे  आदमी  हैं जो  हमेशा
 किसान  फे  हित  की  बात  सोचेंगे।  मैं  आप
 सब  से  ग्रसित  करता  हुं--प्याज  विमान

 बहुत  बेजार  हो  कर  श्राप  सब  की  तरफ  देख
 रहा  है,  क्षा  कर  आप  उस  का  उद्धार  कीजिये।

 थी  अनन्त  प्रसाद  शुसिला  (बस्ती):
 उपाध्यक्ष  महोदय,  मैं  कृषि  बजट  की  अनु-
 दानों  का  सावंत  करता  हू  ।  कृषि  मानो  जी  तो
 चले  गये,  लेकिन  मैं  बात  जो  फे  विषय  में  इतना
 कहना  चाहता  ह  कि  वह  एक  प्रगतिशील,

 बुद्धिमान  तथा  एक  अच्छे  प्रशासक  और  बडी

 सूझबूझ  के  आदमी  रहे  है  ।  मझे  पूर।  विश्वास
 है  कि  कृषि  मंत्रालय  &  विषय  मे  उन  को  बहुत
 प्रतीक  जानकारी  है  ।  जैसे  कृषि,  भूमि,  भूमि
 वितरण,  विचार  और  फसलों  में  लगने  वाली
 बीमारियों  तथा  क्वि  में  काम  आने  वाली
 समी  महीनो  के  विषय  में  उन्हे  सक्षम  ब्यान
 है  ।  इन  नियों  फे  आधार  पर  मैं  कह  सकता

 हूं  कि  बाबू  जी  कृषि  मंत्नालय  फे  काम  को

 बहुत  आसानी  और  सफलता  के  साथ  कर  लेंगे  |
 वर्तमान  समय  मे  जो  खाद्य  संकट  पूरे  समीर
 के  प्रधिकाश  भाग  में  है,  और  हमार  देश  से

 भी  है,  मुझे  (रो  आशा  है  कि  बाबू  जी  उम  को
 अच्छे  इन  से  दूर  कर  सकेंगे  t

 महोदय,  मुझे  भूसी  के  विषय  में  कुछ
 कहना  है,  कौर  वह  यह  कि  इस  समय  36  करोड़
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 30  लाख  हैकर  भूमि  प्रे  भारतवर्ष  में  है  t

 अमरीकी  और  पहाड  भूमि  को  छोड  कर  i8

 करोड़  70  लाब  हैक्टर  भूमि  इसलिये  बेहतर

 पडा  हुई  है  कि  उसमें  नमक  फैलने  से,  बाढ़

 के  न  रोकने  से  शौर  क्षरण  की  वजह  से  रोका

 नही  जा  सका  है।  इतने  बढ़े  भुवन  को  बेकार

 छोड  दिया  गया  है  जो  एक  बहुत  गम्भीर

 समस्या  है।  साइंस  कौर  टेक्नोलॉजी  फे  युग
 में  प्यार  इतना  बड़ा  भूखंड  छोड  दिया  जाय

 पौर  बहा  के  आदतों  धरोहर  लगे  मीर  भूखे

 इसलिये  हैं  कि  उत  को  जमीन  नहीं  मित्र  रही

 है,  खेलो  करने  के  लिए  नहीं  मिल  रही  है  ।

 यह  एक  खेद  की  बात  है  |  अगर  ह ४०  भू बद
 को  साइ  ष  और  टेक् तौला नी  की  सहायता  से

 उपयोगी  बना  लिया  जाय  तो  यहा  की  पैदावार

 दुगनी,  तिगुनी  हो  जायगी  कौर  इस  मे  खाद्य

 समस्या  ही  नहीं  हल  होगी  बल्कि  यहा  की

 गरीबी  और  जो  देहातों  जौर  शहरों  मे  बेकारी

 है  वह  ी  खत्म  हो  जायगी।

 इतना  ही  नही  हमारे  ५डोसी  देश  जापान

 के  बारे  में  थोड़ा  सा  रेफरेंस  दे  रहा  हू  1

 जापान  ये  किसी  किस्म  की  भूमि  क्‍यों  न  हो,

 इतनी  महंगी  हो  गई  है  शौर  उस  का  महत्व

 इतना  भ्र धिक  हो  मया  है  कि  वहा  की  सरकार

 शबन्णक  ६1... ह  भूमि  को  उपयोगी  बना  रही

 है  कौर  पैदाब/र  के  लिये  पस  पर  जोर  दे

 रही  है।  परन्तु  हमारे  यहा  इतने  बडे  भूथद

 पर  ध्यान नहीं  दिया  जा  रहा  है  बस्ती

 हग  ष्  तनाशा  देख  रहा हैं.  यह  कितनी

 भंडार  बात  है  1

 MAY  4,  3९6  Ag,  &  fvegu.  ste

 पीड़ा  ना  मैं  भूरि  क्ति  के  बारे

 में  कहना  चाहता  हूँ  ।  हमारे  देश  हें  भूमि
 वितरण  यवस्था  शहर्ताह  अगर  के

 जमाने  से  शौर  |  ईस्ट  इंडिया  कम्पनी  के

 जमाने  से  औज  तक  थोड़े  से  फेर  बस  के  पाथ

 वैसी  की  वैसी  बली  ही  था  रहो  है।  वर्तमान

 समय  में  पौर  राज  प्रो  60  बरमेंटे

 जोती  जाने  बालो  अफरीन  का  i0  परसेन्ट

 भाग  उन  लोगों  के  पाल  है  जिन्हें
 राजा,  महाराजा,  बड़े  जमींदार  और  बड़े

 किसान  कहा  जाता  है  ।  35  करेन्ट

 जमीन  उन  30  परफेक्ट  |  हि पानों

 के  पास  है  जिन्‍हें  फ्रिताना  कहा  जा  रहा

 है  ।  मैं  बढ  दु  ख  के  साथ  यह  कह  रहा  हूं  कि

 60  परसेन्ट  जो  भूमिहीन  मजदूर  और

 मर्जोनल  फार मस  हैं,  उत  के  पाम  वि

 5  परसेन्ट  जमीन  है  ।  इस  भोज  को

 देखते  हुए  मैं  गवर्नमेंट  से  जानता  चाहता  हूं
 कि  नेपाल  को  छोड़  कर  संसार  में  कौन  सा

 ऐसा  देश  है  जहा  पर  जोन  के  डिस् ट्र  ब्यान
 में  इननी  डिस् पे रिटी  है  माननीय  मंत्री  जो

 इम बारे  मे  हमें बताए।

 महोदय,  स्वतंत्रता  के  बाद  जनकारी

 एबोलोशन  जब  हुआ,  तो  यह  कह  गया

 था  कि  सीलिंग  लगाने  फे  बाद  जो  जमीन

 बागी,  वह  किसानों  भ्र ौर  मजदूरों  के  पास

 चली  जाएगी  ।  इसके  साथ-साथ  शू दान
 आन्दोलन  के  सिलसिले  में  थी  संभाल

 सेत का  जो  एक  वाक्या  ह,  हूं  दि

 डीलर,  उस  को  दोहराया,  समेकित  राजे

 तके  झिल्ली  वाहनों  में  जो  अमीन  जोतने
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 art  हैं  उसको  जमीन  महीं  मिली

 भरी  बौरेंग्द  सिह  राय  (मईद्धगढ़):
 कप  ने  भूदान  में  कितनी  जमीन  दी  है।

 शबी  झन ग्य  प्रसाद  धूलिया:  मैंने

 सहीं  दी  है  क्‍योंकि  मेरे  पास  जमात  इतनी
 नहीं  है।  इसी  कारण  से  इस  देश  में
 गरीब  शौर  गरीब  हो  गया  शौर  अमीर

 और  अमीर  हो  गया  जैसे  कि  हमारे  राजो

 साहब  यहा  बैठे  हुए  हैं।  हमारे  यहां
 भूमि  शोषण  का  सब  से  बड़ा  मूलाधार
 रहा  है  और  यही  कारण  हैकि  इस  का
 अभाव  पैदावार  पर  पड़ा  है।  मेरा  ऐसा
 श्याल है.  कि  जब  तक  जमीन  का  ठीक
 वितरण  होगा  नहीं,  तब  तक  गरीबी  नहीं
 जाएगी  ।  मेरे  कहने-का  मतलब  यह  हैं
 कि  सब  से  निधन  व्यक्ति  को  विकास  का
 केन्द्र  माना  जाए  और  इस  की  प्रगति
 को  विकास  का  पैमाना  माना  जाए।
 जो  हमारे  देश  मे  अनाज  पैदा  करने  वाले
 किसान  है,  वे  रखे  हैं घ्रौर  निढ़ाल हैं  1

 इसलिए  मेरा  निवेदन  यह  है  कि  अगर
 जमीन  को  बाटा  उसे  तो  गांव  में  बेकारी  ,

 झगड़े,  म्‌कदप्रें  प्रौढ़  कत्ल  शादी  को  निगाह
 में  रक्ष  कर  बाटा  जाए  |

 महोदय,  एक  बात  शरीर मैं  कह  द  शौर

 बह  यह  है  कि  उनमें  कांग्रेस  ने  एक
 प्रस्ताव  पास  किया  था  कि  खाली  जमीन

 भूमिहीनों  को  दी  जाए  लेकिन  3970
 के  बाद  इन  बड़े  जमादारों  ने,  बड़े  बड़े
 राजा भों  ने  कौर  बड़े  काश्तकारों  ने  जमीन
 को  ऐसी  लूट  मचाई  जैसे  कि  आंधी  के

 झाम  ।  इसके  साथ  साथ  लोगों  ने

 अनुसार  और  जमीन  के  मालिकों  से

 मिल  कर  के  जमीन को  खूब  बटोरा  पौर
 इकट्ठा  किया  ।  इस  के  बाद  इन्होंने
 चोरी से  जमीन  को  बटोरते  कौ  हर
 बरकार  कोचिंग  की ।  जमीन  की  चोरी
 में  हमारा देश  संतार भें  सब  से  भागे है  ।

 & 1!  लोगों  की  थोरी  को  झगर  ड्राप  को

 VAISAKHA  I4,  888  (SAKA)

 देखना  हितों  बाप  नैनीताल,  लखीमपुर
 खेरी,  जो  उत्तर  प्रदेश  में  है,  में  जा  कर
 देखेंगे  तो  बाप  को  सारा  किस्सा  मालूम
 हो  जाएगा  a  महोदय  बीपी  यू०  पी०
 सरकार  ने  इस  बारे  में  एक  रिपोर्ट  भी
 छपवाया  थी भ्ौर  उस  रिपोर्ट  को  देखने
 से  मालूम  पड़ा  कि  इस  जमीन  के  कानून
 में  कितने  छिद्र  हैं,  शौर  कितने  सुराख
 हैं।  मेरी  समझ  में  नहीं  आता  कि  इन
 जमीन  चोरों  श्रौर ये  जो  झापकेश्रफसरान

 हैं,  एश्रीकल्बरल  विभाग  मे  उन  पर  मीसा
 का  यह  कानून  बाप  क्‍यों  नहीं  लागू  करते  )

 हन  अफसरों  के  ऊपर  भीसा  का  यह  कानून
 पहले  लाग  करें  ।

 महोदय,  जमीन  का  राष्ट्रीयकरण  शौर

 सामूहिक  खेती,  मेरे  ख्याल  में  असल  मायते
 में  यह  समाजवाद  का  पहला  ग  है।
 अगर  आपको  गरीबों  को  रोजी-रोटी
 का  हक  देना  है,  हिन्दुस्तान  में  गरीबी
 मिटानी  है,  गरीबों  के  जुल्मों  शौर  तस हुद
 को  कम  करना  है  तो  इस  पर  ठोस  काम
 किया  जा  सकता  है  1

 सिचाई  के  बारे  में  दो  सफल  लाज  कह
 कर मैं  खत्म  कर  रहा  हूं।  इसमे  कोई
 शक  नही  कि  हीरा कुंड,  भाखड़ा,  नागार्जुन
 सागर,  राणाप्रताप  सागर  शादी  बडी-

 बड़ी  योजनाओं  को  पूरा  किया  गया  शौर

 इससे  i6  करोड़  एकड़  भूमि  को  सिचाई

 हुई ।  इसके  अलावा  नदी  और  तालाब

 से  भी  सिचाई  होती  है।  लेकिन  में  आपको

 बताना  चाहता  हूं  कि  मानसून  के  समय

 भारत  वर्ष  के  पांच  प्रान्तों  में--दत्त  राकेश,
 बिहार,  उड़ीसा,  पश्चिम  बंगाल  और

 क़सम  में--इतनी  भीषण  बाढ़  प्रति  है

 जिस से  73  जिले  प्रभावित  होत ेहैं  कौर

 इससे  इतना  नुक्सान  होता  है  जितना  कि

 मुड ़में  भी  नहीं  होता है।  बाढ़  की इस
 विनाश ली खा  के  बाद  बाड़े  का  यह  थाली
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 ब्रिल्कुल  बेकार  जाता  है,  उसका  कोई
 इस्तेमाल  नहीं  होता  है।  इसके  बारे  में

 अभी  तक  कुछ  नहीं  किया  गया  है।  इसके
 बारे  में  कभी  तक  कोई  वा यं वाही  नहीं  हो

 'पायी  है  t

 महोदय,  प्राचीन  में  मेरा  निवेदन  है  कि
 इन  सारी  नदियों  के  पानी  को  भाप

 नेशनेलाइज  कीजिए  भभोर  ये  सेन्ट्रल  गर्वनमैंट
 के  भण्डार  मे  हो।  इनको  प्रान्तीय  सरकारो
 से  निकाला  जाय  1  इससे  भनेको  झगड़े
 खत्म  हो  जायेगे  और  इसके  साथ-साथ

 बहुत  से  मसले  हल  हो  जायेगे।  जहा
 पानी  की  जरूरत  है,  वहा  पानी  जायेगा,
 जहा  जरूरत  नही  है,  वहा  नही  जायेगा।

 श्री  नटवरलाल  पटेल  (मेहसाना)
 उपाध्यक्ष  महोदय,  कृषि  मंत्रालय  की  तरफ
 से  सदन  में  जो  माने  पेश  की  गयी  हैं,  उनका
 समर्थन  करने  के  लिए  मैं  उपस्थित  हुमा
 हू ।  हमारे  देश  मे  करीब  80  प्रतिशत
 लोग  देहातों  मे  रहते  हैं।  मेरे  ख़्याल  से
 जो  देहातों  में  रहते  हैं  वें  सभी  खेती  वे
 चघघे  से  लगे  हुए  है।  इसमे  आगे  जाकर
 में  वह  सकता हु  कि  हमारे  देश  में  80
 अतिशय  लोग  झपना  गजर  खेती  के  धपे
 से  करते  है।  सही  बात  तो  यह  है  कि
 खेती  हमारे  देश  में  एक  बड़ी  इण्डस्ट्री
 है।  भ्रमर  हम  खेती  को  इण्डस्ट्री  समझ
 कर  उसका  ख्याल  नही  करेंगे  तो  मैं  समझता

 हू  कि  खेती  का  विकास  जिस  लग  से  हम
 करना  चाहते  हैं  उस  ढंग  से  नहीं  कर

 पायेंगे  ।  खेती  के  धधे  में  क्या नया  कठिनाइयां
 हैं  यह  मुझे  ग्रसित  भ्रापकों  बताने  की
 जरूरत  नहीं  है  ।  गूजरान  जसे  राज्य  में
 जो  किसान  हैं  उनको  वर्षा  पर  निर्भर
 रहना  पड़ता  है।  कभी  वर्षा  होती  है
 शौर  कभी  नहीं  होती  है।  जब  सही

 होती  होते  गुजरात में  सूखे  की  परिस्थिति
 मैदा  हो  जाती  है  |  कभी-कभी  बारिश
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 age  प्रतीक  हो  जाती है  तो  बाड़  भरा  ऋति
 है  भ्र ौर  फसल  बरबाद  हो  जाती हैं।  किसान
 चाहे  किसी  भी  राज्य  के  हों  उसको  बड़ी
 दिक्कतों  में  से  होकर  गुजरना  पढ़ता

 है।  सच्चाई  तो  ग्रह है  कि  गुजरात  जैसे
 राज्यों  मे  सिचाई  की  व्यवस्था  को  बढाया
 जाना  चाहिये,  उस  मे  बद्ध  की  जानी
 आहार  ।  इससे  किसानो  को  केवल
 वर्षा  पर  निर्भर  रहना  नही  पड़ेगा  f

 बाप  कहेंगे  कि  जब  भी  मैं  बोलता हूं
 तो  बार-बार  क्यो  निंदा  को  याद  करता

 हु  ।  इसलिए  उसको  याद  करता  हु  कि
 उससे  न  केवल  गुजरात,  महाराष्ट्र,
 राजस्थान  और  मध्य  प्रवेश  का  फायदा

 होगा  बल्कि  यह  सारे  देश  के  लिए  फायदे
 की  योजना  है,  यह  सारे  देश  की  प्रोजक्ट

 है।  भ्रमर  इसको  दस  साल  पहले  पूरा
 कर  दिया  गया  होता  तो  गुजरात,  मध्य
 प्रदेश  जसे  प्रान्तों  मे  गरीब  किसानों  को

 सूखे  की  स्थिति  चंद।  होने  से  बचाया  जा
 सकता  था  कौर  कभी  कभी  बाबा  से  भी
 बचाया  जा  सकता  था।  मैं  इस  प्रोजेक्ट  के

 बारे  में  अधिक  कुछ  नहीं  बहना  चाहूंगा
 क्योकि  सारा  मामला  ड्रिब्यनल  के  सामने

 है।  गुजरात  का  हीर या रिग  पूरा  हो
 गया  है,  मध्य  प्रदेश  वा  कुछ  चल  रहा  है,

 ऐसी मुझे  जानकारी  मिली  है  976  के
 अन्त  तक  मुझ  उम्मीद  है  कि  ट्रिब्यूनल
 प्रगति  रिपोर्ट  दे  देगा  और  यह  सवाल

 हल  हो  जाएगा ।

 इस  साल  देश  मे  फसल  बहुत  प्रगति

 हुई  है।  गह  ष्  फसल  बहुत  अच्छी  हुई
 है।  सरकार  की  तरफ़  से  यह  घोषणा
 की  गई है  कि  i05  रुपये  प्रति  क्विंटल
 के  हिसाब  से  वह  प्रोक्योस्‍मेट  करेंगी  कौर
 इसको  एक  व्यापक  योजना  बना  ली  गई

 है।  मैं  सरकार  को  इसके  लिए  धन्यवाद
 देता  हूं  ।  भ्रमर  पह  योजना  आपने

 नहीं  बताई  होती  तो  जिन  किसानों  ने
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 गोह  पैदा  किया है  उनकी  हालत  क्या  हुई

 होती  इस का  वर्णन  शब्दों  में  नहीं  किया

 जा  सकता  है।  हमारे  देश  के  इतिहास
 में  पहली  बार  सरकार  ने  घोषित  किया

 है  कौर  यह  कदम  भी  उठाया  है  कि  चाहे
 हमारे  पास  स्टाक  करने  के  लिए  गोदाम

 हों  या  नहों,  स्टोरेज  कपेसेटी  हो  था  न

 हो  हम  देश के  किसी  भी  कौने में  इस  भाव

 जो  भी  किसान  बेचना  चाहेगा  रहें  उसको

 खरीद  लेग,  इस  भाव  पर  जो  भी  किसान

 बेचना  चाहे  सरकार  को  बेच  सकता  है।

 इस  चोषणा के  लिए  श्राप  बधाई  के  पात्र

 हैं।  यह  बहुत  ही  बढ़िया  कदम  आपने
 उठाया  है  -  इसका  मैं  स्वागत  करता  हूं  t

 सही  बात  तो  यह  है  कि  जब  प्रोक्योरमैंट
 है  बाइस  आप  तय  करते  हैं  तो  यह  तय

 करने  वाले  कौन  हैं  ?  मैं  समझता  हूं
 कि  प्राइस  कमीशन  में  बनने  वाले  इन  भावों
 को  तय  करते  हैं।  मैं  यह  मान  लेता  हूं
 कि  उस  कमीशन  में  बैठने  वाले  लोग  बुद्ध
 वाले  होते  हैं,  इन् टली जट  लोग  उसमे
 बैठते  हैं  लेकिन  मुझ  बडे  गर्के  साथ  कहना

 पढ़ता  है  कि  जो  प्राइस  कमीशन  आपने
 बनाया  है,  उसकी  कमेटी  मे  जब  तक  शाप
 किसान  के  रिप्रजेंटेटिव  को  नहीं  खेमे
 तब  तक  यह  सवाल  हल  होते  वाला

 नही  है  ।

 जब  भाप  कसी  चीज  का  भाव  तय
 करते  है  जसे  प्रा पने  05  रुपये  पर-क्विंटल
 का  भाव  तय  किया,  तो  मैं  प्राइस  कमीशन
 में  बडे  बालों  से  यह  पूछना  चाहता  हु  कि
 जब  वह  भाव  तय  करते  हैं  ती  क्या  कभी

 उन्होंने  यह  सोचा  है  कि  पजाब  में  या  कहो
 और  जो  हमारे  फार्स  हैं  वह  कैनाल  के
 पानी  से  बहु  की  फसल  पैदा  करते  हैं,  कौर

 हमारे  गुजरात  व  महाराष्ट्र  में  किसान

 कुओं,  ट्यूबवैल  से  पानी  निकालते  हैं  और
 उससे  सिचाई  कर  के  पैदावार  करते  हैं
 और  दोनों  की  कास्ट  प्राइस  में  फके  होता
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 है  a  मैं  समझता  हूं  कि  जो  फसल  ट्यूबल
 के  पानी  से  होती  है,  उसकी  कास्ट  प्राइस
 ज्यादा  जाती  है  और  जो  फसल  कैनल
 के  पानी  से  होती  है,  उसकी  कास्ट  प्राइस
 कम  भ  ती  है  t  जब  श्राप  भाव  तय  करते  हैं;
 तो  दोनों  के  लिए  एक  ही  भाव  तय  करने  हैं,
 तो  यह  तरीका  ठीक  नहीं  है,  इसको  अपको
 सोचना  चाहिए  ।

 इन्पुट्स  के  लिये  किसान  को  फर्जी-
 लाइजर  की  जरूरत  पड़ती  है।  फर्टिलाइजर
 के  भाव  में  जो  कमी  हुई  है,  उसका  मैं  स्वागत
 करता  हु  ।  मैं  यह  नहीं  कहता  कि  फर्टिलाइजर
 की  कीमत  में  जो  घाटा  क्या  गया  है,
 उससे  किसान  को  फायदा  नहीं  हुआ  ।  जो
 कीमत  घटायी  गई  है  वह  ठीक  किया  गया
 है  ।  सगर  थुजरत  में  यूरिया  का  ज्यादा
 उपयोग  होता  है  1  वहा  50  प्रतिशत  क्रिया
 इस्तेमाल  किया  जाता  है  1  हँस  सोचते  थे
 कि  यूरिया  के  भाव  में  600  से  800  का
 घाटा  किया  जायेगा  लेकिन  एनाउंसमेंट
 पर  पता  चला  कि  उसमें  सिर्फ  i00  रुपये
 का  घाटा  किया  गया  है  इससे  काम  चलने
 वाला  नहीं  है  1  अगर  आप  खेती  को  और
 किसान  को  सजीव  करना  चाहते  हैं,  देश
 की  इक नामी  को  मजबूत  करता  चाहने  हैं,
 तो  खाद  के  भाव  में कमी डरेबल  कमी,  घाटा
 आपको  करनें  होगा  ।

 जब  भी  खाद  के  भाव  में  घाटा  जाना  है
 तो  उसकी  मुसीबत  किस  पर  गिरती  है  ?

 उसकी  मुसीबत  को-आपरेटिव,  सहकारी
 संस्थाओं  पर  गिरती  है  t  क्योंकि  ये  सम्मान
 खाद  के  वितरण  का  कस  करती  है।
 जब  खाद  की  कीमत  में  घाटा  जाता  है,
 तो  सहकारी  सुधारों  के  पे  जो  फर्टिलाइजर
 बढ़ा  होता  है.  उसमें  उनको  घाटा  हो  जाता

 है  t  गवर्नमेंट  से  जो  फटिलाइजर  मिलता  है,
 उससे  तो  घाटा  नही  होता  लेकिन  इंडीजिनस

 मैन्युफैक्चर्स  से  जो  खाद  मिलता  है,  उसमें
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 भाषा  पड़  जाता  है।  हमारे  यहां  तो  लोग
 कमीशन  का  ही  ध्या  करते  हैं  |  तो  बह
 जो  रिएक्शन  होता  है  भाव  में,  इससे  जो
 रकम  का  नुक़सान  होता  है वहू  सही  मिलती

 है  ।  यह  देश  से  लिए  एक  बड़ी  समस्या  है  t
 अगर  कप  फर्टिलाइजर  का  वितरण  का
 हुंह  सहकारी  सप्लायरों  के  जरिये  से

 कराना  चाहते  हैं  तो  ऑझ्ापकों  उनकी  बचाना

 होगा  ।  झगर  यह  कदम  सोचकर  नही
 उठाने  तो  देश  की  सहकारी  संस्थाएं
 बन्द  हो  जायेगी,  खत्म  हो  जपेगी  ।

 इतना  कह  कर  मैं  अपना  प्रवचन  समाप्त
 करत;  ह्  शोर  उपाध्यक्ष  महोदय  आपने

 जो मुन्ने  2,  3  सिमट  का  ज्यादा  समय  दिया

 है,  उसके  लिये  मैं  आपका  धन्यवाद  करता

 हुए।

 शौ  मती  राम  गोदारा  (हिसार)  :
 उपाध्यक्ष  महोदय,  एग्रीकल्चर  को  डिमाड
 को  सपोर्ट  करने  के  लिए  मैं  खड़ा  हुआ  हू  ।

 इस  को  हम  देखते  हैं  तो  ऐसा  लगता  है  कि

 हमारे  देश  का  जो  बजट  है  उन  का  चौथाई
 हिस्सा  हम  एग्रीकल्चर  की  डिमाड  पर  खर्च
 करते  हैं  ।  चौथाई  हिस्स।  देश  क  बजट  का

 अब  हम  ऐश ग्रो कल्चर  पर  खर्च  करते  हैं  तो
 उससे  ऐसा  लगता  है  कि  इस  देश  में

 ऐग्रीकल्चरल  को  बहुत  भ्रमित  दी  जाती  है
 शौर  किसान  को  बहुत  भ्रहमियत  दो  जाती

 है  ।  लेकिन  सारा  आइटम  वाइज  एग्रीकल्चर
 पर  कितना  खर्च  होता  है  कितान  के  लिए
 कितना  खर्च  होता  झीर  किरन  की  भावना

 को  रखते  हुए  कितना  खर्च  होता  हैं  इस  खोज

 क।  देखे  तो  मे  ऐसा  महसूस  होता  है  कि

 किसान  के  लिए  भावना  इस  में  दिखाई

 नहीं  देती  n  य|  ठोक है.  यर  कहा  जा  बकता

 है  कि  खाद  के  इन्दर  बहुत  ज्यादा  भाव  था,
 ह... 6  को  कम  किया  गया,  इतने  ढेर  शौर

 इतनी  गहरे  बनाई  गईं  पेस्टीसाइड्स  के

 लिए,  सीद  के  लिए,  दू यूज बेल्स  को  बिजली
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 के  लिए  साजन  हमो  जुटाएं  |  लेकिन  मैं

 चह  कहूँ  कि  हारी  चीजें  किसान  के  रूप
 को  लें  कर  की  गई  हैं  या  इस  को  इंडस्ट्री
 के  रूप  में  जे  कर  की  गई  हैं  ।  बिजली,
 पेस्टीसाइड्स,  खाद  ौर  इस  तरह  के  जितने
 ह 1  साधन  जो  एग्रीकल्चर  की  प्रोडक्शन
 के  लिए  जरूरी  होते  हैं  उन  सारे  साधनों
 को  जुटाने  की  बात  झगर  सोची  जाये  तो
 उस  के  इन्दर  सब  से  पहला  फैक्टर  यह
 सामने  भ्राता  है  कि  एग्रीकल्चर  प्रोडक्शन
 वह  प्रोडक्शन  है  जिस  के  कारण  इस  देश
 के  अन्दर  दूसरी  इडस्ट्रीज  चलती  है  वरना

 नहीं  चल  सकती  हैं  -  इसलिए  उस  फैक्टर
 को  सामने  रख  कर  एग्रीकल्चर  को  बढ़ाने
 का  सिर्फ  एक  मुद्रा  औैर  मशा  यह  है  कि

 एग्रीकल्चर  प्रोडक्शन  से  देश  की  दूसरी
 इंडस्ट्रीज  चलें  वरना  किसान  को  कितना
 फायदा  हुमा  है,  कैसे  हुआ  है  इस  की  भावना
 मैं  देखता  हु  कि  कई  सालों  से  नहीं  है।  यह
 ठीक  है  कि  .05  रुपया  गवर्नमेट  ने  कीमत
 मुकर्रर  की  है  बहु  के  लिए।  लेकिन  बह
 किसान के  लिए  नहीं  दी  है  ।  देश  के,  लोगो
 के  पेट  में  आना  देने  के  लिए  इस  की  नीति
 बनाई  गई  है  1  बरन।  किसान  के  खेत  के
 अंदर  चना  पैदा  होता  है,  जौ  पैदा  होता

 है,  शुगर केन  पैदा  होती  है।  इस  सत्र  को
 किस  वक्‍त  लेन।  चाहिए  कौर  कस  लेना

 चाहिए  इस  का  कंसीडरेशन  कभी  नहीं
 किया  गया  |

 कमीशन  के  ग्रन्दर  हमारे  जो  भी  मेम्बर
 बैठते  है  जैता  ि  और  माननीय  सदस्यों  में

 कहा  कीमतों  कॉ  मुक़र्रर  करते  समय  क्या

 क्राइटीरिया  हो,  गया  फैक्ट्स  उस  के

 अदर  काम  करते  है  इत  शोलों  को  कभी  भी

 उन्होने  सामने  नही  रखा  ।

 कभी  प्रो०  शेर  सिह  ने  कहा  कि  पंजाब

 के  इन्दर  रित्तचं  करते  वालो  ने  यह  निकाला
 कि  i8  एकड़  तक  जिस  के  पास  जमीन  है
 उस  किसान  को  so  प्रतिशत  ची  उस  की
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 इनकम  नहीं  बगती  8  एकड़  “की  बात

 नहीं  करता  ।  मैं  यह  कहता  हूं  कि  जैसा  पिछले
 दिनों  राज कमीशन  ने  कहा  था  कि  एग्रीकल्चर
 श्रोडकशन  पर  इनकम  हैस  लगाया  जाये
 छह  चीज  को  से  कर  कहता  हूं  कि  इसका  टैक्स
 लगाते  के  लिए  जो  मुहं  सोचे  जाते  हैं  इंडस्ट्री
 के  अन्दर  ट्रेड  के  झज्जर  कौर  बिजनेस  के

 भ्रन्दर,  उन  हों  को  सामने  रखें  कि  क्या  हम

 इनपुद्स  उस  में  खर्च  करते  हैं,  क्या  उस  के

 इन्दर  और  खर्च  प्राता  है,  भर  यह  सारा

 ॥ 2. क  करने  के  बाद  देखा  जाए  कि  कितनी

 इनकम  बचती  है  ।  इत  सारी  चीजों  को  से  कर

 कोई  देखे  ि  खेत  में  पैदा  करते  के  ऊपर

 कितना  खर्च  होता  है  और  कितनी  उसे  से

 इनकम  जाती  है।  मगर  जैसी  कि  बार  बार

 स  हाउस  के  अन्दर  बात  जाती  रही  है

 इनसान  की  कीमत  खाने  में  कभी  भी  इन

 फैक्टर्स  को  सामने  नही  रखा  गया  ।  किसान  की

 कीमत  लगाने  की  बात  किसान  को  फायदा

 पहुंचने  की  भावना  मे  कभी  भी  नहीं  की  गई
 जब  किसान  के  यहा  पैदावार  जाती  है  तो

 उस  की  पैदावार  की  कीमत  सरकार  तथ

 करती  है,  कहा  जाता  है  कि  नेशनल  इन्टरेस्ट
 को  ध्यान  में  रख  कर  उस  को  तय  किया
 जाता  है--यह  ठीक  है  कि  नेशनल  इन्टरेस्ट
 देखा  जाना  चाहिये,  किसान  का  नेशनल

 इन्टरेस्ट  देखा  जाये,  इण्डस्ट्रीयलिस्ट  का

 नेशनल  इन्टरेस्ट  देखा  जाए  भप्रौर  ऐसी
 स्थिति  पेश  की  जाये  जिस  से  सब  को  सही
 मजदूरो  मिल  सके  ।  लेकिन  अनाज  एक  दूसरी
 चीज  भी  पैदा  हो  रही  है,  जगह  जगह  राव-
 कूररातिस्ट  का  जिक्र  खाने  लया  है।  कभी  जब
 प्रोफेसर  जेर  सिह  जी  भाषण  कर  रहे  थे  तो

 उन्होंने  भी  कहा  कि  किसानों  के  पात
 इतना  देता  झा  गय।  है  कि  वह  नहीं  जानता
 कि  उस  की  कहां  खच  करें  |  से  इस  बात  को

 दूसरे  ढंग  से  सोचता  हूं--मान  लीजिए
 किसान  के  पात  इतना  पैसा  भरा  गया  है  कि
 ६. $  सोग  नहीं  पा  रहा  है  कि  उस  को  कहां
 ई । &  करे,  लेकिन  एक  बात  बाप  सब  जानते  हैं-
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 आज  बालन  ट्रेक्टर'  की  कीमत  92  हजार
 रपये  है,  किसान  उस  को  खरीदता  है--
 क्यों?  अगर  कोई  बनिया  हो,  ट्रेडर  हो
 तो  नह  उब  पये  को  किसी  कौर  काम  में
 लगाता,  लेकिन  इतनी  ज्यादा  कीमत,  बढ़ी

 हुई  कामत  दत्त  ट्रैक्टर  की  नहीं  देता,  किसान
 बेचारा  सीधा  है  वहू  खच  कर  देता  है  ।
 उस  के  पास  दसरे  सिवा  और  कोई  धन्धों

 नहीं  है  J

 इसी  तरह  में  आप  मेह  को  लीजिये
 भार  05  रूप  भाव  मुकरा  कीजिये,
 07  रुपये  कीजिये,  r24  हयय  कीजिये,

 कुछ  भो  मकरंद  कीजिये,  उस  ने  तो
 वि  वही  काम  करना  है,  किसान  दूसरा
 काम  नहीं  कर  सकता।  श्राप  चने  को

 लीजिये--शुण्डा  साहब  शा  गये  हैं--
 ये  कहने  लगे  कि  इसका  भाव  90  रु०
 क्विंटल  मकरंद  कर  दें।  मैंने  कहां--
 कोई  क्राइंटेसिया  होना  चाहिये  1  भाष
 90  रु>  का  भाव  मुक़र्रर  करने  की  बात

 कहते  हैं  जरा  पिछले  दस  सॉल  का
 रिकार्ड  निकाल  कर  देखिये  चना  90
 रु०  बिका,  210  रू०  बिरा  प  से  ज्यादा
 दामों  पर  भी  बिका  ।  एक  ओर
 बात  यहां  कहनी  जरूरी  है--वले  के

 फसल  ऐसी  होती  है  कि  उस  की

 सात  भी  हर  तरफ  होतो  है,  देश  के

 हर  जिस्मे  में  लोग  इस  को  उसी  न  किसी
 रु)  में  खाते  है,  क्योंकि  राज  पैदावार
 ज्यादा  हो  गई  है,  इसलिये  आपकी  निगाह
 में  उस  की  कोई  कीमत  नहीं  रहो  है।
 रमन  सागर  किशत  की  जरूरत  के

 सका  मदद  नहीं  कर  सकती,  तो  मैं  केसे

 मान  कि  सरकार  की  भावना  किसान  के  केके
 में  है  t

 at  wat  को  लीजिये  --पिछले
 दिनों  यहाँ  पर  काम  मिनिस्टर  साहब
 मे  कहा  है  फि  हम  215  रुपये  सपोर्ट
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 [जी  मनी  शाम  कोदरा  ]
 प्राइस  मुकरिर  करते  हैं,  अगर  भाव  पके
 नीचे  गिरेगा,  तो  सरकार  मार्किट  में  न
 कर  काटन  को  खरीद  लेगी।  हमारे  बहुत
 से  लोग  जो  काटन  के  बारे  में  काफी

 एक्तपीरियन्प  रखते  हैं  —  खास  कर
 थी  डी०  डी०  देसाई  साहब  मे  उस  वक्त
 यहां  पर  कहा--वनडे  मार्केट  में  काटन
 की  कमी  है,  4  मिलीयन  बेल्ट की  कमी

 है,  हमे  इस  है है  को  ध्यान  से  रख  कर
 भाव  मुक़र्रर  करना  चाहिये  1
 क्या  हमारी  कमसे  मिनिस्ट्री  इस  बात
 को  नहीं  जानती  कि  बल्  मार्केट  में
 जिस  चीज  की  कमी  होती  है,  उस  का  प्रसर

 हम  पर  भी  पड़ता  है।  उन्‍होंने  2:2  हज
 कीमत  मुक़र्रर  की,  जब  नाल  किसान  की
 खेती  ये  निकल  कर  मण्डी  में  पहुंचा  उसकी
 कीमत  260  सु०  कन्वर्टर  हो  गई,  पंजाब
 कौर  हरियाणा  की  मण्डियों  में  इस  भाव
 में  बिका,  आज  उसी  काटन  की  कीमत
 400  ०  'किवडंल  है  और  ऐसा  पिछले
 दो  तीन  महतो  के  अन्दर  मुद्रा,  फरवरी,
 मार्च  और  प्रप्रेल  के  अन्दर  हुआ  ।  कीमत
 के  दुगना  होने  का  फायदा  किसान  को

 नहीं  मिला।  हमारी  सरकार  ने  भी  नहीं
 सोचा  कि  काटन  की  कीमत  इतनी  बढ़
 सकती  है।  अब  कास  मिनिस्टर  साहब
 ने  बयान  दिया  है  कि  जिन  व्यापारियों
 ने  काटत  दवा  रखी  ८,  शरीर  वे  बाहर

 नही  निकालेंगे  तो  छापे  मारे  जायेगे  1

 मैं  यही  जज  करना  चाहता  ह्  ि
 जिस  भावना  को  लेकर  आप  चल  रहे  है
 कि  हमें  किसानों  की  मदद  करनी  है--
 किसान  भर  एग्रीकल्चर  के  दो  रूप
 होते  हैं।  एग्रीकल्चर  का  परपज  ह---
 सारे  देश  के  लिये  प्रदान  पैदा  करना,  सारे
 देश  की  इंडस्ट्रीज  के  ्य  कचना  मात
 पैदा  करता--इस  भावना  मे  काम  किया
 जाये  कि  किसान  को  उस  की

 मेहनत  का  सही  फन  मिले,  किसान  के
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 पास  दूसस  कोई  यह  नहीं  है।  वह
 इंस  घुसे  को  छोड़  नहीं  सकता  i
 कौर  किसान  कोको  उसे  पैदा  करता  ही
 है  क्योंकि  चह  छोड़  कर  उस  को  जा
 नहीं  सकता  है।  मेरे  कहने  का  बदला

 यह  है
 कि

 सारे  देश
 के  इन्दर

 जब  हम  कहत
 दे  कि  किसान  देशी  रीड  को  हड्डी
 है  कौर  किसान  प्रखर  कमजोर  होगा  तो
 देश  कमजोर  होगा,  इस  बात  को  हम  मानते
 भागे  है,  इस  चीज  को  ले  कर  गिर  हम  यह  बात
 देखे,  किसान  का  कंसीडरेशन  ऐशग्रौरूलजर  को*
 लेकर  करें  जौर  किसान  की  भावना  कों  इस
 ढंग  से  ले  किस्में  उस  की  मदद  करनी
 है  तो  पैदावार  ज्यादा  हों  सकती  है।

 मैं  कुछ  सा कडे  श्राप  के  सामने  रखना
 चाहता  ह।  मुझे  ताज्जुब  होता  हैं  एक
 चीज  को  देख  +र  प्रगर  हम  सारो  समीक्षा
 या  बजट  को  पढ़े,  उप  में  खाद,  जिन्नों,
 पेस्टीसाइड,  सीरप,  वा  जिक्र  प्राता  हैं
 लेकिन  इस  के  अन्दर  देकर  का  कहीं
 भी  नाम  नहीं  ऑापषा  है।  ट्रैक्टर  और
 इम्प्लीमेंट  खेती  की  पैदावार  बढ़ाने  के
 लिये  बहुत  जरूरतों  है  दौर  हम  कहते  भी
 हैं  कि  खेती  के  लिये  इत  सत्र  चीजो  का
 होना  जरूरी  है।  लेपन  डगना  सब
 होते  हाए  भी  देकर  का  कही  भी  जिक्र
 नहीं  चापो ।  कुछ  सदस्यों  ने  कहा  कि  स्टील,
 कोयले  का  भाव  कम  हुजरा  है,  मिलो  में
 प्रो हद गन  बहुत  बढ़  गया,  लेकिन

 इन  चीज  के  बावजूद  टमाटर  और  तुहिन
 कल्चरल  इमप्नीमेटन  की  कीमत  में  एक
 पैसा  भी  कम  नहीं  हुमा  oi  काश  की
 कीमत  कम  हो  जाता  है,  एयर  कंडीशनर
 की  कीमतों  में  कमी  हो  गई  रेफ्रोजरं दर
 की  कीमत  कम  हो  गई,  टी०  बी०  की
 कम  हो  गई  ,  लेकिन  ट्रेडर  की  कीमत

 एक  पैसा भी  कस  नहीं  हुई  ।  कौर
 क्योंकि  गह  किसान  की.  मूटीलिदी
 की  बीज  हैं  इत  पिये  इसका  सरकार  लें
 कोई  मतलब  नहीं  हैं।
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 पाप  देखे  किहिस्दुस्तान  में  i975  में.
 32,463  द्रष्टा  बने,  जब  कि  i972  में
 18,289  बने,  9739  में  28,609  बने,

 l974  में  29,002  बने  इसका  मतलब
 यह  है  कि  देश  के  प्रकार  ट्रैक्टर
 को  भांग  बराबर  बढ़ती  रही  है।
 और  जब  कि  टार्गेट  था,  जो  लाइसेंस
 दिये  गये,  बहु  1,02,000  ट्रैक्टर'  बनाने
 के  लिये  दिये  गये।  लेकिन  कीमतों  का
 आप  हिसाब  ले  तो  पायेंगे  कि  ट्रैक्टरों  की

 कीमत  बराबर  बढ़ती  गई  ;

 मेसे  फर्गुसन  की  कौन  i973  4

 28,930  रु०  थो  जी  i976  में

 बढ़कर  43,497  हो  गई।  हिन्दुस्तान  50
 की  i973  में  कीमत  (39,155  थी  जो
 आज  976  में  53,170  रु०  हो  गई  1
 इंटरनेशनल  हिन्द  की  कीमत  i973  में

 32,560 थी  जो  976  में  बढ़कर  47,650

 हो  गई  ।  स्वान  जून  74  को  कीमत  973
 में  27,720  शु०  थी,  जो  कि  i976  भें

 37,56  रू०  हो  गई।  जेवर  25ii  की
 973  में  कीमत  थी  26650  रु०

 शीर  i976H  att  35,910  रु०  हो
 गई  इसी  तरह  से  एसकोर्ट  335  की  कीमत
 973  में  28,9305०  थी,  जो  9768

 बढ़कर  40,153  रु०  हो  गई ।  फोड
 3000 की  973 में  कीमत थी  39,155 %o 5०
 शौर  1976में होगई हो  गई  51,241  चुल  q

 जैसा  कि  मैंने  अभी  कहा  कि  लोग

 यह  कहते  है ंकि  किसान  यों  सोचता
 &  कि  पैसा  कहा  खर्च  करें,  यह  मत  बात

 है।  राज  तो  किसान  के  ट्रैक्टर  की  कीमत

 इतनी  बढ़  गई  हैं  कि  सालिग  के  मुताबिक
 जो  जमीन  छोड़ी  गई  है,  उस  से  सी  ज्यादा

 ट्रैक्टर  की  कीमत  है  और  राज  किसान

 के  लिये  बहू  कहा  जाता  है  कि  उस  के  पास

 इतना  कैसा  है  कि  बहू  सोचता  है  कि  कहां
 उस  को  बैच  करे ।  राज  बह  92  हजार

 VAISAKHA  “uy  698  (SAKA)  Agr,  &  Irrgn.  194

 पये  प्र पने  टैक्टर  भारी  में  लगा  देता  है  शर
 उस  उस  का  सही  “ही  रिट  नहीं
 मिलता  है।  अगर  बढ़  92  हजार  रुपये
 बौना  ब्लॉग  में  दुकात  हें  लगाये  तो  काफी
 कसा  कमा  सकता  है।

 इतना  कहते  हुए  मैं  उम्मीद  करता

 ्  कि  देकर  जिस
 >

 कोई  सोने  के
 पुर्जे  नहीं  लगे  है  बल्कि  लोहे  शर
 स्टील  के  ही  पूर्व  लगे  हैं और  वे  इसी
 देश के  कारखाने  में  7  है,  की
 कीमतों  में  भी  कमी  भी  जायेगी  क्‍यों
 कि  कारों  और  दूसरी  चीजों  की  किस्तों
 में  कमी  आई  है।

 ही  रामचन्द्र  विकल  (बागपत)  :
 उपाध्यक्ष  जी,  मैं  आप  का  साभार  मानता  हूँ
 कि  इस  महत्वपूर्ण  ग्रान्ट  पर  मुझे  बोलने  का
 मौका  दिया  है  ।

 पेशतर  इसके  कि  मैं  कुछ  कहूँ,  मैं

 एक  छोटी  सी  कहानी  सुनाना  चाहता
 हूं  शर  वह  किसान  के  बारे  में  जो
 धारणा  बना  ली  गई  है  उस  के  बारे
 में  है।  मथुरा  जिले  में  कोई  अपनी  ससुराल  मे
 चला  गया।  वहा  पर  उस  की  सालियों  ने  कहा
 कि  चलों  जीजा  जा  हम  यमुना  जो  मे  समान

 करें।  वह  सबको  ले  कर  यमुना  जी  में  स्नान

 करने  चला  जाता  है  ।  मजाक  मजाक  में  उसकी
 सारी  सालिया  जीजा  जी  पर  सवार  ही  गई  और

 जीजा  जी  यमुना  जी  में  डूब  गये  कौर  वे  बहुत
 देर  तक  उस  पर  बैठी  रही  यहा  तक  कि  उसके

 प्राण  पखेरू  उड  गये  ।  बाद  में  जब  बे

 निकले  तो  उन  का  मुह  खुला  हुआ  था  और  दात

 चमक  रहे  थे।  मरेडुए  जीजा  जी  को  देख

 कर  सालियों  ने  कहा  कि  देखों,  जीजा  जी  हंस

 रहे  है  और  दात  निकाल  रहे  है।  यही  बात

 राज  किसान  पर  भी  लागू  होती  है  7  उस  की

 झा धिक  हालत  राज  बहुत  खराब  है  और  दिन

 रात  वह  अपना  पसीना  बहाता  है  लेकिन  फिर

 भी  वह  अपने  बच्चों  को  अच्छी  तालीम  नहीं
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 दे  सकता  इस  पर  भी  राज  यह  धारण!  बनी

 हुई  है  हमारे  अर्थशास्त्रियों  में  भौर  हमारे  राज
 नेतायों  में  कि यह  किसान  मरा  ह्ध्ा  भी  हूं  त  रहा
 है।  मैं  समझता  हूं  कि  यह  कहानी  बदलनी

 होगी  ।  जब  हम  इस  किसान  को  शअ्न्नदाता

 कहते  हैं  भौर  प्रश्न दाता  ही  नहीं  यह  दूसरे  महीनों
 में  प्राणदाता  है  क्यों  कि  यह  सिर्फ  अन्न  ही  नहीं
 इस  देश  में  वस्त्र  पैदा  करता  हैं,  भी  दूध  पैदा
 करता  है,  शूगर  पैदा  करता  है,  चमड़ा  पैदा
 करता  है  कौर  जवान  पैदा  करता  है।  मैं  तो

 यहां  तक  कहूंगा  कि  प्राणों  की  रक्षा  करने  वाले
 किसान  को  शायर  भगवान  के  बाद  किसी  का
 दर्जा  है  तो  वह  दर्जा  उसका  है  ।  इसलिए
 किसान  के  बारे  में  अगर  सही  तौर  परन  सोचा

 जाए,  तो  यह  ठीक  बात  नहीं  होगी  ।

 दूसरी  बात,  उपाध्यक्ष  महोदय,  मैं  यह
 कहूंगा  चाहता  हु  कि  राज  गेहूं  का दाम  सरकार
 ने  05  रुपये  तय  किया  है।  इसमें  कोई  दो
 राय  नहीं  हैं  कि  राज  के  समय  में  यह  दाम  सही
 है  लेकिन  सवाल  यह  है  कि  यह  दाम  उस  को

 नहीं  मिल  रहा  है।  मेरे  पास  ऐसी  अनेको
 दरस्वास्ते  भाई  है  जिनमें  कहा  गया  है  कि
 यह  दाम  उन  को  नहीं  मिल  रहा  कौर  मैं  भी
 ब्र भी  कभी  मेरठ,  बुलन्दशहर  शौर  मुजफ्फर
 नगर  घूम  कर  पाया  हूं भौर  वहा  पर  05
 प्रति  क्विंटल  दाम  नही  मिल  रहा  है।  हो  यह
 रहा  है  कि  रिजेक्ट  कर  के  भें हूं  लोटा  दिया

 जाता है  भर इस  तरह  से  लोग  मिल  गये  हैं  कि
 उसी  लोटा एग  ये  गेहूं  को  05  पते  में  फिर  बेच
 देते  हैं।  किसानों  का  गेहू  रिजेक्ट  कर  दिया
 जाता  है  कौर  भ्र फसरों  के  साथ  कुछ  लोग  मिले

 हुए  हैं  भौर  वे  फिर  उसी  गेहूं  ios  पे  में
 बेच  देते  हैं  इस  तरह  की  बड़ी  भारी  शिकायत
 है।  पिछली  दफा  30  फीसदी  जो  माना  गया  था
 और  प्रगति  दफा  6  फीसदी  शौर  i  फीसदी
 भाना  गया  है  धौर  उसी  शो  से  दाम  विम
 जा  रहे  हैं।  इसलिए  मेरा  भाप से  निवेदन

 &  कि  किसान  को  i05  ea  प्रति  क्विंटल

 जरूर  विशना या  जाए  q
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 दूसरी  मेरी  शिकायत  कह  हैं  कि  राज
 आपातकालीन  स्थिति  में  सब  पर  अंकुश  लगा

 सभा  है  लेकिन  फिर  भी  फसल  के  बाद  क्‍यों  उन
 चीजों  के  दाम  बढ़  जाते  हैं  चाहे  वह  भालू  हो,
 चाहे  कपास  हो,  चाहे  गुड़  ही  और  चाहे  शूगर
 हो  या  कोई  और  दूसरी  चीज  हो  |  जब  इन
 चीजों  के  दाम  बढ़  जाते  है  तो  इस  का  असर
 उपभोक्ता  पर  पड़ता  है  कौर  पैदा  करने
 वाले  किसान  को  इस  से  कोई  फायदा  नहीं  होता
 है  बल्कि  बीच  के  जो  व्यापारी  है  वे  राज  भी
 उतना  ही  मुनाफा  उठा  रहे  है  जितना  आपात-
 कालीन  स्थिति  से  पहले  उठाने  थे  ।  इस  को
 सख्ती  से  देखना  चाहिए  ।

 तीसरी  चीज  में  यह  कहना  चाहता  हूं  कि
 राज  किसानों  को  श्रमिक  कठिनाइयों  का
 सामना  करना  पड  रहा  है  और  इस  के  बारे  में
 आप  को  आकड़े  मिल  सकते  हैं।  श्राप  कहीं
 से  आंकडे  ले  ले,  सरकार  के  पास  बहुत  से  साधन
 है  इस  को  जानने  के  लिए  कि  आज  पस् पिग  सेट,
 ट्रान्सफामेंर  या  कोई  भी  दूसरी  छोटी  सी
 भी  किसान  द्वारा  नही  खरीदी  जा  रही  है
 ट्रेक्टर  की  बात  तो  दूसरी  है  क्योकि  उस  की
 कीमत  बहुत  ज्यादा  है  ।  श्राप  चाहें  फैक्टरी
 वालों  से  पू  छ  लीजिए  या  फर्मों  से  पूछ  लीजिए
 आज  किसान  छोटी  छोटी  मशीनरी  भी  नहीं
 खरीद  रहा  है  |  यह  देश  के  हक  में  नहीं  है
 शौर  इससे  देश  की  पैदावार  गिरेगी  1  किसानों
 को  खरीद  के  लिये  जो  कुछ  साधन  चहिए
 उसके  पास  वे  न  होने  की  वजह  से  उसने  खरीद
 बद  कर  दी  है।  किसान  की  झा थिक  हालत  जो
 इस  समय  है  उसमें  वह  यह  सामग्री  खरीद  नहीं
 पा  रहा  है।  इससे  देश  को  हानि  होगी  कौर  मैं
 समझता  हु  कि  शायद  यह  राष्ट्रीय  हानि  होगी  ।
 इस  पर  हमको ग॑  भी  रता  से  सोचता  चाहिए  |

 दूसरे  हमें  यह  देखना  चाहिए  कि  किसान
 पर  डायरेक्ट  और  इंडायरेंबट  टैक्सिज  का
 कितना  बोझा हैं  इसके  सही  कड़े
 निकाले  जायें  ।  इन  दिनों  कितने  टैक्स

 बढ़ा  दिए  गए  हैं  ।  थाहे  बिजली  की  दर
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 हो,  सिंचाई  की  दर  हो,  लगान  हो,  विकास
 कर  ही,  किसान  पर  इन  दिनों  इन  सब  का
 बोलना  रहा  है।  उसको  कुछ  बचत  होती
 है  या  नहीं  यह  हमें  देखना  चाहिए  ।  सेक्स
 के  अलावा  आपातकालीन  स्थिति  में  भी
 किसान  रिश्वत  का  शिकार  है।  यह  रिश्वत
 भी  उसके  घर  से  जाती  है।  चाहे  थाना  हो,
 चाहे  ब्लाक  भ्रान्ति  हो,  चाहे  बिजली  का
 दफ्तर  हो,  चाहे  गन्ना  सोसायटी  हो,  टेक्स
 के  अलावा  उस  पर  रिश्वत  का  बोझा  भी  है  t
 इसको  हमें  साफ  तौर  पर  सोचना  चाहिए  ।
 इतनी  मेहनत  करने  के  बाद  भी  किसान

 इन  सब  के  बोझ  के  नीचे  दवा  है।  किसान
 की  हालत  के  बारे  में  सही  आंकड़े  नहीं  है।
 हमारे  श्रथंशास्त्री  व्यावहारिक  अर्थशास्त्री
 नहीं  है  -  वे  पता  नहीं  कहां  से  पढ़  कर,
 हिसाब  लगा  कर  आंकड़े  दे  देते  है  और  हम
 उन्हीं  आंकडों  को  लेकर  देते  है।
 इससे  हमको  मुगालता  रहता  है  कि  देश  के
 किसान  की  हालत  सुधर  रही  है  1

 उपाध्यक्ष  महोदय,  मैं  कुछ  मोटे-मोटे  सुझाव
 देना  चाहता  ह्  |  7i-72  में  विदेशों  से

 प्रश्न की  खरीद  कम  हुई,  श्री  खरीद  बढ़

 रही  है।  किसान  हम  से  पूछता  है  कि  बाहर
 से भ्रन्न  मंगाने  पर  इसका  दाम  हम  क्या  देते  है  ।

 इसका  हमारे  पास  कोई  उत्तर  नहीं  है  t

 इसके  बारे  में  हमको  सोचना  चाहिए
 कि  विदेशों  को  प्रश्न  का  हम  ज्यादा  दाम

 दें  और  जो  प्रपने  देश  में  पैदा  हो  रहा  हैं,
 उसका  कम  दाम  दें।  इसमें  क्‍या  तुक
 है,  यह'  हमको  बताया  जाय  ।

 अभी  वन-सम्पदा  की  बड़ी  भारी
 चर्चा  हुई।  मैं  इस  राय  का  हूं  कि  अगर  सचमुच
 में  हमें  देश  की  पैदावार  बढ़ानी  है  तो  हमें
 कुछ  बातों  पर  तेजी  के  भ्रमण  करना  होगा
 नदियों  के  किनारे,  सड़कों  के  किनारे,  जहां
 भी  फॉरेस्ट  की  जमीन  खाली  हो,  वहां

 में  तेजी  से  बन  लगाने  चाहिएं  ।  नहरों
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 के  किनारे  बन  लगाना  चाहिए,  और  जहां  कहीं
 भी  हों  हमें  ज्यादा  से  ज्यादा  बन  लगाने

 चाहिएं  ,  -  इससे  हमारी  सम्पत्ति  बढ़ेगी,
 वर्षा  होगी  कौर  बहुत  से  काम  होंगे  t

 फसलों  के  तौर  पशु भों  के  बीमे  के  बारे
 में  मैंने  खोज  की  है।  सन्‌  52  से  लेकर  राज
 तक  राज्य  सभा  में  और  लोक  सभा  में  बहुत
 आश्वासन  दिए  गए  लेकिन  यह  काम  भ्र भी
 तक  नहीं  हो  पाया  है।  शब  वक्‍त  थ्  गया  है
 कि  इसे  हम  चालू  करें।  दैवी  श्रापदाधों
 से  किसान  सबसे  ज्यादा  ग्रस्त  है।  बाढ़
 शाये,  मवेशियों  की  बीमारी  आये,  फसलों
 की  बीमारी  प्रिये,  वर्षा  आये,  हवा  चले,

 इन  सभी  दैवी  शभ्रापदाओं  से  किसान  ग्रस्त

 है  ।  नोकरी  वालों  का  तो  इससे  बास्ता  ही
 क्या  है  ?  लिहाजा  फसलों  और  पशुओं  के

 बीमें  के  जितने  भी  आश्वासन  दिए  गए  हैं  ?

 उन  पर  हमारी  सरकार  अमल  करना  जल्दी

 शुरु  कर  दे  ।

 इसमें  कोई  दो  राय  नहीं  है  कि  पानी

 का  विवाद  हल  किया  गया  उसका  लाभ  भी

 हुआ  ।  लेकिन  राज्यों  के  जो सीमा  विवाद

 है,  उनको  हल  श्रमी  तक  नही
 किया  जा  सका  है।  नतीजा यह  है  कि  हरियाणा

 दिल्ली,  उत्तर  प्रदेश  में  प्रलीगढ़  से  लेकर

 सहारनपुर,  मुजफ्फरनगर,  बुलन्दशहर,  मेरठ

 में  हजारों  एकड़  जमीन  ऐसी  है  जो  या  तो

 बोई  नहीं  जा  रही  है,  बोई  जा  रही  है  तो

 काटी  नहीं  जा  रही,  काटी  जाती

 है  तो  उठाई  नहीं  जाती  ।  इसलिए  राज्यों

 के  सीमा  विवाद  बहुत  तेजी  से  हल  होने

 चाहिएं  ।  राज्यों  के  सीमा  विवाद  भी

 पैदावार  बढ़ाने  में  बाधक  सिद्ध  हो  रहे  हैं

 कौर  इनको  भी  आपको  तेजी  से  हल  कर

 देना  चाहिए  ।

 गन्ने  की  धनराशि  गरीब  किसानों  की

 मिल  मालिकों  की  तरफ  बकाया  पड़ी  हई

 है  t  मिल  मालिक  खाली  शूगर  फैक्ट्री
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 ही  चलाते  हों  ऐसी  बात  नहीं  है।  कौर  भी
 उद्योग  धंधे  ये  चलाते  हैं  :  उत्तर  प्रदेश  भौर

 बिहार  की  बात  मैं  जानता  हूं।  वहां  पर

 करोड़ों  रुपए  की  बकाया  राशि  किसानों
 की  मिल  मालिकों  की  तरफ  पड़ी  हुई  है।
 इस  पर  कभी  भी  कोई  सूद  श्री  नही  लगता  है।
 मैं  चाहता  है  कि  सरकार  विशेष  कदम  उठाए
 और  किसानों  ककी  बकाया  राशि  उनको  दिलाने
 की  व्यवस्था  करे  1

 शहर  हमारे  बढ़  रहे  है,  मो जनाये  भी
 हमारी  चल  रही  है।  लेकिन  इस  में  यह
 ध्यान  रखा  जाए  कि  कृषि  योग्य  भूमि  बना-
 चालक  भ्रमित  न  की  जाए।  देखा  गया  है
 कि  जब  यह  भूमि  ले  ली  जाती  है  तो  दस  दस
 और  बारह  बारह  साल  तक  वह  खाली  पडी
 रहती  है,  उसका  कोई  उपयोग  नही  होता  है  ।

 इस  वजह  से  भी  देश  की  पैदावार  मे  कमी  शादी
 किसानों  को  उजाड़  आप  रहे  है  शौर

 बड़े  शहर  बना  रहे  है।  किसान  की  श्रमिक
 झ्रवस्था  सुधर  नहीं  रही  है।  कसी  भी
 हालत  में  जब  तक  बहुत  ही  आवश्यक  न

 हो भाप  उपजाऊ  भूमि  का  अजित  न  करे,
 उसका  झचिग्रहुण  न  करे  ।  गैर  उपजाऊ

 भूमि  देश  में  काफी  है  ।  वहा  हम  प्रगति
 योजनाओं  को  चला  सकते  है  कौर  उस  भूमि
 को  श्राप  ले  सकते  है।  ऐसा  बहुत  सी

 जगहों  पर  किया  भी  गया  है।

 मंडी  समितियों  में  भी  भूमि  अनावश्यक
 ली  जा  रही  है।  बहुत  से  प्रात  है  जहां  उसकी
 जरूरत  नही  है।  खरीद  के  सैटर  गांवों  में
 बनते  चले  जा  रहे  हैं।  लेकिन  भाप  सौ  सौ
 और  डेढ़  डेढ़  सौ  एकड़  जमीन  के  कर  मंडी
 थितियां  बना  रहे  हैं।  उसका  क्या  उपयोग

 होगा  मालूम  नहीं  पड़ता  है।  इस  शोर
 थी झाप  का  ध्यान  जाता  चाहिए।  साथ

 ही  मंडी  समितियों  में  बहुत  सा  क्या  किसानों

 का  जमा है  +  मैं  चाहता  हूं  कि  किसान  के

 MAY  4  2076  Agr.  &  Irrgn.  200

 साभ  के  लिए  उसी  क्षेत्र  में  यह  पया  सडकों
 के  निर्माण  पर  खर्च  किया  जाये  t

 मैं  यह  भी  चाहता  है  कि  जब  की  कोई
 जमीत  ली  जाए,  उसका  अधिग्रहण  किया
 जाए,  फसल  कटने  के  बाद  ली  जाए  ।
 कभी  कभी  ऐसा  देखने  से  पाया  हैँ  कि
 फसल  खडी  होती  है  श्र  उसको  ले  लिया
 जाता  है  फिर  चाहे  कागजों  पर  ही  धरी  हो
 शौर  लेने  के  बाद  जमीन  खाली  पड़ी  रहे
 इतना  तो  श्राप  कर  हदी  सकते  है  जब  फसल
 कट  जाए  उसके  बाद  आय  ले  ।  कच्ची
 फसल  को  गिरा  दें  यह  कभी  नहीं  होना  चाहिए  ।

 कल  श्री  ताथू  राम  मिर्धा  जी  कह  रहे  थे
 कि  उनकी  जो  रिपोर्ट  है  वह  बहुत  लम्बी
 चौडी  रिपोर्ट  है,  एक  भ्रामक  उसको  यहा
 तक  ला  भी  नहीं  सकता  है  ।  जितने  दिन  में
 रिपोर्ट  तैयार  हुई  है  कही  ऐसा  न  हो  कि  उतने

 ही  दिन  इसको  अमल  में  लाने  में  लग  जाएं।
 नगर  ऐसा  हुआ  तो  इसका  बोझा  उलझे
 किसान  पर  ही  पड़ेगा  -  उस  पर  अमल  भी
 जल्दी  होना  चाहिए  t  कमिशन  नें  दो  तीन

 हजार  सिफारिश  की  है  a  हमें  पता  नहीं
 है  कि  क्या  सिफारिश  है  ।  इस  स्पोर्ट  को
 हाउस  में  पेश  होना  चाहिए  ताकि  इस  पर

 हम  बहस  कर  सके  और  आगे  के  लिए  सुझाव
 दे  सके  |

 (Suri  Buacwat  Jua  Azap  in  the  Chair

 एक  सामान्य  सदस्य  हो  गई  है  ।

 शी  राम चख  विकल  :  हो  गई  है  तो
 उस  पर  एक  रोज  बहस  हो  जाए

 किसान  देश  की  1...  व्यवस्था  की  रीढ़
 है  |  किसान  के  सहारे  पर  देश  टिका  हुआ  है  1

 चाहे  लोग  कितना  ही  कहे  किसान  राज  भी
 अपने  साथ  में  ले ति हुर  मजदूर  को  ही  नहीं
 बल्कि  पशु  पक्षियों  को  भी  खिलाता  है  {
 किसान  से  बढ़ा  समाजवादी  देश  में झाज  कोई
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 दूसरा  नहीं  है।  पशु  पक्षियों  कौ  भी  यह
 खिलाने  वाला  है  सारी  समाज  को  खिलाने
 वाला  है।  इस  वास्ते  उस  किसान  के  बारे  में
 हमें  हर  दृष्टि  से  सोचना  चाहिए  ।  यह
 राष्ट्र  हित  में  होगा,  किसान  के  हित  में
 होगा  ।  किसान  का  हित  राष्ट्रीय  हित  है।

 इन  शब्दों  के  साथ  मैं  आपको  धन्यवाद
 देता  हूं  और  इन  मागो  का  समर्थन  करता हूं  ।

 45  hrs.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  Sir,  it  is  very  gratifying  to
 observe  that  the  working  of  the
 Ministry  of  Agriculture  ang  Irrigation
 has  been  appreciated.  The  ministry
 has  been  functioning  under  the  very
 able  and  mature  guidancoe  of  Babuii.
 It  is  a  happy  augury  for  the  country
 that  we  have  attained  self-sufficiency
 and  we  are  loking  forward  to  building
 up  a  sizeabje  buffer  stock.  The  present
 trends  in  the  country  are  that  we  shall
 as  early  as  possible  bring  prosperity
 to  the  millions  of  our  people.  That
 prosperity  cannot  be  separated  from
 the  prosperity  of  the  farmers—small
 and  marginal—and  agricultural  lab-
 ourers  who  form  about  80  per  cent  of
 our  population  who  live  in  villages.
 It  is  but  right  that  large  number  of
 hon,  Members  including  Sardar  Dar-
 bara  Singh  could  have  referreg  to  the
 schemes  that  are  operating  in  the
 country  for  the  development  of  small
 ang  marginal  farmers.  These  schcmes
 are  aimed  at  bringing  about  prosperity
 among  our  small  and  marginal  farmers
 ang  agricultural  labourers.  The  main
 emphasis  is  on  increasing  food  pro-
 duction  ang  on  improving  their  lot.
 During  the  Fifth  Five  Year  Plan,  a
 sum  of  Rs.  200  crores  hag  been  set
 aside  for  the  development  of  i60
 small  farmers  development  agencies
 and  the  main  thrust  would  be  on
 development  of  minor  irrigation  to
 promote  crop  husbandry  programme.
 A  large  number  of  hon,  Members  have
 very  correctly  emphasised  the  need
 for  development  of  minor  irrigation.
 Sir,  we  hope,  during  these  five  years,
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 these  minor  irrigation  schemes  would
 be  in  operation  and  we  hope  to  bring
 over  five  million  hectares  of  land
 under  minor  irrigation.  That  is  the
 main.  emphasis  of  the  small  farmers
 development  agencies.

 Sir,  we  have  so  far  jdentifieg  75  lakh
 small  and  marginal  farmers  and  agri-
 cultural  labourers.  These  persons  are
 eligible  to  benefit  from  the  small  far-
 merg  development  agency  schemes.
 These  schemes  contain  an  element  of
 subsidy.  For  instance,  a  small  farmer
 or  a  marginal  farmer  wishes  to  have  a
 tubewell  and  the  tubewell  costs  about
 Rs,  10,000.  25  per  cent  in  the  case  of
 small  farmer  and  33  per  cent  in  the
 case  of  marginal  farmer,  would  be
 given  as  subsidy  to  him.  Similarly,  we
 are  giving  milch  cattles  to  agricultural
 labourers  ang  marginal  farmers,  There
 again  an  element  of  subsidy  of  33.3
 per  cent  is  given.  I  have  visited  some
 areas  and  found  that  these  schemes
 are  very  popular  ang  the  people  arc
 taking  full  advantage  of  them.

 The  House  would  be  glag  to  learn
 that  so  far  2.87  lakh  people  have  taken
 advantage  of  the  minor  irrigation
 schemes;  .53  lakh  people  have  bene-
 fited  from  the  dairy  industry;  10,000
 have  benefiteg  from  the  poultry  pro-
 jects;  23  lakhs  of  people  have  benefit-
 ed  from  improved  agricultura]  scheme
 and  so  far,  we  have  succeeded  in  dis-
 bursing  Rs.  i0  crores  as  term  loars
 among  small  and  marginal  farmers  and
 agricultural  labourers.  Similarly,  my
 hon.  frieng  Shri  Parmar  ang  others
 spoke  about  the  importance  of  deve-
 loping  drought  prone  areas  which
 have  scanty  rainfall.  People  in  those
 areas  ate  rather  economically  back-
 ward  and,  therefora,  we  have  selected
 74  projects  or  districts  in  those  drought
 prone  areas  ang  schemes  are  function-
 ing  there.  In  these  projects  also,  we
 are  Jaying  emphasis  on  improving
 minor  irrigation,  dry  land  levelop-
 ment,  cattle  /sheep  development,  poul-
 try  and  dairy  afforestation  etc.  Seri-
 culture,  in  certain  areas,  has  proved
 highly  popular  and  successful;  and
 smal]  and  margina)  farmers  are  taking
 to  it,  T  have  seen  one  farmer  in  the
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 {Shri  Shahnawaz  Khan}
 Koler  region  having  one  acre  of  land;
 and  he  is  making  as  much  as  Res.  16,000
 ह...  the  sale  of  mulberry  leaves  to
 other  farmers  or  agricultural  labour-
 era  who  are  growing  silk-worm.  It  is
 highly  populer;  ang  we  have  helped
 such  small  farmers  to  improve  their
 irrigation.  In  the  drought-prone  areas
 ‘we  are  also  getting  assistance  from
 the  International  Development  Agency
 (LD.A.);  and  $85  million  will  be  given

 to  us  by  the  Worlg  Bank  for  six  pro-
 jects  in  Anantapur  in  A.P.,  Bijapur  in
 Karnataka,  Ahmednagar,  Sholapur  in
 Maharashtra,  Jodhpur  ang  Nagaur  in
 Rajasthan.  These  are  all  special  pro-
 jects  in  these  areas,  apart  from  the
 other  schemes  that  I  have  spoken
 about,  74  in  all.

 We  then  have  the  tribal  people.  You
 are  80  much  interested  in  them,  Sir,
 an@  you  are  so  much  linked  with  the
 tribal  population.  Those  tribal  people
 are  also  receiving  very  special  atten-
 tion  of  the  Government.  We  have  8
 pilot  projects  for  the  development  of
 the  selected,  sensitive  backward  tribal
 belts;  and  in  each  project,  we  will  be
 spending  Rs.  .50  to  Rs.  2  crores  in
 helping  them  to  improve  their  agri-
 culture,  to  improve  their  animal  hus-
 vandry,  horticulture  and  fisheries—al)
 these  pilot  projects  ara  being  operated
 for  the  tribal  areas.  I  am  glad  to  say
 that  the  tribals  are  reacting  very  fav-
 ourably  and  cooperating  with  us  in  im-
 proving  their  lot.  We  are  trying  to
 ensure  that  the  other  people  who  were
 so  far  exploiting  the  tribals  are  pree
 vented  from  doing  8०  and  from  ene
 croaching  on  the  land  of  the  tribals.

 We  then  have  got  the  hill  areas;
 right  from  Kashmir  to  Ledo  in  Assam,
 there  are  hill  areas;  ang  these  areas
 are  inhabited  by  very  hardy  and  hard-
 working  people;  ang  it  is  essential
 that  they  shoulg  not  be  ignored.  For
 the  development  of  these  hill  areas,
 we  have  taken  up  8  pilot  projects,  one
 of  them  is  in  Tehri  Garhwal,  ths  other
 is  in  Manipur  and  yet  another  is  in
 Tehri-Garhwal.  These  ate  the  3  pro-
 jects  in  which  we  ate  carrying  out
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 cultivation.  Huge  areas  of  forest  lands
 are  burnt  out  every  year;  ang  every
 year,  a  new  field  is  created  by  the
 burning  of  jungles  ang  forests;  and
 next  year,  the  ‘Jhoomias’  move  to
 some  other  place;  this  is  leading  to
 irrepairable  damage  to  our  forests
 and  is  doing  a  lot  of  harm.  We  have
 established  an  agricultural  research
 complex  in  the  eastern  region  with  ite
 headquarters  at  Shillong  and  with
 branches  in  each  of  the  States  in  the
 eastern  region,  Mizoram,  Meghalaya
 Nagaland,  al}  these  areag  are  covered,
 There  we  are  carrying  out  vecy  in-
 teresting  experiments  to  find  out  whe-
 ther  we  can  stabilise  agriculture  in
 those  areas  ang  whether  we  can  find
 out  a  way  by  which  the  tribal  people
 would  take  to  established  agriculture,
 rather  than  shifting  cultivation,  and
 we  expect  we  will  suucceed  in  this
 work,

 Shri  D.  N.  Tiwary  is  not  unfor-
 tunately  present  here.  He  made  alle-
 gations  against  one  of  our  top-most
 scientists  in  the  country,  a  person  who
 is  renowned  all  over  the  world  and
 one  who  is  respected  for  his  knowle-
 dge.  I  have  tried  to  explain  the  situa-
 tion  earlier  during  the  Question  Hour
 and  during  short  duration  discussions
 in  the  House,  Apparently,  Shri  Tiwary
 has  not  for  given  either  him  or  me.

 aft  सरू  पांडे  (गाजीपुर)  सभापति

 जी,  मैं  एक  सवाल,  पूछना  चाहता  हूं---मंत्री
 महोदय  भ्र भी  जिन  के  बारे  में  कह  रहेगे--
 बड़े  वर्ल्ड  रिनाउण्ड  साइंटिस्ट  हैं,  बया  उनके
 बारे  में  गजेंद्र  सड़कर  कमीशन  से  कुछ
 लिखा  है  ?  दो  आत्म  हत्यारों  के  बाद

 गजेन्  गडकर  कमीशन  बैठा  था,  मुझे
 बतलाइये  उस  ने  क्या  लिखा  था  ?

 भी  ला हन वाद  |, ल  आप  गजेन्  गाकर
 कमेटी  की  बात  कह  रहे  हैं--गजेन् गाकर
 कमेटी  ने  जो  लिखे है,  तह  मैं  पढ़  कर  सुनाता
 हूं
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 The  Inquiry  Committee  appointed  by
 the  Government  of  India  to  review
 the  recruitment  ang  other  procedures
 45  the  Indian  Council  of  Agricultural
 Research  went  into  this  problem  care-
 fully  and  arrived  at  the  following
 conclusions:

 “It  is  obvious  that  the  protein
 content  of  wheat,  as  probably  of
 other  cereals,  is  highly  variable,  de-
 pending  upon  the  soil,  climatic  con-
 ditions  and  also  the  fertilizer  use,
 and  variation  ig  well-reflected  in
 the  published  results.  However,  in
 spite  of  the  variation,  Sharbati
 Sonara  seems  to  be  clearly  superior
 te  Sanora—64  and  Kalyan  Sona  in
 respect  of  protein  content.”

 So,  the  allegation  has  ben  completely
 belied  by  the  finding  of  Inquiry  Com-
 mittee,

 oft  सरजू  पाँडे  :  [यह  क्‍या  हुआ  ?  क्‍या
 बात  पूछी  थी,  क्‍या  जवाब  मिला  ?  ये

 बिल्कुल  दूसरी  बात  कह  रहे  हैं  ।  गजेन्द्र
 गाकर  कमीशन  नें  आत्म  हत्या  |  के  बाद  क्या

 कहा  है,  यह  बतलाइये  ?

 शी  शाहनवाज  ह द.  में  तिवारी  जी
 की  बातका  जवाब  दे  रहाथा  |

 I  quite  agree  with  my  hon.  friends
 that  no  useful  purpose  woulg  be  serv-
 @d  by  continuing  this  controversy.
 This  article  was  published  in  a  British
 journa]  known  as  New  Scientist  by
 one  Mr  Henlon.  In  his  article  of
 November  7,  1974,  he  said:  “Top  Food
 Scientist  publishes  false  data’.  He
 baseg  his  statement  on  an  F.A.0.  offi-
 cer,  Dr  E.  Bennett,  who  said  that  all
 claims  relating  to  Sharbati  Sonara  had
 been  demonstrated  to  be  false  One  of
 the  leading  British  scientists,  Sir
 Joseph  Hutchinson,  F.R.S.,  and  some
 scientific  journels  strongly  objected  to
 this  article  as  unethical,  and  said:

 “This  allegation  was  based  on
 racialism.  A  scientist  from  the  first
 world  cannot  tolerate  seeing  a  scien-
 tist  from  the  third  world  coming  up
 to  the  same  level.”

 This  view  hag  been  upheld  by  our
 revered  Prime  Minister,  during’  her
 recent  speech,  when  she  said:

 “India  and  Indian  science  must  be
 prepared  for  more  onslaughts.  At-
 tempts  will  be  made  to  discredit
 leading  figures  in  our  science  as  they
 are  being  made  to  denigrate  leading
 figures  in  our  politics.”

 SHRI  D.  N.  TIWARY:  I  want  to
 know  what  reply  you  have  got  to  the
 report  of  Gajendragadkar  who  said
 that  this  has  not  been  proved  by  vari-
 ous  laboratories  here  also.  It  had  to
 be  sent  to  laboratories,  it  was  never
 sent.  Why?

 SHRI  SHAHNAWAZ  KHAN:  Un-
 fortunately,  you  were  not  here.  I
 read  the  finding  of  the  Enquiry  Com-
 mittee.

 SHRI  D.  N.  TIWARY:  I  have  seen
 the  report.

 SHRI  SHAHNAWAZ  KHAN;  I  am
 also  reading  from  the  same  _  report.
 The  Central  Varieties  Release  Com-
 mittee,  a  committee  consisting  of  lead-
 ing  scientists  of  the  country,  has  also
 upheld  this  claim  that  the  protein  con-
 tent  of  Sharbatj  Sonara  is  superior  to
 other  varieties  I  would  not  like  to
 take  more  time  of  the  House  on  this.

 I  would  like  to  enlighten  the  House
 on  the  excellent  research  that  has
 been  carried  out  by  our  scientists.
 They  have  done  excellent  work  on  rice
 in  evolving  blast—resistant  varieties
 and  brown  plant  hopper  resistant
 varities.  Also,  in  wheat,  which  has
 been  affected  by  rust  in  a  very  serious
 manner,  we  have  succeeded  in  evolv-
 ing  rust-resistant  varieties  of  wheat.
 Also,  our  Ministry  of  Health  were
 very  keen  on  developing  a  plant,  a
 tuber  known  as  Dios  corea.  This
 creeper  has  a  tuber  growing  under-
 neath  which  is  used  for  family  plan-
 ning,  and  our  Institute  has  now  evolv-
 ed  very  useful  varieties,  ang  we  will
 be  able  to  meet  the  requirements  of
 the  country  in  this  drug.
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 SHRI  s.  M.  BANERJEE  (Kanpur):
 He  says  it  is  for  a  family  planning.
 How  will  it  be  used?

 SHRI  SHAHNAWAZ  KHAN:  A
 chemical  diosogenin  is  extracted  from
 the  tuber  and  used  in  the  manufacture
 of  a  contraceptive  pill,

 Shri  0.  0.  Desaj  is  an  expert  on  oil-
 seeds,  and  he  has  been  insisting  that
 some  improvement  in  groundnut
 should  be  made.  He  is  aware  that  we
 have  evolved  a  variety  of  bunch  type
 groundnut  which  has  a  period  of  dor-
 mancy,  and  that  has  a  great  effect
 from  the  agricultural  point  of  view.

 Some  people  also  said  that  we  should
 take  advantage  of  research  and  varie-
 ties  which  are  available  in  other  parts
 of  the  world.  We  fully  appreciate  that
 view  and  are  always  ready  to  take
 help  from  others

 We  have  also  evolved  a  new  varicty
 of  hybrid  cotton.  There  are  five  varie.
 ties  of  cotton  such  ag  Suvin,  Sujata,
 Hybnd  4,  Varalaxmi  ang  MCU5.  Our
 varieties  have  become  so  popular  that
 I  am  happy  to  inform  you  that  even
 our  friends  from  Pakistan  woulq  like
 to  import  and  we  would  like  to  co-
 operate  with  them

 In  the  matter  of  cattle  breeding,  we
 have  also  made  good  progress  As
 Babuyi  was  saying  today,  hybriq  cow
 28  replaceg  by  buffalo,  I  hope  if  the
 hon.  Members  find  some  time  to  visit
 Karnal  and  Pusa  Institutes,  they
 will  come  to  know  that  we  have
 cows  which  are  producing  as  much  88
 38  litres  of  milk  per  day.  We  milk
 them  four  times  a  day.  As  fer  as
 buffalos  are  concerned,  some  research
 hag  been  done  on  them  Now,  we
 have  started  a  progeny  testing  of
 buffalos  and  the  House  would  he
 happy  to  know  that  other  countries
 want  our  buffalos.  We  had  a  delega-
 tion  from  Iraq  and  they  wanted  to
 import  a  large  number  of  Indian
 ‘buffalos.  Other  countries  like  Bulga-
 ह  have  also  taken  buffalos  and
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 particularly  the  Murrah  varlety  in  in
 great  demand.

 As  far  ax  sheep  is  conterned,  we  are
 algo  carrying  on  a  lot  of  experiments
 on  sheep  breeding.  Recently  the
 House  is  aware  that  for  the  first  time
 in  their  history  the  Soviet  Union  ex-
 porteg  250  Karakul  sheep  outside  the
 Soviet  territory.  This  is  the  first  time
 that  this  sheep  has  ever  been  exporte-
 ed.  The  House  would  be  happy  to
 know  that  we  had  200  females  and  50
 males  ang  they  have  given  lambs.  50
 sheep  have  given  birth  to  6]  lambs.
 They  ate  multiplying  very  fast  in  the
 desert  of  Bikaner.  We  are  improving
 both  the  quality  of  wool  as  well  as
 mutton  from  our  sheep  (Ine
 terruptions.)  There  we  are
 going  in  for  artificial  insemination.
 This  country  has  a  tremendous  scope
 for  development  of  fishery,  We  have
 our  Fishery  Research  Institute  at
 Barrackpore  Recently  I  was  there
 ang  I  was  happy  to  see  that  in  sunder-
 bans  and  in  those  areas,  they  had
 proveg  that  it  was  possible  to  produce
 nine  tons  of  fish  per  hectare  in  a  year.
 There  is  a  tremendous  scope  for  deve-
 lopment  of  fishery  particularly  in  the
 eastern  region  where  there  is  plenty
 of  water  There  this  fish  breeding  is
 profitable  and  it  grows  very  very  fast.
 There  38  one  particular  type  of  fish
 calleg  “Grass  Carp’.  We  have  im-
 ported  that  from  China  and  that  fish,
 given  proper  living  conditions,  grows
 to  a  size  of  5  Kg  an  one  year.  There
 व  tremendous  scope  and  our  scientists
 have  evolveq  new  methods  known  as
 induced  fish  breeding.  Pitutary  gland
 extraction  given  as  injection  to  ihe
 fish  induces  fish  to  lay  large  number
 of  eggs.  This  way  it  is  possible  to
 multiply  fish  seed  hundreds  of  times.
 We  are  encouraging  our  small  marei~-
 nal  farmers,  the  State  Governments
 arid  the  cooperatives,  also  the  coopera-
 tives  of  ex-soldiers,  to  come  forward
 and  take  part  in  the  development  of
 fishery,  cattle  breeding,  and,  we  hope,
 our  countrymen  will  take  full  advant.
 age  of  this.

 About  sugar,  I  would  just  ike  to
 say  a  few  words...
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 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  The  production  has
 gone  down,

 SHRI  SHAHNAWAZ  KHAN:  Yes,  I
 admit,  due  to  adverse  factors,  the  pro-
 duction  has  gone  down  this  year.  As
 against  48  lakh  tonnes  of  production
 last  year,  we  feel,  the  production  this
 year  may  only  be  about  43  lakh  ton-
 nes.  Thig  is  due  to  various  conditions
 connecteg  with  weather,  heavy  rain-
 fall  and  water-logging  in  certain  areas.
 Although  the  area  under  cane  was
 more,  the  actual  supply  to  sugar  mills
 ‘was  less,  We  feel  that  much  more
 sugarcane  was  diverted  to  crushers
 this  year  than  in  previous  years.  The
 position  is  that  we  are  hoping  to
 achieve  a  capacity  of  70  lakh  tonnes
 for  licensing  by  the  end  of  the  Fifth
 Plan.  That  is  our  target,

 Now,  259  sugar  mills  are  installeq  in
 the  country  out  of  which  703  are  in
 the  cooperative  sector.  Then,  out  of
 all  the  licences  issued  96  new  factories
 ase  at  different  stages  of  implementa-
 tion.  Almost  all  Stats  have  applied
 ang  obtained  licences.  We  hope  that
 with  this  new  policy  of  encourage-
 ment  and  concessions  whieh  have  been
 allowed,  the  new  factories  will  come
 up  in  the  shortest  possible  time.  Ma-«
 harashtra  has  stl]  to  implement  licence
 for  22  sugar  mills;  Andhra  Pradesh—
 20  sugar  mills;  U.P.—-23  sugar  milols;
 Tamil  Nadu—8;  Karnataka—8;  Gujara
 8;  Haryana—2;  Madhya  Pradesh—I;
 Assam—4;  Pondicherry—l  and  Miani-
 pur—i.  The  total  is  96  mills.  We
 hope,  when  these  mills  come  up,  we
 wil]  attain  the  target  that  we  have
 fixed  for  the  Fifth  Plan.

 The  House  will  be  glad  to  know  that
 this  year  the  position  of  payment  of
 cane  dues  to  farmers  is  very  much
 better  than  what  it  was  last  year.  I
 am  grateful  to  the  State  Govern-
 ments  which  have  taken  strong  steps
 to  ensure  that  farmers  get  their  dues
 in  time,  They  have  enacted  legisla-
 tion.  Not  only  they  have  enacted
 legistation  but  they  have  given  effect
 to  it.  One  of  the  leading  sugar  mill
 owners  in  Uitar  Pradesh  who  had  de-
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 faulted  in  paying  sugarcane  dues  to
 farmers  is  noW  in  jail  The  State
 Governments  are  taking  strong  mes~
 sures  and  they  have  enacted  legisla-
 tion  to  ensure  that  if  any  sugarcane
 payment  is  delayed,  they  will  have  to
 pay  interest  ranging  from  2—5  per
 cent.  I  hope,  this  will  have  the  de-
 sired  effect.

 श्री  सरजू  पांडे:  शूगर  मिल  के  नेशनेलाइ-
 जेशन  के  बारे  में  क्या  हो  रहा  है  ?

 श्री  शाहनवाज  सों:  मैं  उम्मीद  करता

 हूं  कि  जो  मेरे  सीनियर  कोलीग  हैं,  बाबू  जी,
 वे  नेशनेलाइजेशन  की  पालिसी  के  बारे  में
 आपको  जरूर  बतायेगे  लेकिन  भ  इतना
 कह  सकता  हू  कि  हमारी  पार्टी  शुगरमिल
 के  नेशनलाइजेशन  के  लिए  कमिटी  है
 लेकिन  यह  कसि  वक्‍त  हो,  इसके  लिए  हमारे
 पास  जराये  है  या  नही,  यह  सोचने  की  बात  है  ।
 हम  प्रोडक्शन  के  ऊपर  ज्यादा  जोर  दे  रहे  है  ।

 भ्र भी हम  ऐसे  कदम  नहीं  उठाना  चाहते  हैं
 जिससे  एक्सपोर्ट  पर  बरसर  पड़े  ।  सिफ

 यही  मसला  हमारे  सामने  है  जो  काबिले
 गोर  है  ।  |

 ची  नवल  कश्मीर  सिह  (म्‌जफ्फरपुर)  :
 इस  मवा लय  की  मांगों  का  समधन  करने

 हुए  मुझे  वह  वक्‍त  याद  जाता  है  जब  974
 में  ये  मांगें  पेश  हुई  थी  तो  मैंने  कहा  था
 कि  यह  बहुत  बड़ी  बात  हुई  है  ि  बाबू
 जगजीवन  राम  जी  ने  इस  मंत्रालय  का  भार
 सम्भाला  है  1  मुझे  इस  बात  की  खुशी
 है  कि  मेरी  भविष्यवाणी  सही  निकली  है  ।
 तब  से  लगातार  खाद्यान्नों  की  पैदावार  में

 वृद्धि  होती  गई  है  ।  उस  समय  साफ  देश
 आयामों  तथा  कृषि  पदार्थों  के  उत्पादन  के

 प्रश्न  को  लेकर  चिन्तित  था।  उसके  बाद
 से  इस  स्थिति  में  सुधार  होता  गया  है  कौर

 सारे  देश  में  एक  प्रकार  की  शान्ति  और  निश्चित-

 सत्ता  कराती  चली  गई  है  ।  लेकिन'  भी  हमें

 बहुत  दूर  जाना  है.  भव  भी  हम  विदेशों
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 से  खासा  मंगाने  के  लिए  बाध्य  हो  रहे

 हैं।  राज  भी  हमारे  लोगों  को  22  भाउंस

 के  हिसाव  से  खाना  नहीं  मिल  पा  रहा  है  ।

 आजादी  भी  परिवार  नियोजन

 कार्यक्रम  तेजी  से  लागू  किए  जाने  के  बावजूद

 बढ  रही  है  प्रांकड़ों  के  अनुसार  इस

 शताब्दी  के  भ्रष्ट  तक  हमारी  प्रा बादी  लगभग

 93  करोड़  हो  जाएगी  यानी  अगले  25  साल

 के  बाद  ।  तब  हमें  23  करोड़  टन  खाद्यान्न

 की  जरूरत  होगी  ।  करीब  साढ़े  ग्यारह

 करोड़  टन  का  हम  उत्पादन  इस  साल  कर

 सके  हैं  जिस  पर  देश  में  दौर  सदन  में  भी

 बड़ी  खुशी  प्रकट  की  जा  रही  है  ।

 मेरा  कहना  यह  है  कि  कृषि  का  प्राण

 है  सिंचाई  ।  प्रखर  हम  इसका  प्रबन्ध  कर

 दें  तो  हमारे  देश  की  भूमि  में  इतनों  शक्ति

 है  कि  बहू  93  करोड़  की  आबादी  को  भी

 खिला  सके  ।  सारे  संसार  में  लगभग  200
 मिलियन  हैक्टर  में  सिंचाई  का  प्रबन्ध  है
 जिस  में  से  45  मिलियन  हैक्टर  अकेले  हिन्दु-
 स्तान  में  है  यानी  पांचवां  हिस्सा  हिन्दुस्तान
 में  है  ।  हमारे  देश  मे  लगभग  07  मित-
 यन  हैक्टर  जमीन  को  सिंचाई  हो  सकती  है  |
 सिंचाई  के  साधन  उपलब्ध  होने  के  बावजूद
 भी  प्रति  एकड़  उपज  हमारे  देश  की  काफी
 कम  है  ।  सिंचाई  सब  जगह  पहुंची
 नहीं  है  ।  सिचाई  व्यवस्था  के  साथ  साथ
 शौर,  जो  दूसरे  उपादान  होने  चाहिये  वे  भी

 कृषकों  के  पास  हम  पहुंचा  नहीं  सके  हैं  ।  एक
 सलाह  मैं  सरकार  को  देना  चाहता  हूं  हांलाकि
 इसको  देते  हुए  मुझे  हिचक  हो  रही  है  क्योंकि
 यह  £... ट  राज्य  सरकारों  के  भ्रस्त्गंत  प्राता
 है  ।  इस  विषय  में  भारत  सरकार  के  लिए
 बहुत  ज्यादा  दूर  तक  कुछ  कार्रवाई  करना
 खास  कर  सात  कारवाई  करता  सम्भव  नहीं
 हो  सकेगा  ।  लेकिन  मैं  कहना  चाहता  हूं  कि

 दत  इस  में  होगा  कि  सरकार  यह  जाने  कि
 जो  45  मिलियन  हैक्टर  सिंचाई  का  आंकड़ा
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 है  वह  सही  आंकड़ा  है  भा  नहीं  ।  इसकी
 एक  ही  परीक्षा  है  ।  परीक्षा  यह  है  कि
 बाहर  रेट्स  उतने  सरकार  को  मिल  रहे  हैं
 या  नहीं  मिल  रहे  हैं।  मगर  निजी  क्षेत्र  में
 कोई  सिंचाई  का  प्रबन्ध  है  तो  उसके  सम्बन्ध

 में  मुझे  कुछ  नहीं  कहना  है  ।  लेकिन  सरकार
 क्षेत्र  मे ंजितने  सिंचाई  !  साधन  है  उनके  वाटर
 रेट्स  झगर  सरकार  को  मिल  रहे  हैं  तव  यह
 माना  चाहिये  कि  सिंचाई  की  क्षमता  का

 समुचित  उपयोग  हो  रहा  है  मैं  उत्सुक
 हूं  यह  जानने  को  कि  कुछ  ऐसी  पक्की  जानकारी
 भारत  सरकार  के  पास  है  या  नहीं  है।

 में  यह  जानना  चाहता  हूं  कि  राज्य  सर-
 कारों  में  जो  यह  एक  प्रवृत्ति  है  कि  जितना
 रुपया  उनके  पास  होता  है,  वह  उसको  बहुत
 सी  छोटी-छोटी  योजनाकारों  में  लगा  देती  है,
 कौर  किसी  भी  योजना  को  समय  पर  पूरा
 नहीं  कर  पाता  है,  इसको  रोकने  के  लिये  भारत
 सरकार  के  पास  कौन  से  उपाय  हैं  ?

 मुझे  इस  बार  की  रिपोर्ट  में  यह  देखकर
 खुशी  हुई  है  कि  जिस  मोनिटरिंग  की  चर्चा
 हम  हमेशा  इस  सदन  में  करते  रहे  हैं,  वह
 मानीटरिंग  सिस्टम  इस  वर्ष  से  लागू  फिया
 गया  हैं,  यानी  परियोजना  के  स्तर  पर,  राज्य
 के  स्तर  पर  शौर  फिर  केन्द्र  के  स्तर  पर  t
 लेकिन  मानिर्टारेग  सिस्टम  ठीक  से  काम
 करे,  इसको  भी  देखते  रहना  बहुत  जरूरी
 होगा

 सिंचाई  का  जो  एक  सबसे  लोकप्रिय
 साधन  हैं,  वह  है  माइनर  इरीगेशन,  विशेषत:

 नलकूप  से  सिंचाई  ni  इसके  लिए  बड़े,
 लघु  कौर  सीमा स्त  किसानों  के  लिये  अनेक

 सुविधाएं  हैं  इसकी  चर्चा  इसी  मंत्री  जी
 कर  रहे  थे  ।  खासकर  लघु  भोर  स्रीमान्त
 किसानों  +  क्षेत्र  में  इस  के  लिए  प्रवेश  सुविधाएं
 की  गई  हैं  मैं  भारत  सरकार से  यह भगुरोध
 करूंगा  कि  उसको  इसका  कुछ  मूल्यांकन  करता
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 चाहिये  ।  ये  दोनों  योजनाएं  चार  साल  से

 अली  or  रही  हैं।  आपको  याद  होगा  कि
 जब  हम  लोग  यहां  चुनकर  आये  थे,  उस  समय
 भी  महू  योजनाएं  बताई  गई  थीं  |  इन  4
 वर्षों  में  86-87  से अब  i60  हुई  हैं,
 इसमें  क्‍या  प्रगति  हुई  है,  इसका  मुल्यांकन
 भारत  सरकार  ने  कराया  है  या  नहीं  ?  मैं

 नहीं  समझता  कि  कराया  गया  है,  लेकिन

 इसका  मूल्यांकन  कराया  जाना  चाहिये  ।

 एक  बाल  मैं  कृषि  के  सम्बन्ध  में  दौर

 कहना  चाहता  हूं,  जो  कि  बहुत  जरूरी  है
 मि०  डेविड  कूपर,  इंटरनेशनल  डेवलपमेंट

 एजेन्सी  के  भ्रध्यक्ष  हैं  ।  उन्होंने  हाल  के

 एक  भाषण  में  कहा  है  कि  भारत  खाद्यान
 के  मामले  में  स्वावलम्बी  होने  के  द्वार  पर

 पहुंच  चुका  है  7  मगर  i.s  मिलियन
 हैक्टर  में  सिचाई  का  और  इंतजाम  कर  लिया
 जाये  तो  वर्षा  और  मौसम  पर  उसको  निर्भर

 नही  रहना  पड़ेगा  ।  यह  बड़ी  खुशी  की  बात

 है  कि  हमारा  देश  स्वावलम्बी  हो  जाये  और

 हमें  वर्षा  तथा  मौसम  पर  निर्भर  न  रहना  पड़े  ।

 इससे  जबदंस्त  बड़ी  क्रांति  देश  में  क्‍या  हो
 सकती  है

 खासकर  माइनर  इरीगेशन  भ्र ौर  नलकूपों
 के  सम्बन्ध  में  सदन  को  यह  जानने  की  दिल-
 श्बस्पी  होगी  कि  सचमुच  उसकी  क्षमता  का

 पूरा  उपयोग  हो  रहा  है  या  नहीं  ?  मैंने
 देखा  है  कि  राज्य  में  नलकूप  बने  हैं  लेकिन
 बरसों  तक  उसकी  नालियां  नहीं  बनीं  ।  आधे
 मील  दूर  पर  खेतों  में  पानी  देने  के लिये  20  खेतों
 में  से  पानी  होकर  बह  रहा  है,  कोई  प्लानिंग

 नहीं  है  फालिंग  की,  जिससे  पानी  का  उपयोग
 ठीक  होता  चला  जाये  ।  मैंने  सुझाव  दिया
 था  कि  हर  ट्यूबवेल  एक  कमांड  एरिया  होना
 चाहिये  कौर  इस  तरह  की  चीज़  लाई  जाये
 ताकि  खेती  ठीक  हो  ।  जल  का  समुचित
 उपयोग  हो  ।  "इरीगेशन  वाटर  इज  ए
 कास्ट ली  कमोडिटी  एवरी  बैयर  इन  दी
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 बरई” ।  हमारे  देश  में  जितनी  इसकी

 आबादी  होती  है,  उतनी  मेरे  छाल  में  कम

 ही  देशों  में  होती  होगी  ।

 इस  सम्बन्ध  में  मैं  एक  बात  माननीय
 मंत्री  जी  स ेजानना  चाहता  हूं  कि  क्या  यह  सही
 है  कि  5 हार्स  पावर  के  जो  पंपिंग  सट  होते
 है,  उनकी  मैन्युफैकर्चारण  कास्ट  2900

 होती  है  कौर  किसानों  को  यह  5500
 रुपये  में  मिलता  है।  जितने  लैंड  डेवलपमेंट
 के  बैंक  होते  हैं,  बह  5500  रुपये  कर्ज  के
 उसके  लिये  देते  हैं।  कमर्शियल  बैक  भी

 यही  देते  हैं।  इस  बात  को  हमारे  किसान
 भाई  समझते  नहीं  हैं  |  झगर  हमारा  कृषि
 मंत्रालय  इसको  जानने  की  कोशिश  करे  तो

 यह  खुशी  की  बात  होगी  ।

 मैंने  कृषि  मंत्रालय  को  रिपोर्ट  देखी  हैं।
 उसमें  मुझे  यह  देखकर  बड़ा  उत्साह  हुमा  कि

 कृषि  विज्ञान  केन्द्र  स्थापित  करने  का  विचार
 किया  गया  है  ।  ऐसा  कृषि  विज्ञान  केन्द्रों  की
 50  की  सीमा  शायद  रखी  है  लेकिन  इसमें
 जितना  कृषि  के  संबन्ध  में  वैज्ञानिक  प्रशिक्षण

 होगा  वह  यह  नौजवानों  को  देंगे  ।

 मैं  अनुरोध  करता  हं  कि  हमारे  देश  में
 कृषि  विज्ञान  केन्द्र  म्यूजिक  से  प्रतीक  संख्या  में
 खोले  जाने  चाहिएं,  क्योंकि  हमारे  गांवों  में

 बहुत  बड़ी  संख्या  में  ऐसे  नौजवान  हैं,  जो
 सिचाई  उपलब्ध  होने  पर  खेतों  का  कास
 करना  चाहते  हैं  कौर  इसलिए  उनको  सुविधा
 के  लिए  उन  को  जि  का  शास्त्रीय  ज्ञान  देना
 प्रत्यावश्यक  हैं  t

 सभापति  महोदय,  भाप  के  क्षेत्र  में  कमांड

 एरिया  है  कौर  मेरे  क्षेत्र  में  भी  बहुत  दिनों  से

 कमांड  एरिया  हैं।  मैं  चाहता  हूं  कि  उसके  कार्य
 का  मूल्यांकन  किया  जाये  |  ऊपर  से  लेकर

 नीचे  तक  एक  बहुत  बड़ी  फौज  इन  कांड

 एरियाज  से  बैठी  हुई  हैं।  ऊपर  तीन  हजार
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 [sit  mew  किशोर  हि]
 चाहती है है  कि  इस  विवादों को  चौड़ा ढी इस दी  दस

 रुपये  तक  पाने  ढाले  अफसर  हैं,  कौर  नीचे  भी
 किया  जाये,  ताकि  उन  सदियों  की  सिंचाई ई  रो
 क्षमता  का  उपयोग  किया  जा  सके  । कई  प्रकार  के  कर्मचारी  हैं  1  लेकिन  प्रश्न  यह

 हैं  कि  ब्य  कमोड  एरिया  का  उद्देश्य  दर!  हो

 न  है  या  नहीं  ।  बहुत  लोगों  को  शक  है  कि

 हों  कुछ  नहीं  ही  रहा  है--कि  से  कम  कुछ
 दिखाई  नहीं  पढ़  रहा  हैं।  इसलिए  इस  बारे  में
 जांच  करनी  चाहिए  ।

 हम  भूमिहीनों  को  भूमि  दे  रहे  हैं,  लेकिन

 हमारे  पास  जो  भूमि  उपलब्ध  है,  प्रो  जिस
 प्रकार  की  भूसी  उपलब्ध  है,  भूसिह्वीनों  का
 काम  उससे  नहीं  चलेगा  ।  मैं  चाहता  हू  कि
 सरकार  इस  विषय  पर  विचार  करे  कि  क्‍या

 हम  नैगोशिएबिल  प्राइम  पर  भूमि  खरीद  कर

 भूमिहीनों  को  नहीं  दे  सकते  है|  गुन्नार  पिल
 ने  प्रगति  किताब  वि  च॑  रेंज  शझाफ़े  वर्ड  पार्टी
 में  साफ  लिखा  है  कि  एयर  भारत  भूमिहीनों  थे

 पुनर्वास  के  लिए  जमीन  खरीदने  का  निश्चय

 करे,  तो  इसमें  प्रन्तराष्ट्रीय  साधनों  से  सईद
 सिल  सकती  है  जिस  तरह  ज्र्मीदारिया
 समाप्त  करने  के  लिए  जमीदारों  को  उनकी
 जमीनों  के  लिए  बाइस  दिये  गये  थे,  उसे  तरह

 भूमिहीनों  के  लिए  भूमि  प्राप्त  करने  के  लिए
 बॉयज  देकर  भूसी  को  खरीदा  जा  सकता  है  ।
 इस  सारी  सरकार  को  भूमि  लेते  के  सम्बन्ध  में
 जो  प्रतिरोध  का  सामना  करना  पड़ता  हैं,

 भूमि  को  ख़रीदने  से  वह  नही  वरना  पडेगा  ।

 अन्त  में  मैं  एक  ऐसे  विजय  के  बारे  में  कुछ
 कहना  चाहता  हु,  जिस  में,  सभापति  महोदय,
 बाप  की  भी  दिलचस्पी  होगी  ।  जहाँ  सारे

 देश  की  नदियों  के  भ्रत्तर्राज्यीय  विवादों  को

 हल  किया  जा  रहा  है,  वहां  बिहार  भौर  बैस्ट
 बंगाल  के  बीच  में  स्वर्ण  उषा  प्रौढ़  भ्र जय  नदियों
 के  सम्बन्ध  में  जो  विवाद  है,  शायद  उसको

 छोटा  समझ  कर  टाला  जा  रहा  हैं।  सत् थाल
 परगना  श्र  भागलपुर  जिलों  ी  जनता

 *SHRI  M.  KATHAMUTHU  (Maga-
 pattinam):  Mr.  Chairman,  Sir,  on  ac-
 count  of  paucity  of  time  I  would  con-
 fine  my  remarks  only  to  two  or  three
 essential  issues  concerning  the  Minus-
 try  of  Agriculture.  I  woulg  hke  to
 stresg  the  importance  of  lang  reforms
 in  the  agricultural  policy  of  our  Gov-
 ernment  I  neeq  not  say  that  the
 issue  of  land  reforms  is  under  the  ad-
 ministrative  control  of  the  Ministry  of
 Agriculture.  In  the  Annual  Report  of
 this  Ministry  it  is  stated:  “the  land
 reform  constitutes  an  important  aspect
 of  the  programme  for  overall  truns-
 formation  of  the  rura]  society  The
 National  policy  of  tenancy  reforms
 aims  at  umformity  within  the  broad
 framework  of  conferment  of  owner-
 ship  lights  on  the  tenants"  \s  I
 stated  at  the  outset,  the  imperative
 necessity  of  Jand  reforms  jn  the
 scheme  of  things  has  been  recogn.sed
 mm  the  Annual  Report  The  20-point
 economic  programme  also  lays  reat
 importance  on  land  reforms.  When
 we  see  that  the  same  degree  of  im-
 portance  to  Jang  reforms  is  not  given
 m  actual  practice,  in  the  process  of
 implementing  this  national  agricultu-
 ral  policy,  we  are  constrained  to  feel
 that  only  a  sense  of  complacency  has
 been  exhibited  in  the  Annual  Neport
 by  the  Government.  The  gap  between
 widening.

 My  hon.  friend,  Shri  Sarju  Pande,
 pointed  out  yesterday  that  in  Uttar
 Pradesh  pattas  have  been  given  to  the
 landless,  but  they  have  not  got  the
 physical  possession  of  the  land  The
 actual  ownership  of  Jand  hag  not  yet
 been  vested  on  the  landless  in  many
 States.  I  am  sorry  to  say  that  the  ex-
 isting  land  laws  also  do  not  provide
 for  the  conferment  of  ownership  of  land
 {o  the  cultivating  fenants.  In  Bihar,

 "The  original  speech  was  delivered  in  Tamil,
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 Tamil  Nadu  and  some  other  States
 there  ig  no  law  at  all  for  enforcing
 conferment  of  ownership.  In  Andhra
 Pradesh,  Haryana  and  Rajasthan,  there
 is  a  Jaw  envisaging  that  the  cultivating
 tenants  can  purchase  the  land.  For
 me  this  seems  to  be  an  Utopian  dream.
 Wily  it  ever  be  possible  for  the  landless
 io  purchase  land?  Ag  has  already  been
 done  in  Kerala,  where  the  law  for  con-
 ferring  the  ownership  of  land  to  the
 landless  has  been  effectively  implement.
 ed,  the  Central  Government  should
 persuade  other  States  to  enact  such  ¢
 legislation  forthwith  Unless  thig  is
 done  immediately,  no  significant  pro-
 gress  can  be  made  in  lang  reforms.

 Sir,  another  disturbing  feature  is  {hat
 lands  can  be  resumed  for  personal
 cultivation,  the  mevitable  consequenze
 of  which  is  forcible  eviction  of  the
 tenants.  In  Assam,  Andhra  Pradesh,
 West  Bengal  and  in  some  other  States,
 the  landlords  can  resume  the  land  for
 personal  cultivation.  Only  recently
 the  Tamil  Nadu  has  banned,  the
 resumption  of  land  for  personal  cultiva-
 tion.  Yet,  I  can  quote  instances  galore
 of  the  eviction  taking  place  even  in
 Tamil  Nadu  and  other  States  If  the
 cultivating  tenants  are  evicted  uncere-
 moniously  in  this  fashion,  how  are  we
 Soing  to  confer  upon  them  the  owner-
 ship  of  land?  The  Tamil  Nadu  Injebt-
 ed  Agriculturists  (Temporary  Relicf)
 Ordinance  Number  2  of  2976  was  pro-
 Claimed  after  the  dissofution  of  the
 Tami]  Nadu  Legislative  Assembly  and
 the  imposition  of  President’s  rule.  For
 the  fasal:  upto  June  50,  975  this  relief
 should  be  there.  Since  there  is  no
 provision  in  the  Act,  we  expect  mcre
 evictions  to  take  place.  On  the  one
 hand  the  tenants  are  being  evicted  and
 Gn  the  other  we  talk  about  canferment
 of  ownership.  I  demand  that  a  ban
 should  be  imposed  throughouf  the
 country  prohibiting  the  resumption  of
 lang  for  personal  cultivation.  It  should
 also  be  ensured  that  the  policy  of  con-
 ferring  ownership  of  land  fo  the  tenants
 48  uniformly  implemented  throughout
 the  country.
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 According  to  the  national  guidelines,
 the  tenants  are  fo  hand  over  annually
 to  the  landowners  one-fifth  or  one-
 fourth  of  the  produce  towards  rent.  I
 am  sorry  that  this  is  also  not  being  im-
 plemented  uniformly  throughout  the
 country.  In  Andhra  Pradesh,  Haryana,
 Punjab,  and  Tamil  Nadu,  more  than
 their  entitled  share  is  extracted  by  the
 landowners.  When  the  national  guide-
 lines  are  being  flouted  in  this  manner,
 I  suggest  that  the  Government  at  the
 Centre  should  take  effective  steps  for
 the  implementation  of  national  guide-
 lines  in  respect  of  giving  protection  to
 the  cultivating  tenants.

 Sir,  land  records  and  proper  registru.
 tion  constitute  the  basis  for  any  kind  of
 land  reforms.  In  many  States  even
 today  proper  registration  ig  not  Leing
 done  and  the  land  records  are  not  be-
 ing  maintained  at  all  When  the
 question  of  incorporating  the  Tamil
 Nadu  Land  Ceiling  Act  in  the  Sth
 Schedule  of  the  Constitution  is  being
 debated,  no  steps  have  been  taken  to
 ensure  that  this  Act  is  in  consonance
 with  the  national  guidelines.  The
 Annuai  Report  of  the  Ministry  does  not
 refer  to  any  action  taken  in  the  matter
 of  amending  all  the  State  Land  Ceiling
 Laws  to  be  in  conformity  with  the
 national  guidelines.  The  foremost
 duty  of  the  Central  Government,  in
 particular  the  Ministry  of  Agriculture.
 is  uniform  implementation  of  national
 guidelines  by  the  States.

 It  is  high  time  that  some  attention
 is  paid  fo  vast  areas  of  land  helonging
 to  religious  trusts  and  other  trusts.  In
 Tamil  Nadu  alone  4.5  lakh  acre,  of
 land  belong  to  the  religious  trusts.  I*
 will  be  just  an  eye-wash  if  we  talk  of
 land  reforms  without  touching  the  lanc
 belonging  to  the  religious  trusts  and
 other  trusts.  In  fact,  the  Government
 will  not  get  enough  surplus  land  for
 distribution  if  they  do  not  do  some-
 thing  “about  the  land  belonging  to  the
 religious  trusts  and  other  trusts
 Similarly,  I  have  to  point  out  that
 binami  transactions  continue  merrily.
 I  am  afraid  that  probably  it  has  gone
 beyong  control.  The  Government  must
 forthwith  come  with  a  heavy  hand  on
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 such  binami  transactions.  The  Minis-
 try  of  Agriculture  shoulg  ook  into
 these  aspects  if  land  reforms  are  to  be-
 come  a  resounding  success  in  our
 country.  Sir,  in  the  matter  of  land
 reforms,  the  cooperation  of  the  people
 48  a  must  and  in  order  to  ensure  it  the
 Government  must  formulate  proposals
 for  setting  up  peoples’  committees
 throughout  the  country.

 Sir,  I  have  to  point  out  that  the  far-
 merg  are  not  getting  remunerative
 prices  either  for  commercial  crops  or
 for  foodgrains,  You  know  that
 modern  scientific  agriculture  demands
 greater  use  of  chemical  fertilisers  even
 at  forhidding  prices.  Though  the  Gov-
 ernment  have  recently  reduced  the
 prices  of  chemical  fertilisers,  it  is  not
 8४0  much  as  to  permit  the  purse  of  the
 farmers.  A  viable  approach  has  to
 be  adopted  in  regard  to  fixation  of  re-
 munerative  prices  for  the  agricultural
 products.  The  arguments  that  high
 prices  for  foodgrains  would  have
 adverse  effect,  the  consumer  price  of
 foodgraing  would  go  up-the  inflationary
 tendencies  would  get  further  filhp  ete.
 do  not  hold  much  water  under  the
 present  circumstances.  By  portray-
 ing  such  a  frightening  picture,  the  just
 demands  of  the  farmers  for  remunera-
 tive  prices  cannot  be  neglected.  It
 must  be  borne  in  mind  that  agriculture,
 like  any  other  industry,  is  also  an
 economic  activity.

 I  would  like  to  say  that  the  procure-
 ment  of  foodgraing  varies  from  State  to
 State.  It  should  be  uniform  through-
 out  the  country.  There  is  no  meaning
 in  declaring  support  prices  where  mono-
 poly  purchases  are  resorted,  and  where
 the  farmers  cannot  sel]  their  produce
 anywhere.  Upto  January  30,  976
 there  was  one  procurement  price  in
 Tamil  Nadu.  After  the  dismissal  of
 the  Tamil  Nadu  D.MLK.  Ministry  and
 after  the  dissolution  of  the  Assembly,
 it  was  declared  that  the  procurement
 would  be  stopped.  After  agitation  by
 the  people,  support  price  wag  announc-
 ed.  Im  this  process  The  small  farmers
 have  suffered  seriously.  Instead  of
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 rt  price,  remunerativa  procure-
 ors  pelos  shovld  be  announced.  The
 mathodology  of  the  Agricultural  Prices
 Commission  fixing  prices  Tequires
 modification  and  in  fact  a  thorough
 review  should  be  undertaken  in  this
 matter.  This  is  essential  if  the  Go-
 vernment  want  to  end  the  unseemly
 controversy  between  the  urban  and
 rural  areas,

 The  hon.  Minister  thig  afternoon
 stateq  that  the  sugarcane  production
 thig  would  be  just  about  43  lakh
 tonnes  as  compared  to  48  Jakh  tonnes
 last  year.  He  also  stated  that  this
 seems  to  be  inexplicable  when  more
 area  has  been  brought  under  sugarcane
 cultivation.  If  that  is  so,  where  has
 the  sugarcane  gone?  I  have  to  point
 out  that  in  northern  States  more  area
 has  been  brought  under  sugarcane  cul-
 tivation,  In  southern  States  the  pro-
 duction  of  sugarcane  has  come  down,
 mainly  because  of  unremunerative
 prices  to  the  producers  Jn  fart,  m
 Tamil  Nadu,  the  price  given  to  sugar-
 cane  ig  very  much  less.  Naturally
 the  sugarcane  cultivators  have  left
 sugarcane  cultivation.  The  same  prsi-
 tion  obtains  in  cotton  and  chilly  The
 sugarcane  price  varies  from  State  to
 State.  The  Central  Government  must
 bestow  their  personal  atiention  in  this
 important  matter  concerning  the  vital
 economic  activity  of  the  nation.

 Though  the  minimum  wages  to  tke
 agricultural  labour  have  been  announc-
 ed,  they  have  not  got  the  henefit  yet
 I  understand  there  ig  interference
 from  Police  in  many  places.  I  demand
 that  the  Ministry  of  Agriculture  should
 look  into  thts  matter  seriously  and
 sincerely,

 In  concluston,  I  would  remind  this
 House  that  the  hon.  Finance  Minister
 himself  slated  in  his  budget  speech
 that  the  credit  facilities  being  extend-
 ed  by  fhe  financial  institutiong  have  ry
 far  been  availed  of  by  the  big  farmers.
 In  the  Annual  Report  of  the  Ministry
 of  Agriculture  a  reference  has  Been
 made  fo  this  fact.  The  instttutlonalised
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 credit  being  given  now  is  not  suffi-
 cient  for  the  small  farmers.  The  Go-
 vernment  must  ensure  that  the  small
 farmers  get  adequate  credit  facilities
 at  the  appropriate  time.

 With  these  words  I  conclude  my
 speech,

 ft  सुखदेव  प्रसाद  बर्मो  (नवादा)
 सभापति  महोदय,  मैं  कि  विघालय  की  मांगों
 का  समर्थन  करने  हुए,  अन्य  माननीय  सदस्यों
 की  भांति  मैं  भ  परम  झादरण्णय  कृषि  मन्त्री-

 बाबूजी  तथा  उनके  मन्त्रालय  के  अन्य  सहयोगी
 राज्य  मन्त्री  एवं  उपभन्द्री  परहाचुभावों  को
 बधाई  देत।  हूं,  जिन्होंने,  इस  मंत्रालय  में  जाने  से

 पूर्व  देश  में  खाद्यान्न  के  मामले  में  जो  बनी-
 शीघ्रता  की  स्थिति  चल  रही  थी  उस  स्थिति
 को  बदल  दिया  ।  आज  सारे  देश  में  यद्यपि

 कृषि  से  सम्बन्धित  लोग  80  प्रतिशत  हैं,  जिनमें

 किसान,  खेतिहर  मजदूर  इरादी  शामिल  हैं,
 लेकिन  क्ष  का  असर  इस  देश  की  त्तताय  60

 करोड़  जनता!  पर  पडता  हैं  कौर  समी  कपि  पर

 ही  झा शित  हैं  -  सब  के  दिलों  से  राज  यह
 चिन्ता  निकल  गई  हैं  कि  भव  खाने  को  नहीं
 सिलेया  ।  लोगों  के  भ्म्दर  जो  जमाखोरी  की

 प्रवृत्ति  पैदा  हो  गई  थी,  वह  प्रवृत्ति  अब  प्राय:
 समाप्त  हो  गई  है।  बीस  सूत्री  आधिक  कार्य क्रम
 के  अन्तरगत  देश  के  किसान-मजदूरों  में  एक
 ऐसा  विश्वास  पैदा  हो  गया  है  कि  कब  उस
 समस्या  का  निश्चित  रूपए  से  समाधान  होने
 वाला,  हैं  कौर  इस  विश्वास  की  भावना  को
 जगाने  की  जिम्मेदारी  हमारे  कृषि  मन्त्रालय
 पर  तो  है  ही  विशेषरूप  से  प्रधानमन्त्री
 को  है।  हमारे  सीमान्त  किसानों  में,  लग
 किसानों  में,  खेतिहर  मजदूरों  में  यह  भावना
 जाय  मई  हैं  कि  मेरे  लिये  एक  बहुत  बड़ा
 ऋास्तिकारी  परिवर्तन  इस  देश  के  झल् दर  होने
 वाला  है,  परम  पह्लादरणीय  बाबजी  के  नेतृत्व
 से  मेंस  कल्याण  होने  वाला  है।  राज  सचमुच
 यह  जो  शाला  जगी  है,  वह  गलत  नहीं  है  ।
 सभापति  महोदय  बाप  का  भी  गांवों  से  गहरा
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 सम्बन्ध  रह  है,  अन्य  माननीय  सदस्यों  का  भी

 शहरी  सम्बन्ध  हैं,  हमारा  कार्यक्रम  एक  बड़ा
 क्रान्तिकारी  कार्यक्रम  है,  इसमें  कोई  सन्देह
 नही  हैं,  अगर  इस  का  क्रियान्वयन  सही  ढंग
 से  हो  तो  सचमुच  इस  देश  का  कायाकल्प
 झा धिक  क्षेत्र  में  हो  सकता  है  |  लेकिन  एक
 बात  राज  मैं  स्पष्ट  कहना  चाहता  हूं--चाहे
 वह  भूमि  सीमा  की  बत्तो,  वितरण  की  बात

 हो,  न्यूनतम  मजदूर।  की  बात  हो  या  सीमान्त
 किसानों  के  झआाथिक  विकास  को  वात  हो,

 इसमें  जो  सहयोग  देश  की  राजनीतिक  संस्थानों
 से  और  सरकारी  भ्र धि कारियों  से  मिलना

 चाहिये,  वहू  नहीं  मिल  पा  रहा  हैं।  राज  इस
 मंत्रालय  से  सम्बन्धित  शक्र धि कारियों  को

 देखना  होगा  कि  जिस  कार्यक्रम  को  दम  तेजी  से

 लागू  करना  चाहते  हैं  और  कुछ  घायलों  में  तो

 हमने  30  जून  तक  की  सीमा  रेखा  खींच  दी  है,
 मैं  समझता  हूं  कि  भ्र भी  तक  की  जो  कार्यवाही

 है  इसकी  चर्चा  बहुत  हुई  है  लेकिन  जमीन  परे
 उतारने  के  लिये  जो  कारगर  कदम  होना
 चाहिये  उसमें  कमी  है.  श्र  मझे  सन्देह  है  कि
 30  जुन  तक  हम  उनको  पूरा  कर  पायेंगे  कि

 नहीं  ।  सभापति  जी,  सीलिंग  से  जितनी  जमीन

 प्रात  होगी  उनमें  कुछ  वैधानिक  अड़चनें  हैं  ।

 बिहार  में  आपने  देखा  होगा  कि  आर्डिनेंस
 के  जरिये  अपील  की  अवधि  में  कम  करने  की

 चप्पा  की  गई  है।  अपील  के  समय  को  कम

 किया  गया  है  -  फि(  भी  बहुत  मरी  अन्य

 कानूनी  अड़चनें  हैं  ।  नासा  और  बेनामी

 जमीनों  की  जो  हालत  है  उसको  देखते  हुए

 मुझे  सन्देह  है  वि  सरकार  अधिक  जमीन  प्राप्त

 कर  सकेगी  t  इसका  कारण  यह  है  कि  सरकार

 झगर  डाल  डाल  चलने  की  नेप्टा  करती  है,  तो

 हमारे  ऐसे  भूमिवान  जो  कुत्ते  शौर  बिल्लियों

 के  नाम  से  जमीन  को  ट्रासफर  किये  हुए  हैं,

 बहु  पत्ते  पत्ते  चलने  वाले  हैं  ।  इसका  पता

 लगाने  के  लिये  कारगर  कदम  की  जरूरत  है!

 बिहार  के  अन्दर  अभी  भी  कई  लाख  एकड

 जमीन  ऐसी  है  जिस  पर  खेती  होती  है  कौर

 जो  गैरमजरुभा  मालिक  कौर  गैरजरूरी
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 कम  के  नाभ  से  है,  किस  को  भूमिवान  पुराने
 खरीदारों  के  फर्जी  हुक्मनामा  लेकर  अपनी
 जमीन  के  साथ  मिला  कर  खेती  कर  रहे  हैं  ।

 पुराने  सबे  (रेकाई  qm  राइट)  रेकी  में
 गैर मज प्रा  मालिक  और  वैरमजब्था  अम
 जो  जमीन  बजे  है  उस  ज़मीन  को  हम  झा सानी
 से  ले  सकते  हैं।  जब  हम  आवश्यकता  के  भ्रमर
 संविधान  में  परिवर्तन  कर  सकते  हैं,  सीलिंग
 ऐक्ट  में  फालतू  ज़मीन  लेने  के  लिये  नियम

 कानून  बना  सकते  हैं,  तो  पुराने  रेकार्ड  साफ़
 राइट  में  दर्ज  गैर मज रुपा  शम  और  गैर-
 मजरूआ  म।लिक  ज़मीन  को  भी  लेने  के  लिये

 कानून  बना  कर  ले  सकते  हैं  और  उसे  भूमिहीनों
 के  बीच  में  वाट  सकते  हैं  जिससे  उन्हें  खेती
 योग्य  लाखों  एवान  जमीन  मिल  सकती  है  |
 झोर  उसके  बाद  जो  नामी  और  बेनामी  जमीन

 है  उसको  निकलवा  कर  बटवाये  |

 सभापति  महोदय,  इस  सदन  मे  चर्चा  हुई
 कि  किसानों  के  उत्पादन  के  मूल्य  बहुत  गिरते
 जा  रहे  हैं,  उनकी  हालत  दयनीय  है  ।  यह  बात
 सच  है  कि  कृषि  के  मूल्य,  खाद्यान्न  के  मूल्य  में
 गिरावट  आयी  है  और  इससे  किसानों  को
 तकलीफ़  है  t  ऐस।  क्यों  है  ?  क्योकि  प्रौद्योगिकी

 वस्तुओं  के  मृत्य  में  और  कृपि  के  मूल्य  में

 सन्तुलन  नही  है  ।  आप  पी  उत्पादित  चीज़ों
 के  मूल्य  मे  वृद्धि  न  करें  लेकिन  इतना  जरूर
 कर  सकते  हैं  जिस  अनुपात  में  कृषि  वस्तुओं
 का  मूल्य  घटा  है  उसी  अ्रनपात  में  भ्रावश्यक

 वस्तुएं,  जिनकी  किसान  को  खेती  का  उत्पादन
 करने  में  झावग्यकता  रहती  है,  दिलाने  की
 आप  को  व्यवस्था  करती  चाहिये  1  झगर  आप

 ऐसा  नहीं  करेंगे  तो  मूल्य  गिरने  से  देश  में
 निश्चितता  की  स्थिति  जो  पायी  है  इसका
 उस  पर  कुप्रभाव  पड़  सकता  है  ।

 एक  बात  समझ  में  नहीं  भ्राती  कि  जो
 किसानों  की  वकालत  करने  हैं,  मैं  भी  किसान

 हैं,  एक  तरफ़  कहते  हैं  कि  किसान  की  स्थिति
 दशकीय  होती  जा  रही  है,  उत्पादन  पर  भ्र सर
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 पढ़  रहा  है  1  लेकिन  मैं  अपने  मित्रों  स ेजानना
 चाहता  हूं  कि  जिस  गांव  में  किसान  रहते  हैं
 उसी  गांव  में  खेतिहर  मजदूर  भी  रहते  हैं
 जिनका  सम्बन्ध  खेती  से  है  ।  खेती  में  तीन
 तरह  &  लोग  हैं  1  एक  ऐसे  व्यक्ति  हैं  जिसके
 पास  खेती  है  लेकिन  खुद  खेत!  नहीं  करते  हैं  t
 एक  ऐसे  व्यक्ति  हैं  जिन  के  पास  जमीन  है  शौर
 स्वयं  खेत  करते  हैं,  और  एक  ऐसे  व्यतीत  हैं
 जिनके  पास  ज़मीन  नही  है,  लेकिन  खेती  करते
 हैं  ।  लेकिन  ऐसे  थो  लोग  जिन  के  पास  जमीन

 नही  है  और  ऐसे  छोटे  किसान  जो  खुद  खेती
 करने  हैं,  पहले  खेतिहर  मजदूर  की  हालत  को

 सुधारने  के  लिये  आपने  कुछ  किया  है  ?  क्‍या
 कोई  किसान  परिवार  भ्रम  ऐसा  है  जिसका

 पूरा  परिवार  एक  ही  फूस  की  टूटी  झोपड़।  में
 रहता  है  ऐसा  परिवार  आप  को  खेतिहर
 मजदूर  का  ही  मिलेगा  ।  उस  की  इस  अवस्था
 को  दूर  करने  के  लिये  आपने  आज  तक  क्या
 क्या  है  ?  यह  सवाल  मैं  उनसे  पूछता  हूं  जो
 किसानो  की  वकालत  करते  हैं  i  राज  खेतिहर

 मज़दूर  की  मेहनत  पर  वह  अपना  जीवन
 व्यतीत  करने  हैं  |  राज  "से  लोगों  की  तरफ़,
 ध्यान  नही  गया  है  जब  मूल्यों  में  थोडी  सी
 कमी  बाई  है  तो  लोग  चिल्लाने  लगे  हैं  कि

 हमारा  बड़ा  नुकसान  हो  रहा  है  वह  खेतिहर
 मजदूर  जो  बाप-दादा  से  लेकर  आज  तक  झपना

 खून  पसीना  बहा  कर  किसान  को  खिसकता  है
 और  एक  छोटी  सी  झोपड़ी  में  रहता  है  कौर

 एक  ही  कोठरी  में  बेटा,  बेटी,  दामाद,  मा-तकरार
 सभी  रहते  हैं,  सोते  हैं  शौर  जिसमें  मात्र  एक
 बोझ  फप  की  सावन  रहती  है  कौर  जिसकी
 सिथति  आज  एक  गरीब  से  गरीब  किसान  से
 भी  खराब  है,  आज  आवश्यकता  इस  बात  की

 है  कि  उसको  भी  कुछ  राहुल  मिले  राज
 जिस  स्थिति  में  एक  किसान  रहता  है,  उसको

 चाहिए  कि  उसी  स्थिति  में  मज़दूर  को  रखने
 की  व्यवस्था  करे  ।  राज  यह  तो  कहा  जाता  है
 कि  किसान  के  साथ  ज्यादती  होती  है  लेकिन

 ह  के  साथ  कहना  पड़ता  है  कि  राज  उस

 खेतिहर  मजदूर के
 बारे  में  कोई  सामाज  नहीं



 aa  06  Min  of

 उठ  रही  है  |  मैं  समझता  हूं  कि  इस  सदन  के
 माननीय  सदस्यों  को  जाहे  वे  किसान  वर्ण  के

 हों,  चाहे  ब्या परी  वर्ग  के  हों  या  चाहे  कौर
 किसी  बर्न  के  हों,  उनको  इस  तरफ  भी  ध्यान
 देना  चाहिए

 saa  weds  ज॑,  के  बीस-मूवी  श्र/विक
 कार्यक्रम  के  लाभू  होने  से  इस  झापातकार्ष ते त
 स्थिति  में,  ऐसे  लोगों  के  दिलों  में  जिसका
 जीवन  समाप्त  हो  रहा  था,  निर  शा  झाग शा  में
 परिवर्तित  हो  गई  है  लेकिन  भ्र  जे  पश्र/वश्यकता

 इस  बात  की  है  कि  जो  वाकिफ  वी  जमीन
 उन  को  दी  गई  है,  जिस  क।  पर्चा  उन्हें  दिया
 गया  है  और  छिलके  कारण  उन  पर  भूमिहीनों
 की  लार्ठ  घूम  रई,  है,  वह  जर्म,न  उनके  कब्जे

 में माए | भ्र,  उस  पर  उनका  कब्जा  नहीं  हो
 रहा  है  और  प्र फर रश  है.  और  पुलिस  दस
 शराबों  को  दफ़'  07  में  परेशान  कर  न्हीं
 है  ।  हालांकि  यह  विचार  ज्यों  क,  है  लेकिन
 नीति  तो  भारत  सरकार  ने  निर्धारित  की  है
 शौर  इसलिए  मैं  समझता  हु  कि  दस  तरह  के
 कदम  उठाने  चाहिएं  कि  मज़दूर  T  को,  जिन
 को  वह  जमीन  मिली  है.  पुलिस  अझफपमर  दफ'

 07  4  परेशान  न  करे  ।  मेरा  कहना  तो  यह

 है  कि  दफ़ा  07  उसके  झर  चलती  चाहिए
 जो  कि  मजदूरों  को  जमीन  नही  लेने  देता

 हैन  कि  उन  मज़दूरों  पर।  बिहार  में

 दफ़ा  07  पुलिस  के  द्वारा  खेतिहर
 मज़ारों  पर  सरक।र  वरा  निर्धारित  मजदूरी
 मांगने  के  लिये  चलाया  जा  रहा  है।  पुलिस

 भूमिवान  के  मेल  में  आकर  खेतिहर  मजदूरों
 को  परेशान  कर  रही'  है  । दफा  07  तो  न्यूनतम
 मजदूरी  नहीं  देने  वालों  पर  चलना  चाहिये  न
 कि  खेतिहर  मजदूरों  पर  ।  मैं  कभी  गांवों  में

 घूम  कर  पाया  हूं  और  मुन्ने  पता  चला  है  कि

 वहां  पर  मज़दूरों  पर  बहुत  जुल्म  ढाया  जा

 रहा है।  मेरा  निवेदन  यह  है  कि  इस  तरफ़
 मन्त्री  जी  का  ध्यान  जाना  चाहिए  |

 ह. | ६  मैं  मस्ती  जो  का  ध्यान  सिरा  की
 सोर  ले  जाना  चाहता  हूं।  सभी  माननीय  सदस्यों

 6ll  Ls—8.
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 ने  कहा  है  कि  खेती  ह  लिए  सिचाई  का  पानी
 सबसे  जरूरी  चीज़  है  4  पाती  मिल  जाए  और

 दूसरे  साधन  न  जीतें,  तो  बह  भी  किसान
 खाने  लायक  पैदा  कर  सकता  है।  अभी  हमारे
 राज्य  मनी  श्री  शाह  नवाज  खा  ने  बमान्ड

 एरिया,  डाउन  प्रोन  एरिया  स्कीम  तथा  सीमांत

 एवं  लघु  किसान  विकास  स्कीमों  के  बारे  भें
 बताया  ।  मैं  उनका  ध्यान  बिहार  के  चार

 सुखाड़  क्षेत्रों  की  तरफ़  ले  जाना  चाहता  हूं  ।
 ये  हैं  जमुई,  नवादा,  भभुआ  और  पलामू  |  वहा
 पर  दो  वर्षो  मे  स्टेट  ट्‌रृबबेल्स  का  काम  बन्द  है
 क्योंकि  भरत  सरकार  ने  पैदा  नहीं  दिया  है  1

 इसलिए  मेरा  कहना  यह  है  कि  भारत  सरकार
 को  जो  धप्प््द  काम  के  लिए  पैसा  देना  है,  वह
 शीघ्र  दे  ।  अनुभा  हमारे  बाबूजी  का  क्षेत्र  है  ।
 उसके  लिए  भी  आपने  पैना  नहीं  दिया  है  शोर
 वहां  पर  विकास  का  कार्य  बन्द  है  t  हारे
 नबल  किशोर  सिन्हा  जी  ने  नलकूपों  के  बारे  से
 काफ़ी  चर्चा  की  है  अर  मैं  उनसे  सहदत  हूं  ।
 राजकीय  नलकूप  का  चैनल  शीघ्र  बताया
 जाय  |  नहीं  तो  क्षमता  के  अनुसार  सिंचाई  नहीं
 हो  रुकनी  ।

 एक  बात  मैं  और  कहना  चाहता  हू  tv

 यह  बात  लही  है  कि  जल  विवाद  को  तो  आपने

 हल  कर  दिया  है  लेकिन  बहुत  से  माननीय
 सदस्यों  ने  नदियां।  के  जल  को  राष्ट्रीय  सम्पत्ति
 मानने  की  मान  की  है।  राष्ट्रीय  सम्पत्ति  होनी
 चाहिये  ।  इस  रुन्दर्भ  में  मै एक  उदाहरण  देना

 चाहता  हूं  और  मैं  श्री  के०  एल०  राव  जी  को

 बधाई  देना  चाहता  हु  कि  उन्होने  तिलैया

 डाइव शेन  स्कीम  की  रखा  धझभी  की  है  t  दो
 साल  से  वह  भारत  सरकार  में  इसलिए  पड़ी

 हुई  है  कि  बंगाल  सरकार  बर  बिहार  सरकार

 की  सहमति  प्राप्त  करनी  है।  यह  स्कीम

 सुखाड़  क्षेत्रों  बे  लिए  है,  जैसे  कि  गया  और

 नवादा  जिले,  और  इत+  बारे  में  फैसला  जल्दी

 होना  चाहिए  तथा  शीघ्र  इस  उपयोगी

 लाभदायक  स्कीम  में  काम  प्रारम्भ  कर  देना

 चाहिए  q
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 इसके  झाबा  सकरी  रि जर बाबर  भोर

 मुहाने  रिजर्वायर  का  मामला  भी  बिहार
 सरकार  से  जाकर  भारत  सरकार  में  पढ़।  हुआ
 है  ये  सभी  स्कीमें  गया,  मवाद  जिला  सुखाड़
 इलाकों  के  लिए  हैं  भर  इसकी  स्वीकृति  युद्ध
 स्तर  पर  होनी  चाहिए  ताकि  बहा  के  लोगों  को

 सिचाई  की  सुविधाएं  मिल  सके  ।  अन्न  के
 मामले  में  हम  स्वावलम्बी  होना  चाहते  हैं  तो

 इस  बढ़नी  हुई  झ्राबादी  को  रोकने  की  चेष्टा
 को  जाय  ।  इसका  एक  उपाय  यह  है  कि  हम
 झपना  उत्पादन  बढ़ाये  |  उत्पादन  बढ़ाने  के

 लिए  सिंचाई  के  साधन  आवश्यक  हैं।  सकरी
 रिजर्वायर  और  मुहाने  रिजर्वायर  का
 सम्बन्ध  मेरे  क्षेत्र  से  है  ।  इस  झोर  मैं  मानी
 स़्त्री  जी  का  ध्यान  झ्राकथित  करता  चाहता

 हूँ  कि  बिहार  के  उपरोक्त  दोनों  योजनाकारों  को
 जो  नवादा  एव  गया  जिलो  के  सुखद  क्षेत्र  की

 हैं,  शीघ्र  स्त्री कृति  देकर  परम  परवर्ती4  योजना
 के  इन्दर  पूरा  कराने  की  व्यवस्था  करे  |

 SHRI  K.  SURYANARAYANA
 (Eluru)’  Mr.  Chairman,  Sir,  I  was  very
 glad  to  hear  that  sufficient  funds  have
 been  provided  for  agricultural  deve-
 lopment,  particularly  on  the  irrigation
 side.  The  Andhra  Government  had
 requested  several  times  for  the  comple
 tion  of  the  Nagarjunasagar  Project

 ३२६  was  originally  estimated  to  cost  Rs
 9.2  crores;  now  the  figure  is  expected
 to  be  Rs.  ‘312.47  crores.  Work  on  the
 project  was  inaugurated  by  Pandit
 Jawaharlal  Nehru  in  1955.  It  started
 an  965  but  thereafter  the  allocations
 came  down  sharply,  From  Ras,  20
 etore  in  ‘1965-66  it  came  down  to  Rs.
 5.3  crores  in  1973-74.

 Work  on  the  Nagaryunasagsar  Dom
 having  been  completed,  water  is  now
 available  to  irrigate  the  Tull  ayacut  of
 2i.54  lakh  acres.  The  canal  excavation
 hae  however  been  partly  completed  up.
 te  mile  66/3  and  block  2  on  the  right
 wide.  A  total  of  0.7]  lakh  acres  has
 been  covered  with  irrigation  facilities.
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 The  expeditious  execution  of  canal
 works  to  cover  the  balencg  of  i  lakh
 acres  depends  on  the  availability  of  in-
 creased  funds.  Buy  for  lack  of  funds
 we  cannot  complete  it  now.  The  Gov-
 ernment  of  Andhra  Pradesh  has  appeal.
 ed  to  the  centre  several  times  for
 funds.  It  is  not  Andhra  Pradesh  o:
 Guntur  or  the  Krishna  district  only
 which  ig  concerned  with  this.  This
 should  be  treated  as  a  national  profect
 just  as  Bhakra-Nangal  or  Damodar
 Valley  project  or  Neyveli,  Agriculture
 is  the  only  industry  of  Andhra  Pradesh.
 We  have  no  other  industry.  Govern-
 ment  are  prepared  to  spend  crores  and
 crores  on  importing  foodgrains  but  Gov.
 ernment  are  not  considering  the  invest-
 ment  of  a  few  crores  here  which  will
 produce  foog  for  the  entire  country,
 not  only  for  Andhra  Pradesh.

 Concrete  proposals  were  sent  fn  the
 Government  of  India  in  February  2975
 for  sanction  of  additional  financial
 assistance,  sf  necessary  by  securing
 foreign  aid,  as  the  additional  invest-
 ment  on  the  project  by  the  Centre
 would  result  in  tremendous  economi:
 advantage  to  the  country.  Now  ह 3
 heard  that  the  Government  have  sanc-
 tioned  only  Rs  3.5  crores  tor
 Nagarjunasagar  and  Rs  5  crores  fur
 Pochampad;  the  additional  benefits  as
 a  result  of  which  would  come  to  5,000
 hectares  in  the  case  of  Nagarjunasagar
 and  10,000  hectares  im  the  case  of
 Pochampad.

 We  always  say  that  the  farmer  is  the
 hackbone  of  the  economy  of  the  country
 that  the  farming  industry  is  ‘he  basic
 and  key  industry  of  the  country.  But
 this  8  the  fate  of  projects  which  have
 a  direct  bearing  on  agriculture  and
 farming.  The  Minister  has  not  given
 @  proper  answer,

 As  regards  sugarcane,  the  basic  aues-
 tion  jg  about  the  cane  price.  That  is
 the  only  industry  owned  by  the  farmers
 now  Unless  the  cane  price  !s  fixed
 satisfactorily,  the  farmers  will  suffer
 Thig  question  hag  been  raised  many
 times  for  two  or  three  years.  There  is
 no  reply  ag  to  on  wha*  basis  they  have
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 fixed  the  price,  Several  time,  we
 have  discussed  the  matter  with  the
 concemed  officers  in  the  Agriculture
 Ministry.  Generally,  they  have  agreed
 on  the  calculations,  but  nothing  actual-
 jy  happened.

 Recently,  fortunately  or  unfortunate-
 ly,  we  have  constructed  one  Coopera-
 tive  Sugar  factory  at  Bhimadola  in  my
 constituency.  Now  the  loss  has  gone
 up.  We  constructed  the  factory  within
 a  cost  of  Rs,  3  crores  (Interruntion).

 SHR]  ANNASAHEB  P,  SHINDE:
 Very  unfortunate.

 SHRI  K,  SURYANARAYANA:  Be-
 cause  we  have  not  pushed  up  the  price
 we  have  not  colluded  with  the  rianu-
 facturers,  whereas  in  the  same  year,  for
 the  same  capacity  with  the  same
 Machinery  Government  have  invested
 Rs,  4}  crores.  The  incentive  is  not
 there  to  my  factory.

 AN.  HON.  MEMBER:  Sampath
 Committee.

 SHRI  K,  SURYANARAYANA:  We
 do  not  consider  the  Sampath  Commit-
 tee.  I  am  asking  Shri  Shinde  and  Shn
 Jagjivan  Ram,  not  Sampath.  They
 are  responsible  to  us.  Sampath  is  cniy
 a  calculator.  Government  has  to  con-
 sider  all  these  things:  after  all  Secre-
 tary  will  give  only  the  figures.  I  do
 not  want  to  blame  only  the  officers.
 Things  are  going  on  like  this.  Unless
 the  cane  grower  is  assured  of  a  reason.
 able  price,  there  will  be  difficulty  and
 hardship.  There  have  been  several
 changes  in  pricing  policy  of  sugar
 industry.  On  what  basis?  Why?  In
 ‘1963-64  it  was  Rg.  4.69  to  Rs.  6.46  per
 quintal.  I  have  no  time  to  quote  all  the
 figures;  in  970-7l  it  was  Rs.  7.37.  to
 Res,  9.22  and  later  on  it  was  from  Rs.
 8.52  to  Ra.  i2.80.  How  can  we  go  on
 like  this?  Our  factory  managing  direc-
 tor  is  a  deputy  collector,  not  a  private
 man;  we  have  borrowed  several  lakhs
 of  rupees  ag  loans  trom  the  Industrial
 Finance  Corporation;  the  State  and  the
 Centtal  Governments  are  standing  sure.
 ty  for  80:50;  we  have  invested  about
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 Rs,  7i  lakhs  and  the  Andhra  Govern-
 ment  through  the  NCI,  Bs.  65  lakhs.
 The  managing  director  cannot  face  the
 general  body.  There  is  loss.  For
 what  reasons?  Not  due  to  malpractices.
 The  whole  thing  is  controlled  by  the
 government.  It  ig  the  first  new  factory
 which,  in  the  first  year  crushed  70,000
 tonnes.  It  is  the  policy.  That  is  the
 difficuity.  This  year  the  farmers  have
 gone  to  private  factories  and  khandsari
 manufacturers  in  the  district.  Who
 can  pay  more  in  time.  This  factory
 is  losing.  Last  year  the  fiscal  loss
 was  Rupees  five  lakhs  and  depreciation
 loss  wag  Rs.  25  lakhs;  total  Rs.  30  lakhs;
 this  year  Rs.  32.83  lakhs.  The  manag-
 ing  director,  a  deputy  collector,  is  un-
 able  to  face  it:  he  wants  to  go  on  leave
 or  transfer.  What  is  this  government
 doing?  Mr.  Shahnawaz  Khan  _  is
 sympathising  with  us  but  could  not  do
 anything.  I  appeal  to  the  Cabinet
 through  Mr.  Shinde  arid  other  Minis-
 ters.  I  have  approacheg  the  Prmme
 Minister  and  Shri  Jagjivan  Ram  atout
 how  the  things  are  happening  like  this
 Is  it  happening  because  it  is  a  co-opera-
 tive?  The  position  will  be  different  if
 it  is  a  private  factory.  I  am  now  pre-
 pared  to  declare  the  co-operative
 factory  to  be  a  private  or  public
 factory.  Government  also  may  join.
 How  can  we  manage  like  this?  We
 have  got  our  own  methods  to  manage
 those  things  if  it  is  private.  The  ques-
 tion  ig  whether  it  should  be  nationalis-
 ed  or  should  there  be  partial  decontrol
 or  control.  How  can  we  maintain  35
 per  cent  free  sale?  [I  have  got  the
 figures.  The  government  has  calculat-
 ed  on  the  price  for  free  sale  which  is
 Rs.  39.7  in  Punjab,  Rs,  325  in  Haryana.
 In  Andhra  they  say  it  is  Rs.  55  for  free
 Sale  Sugar.  I  understand  from  the
 managing  director  that  they  have
 sold  only  at  R's,  275  in  my  factory,  The
 government  officers  have  gone  on  the
 basis  of  presumption  only.  It  is  cut-
 fing  the  throat  of  the  farmer  now.
 They  say  that  the  growers  are  getting
 a  share  of  the  profits  from  the  free  sale.
 How  many  factories  in  U-P.,  Bihar,  or
 other  states  gave  the  share  of  their
 profits  to  the  cane  suppliers  of  free
 sale?  What  f  the  amount?  What
 does  each  factory  in  India  get  from  the
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 (Shri  हूं,  Suryanarayane)
 free  sale  proceeds?  What  is  the  re-
 covery?  In  my  state  also  a  fifteen  year
 old  factory  shows  recovery  at  Rs.  85
 or  Rs.  9.  There  is  no  check  on  the
 factory.  The  Government  only  fe.
 pend  on  their  figures.

 Coming  to  irrigation,  the  Godavary
 barrage  in  Andhra  Pradesh  wag  cons
 tructed  in  847—[853  by  one  Mr.  Cotton
 agent  of  the  British  Bast  India  Com-
 pany.  Because  he  constructed  it,  he
 Wag  called  back;  during  those  days
 they  did  not  allow  to  develop  our
 country.  The  Godavarj  anicut  at
 Dowlaiswaram  in  East  Godavari
 and  West  Godavari  Districts  was
 constructed  in  the  years  3847  to
 853  to  serve  the  area  of  4  lakh
 acres.  By  1936,  the  ayacut  under
 the  system  rose  to  0  lakh  acres,  The
 anicut  is  more  than  a  éentury  old.  The
 struciures  of  the  anicut  were  adjudged
 as  being  beyond  the  scope  of  renova-
 tion.  So  on  the  recommendations  of
 an  Expert  Committee  the  construction
 of  a  new  Barrage  to  protect  the  ex-
 isting  ayacut  to  save  the  0  lakh  acres

 had  been  considered.  In  view  of  the
 importance  and  urgency  of  the  work,
 the  International  Development  Agency
 Was  requested  for  financial  assistance.

 Now,  in  my  own  village,  Potunuru,  I
 have  asked  the  small  farmers  to
 contribute  towards  share  capital  of
 sugar  co-operative  factory  and  they
 have  agreeq  to  do  _  so.  There
 are  about  l0  MHarijans  and  १0
 or  45  small  farmers  in  the  village.
 These  small  farmers  took  loan  from

 the  banks  and  the  cooperative
 societies.  They  also  took  taccavi  loan
 from  the  Government.  These  small
 farmers  own  one  to  two  acres  cf  land.
 Due  to  failure  of  monsoon,  these  far-
 mers  are  not  able  to  repay  the  loans
 taken  from  the  Government,  Com-
 mercial  Banks  and  the  Co-operative
 societies.  Their  property  is  being
 attached.  Their  land  is  being  attached.
 The  produce,  that  is,  paddy,  grown  in
 the  small  lands  is  being  attached.  The
 paddy  procured  from  the  farmers  is
 sold  to  ton  neighbouring  villagers.  The
 Food  Corporation  of  India  will  edd  Rs.
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 30.0  per  bag  of  paddy  thus  procured
 from  these  farmers  and  sell  I{  in  the
 neighbouring  areas.  In  my  district,
 that  is,  West  Godavari,  the  delta  areas
 comprise  three  taluks  and  the  interior
 dry  areas  consist  of  five  taluks.  The
 farmers  living  in  the  dry  areas  will
 generally  go  to  the  delta  areas  during
 the  transplantation  and  harvesting
 periods  in  the  season.  These  people
 will  work  in  the  delta  areas,  in  the
 fields.  But,  unfortundtely  the  paddy
 produced  by  these  people  is  not  sold  to
 them  at  a  reasonable  price.  The  Food
 Corporation  of  India  sells  the  very
 same  paddy  produced  by  them  at  a
 higher  price.

 Another  point  jis  that  there  is  no
 moratorium  for  the  loans  given  by  the
 co-operative  banks  and  the  commercial
 banks.  Unless  moratorium  is  declared

 in  the  case  of  Joans  taken  by  the  small
 farmers  owning  one  or  two  acres  of
 land—because  there  was  crop  failure
 these  smal]  farmers  cannot  survive,

 MR.  CHAIRMAN:  Mr  Suryanaraya-
 na,  it  is  not  my  duty  to  ring  the  hell
 off  and  on.  Your  time  ig  over,  Please
 sit  down.

 श्र  नाथू  राम  आहर वार  |  दस  दल  मिनट
 काग्रेस  के  माननीय  रहस्यों  को  मिलेंगे  ।  नौ
 मिनट  पूरे  होने  पर  मैं  घंटी  बजा  दगा  |  और
 माननीय  सदस्य  दस  मिनट  पूरे  होने  के  बाद
 समय  न  ले  ।

 ही  साथ  रास  अहिरवार  (टीकमगढ़)  :
 अ्र्भी  तक  तो  पन्द्रह  मिनट  दे  रहे  थे  ।

 समाप्ति  महोदय  :  सचेतक  ने  सलाह
 यह  दी  है  इम  रास्ते  अवन  हूं  ।

 शी  नाथू  रात  अहिरवार  :  कृषि  विभाग
 की  तथ।  सिंचाई  विभास  की  मांगों  का  समर्थन
 करते  हुए  मैं  कृषि  मन्त्री  महोदय  तथा
 उनके  सहयोगियों  फ्लोर  कृषि  विभाग  भभोर

 सिंचाई  विभाग  के  सभी  ग्र धि कारियों  को

 बधाई  देता  हूं  कि  देश  से  एक  साल  पहले  जो
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 fore  व्याप्त  थी  बागियों  के  बारे  में  वह

 दूर  हुई  है  भोर  हम  स्वावलम्बी  होने  की  दिशा
 में  जाने  बढ़े  हैं  ।  जाव धामों  ने!  जो  भाव  घट  है
 उससे  जो  गांव  में  व्रत  करने  वाले  मजदूर
 हैं  और  जो  शहरों  में  काम  करने
 वाले  मजदूर  हैं  उनको  जो  मजदूरी  मिलती  हैं,
 उनमें  यह  भाषा  बंधी  है  कि  सारा  दिन  काम
 करने  के  बाद  उनको  अब  पेट  भर  खाना  तो
 मिल  रहा  है

 बोल  सूती  आधिक  कार्यक्रम  के  प्रश्नगत

 भ्‌  आवंटन  का  कार्य  सारे  देश  में  चल  रहा  है  t
 उसमे  लोगों  के  सन  में  आशा  जगी  है  t  मैं
 मध्य  प्रदेश  की  बात  कहना  चाहता  हू  ।  शमों
 बिहार  के  एक  माननीय  सदस्य  बता  रहे  थे  कि

 वहा  पर  जो  भू  झावटन  हो  रहा  है  उतन  एम०
 एल०  एज़०  प्रो  एम  पीज  को  कोई  भ्रधिकार

 नहीं  हैं।  मैं  ta  प्रदेश  के  बारे  में  कहना  चाहता

 ह्  कि  जब  हमारे  यहा  सेठी  जी  मुख्य  मन्त्री  थे
 तब  वहां  पर  जिला  स्तर  की,  तहसील  स्तर
 की  बोर  राजस्व  निरीक्षक  स्तर  की  समितियां
 बनी  थीं  ऑर  उनको  काफी  भ्र धि कार  दिए
 गए  थे  ।  जिला  समितियां  प्राय  समितियों  के
 विभिन्न  कार्यो  को  देखती  हैं  ।  तहसील
 समिति था  सीमेंट,  मिट॒टी  का  तेल,  कपड़ा,
 चीनी  शादी  आवश्यक  वस्तुओं  के  वितरण  के

 कायें  की  देखभाल  करती  हैं  ।  राज्य  स्तर  की

 समिति  भूमि  आवंटन  का  कार्य  करता  है  ौर

 उसको  इन  सम्बन्ध  में  पूरे  कानूनी  अधिकार
 दिये  गये  हैं  ।  तहसीलदार  उम  समिति  के

 सामने  सब  रिहाई  पेश  करता  है  ।  समिति

 सब  रिहाई  देख  कर  पसो  लगाती  है  कि  किसी
 गांव  में  कुल  किसने  जोन  है,  कहीं  कोई
 जमीन  छिपा  कर  तो  नहीं  रखी  गई  है  भौर
 किसी  जमीन  पर  ग़लत  कब्जा  तो  नहीं  है
 आदि  t  समिति  मौके  पर  जाकर  प्रबन्ध  करती

 है।

 इस  व्यवस्था  से  बहुत  लाभ  हुमा
 है।  राजस्व  स्तर  भी  समिति  छीन  सम्बन्धी

 सभी  झगड़ों  के  दारे  में  निर्भय  करती  है  ।

 झगर  किसी  झादभी  ने  दूसरे  व्यक्ति  की  भूमि
 पर  बैज़ा  कर  रखा  है,  तो  उसको  हटा  दिया
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 जाता  है।  यदि  दूसरे  राज्यों  में  भी  रह  ज्यवस्वा
 हों  जाये,  तो  शायद  थोड़ी  बहुत  गड़बड़ा  तो  हो
 सकती  है,  लेकिन  शत-प्रतिशत  गड़बड़ी  नहीं
 हो  सकेगी

 शासन  ने  भूमिहीनों  को  पांच  एकड़
 जमीन  देने  का  निर्णय  किया  है,  लेकिन  रोलिंग

 कानून  को  लागू  करने  के  पश्चात्‌  बहुत  कम
 जमीन  बच  पाई  है,  क्योंकि  जिन  लोगों  के  पास
 जमीनें  थों,  उन्होंने  पहले  से  ही  झपने  परिवार
 के  लोगों  के  नाम  कर  गर्वी  हैं।  इसलिए  जमीन
 नहीं  मिल  पा  रही  है।  इससे  सरकारी  पड़त
 भूमि  में  से  दो तीन  एकड़  जमीन  में  कुप्  नहों
 खोदा  जा  सकता  है  ।  कहीं  कहीं  पथरीली
 ज़मीन  होने  के  कारण  कुआं  नहों  खोदा  जा
 सकता  1इसलिए  भूमि  का  लाभ  उन  लोगों
 को  तभी  मिल  सकता  है,  जब  वहां  सिंचाई  को

 उपयुक्त  व्यवस्था  की  जाये  ।

 जहा  तक  छोटी  सिंचाई  योजना  का
 सम्बन्ध  है,  नरी-नालों  का  बरसाती  पानी  बहू
 जाता  है  ग्रौर  उसका  कोई  उपयोग  नहीं  हो
 माता  है  t  इक  लिए  अगर  नालों  में  मोमेंट  को
 पक्की  पट्टी  बना  दी  जाये,  तो  उस  से  बरसात
 के  पाती  को  रोका  जा  सकेगा  ।  फिर  उस
 पानी  को  पम्प  शादी  द्वारा  निकाल  कर
 जमीन  की  खींचा  जा  सकता  है|  टीकमगढ़  में

 ऐसा  प्रयोग  किया  गया  है  1  नदो नन तालों  में
 सीमेंट  की  पट्टी  बनाने  से  एक  तो  उनमें  पानी
 भरा  रहेगा  शौर  दूसरे,  उसके  कारण  कुं
 का  जस-स्तर  भी  नीचे  नहीं  जायेगा  ।  इससे
 किसानों  को  यह  लाभ  होगा  कि  थे  गर्मी  की
 फसल  भी  पैदा  कर  सकेंगे  t

 1961  के  सेन्सस  के  मुताबिक  हमारे
 टीकमगढ़  किले  सें  soo  प्राचीन  तालाब

 है  ।  उनमें  से  प्रतिकार  तालाब  दटूठी-फूटी
 हालत  में  है।  मैंने  हिसाब  लगाया  है  कि  झगर

 एक  तालाब  पर  एक  लाख  रुपया  खर्च  करके

 उसको  उपयोग  के  लायक  बनाया  जाने,  तो

 कुल  8  करोड़  रुपया  खर्च  होगा  |  यह  रुपया

 मच  करने  से  8  लाख  एकड़  जमीन  की  सिंचाई
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 [att  |  प्रहिरेगोरो  ह... ड  को  दिलाया  ।  शहि  8  महीने  में

 होगी  सौर  80,000  टच  लवा  द्रविड़  पैदा
 बा  की  ग  थी  लिआन  हे

 होगा  जिन  लोगों  को  खोते  बांदी  गई  हैं,
 सहानुभूति  रखने  वाले  हैं  वहां  पह  सम्भव  हो उनकी  क्षतियों  में  सिचाई  की  व्यवस्था  फरने

 से  उसे  कौ  हालत  भी  बेहतर  होगी  कौर
 देश  को  उत्पादन  भी  बड़ेगा  1

 मर्जी  महोदय  के  प्रयास  से  कुछ  बड़ी
 सदियों  के  जल  विवाद  हल  हुए  हैं  a  राज बाट
 के  सम्बन्ध  में  समझौता  होने  के  कारण  मध्य
 प्रदेश,  ग्रोवर  विशेषकर  टीकमगढ़  की  जनता  उन

 की  भ्राभारी  है  ।  इससे  टीकमगढ़,  झासी,

 बुन्देलखण्ड  को  पाती  मिलने  से  वहा  की  गरीब
 जनता  को  बहुत  लाभ  होगा  ।

 छोटे  किसानों  को  बैकों  स ेऋण  नही  मिल
 पा  रहा  है  ।  छोटा  धधा  करने  वालों  शोर  जो
 लोग  ऋण  से  मुक्त  हुए  हैं,  उनको  भी  समय
 पर  ऋण  नहीं  मिल  रहा  है  1  बैक  कहते  है  कि
 बे  दस  मील  की  सीमा  से  बाहर  ऋण  नदी
 दे  सकते  हैं  i  जैसा  कि  मैने  मन्त्री  महादय  को
 भी  लिखा  है,  कोई  ऐसी  व्यवस्था  की  जाय  कि
 सरकार  की  ओर  से  को-प्रापरेटिव  सो साय-
 यों  के  पास  तीन,  चार,  सच  हज़ार  पय  का
 फड़  रख  दिया  जाये  t  गाव  में  सब  किसान
 कर्ज  लेने  वाले  नहीं  होते  है  ।  छोटे  कियान,
 चमडे  ग्राही  का  छोटा  घटा  करने  वाले  और
 जिन  लोगों  को  जब  ज़मीन  दी  गई  है,  उन्ही
 लोगों  को  सो,  दो  सौ  रुपये  की  जरूरत  होती
 है  ।  हर  एक  व्यक्ति  की  क्रेडिट  लैंसेट
 निश्चित  कर  दी  जाये  ।  किताब  में  लिख  दिया
 जाये  कि  अक  व्यक्ति  के  मकान  या  भूमि  की
 कीमत  500  रुपये  है  भर  इस  लिए  उसका

 इतना  क्रेडिट  है

 अब  उनको  200  रुपये  की  जरूरत  है  तो

 वह  उनको  मिल  जाय,  उनकी  किताब  से  उसको

 चढ़ा  में  थौर  उसको  वह  च  करें,  बाद  से
 कर  दें।  मैंने  प्र पने  क्षेत्र  में  छतरपुर

 जिले  के  विभाजन  तहसील  हैरकयाट्टर  पर  जो

 स्टड  बक  है  उस  बैंक  से  हाई  ढाई  सी  रुपया

 बहुत  सारे  बॉस  शौर  चमड़े  का  धंधा  करते

 जाता  है।  अगर  सभी  बैंकों  के  एजेंट ऐसे  हो
 जायें  तो  सरकार  के  ऊपर  भ  इतना  बौझ पे,
 ने  इतनी  सरकार  की  भ्रातोच्ना  हो  कौर  जो
 गरीबों  को  सरकार  ने  साहूकारों  से  मुक्त  कराया
 है  बहू  उनके  लिये  वरदान  साबित  हो  जाये  ।
 कथित  आपके  बेक  इस  मामले  में  भागे  नहीं
 भरा  रहें  है।  तो  मैं  यह  कह  रहा  था  कि

 सहकारी  समितियों  के  माध्यम  से  एसा  किया
 जाय  जिससे  गरीबों  को  ऋण  मिल  सके

 क्योंकि  ड्राप  हर  जगह  बैक  तो  खोल  नही  सकते
 शौर  न  आसानी  से  उनके  द्वारा  यह  काम

 हो  सकता  है।  सहकारी  समितियां  हर
 जगह  हैं।  लेकिन  दुर्भाग्य  यह  रहा  हैं  कि
 हमारा  जो  कोआपरेटिव  डिपार्टमेंट  रहा  है,
 हमने  देखा  हैं  कि  उसक  अन्दर  श्रमी  भी  वही
 बग  हावी  है  जो जमीदारी  करता  था,  जो  साहू
 कारी  करता  था  कौर  जो  घनता  सेठ  थे  उन्होंने
 ही  उत्तकों  हथिया  रखा  है  उन्होने  जितना
 ऋण  बैठा  से  निया  वह  स्वय  के  खर्च  मे  ले  लिया
 शर  गरीबो  को  दो  रुपये  तीन  रुपये  सैकड़ा
 मासिक  ब्याज  पर  रुपया  दिया।  बैक  से
 8—0  प्रतिशत  सालाना  पर  ऋण  लिया
 कौर  उनको  25  प्रतिशत  सालाना  पर  दिया  ।
 इसलिये  कोआपरेटिव  सोसायटी  के  कानून  मे
 संशोधन  होना  चाहिये  7  जो  एक  बार  सभा-
 पति  हो  जाता  है  बह  वर्षों  तक  सभापति
 बना  रहता  वैभव  से  कानून  में  ऐसा  परि-
 वर्मा  करना  चाहिये  कि  कोई  भी  आदमी
 एक  वर्ष  से  चिक  समय  तक  सभापति  नहीं
 रहने  दिया  जाय  जिसमे  दूसरों को  मौका
 मिले  गरीब  आदमी  उसमें  बायें,  पार्टिसिपेट
 करें  कौर  गरीबों  का  उसमें  भला  हो  सके  |
 इस  दिशा  में  भी  सरकार  को  कुछ  करना
 चाहिये  |

 बुन्देलखण्ड  बहुत  ही  पिछड़ा  हुआ  क्षेत्र
 है।  मेरा  निवेदन  है  कि  यहां  की  जितनी
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 सिचाई  योजनायें  केन्द्रीय  सरकार  के  पास

 पड़ी  हों  उनके  ऊपर  बिशेष  ध्यान  देने  को
 कृपा  करें  ।  इन  शब्दों  के  साथ  में  आपको
 धन्यवाद  देता  हूं  t

 थी  कमला  मित्र  लश्कर'  (केसरिया)  :

 सभापति  महोदय,  मैं  ग्राहको  धन्यवाद  देता

 हूँ  कि  छापने  मुझे  इस  अनुदान  पर  बोलने  का
 समय  "दिया.  ।  संयोग  की  बात  यह  भी

 है  कि  बाबू  जी  भी  इस  बैठक  में  उपस्थित

 हैं  -  मैं  उनसे  खास  कर  बिहार  के  बारे  में
 निवेदन  करूंगा  ।  मैंने  भ्र भी  हाल  में  बिहार
 की  यात्रा  की  है।  वहां  पर  भूमि  सुधार
 कानून  तो  बना  दिया  है,  कानून  के  प्रबल  के

 लिए  बहुत  जोरदार  वातावरण  भी  तैयार

 हो  गया  है  लेकिन  मैं  आपको  बताऊं,  शमी

 हाल  में  चम्पारन  जिले  के  अन्दर  जहां  गांधी
 जी  का  सत्याग्रह  हुआ  था,  वहां  राज  भी
 जमीदारों  की  गोली  से  सात  कृषि  मजदूर
 मारे  गये  हैं  इस  ब।त  के  लिये  कि  एक  जमीन
 को  जोतने  वाले  किसान  थे,  जमादार  ने  जबरदस्ती
 फसल  काटनी  चाही,  काटने  के  बाद  सात
 किसान  गोली  से  मारे  गये  ।  यह  स्थिति  राज
 भी  वहां  है  |  स्थानीय  पुलिस  भ्रधिका री  उसमें
 शामिल  थे  जमींदार  की  मदद  करने  के  लिये
 लेकिन  आपके  ऊपर  के  अ्रधिकारियों  ने  सह-
 योग  किया  जिससे  कब  न्याय  मिलने  की
 आशा  है  ।

 ऐसे  ही  खेत  मजदूरों  की  समस्‍यायें  हैं
 मैंन  सभी  जगह  घूम  कर  देखा  है,  99  प्रतिशत

 गाँव  मेंधार  भी  आपका  न्यूनतम  मजदूरी

 कानून  लागू  नहीं  हुमा  है।  मजदूरों  के  जीवन
 में  ध्राशायें  जरूर  जग  गई  हैं  ।  बे  उम्मीद  कर

 रहे  हैं  कि  प्रधान  मंत्री  के  बीस  सब्री  कार्यक्रम
 से  उनके  जीवन  में  कुछ  तब्दीली  आएगी  |

 लेकिन  कज  की  व्यवस्था  जो  उन  के  ये

 है.  उसमें  उनको  कर्ज  मिल  नहीं

 रहो  है  भर  उसके  कारण  उनके  जीवन  में
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 कोई  सुधार  नहीं  हो  पाया  है  t  यहां  तक  कि
 जो  जमीन  हदबन्दी  से  फाजिल  उनको  मिल
 भी  रही  है  उस  पर  खेती  करने  के  लिये  जो
 व्यवस्था  चाहिये  वह  नहीं  होने  से  दत्त  पर  खेती
 करने  में  वही  भ्र सुविधायें  शर  कठिनाईयां
 उनके  सामने  मौजूद  हैं  जो  पहले  थीं  1  इस-
 लिये  इस  पर  बाबू  जी  को  ध्यान  देना
 चाहिए

 दूसरी  बात  बिहार  की  हो  कह  रहा  हूं
 कि  मंडल  नहर,  पश्चिमी  कोसो  नहर
 बधवार।  स्कीम  और  दूसरी  उत्तरी  बिहार  की
 जो  नदियां  हैं  उनके  साधनों  का  समग्र  रूप  से
 इस्तेमाल  अभी  भी  नहीं  हो  रहा  है  कौर  आपसे
 एक  वक्‍त  हमने  कहा  था,  प्रभी  भी  मैं  कह  रहा

 हूं  कि  जब  तक  नेपाल  से  समझोता  नहीं  करते
 हैं  तब  तक  उत्तरी  बिहार  की  बाढ़  का  नियंत्रण
 कौर  नदियों  की  तमाम  जो  जलराशि  है  उसका
 इस्तेमाल  बिहार  के  लिये  सम्भव  नहीं  है
 गंडक  नहर  में  सिचाई  की  क्षमता  आपने  पदा
 कर  दी  है  लेकिन  नहर  की  स्थिति  यह  है  कि
 वाटर  लगभग  के  कारण  सिचाई  की  क्षमता
 का  इस्तेमाल  नही  हो  रहा  है  और  ड्रेनेज  विभाग
 का  काम  कछुवे  की  गति  से  चल  रहा  है  ।
 इस  के  उपर  झ्रापको  ध्यान  देना  चाहिये  ॥
 आपने  कहा  भी  था  कि  जो  सिंचाई  क्षमता
 प्राप्त  हो  जाये  उससे  सिंचाई  की  जाय  और
 उसके  बाद  बागे  उसको  बढ़ाया  जाय  ।  अगर

 इस  हे  ऊपर  मल  करने  की  दिशा  में  आप
 कदम  उठायें  तो  काम  हो  सकता  है  मेरा

 सुझाव  है  कि  इस  नीति  पर  भ्रमण  करने  की
 दिशा  में  कदम  उठायें,  ताकि  कुछ  काम  हो
 सके

 36.30  hrs,

 {Sux  Vasant  Satue  in  the  Chair}

 कब  आपने  प्रबोधनी  समिति  बनाई  है--

 यह  एक  अच्छा  कदम  है  लेकिन  इसमें  स्थानीय

 एम०  एल०  एं०  कौर  एम०  पी०  को  भी

 सम्मिलित  कीजिये  ।  आपकी  योजनाओं  में



 239  DG  Min,  of

 (at  ete  मिश्र  मुकर]

 कितना  काम  हो  रहा  है--थापर  भ्रध्तिकारी
 लीग  तो  इस  के  बारे  में  झोकों  सब्ज-बाग
 दिखलायेगा,  वास्तविकता  पाप  सामने  नहीं
 शा  स «गी,  स्थानीय  सदस्य  प्रापको  सही
 स्थिति  बहनें।  सहेजें  4

 जहा  तक  भूमिगत  जल  का  सवाल  है--
 देश  मे  जितनी  सम्भावना ये  हैं  उनका  सही  लग
 से  इस्तेमाल  नही  हो  रहा  है।  कहने  हैं  कि
 46  लाख  हैक्टेयर  भूमि  मे  विचार  की  सुविधा

 प्राप्त  कर  लो  गई  है,  लेकिन  यदि  देश  की

 पुरी  भूमि  का  अनुपात  लिया  जाय  तो  यह
 35  प्रतिशत  प्रतीक  नहीं  है  ।  30  सालो
 में  यदि  हम  35  प्रतिशत  में  ही  - ल  सुविधा
 को  प्राप्त  कर  सके  तो  पूरी  भूमि  में  सिंचाई
 की  सुविधा  व्यवस्था  करने  मे  कितना  समय
 लगेगा-प्राय  स्वय  अनुमान  लगा  सकते  हैं  ।
 आपकों  जो  नहरें  हैं--जैसे  गण्डक  नहर  है
 या  दूरी  नहरे  है,  उन  नहरी  म  बहुत  जगह
 पानी  ही  नहीं  पहुच  पाता  है।  प्रवेश  मान-
 नोट  सदस्यों  ने  बिहार  की  चर्चा  की  है,
 जहा  इ  तरह  को  स्थिति  है।  मेर/अनुरोध
 है  कि  श्राप  वहा  पर  नलकूपों  की  व्यवस्था
 कोजी4  यदि  आप  नहरों  पर  ही  ग्रा धारित

 रहेगे  ता  जहा  पानी  नहीं  पहुंचेगा  वहा  के
 किसान  का  बहुत  दिक्कत  होगी  ।  इस  तरफ
 आपको  शीघ्र  ध्यान  देता  7  हि  ।

 खाद्यान्न  अलादीन  के  भाले  मे  आपने
 जरूर  नाभ का रो  प्रगति  की  है  मीर  इस  क्षेत्र
 में  हम  बदन  बन्दों  आत्मनिर्भर  हो  जानेंगे  ।
 लेकिन  इनमें  से  ही  हत  का  ग्लोब  नहों
 कर  जेना  चाहिए।  खेती  आज  जो  सफलता
 मिलो  है--  बहु  केबल  आपको  नोकिया  से
 मिलो  हैं,  एगो  बात  नहीं  है,  प्रति  ने  भी
 आपका  साथ  दिया  है,  उसको  की  से  भो
 काफी  अच्छी  फसल  हुई  है,  उसी  कामप्लेसेन्सो

 नहीं  आनी  चाहिये,  बल्कि  हां  अपनों  नो तिवी
 को  पुरे  जोर  से  लागू  करना  चाहिये  1
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 ute  हम  बाढ़  नियंत्रण  की  बात  नमो
 कर  रहे  हैं---विचार  में  बाह  से  काफी  बरबादी

 हुई  है।  आपने  भ्र पति  रिपोर्ट  में  भी  कहा  है--
 पूरे  देश  में  जितनी  बरबादी  हुईं  है  उसका
 56  प्रतिशत  केबल  बिदार  में  हुमा  है  ।
 पटना  की  चर्चा  भी  आपने  उसमें  की  है  ।
 बिहार  में  बाढ़  नियतन  तभी  हो  सकता  है
 जज  कि  बिहार  में  अपने  वालो  नदियों  को,
 जिनका  स्रोत  नेपाल  में  है,  बाधा  जाय  ।
 उनको  साधने  के  लिये  विभिन्न  किस्म  को
 योजनाओं  को  लागू  किया  जाना  चाहिये
 ताकि  उनका  पानों  लिवर  में  शा  सके,
 उसका  उपयोग  शिफ़ाई  में  हो  सके,  उसमे
 बिजली  का  उत्पादन  किया  जा  सकी  1  इन
 बातों  को  तरफ  शोध  कदम  उठाना  चाहिये  1

 मैं  माग  रहा  हु  कि  भू नि सुधार  के
 कार्यों  में  शीघ्रता  लाइये,  इस  काम  में
 केबल  अधिका  रिया  पर  ही  निर्भर  नहीं  रहना
 कहिये  बल्कि  निचले  स्तर  पर  कुछ  कमेटिया

 बनाइये,  जो  पसे  विचारा  से  प्रमुख  हा
 आ4  पारावत  स्तर  पर  बनाइये  और  उसमे
 कांग्रेस  के  लोग,  क्म्पूनिस्ट  पार्टी  के  लोगों
 को  खोजिये,  जा  शन  विदा रा  को  मानते  हैं,
 उनमे  विश्वास  रखते  है  ताकि  भूमि  सुधार
 के  काम  से  कोई  गड़बड़ी  हो  रहो  है,  जिनको
 चर्चा  जमी  हमारे  भा नन ोय  सदस्य  श्र  सुखदेव
 प्रमाद  वर्मा  जो  ने  की  है,  अरन्य  सदस्यों  ने  भी

 उनका  उल्लेख  किया  है,  उनको  रोका  जा

 सके  ।  जमादार  लोग  माया वो  को  तरह  सैन
 जैसा  रामायण  में  कहा  हैं--जानी  न  जाहिं
 निशाचर  माथा--हर  तह  से  कानूनी  सहायता
 लेकर,  दूसरी  तरह  से,  जोन  को  छि  रहे
 है।  इसलिये  मेरा  अनुरोध  है  कि  भूमि
 सुधार  का  तरफ  विशेष  ध्यान  दिया  जाना

 चाहिये  ।

 राज  कुछ  कानूनों  अड़चने  भो  ऐश  हैं
 जिनको  दुर  करने  को  जरूरत  है  पंचायत
 स्तर  पर  जमींदार  लोग  पंचायतों  में  झा  जाते

 हैं,  पंचायतों  के  सेक्रेटरी  बन  कर  उस  का  लाभ
 जननि  हित  में  इस्तेमाल  करने  हैं,  जिससे  बरीन
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 किसान  को  कोई  लाभ  नहीं  पहुंचता,  बल्कि
 उसके  ऊपर  तरह-तरह  के  जुल्म  होते  हैं  ।

 अभी  मैंने  चम्पा रन  को  कहानी  आपकों  सुनाई
 है।  इसलिये  खेत  मजदूरों  की  सहयोग
 समिति  बनाई  जानो  चाहिये,  खेत  मजदूरों
 के  लिये  न्यूनतम  मजदूरी  लागू  होने  की  दिशा
 में  कदम  उठाया  जाना  चाहिये  ।

 नेपाल  सरकार  से  झाड़ने  फिर  वार्ता  की  है,
 उसको  और  भागे  बढ़ाइये,  ताकि  उत्तर  बिहार
 को  संकट  से  बचाया  जा  सके  1  बाढ़  नियंत्रण
 के  सम्बन्ध  में  एक  राष्ट्रीय  होती  बनाइये,
 ताकि  यह  तथ  हो  सके  कि  किसको  प्रायोरिटी
 दी  जानो  है।  बैसे  ही  विभिन्न  नदी

 चाटो  योजनाओं  के  सिलसिले  में,  उसकी

 देख  रेख  म॑  वहा  के  स्थानीय  TH OMTOTRO
 को  शामिल  कीजिये  आर  सड़क  कमोड  के

 एरिया  में  पानी  निकालने  को  व्यवस्था
 कीजिये  ।

 बसे  हो  बाढ़  नियंत्रण  के  लालकिले  में

 मुझे  कहना  हे  कि  बिहार  को  बहुत  क्षति  हुई
 है,  उसको  बिशेष  सहायता  दो  जाय  ताकि
 बचाव  हो  शक  ।  इस  बारे  ं  आपको  देख-
 रेख  भी  होना  चाहिये  कि  झापने  जो  भो

 सहायता  दो  है  उसका  सही  माने  से  उपयोग

 हुआ  है  कि  नहीं  ।  क्योंकि  हमारा  अनुभव

 है  कि  बाढ़  नियति  के  कार्य  में  बहुत  लूट
 होतो  है।  इसका  आपकों  ध्यान  रखना

 चाहिये  ।

 किसान  की  पैदावार  के  कीमत  घटी  है।
 इसमे  अभि  लोगां  को  फायदा  हो  रहा  है  ।

 लेकिन  आपको  यह  भो  ध्यान  रखना  चाहिये
 कि  किसानों  को  भी  तुक भान  न  हो  ।  किसान

 की  पैदावार  का  मूल्य  घट  रहा  है  आपने

 कहा  है  कि  हने  सपोर्ट  प्रबल  करेंगे  और  एक
 स्‍तर  से  नीचे  दाम  नहीं  मिलने  देंगे  ताकि  किसान

 को  नुकसान  न  हो  t  लेकिन  साथ  ही  भ्रापको

 यह  भी  व्यवस्था  करना  चाहिये  कि  किसान

 के  काम  में  जो  चीजें  झाती  हैं  जैसे  कृषि  औजार,

 उबर,  पेस्टीसाइड्स  यह  उसको  उचित  मात्रा
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 में  दौर  उचित  दाम  पर  मिले  जिससे  पैदावार
 करने  में  किसान  को  सहयोग  मिले  भर  देश

 मजबूत  हो  ।

 गन्ने  का  सवाल  है।  बिहार  में  गन्ने
 की  कामत  के  लिये  एसोसेशन  चल  रहा  है  t
 इस  साल  कम  से  कम  ऐसा  कीजिये  जिसने
 गल्ले  की  कामत  एक  निश्चित  दर  पर  तप
 हो  जाये  जिससे  किसानों  को  कुछ  मुनाफा  मिल
 सके  |  दोनों  मिलों  के  राष्ट्रीयकरण  के
 सिलसिले  में  256  एम०  पोज०  ने  आपको
 बर्खास्त  दो  है,  इसलिये  दोनों  मिलों  के

 राष्ट्रीयकरण  की  भाग  ह! ल  एक  राष्ट्रीय  मांग
 बन  गई  है  ।  आपको  इस  पर  ध्यान  देना
 चाहिये  ।  क्योंकि  आप  भी  कहते  हैं  कि  चोरी
 मिलों  का  राष्ट्रीयकरण  किया  जाएगा  ।
 इसलिये  इस  सवाल  को  आप  लीजिये  और
 राष्ट्रीयकरण  कीजिये  ओर  विहार  को  बाढ़
 से  बचा  इसे।

 PROF.  NARAIN  CHAND  PARA~
 SHAR  (Hamirpur):  Sir,  I  rise  to
 support  the  Demands  presenteg  by  the
 hon,  Minister  of  Agriculture.  Babuji
 hag  earned  a  name  for  himself,  and
 the  people  of  this  great  country  are
 grateful  to  him,  because  whichever
 may  be  the  department  that  he  has
 supervised  and  guided,  he  has  risen
 to  new  heights  and  the  country  has
 risen  to  new  heights  during  his
 tenure.

 Just  as  in  emergency  the  trains  are
 running  on  time,  fortunately,  the  rains
 have  also  come  on  time,  which  is  2
 sign  of  good  luck  for  the  country.

 I  would  start  by  referring  to  one
 of  the  major  recommendations  of  the
 Swaran  Singh  Committee,  which  is
 proposing  certain  cnostitutional  am-
 endments  from  our  party  side.  I  am
 happy  to  learn  that  they  have  pro-
 poseq  agriculture  to  be  put  in  the
 Concurrent  List.  This  is  a  major
 break-through  because,  henceforward,
 the  Central  Government  is  also  ex~
 pected  to  share  the  burden  of  the
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 rural  development  and  also  solve  the
 problem  of  agriculture,  because  it  is
 a@  major  occupation  in  thig  country.

 I  will  straightway  come  to  rural
 development.  It  is  a  sign  of  the
 awareness  iy  the  intellectual  circles  of
 the  problems  in  the  rural  areas  that
 the  Indian  Science  Congress,  meeting
 at  Waltair  from  3;q  to  7th  January,
 adopted  for  discussion  the  theme  of
 “rural  development”  ang  made  cerf-
 tain  major  recommendations.  The
 Science  Congress,  which  wag  address-
 ed  by  the  hon.  Prime  Minister,  was
 unanimous  in  calling  for  the  consti-
 tution  of  a  national  agency  for  rural
 development,  because  so  far  little  has
 been  done  in  this  direction.  Although
 schemes  of  far-reaching  importance
 were  initiated  on  the  birth-day  of
 Gandhiji  in  +1958,  known  as  the  Com-
 munity  Development  Programme,  they
 have  not  been  able  to  cut  much  ice.
 In  this  connection,  I  will  refer  to  a
 speech  made  by  the  hon.  Finance
 Minister,  the  strategy  for  rura)  deve-
 lopment,  issued  to  us  by  Shri  C.
 Subramaniam.

 I  would  like  briefly  to  read  from
 one  of  the  paragraphs  in  this  booklet,
 which  is  very  valuable  because  it
 gives  us  a  hindsight  into  what  has
 happened.

 “It  would  be  fair  to  say,  how-
 ever,  that  in  essence  the  programme
 of  development  have  often  been
 markeg  by  a  fragmented  and  com-
 partmentalised  approach  in  formu-
 Jation  on  the  one  hand,  and  a  ‘top-
 down’,  inflexible,  one  way  system
 of  implementation,  on  the  other.
 The  Community  Development/Pan-
 chayati  Raj  Programme  attempted
 to  break  new  ground,  and  to  free
 planning  from  the  limitations  of  a
 ‘bureaucratic  administration  by
 building  up  local  initiative  and
 stimulating  popular  participation.
 But  its  was,  by  and  large,
 Umited,  The  two  major  stumbling
 blocks  here  wete  the  weight  of  the
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 edlenial  traditiens  gf  governmental
 administration  ang  lack  of  @  sound
 technological  base  for  improving
 productivity  and  incomes  of  the
 rural  population.”

 I  would  stress  that  thete  causes  should
 be  eliminated  first.  Today  we  are
 hearing  the  heartening  news  that  the
 business  commurity  is  coming  for
 ward  to  adopt  villages,  that  the  uni-
 versities  and  medical  colleges  ere  be-
 ing  asked  to  adopt  villages,  but  we
 must  understand  why  the  com-
 munity  development  programme  has
 failed  for  so  many  years.  One  of
 the  reasons,  as  Shri  Subramaniam
 has  pointed  out  here,  is  the  bureau-
 cratic  system  of  administration  which
 has  the  weight  of  colonial  administra-
 tion  behind  it.

 You,  Mr  Chairman,  Sir,  have  been
 very  kind  in  presenting  to  our  Con-
 gress  Parhamentary  Party  Executive
 a  programme  of  action  by  the  party
 because  unless  the  people  take  it
 upon  themselves  that  yural  develop-
 ment  is  the  yuga  dharma  or  the  call
 of  the  times,  nothing  can  be  done

 Files  have  been  there  for  hundreds
 of  years  Files  come  and  go.  And
 one  scientist  from  Karnataka  went  so
 far  as  to  carry  out  research  as  to
 how  many  days  a  file  takes  in  ulti-
 mately  getting  processed.  He  came
 to  the  conclusion,  if  I  am  not  wrong,
 that  289  days  ere  requireq  for  any
 sensible  processing  of  a  file  which
 does  not  necessarily  result  in  a  deci-
 ston,  A  decision  may  or  may  not  be
 there.  Thig  heavy  delay  in  this  system
 of  decision-making  hag  resulted  in
 crushing  initiative  of  the  rural  popu-
 lation  and  rural  development,  and  the
 Indian  Science  Congress  has  come  to
 this  conclusion.

 At  the  Indian  Science  Congress,  the
 Prime  Minister  referred  to  Dr.  Swami-
 nathan’s  speech  in  which  he  hed
 pointed  yut  the  anomaly  of  Indix
 having  the  third  lagest  stock  of
 scientists  ang  yet  being  regarded  as
 under-developed.  3  is  in  fact  under-
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 developed.  Why  is  it  90?  Because
 the  intellectual  community  4f  our
 country,  the  scientists  have  jived  in
 the  universities  and  have  bothered
 Little  to  Iook  beyond  the  universities
 and  go  to  the  farmers.

 In  this  connection,  I  would  congra-
 tulate  Babuji  on  one  very  interesting
 thing  which  has  happened  this  year.
 An  award  hag  been  given  to  a  person
 who  wes  responsible  for  making  a
 very  fine  achievement,  but  not  in  a
 laboratory.  4  will  reag  out  from  a
 brief  note:

 “Shri  Chandra  Shekhar  Lohmi,  a
 retired  Headmaster  of  a  primary
 school  in  Naukechhiatal,  Nainital,
 U.  P.,  has  recently  been  awarded
 by  the  Indian  Council  of  Agricultu-
 ral  Research  for  controlling  this
 weed  (Lantana  Camara)  by  using
 the  Lantana  bug.  He  also  proved
 that  this  bug  did  not  cause  any
 harm  to  cereal,  horticultural  and
 other  crops  and  flowering  plants  and
 forests.  This  outstanding  work  will
 60  a  long  way  in  _  encouraging
 scientists  ang  others  to  use  biolo-
 gical  contro]  methods  of  controlling
 various  weeds.”

 No  pesticide  was  involved.  He  thought
 of  a  certain  insect  which  would  eat
 the  worms  that  were  destroying
 crops.  This  is  the  way  in  which  the
 the  native  wisdom  of  India  has  con-
 quered  the  jaboretory  wisdom.  I  call
 it  a  major  break-through  in  our
 scientific  outlook  towards  agriculture
 today  because  in  the  far-flung  areas
 of  India  there  are  people  with  a  lot
 Of  experience,  but  because  they  can-
 not  produce  a  degree  or  a  certificate,
 nobody  listens  to  them.  Even  a  B.D.O.
 will  refuse  to  listen  if  they  suggest
 some  herb  or  some  new  method  of
 cultivation,  because,  whether  in  the
 field  of  academic  research  in  the  uni-
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 do  not  recognise  it.  So,  I  congratu-
 late  the  Indian  Council  of  Agricultu-
 ral  Research  that  it  has  done  a  good
 thing,  and  I  hope  that  this  will  not
 be  the  only  and  the  jast  recognition
 of  its  kind,  that  the  native  wisdom
 of  India  would  be  appreciated.  Let
 the  scientists  throughout  the  country
 and  the  agricultural  universities,
 schools  and  colleges  as  also  the  exten-
 sion  officers  follow  this  wisdom  in
 the  field  to  see  what  rural  develop-
 ment  requires  from  them.

 Rural  development  is  a  noble  task,
 but  I  must  admit  that  so  far,  we
 have  not  thought  in  terms  of  practical
 proposition.  For  example,  I  say  that
 the  Community  Development  Pro-
 gramme  was  launched  on  2nd  October
 1952,  but  nobody  thought  of  providing
 even  the  limited  telecomrhunication
 facilities  like  a  telephone  for  a  block
 development  office.  The  community
 development  block  headquarter  were
 recognised  as  a  category  station  for
 the  provision  of  PCO  (Public  Call
 Office)  only  on  i9th  July,  ‘1974,  that
 §s  after  about  22  years  of  programm-
 ing  for  community  development.

 Similarly,  the  local  initiative
 through  Panchayat  samitis,  has  not
 been  allowed  to  grow,  because  the
 officers  felt,  sometimes  politicians  also
 felt,  that  if  the  panchayats  marched
 up,  if  they  showed  some  genius,  if
 they  showed  some  ability,  this  kind
 of  approach  would  out-wit  them  and
 they  hag  to  be  discarded  and  ulti-
 mately  dropped.  I  must  stress  the
 fact  that  people’s  initiative  right  from
 the  Panchayat  Raj  institutions  and
 upto  the  level  of  Parliament,  the
 peoples’  representatives  and  those  non-
 laboratory  methods,  must  be  encour-
 aged  if  we  have  to  make  any  head-
 way.  I  would  rather  gtress  the  fact
 so  much  highlighted  by  the  Indian
 Science  Congress.  It  says,  “Resource
 ang  talent  utilisation  at  present  is
 heavily  oriented  in  favour  of  urban
 areas.”  I  will  only  read  this  line  and
 ask:  Why  is  it  oriented  in  favour  of
 urban  areas  Because  our  scientists
 refused  to  go  to  the  villages,  becausé
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 rural  climate  does  not  suit  them?  So,
 if  we  treat  the  block  headquarter  as
 this  focal  points  for  rural  qdevelop-

 ment,  we  must  give  all  the  facilities,
 we  must  have  primary  health  centre,
 telephones,  metalled  roads,  and  model
 High  schools.  Then,  of  course,  I  think,
 people  will  be  able  to  go  there.  And
 §t  Education  end  Agriculture,  both
 these  subjects,  become  concurrent  sub-
 jects,  then  the  Central  Government
 will  have  to  shoulder  its  responsibility.
 I  must  stress  the  concept  of  integrated
 development  or  what  is  called  inte-
 grated  rural  development,  because  un-
 lesg  al]  the  Ministries  join—the  Minis-
 try  of  Industry  has  to  play  a_  role,
 the  Ministry  of  Education  has  also  to
 play  qa  role—it  is  not  possible  to  pro-
 mote  rural  development.

 Along  time  back,  there  was  a
 talk  of  a  model  high  school  for  each
 community  development  block.  That
 has  been  discarded  because  of  paucity
 of  funds.  But  if  we  have  to  lift  India
 up  to  fhe  new  heights  expected  by
 Gandhiji  and  hoped  for  by  our  nationa)
 leaders  like  Jawaharlal  Nehru  and
 aspired  to  by  the  national  leaders
 like  Shrimati  Indira  Gandhi  and
 Babuji,  we  must  face  the  facts  clear-
 ly  that  there  must  be  a  focal  point
 of  reference  and  that  model  point  of
 reference  for  rura]  development  can
 only  be  the  village  block  or  the  head-
 quarters  of  the  csmmunity  developmert
 blocks  There  are  5026  blocks  in  the
 country.  Let  us  concentrate  on  focal
 points  in  each  of  these  blocks  in  the
 farflung  areas  in  the  country  and  the
 result  would  be  there.

 As  far  as  forests  are  concerned,
 these  days,  forests  are  forgotten,  but
 we  must  not  think  that  forests  have
 been  forgotten  in  India  traditionally.
 Lorg  Buddha  was  the  famous  Indian
 saint  who  stressed  the  need  to  culti-
 vate  these  and  the  western  scholars
 are  quoting  now  Lorq  Buddha  in
 favour  of  forests  He  said,

 "Let  every  one  of  my  desciple  and
 every  one  of  the  adherents  of  my
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 faith,  whether  a  layman  or  a  monk
 plant  a  tree  in  every  five  years  of
 his  life”

 I  have  seen  in  Nepal  how  at  tne
 time  of  celebration  of  Buddha  Poor-
 nima  and  at  the  advent  of  rains,
 they  just  plant  a  tree  and  this  is
 regarded  as  a  token  of  worship.  And
 we,  who  have  been  worshipping  trees
 ang  people,  must  protect  the  plants.
 I  must  stress  the  fact  that  although

 75  million  hectareg  of  land  are  avail-
 able  in  India  for  cultivation,  out  of
 this  total  area  of  land,  only  22.7  per
 cent  is  available  for  forest  trees.

 IT  am  thankful  to  my  Chief  Minister,
 Dr  Parmar  who  has  written  a  very
 inspiring  article  in  the  Tribune  pub-
 lisheq  on  the  l5th  of  April.  He  has
 brought  out  certain  latest  scientific
 thinking  on  the  subject  of  forests.
 The  forests  would  give  beauty  to  the
 Jandscope;  they  would  bring  coolness
 to  the  atmosphere  and  they  would
 bring  water  right  from  the  bottiom  up
 to  the  top  This  transpires  into  the
 atmosphere  it  would  be  very  in-
 teresting  to  know  “The  water  taken
 from  trees  from  the  sub  soil  trans-
 pires  into  an  atmosphere  and  falls  as
 rains  A  single  eucalptus  tree,  40  ft.
 high  is  said  to  transpire  80  gallons  or
 360  litres  of  water  a  day.”  He  has
 proved  in  this  article  that  the  yield
 per  acre  is  far  better  and  more  ins-
 piring  through  the  cultivation  of  forest,
 artificial  and  natural,  than  through
 multiple  cropping  or  otherwise

 So,  it  is  time  that  we  should  pay
 attention  to  forestry  and  forest  based
 industries  because  with  the  cutting  of
 forests,  soil  erosion  and  ailting—all
 the  allied  problems  occur—with  the
 result  that  the  area  for  cultivation  hos
 shrunk.  It  is  said  that  scientifically
 40  per  cent  of  the  area  in  the  plains
 and  60  per  cent  area  in  the  hills  must
 be  covered  by  forests.  But,  in  this
 country,  as  I  told  you,  22  per  cent  is
 only  covered  and  that  too  is  indiscri-
 minately  felled.  How  is  that  forestry
 heen  given  only  L6  per  cent  of  our
 national  income  whereas  in  other
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 countries,  the  figure  ig  as  high  ag  30
 per  cent.  We  have  paid  little  attention
 to  it.  Though  the  British  Govern-
 ment  made  a  Policy  Resolution  on
 forestry  as  far  back  as  in  894  and
 our  Government,  after  India  became
 Independent,  made  certain  changes
 and  formed  a  Nationa]  Policy  Resolu-
 tion  on  Forestry  in  1952,  yet  not  much
 attention  has  been  paid  to  it.  Though
 the  Indian  Forest  Service  hag  been
 created,  the  “forests”  remain  a  State
 subject.  In  the  States,  they  do  what-
 ever  they  like  and  the  private  con-
 tractors  fell  trees  indiscriminately.
 For  the  beauty  of  India,  for  the  glory
 of  India  and  for  its  traditions,  would
 Plead  that  forestry  be  given  much
 more  attention  than  what  has  been
 given  so  far.

 With  these  words,  I  support  the
 Demands  relating  to  the  Ministry  of
 Agriculture  and  Irrigation.

 SHRI  0,  D.  DESAI  (Kaira):  Mr.
 Chairman,  Sir,  while  supporting  the
 Demands  for  grants  relating  to  the
 Ministry  of  Agriculture  and  Irrigation,
 I  woulq  like  to  make  a  few  sugges-
 tions.

 This  year,  we  are  grateful  to  nature
 and  partly  to  our  own  scientific  break-
 through  that  we  have  been  able  to
 achieve  extraordinarily  good  result<
 in  respect  of  cereals  and  several  other
 crops.  But  in  970-7l,  we  had  a
 similar  situation  and  we  frittered  away
 substantial  amount  of  grains  and  other
 material  with  the  result  that  we  went
 through  a  period  which  wag  a  very
 difficult  one.  Therefore,  I  would  plead
 that  this  year  we  should  at  least
 have  5  per  cent  of  our  production
 stored  in  proper  silos  for  our  future
 needs  because  1978-77  could  is  a  bad
 year,  if  the  cycle  were  to  be  repeated,
 and  it  could  not  be  different  from
 1972-73,

 There  has  been  a  talk  of  reduction
 in  sugar  production,  in  sugarcane  pro-
 duction  and  in  cotton  production.  On
 the  one  hand,  we  are  saying  that  the
 weather  hag  been  favourable.  How
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 can  it  be  unfavourable  to  sugarcane
 ang  a  few  other  crops  and  favourable
 to  cereals?  Thig  goes  not  make  much
 of  a  sense.  The  fact  is,  we  did  not
 give  proper  prices  to  sugarcane  grow-
 ers  ang  to  cotton  growers  and  we
 suffered  the  consequences.  Let  us  not
 repeat  the  mistakes  of  earlier  periods.
 Give  reasonable  prices  to  farmers.
 Don’t  give  extraordinary  prices.  If
 we  give  proper  prices  to  farmers,
 whatever  crop,  whatever  production
 we  need,  will  be  in  abundance,  The
 farmerg  will  give  the  results  which
 the  country  needs.

 There  are  many  river  disputes.  We
 are  all  aware  of  them.  But  recently
 I  have  been  following  some  of  the
 disputes  and  I  have  found  that  extra-
 neous  matters,  other  than  those  refer-
 red  to  the  Tribunals,  other  than  the
 terms  of  reference,  are  being  dragged
 into  and  unnecessary  time  ig  wasted
 with  the  result  that  some  of  the  dis-
 putes  may  not  be  resolved  in  a  couple
 of  years  or  three  years  or  even  longer
 period.  This  is  one  thing  where  the
 Government  has  to  step  in  and  take
 a  very  firm  stand  that  nothing  more
 than  the  terms  of  reference  to  the
 Tribunal  would  be  dragged  into  the
 disputes  and  that  judgments  or  awards
 are  to  be  given  promptly.  This  has  a
 particular  relevance  to  the  Narmada
 river  water  dispute.  We  have  a  very
 limited  reference  to  the  Tribunal.
 But  several  jtems  which  have  already
 been  disposed  of  and  finaliseq  bet-
 ween  the  States  are  being  dragged
 into  the  matter  and,  unfortunately,
 the  time  is  going  to  be  extended  from
 one  year  to  two  years  and  I  dp  not
 know  how  many  more  years  will  be
 taken,

 We  have  talked  about  farmers’  fate
 and  problems  in  the  past.  Fortunate-
 ly,  this  year,  we  87९  in  a  little  better
 position.  But  we  cannot  be  sure  that
 farmers  would  rot  be  called  once
 again  kulaks  and  rich  farmers.  Farm-
 ers  pnce  in  a  while  become  prosper-
 ous  because  of  their  own  efforts  But
 that  prosperity  disappears  88  soon  8५
 a  bad  year  comes.  From  my  own
 experience  of  a  large  number  of
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 farmers,  I  knew  thet  farmers  are  the
 greatest  gamblery  in  the  warid,  He
 gambles  with  his  entire  fortunes  plus
 borrowed  money,  In  case  the  crop

 fails,  there  is  ho  compensation,
 there  is  no  crop  insurance.  It

 is  true  that  he  gambles  with  Provid-
 ence  and,  probably,  Providence  is
 sometimes  favourable  ang  sometimes
 not  favourable.  All  that  he  can  do
 is  to  cry  within  his  heart,  within
 himself,  and  not  show  his  face  out~
 side  ang  suffer  the  consequences  of
 his  risk.  We  should  consider  that  the
 nation  also  has  some  share  in  it,  and
 we  should  not  leave  him  high  and  dry.
 Crop  insurance,  I  know,  is  not  yet
 organised,  but  the  eerlier  we  do  it,
 the  better  off  we  would  be  because
 that  woulg  provide  the  insurance  to
 farmers.

 The  Asoka  Mehta  Committee  recom-
 mendeg  some  twenty  years  ago  that
 announcement  of  the  policies,  support
 prices  and  other  crop  policies,  should
 be  done  in  advance  of  the  sowing
 season  But  even  upto  this  year,  this
 has  not  been  done  Babuji  has  taken
 over  this  portfoho  and  I  am  quite
 sure  that  with  his  warmth  and  soft
 corner  for  the  farmers,  he  would
 arrange  for  this  (Interruption)  For
 example,  the  support  prices  for  cotton
 have  not  yet  been  announced..

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 JAGJIVAN  RAM):  The  market  prices
 ge  more  than  the  procurement  prices

 SHRI  D.  D.  DESAI:  I  would  not
 pick  up  an  argument  with  Babuji
 because  he  is  more  knowledgeable,
 but  all  the  same  I  would  strongly
 urge  upon  the  Government  that,  if
 this  has  not  been  done,  they  shovld
 try  to  do  it,  so  that  the  farmers  are
 able  to  decide  what  pattern  of  crop-
 ping  they  should  take  recourse  to  in
 the  ensuing  period,  This  was  all  that
 Was  in  my  mind,

 We  have  reached  the  plateau  of
 productivity  in  respect  of  certain
 crops.  The  other  countries  have  also
 reached  for  instance  the  United
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 we  have  new  ta  go  40  higlogical  deve-
 lopment.  We  know  af  the  ill-effects  of
 fertilisers  on  ecology  and  water  sup-
 ply.  Now,  we  have  been  shown  that,
 if  C4  type,  Le,  carbon  4  type,
 of  crops  are  taken,  then
 the  productivity  is  higher,  the
 photosynthesis  is  greater;  if  C83  type
 ig  taken  like  wheat  and  rice,  the  pro-
 ductivity  is  less  Sugarcene  falls  under
 C4,  jowar  falls  under  C4.  C4  crops
 yield  a  higher  energy  return,  Because
 the  Sun  is  in  abundance,  the  Sun  is
 generous  to  this  country,  and  with
 water  ang  like  CO2,  we  can  have  an
 abundance  of  feed  crops  which  could
 completely  change  our  picture.  In
 960  Mr.  Subramaniam  was  able  to
 see  the  advantage  of  hybrid  seeds  or
 cross-breed  seeds—improved  seeds—
 and  we  had  the  Green  Revolution.
 Now  we  need  a  super-Green  Revolu-
 tion  If  Babuji  introduces  slelective
 cropping,  C4  crops,  and  algo  settles
 the  genes  which  fix  the  nitrogen,
 we  would  not  need  so  much  of  ferti-
 lisers  which  have  become  very  costly,
 and  in  terms  of  foreign  exchange,  we
 are  facing  certain  difficulties  in  pro-
 curement,  Last  year,  our  debit
 balance—the  adverse  trade  balance—
 was  of  the  order  of  Rs  200  crores,
 and  this  year,  we  are  threaten-

 ed,  we  may  have  Rg  400  crores  or
 so  Therefore,  this  may  be  looked
 into,

 Grafting  the  nitrogen-fixing  bacteria
 to  cereal  cropg  has  been  tried  in
 several  countries  When  we  have
 collaboration  in  the  fleld  of  industry,
 we  can  have  collaboration  in  the  field
 of  agriculture  also;  we  may  have  col-
 laboration  with  those  countries  and
 gict  the  know-how  for  speedy  jntro-
 duction  of  this  technology  in  our
 country.  After  all,  our  scientists  are
 well  equipped  to  absorb  this  techno-
 logy;  they  can  study  and  graft  it  in
 this  country  without  much  delay.
 Therefore,  we  should  fix  up  the  colla-
 beration.

 T  had  written  to  Babuli  about  no-
 till  farming.  Babuji  felt  a  little  happy
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 or  amused,  J  would  like  to  say  that
 we  shoulg  not  leave  it  at  that  No-
 til  farming  can  offer  us  fantastic  ad-
 vantages;  it  cuts  cost  by  fifty  per  cent,
 it  gives  us  25  per  cent  higher  produc-
 tion,  there  is  no  problem  of  erosion,
 we  will  need  less  fertilisers  and  so
 many  other  things,

 We  have  talked  about  jhoom  farm-
 ing  in  forest  and  other  areas.  ‘No-till
 will  solve  the  problems  of  hill  areas
 anq  also  solve  certain  difficulties  re-
 garding  forest-cutting  and  so  on.

 I7  brs.

 We  have  talked  about  fishing.  Fish-
 ing  is  very  important.  We  are  now
 talking  of  200-mile  coastal  boundary.
 We  should  obtain  the  design  for  fishing
 ships,  namely,  the  factory  ships,  with
 the  associated  fishing  vessels.  I  know
 that  Soviet  Union  some  five  or  ten
 years  ago  had  promised  to  give  us
 the  design.  but  subsequently  what
 happened,  nobody  knows.  Probably
 there  has  been  some  reservation  when
 the  offer  was  made  or  follow-up  did
 not  take  place  to  the  extent  it  was
 necessary.

 As  far  as  the  forestry  is  concerned,
 TI  would  say  only  this  much  that  we
 have  plenty  of  knowhow  in  the  world
 today  to  develop  forestry  very  fast
 and  our  own  photosynthesis,  plenty  of
 sun  and  carbon  dioxide  would  make
 Us  grow  trees  in  25  years  which  take
 60  to  70  years  in  Northern  climes
 This  great  advantage  that  God  has
 given  us,  we  cannot  let  it  off.

 With  these  words,  I  support  the
 Demands  for  Grant  of  the  Ministry  of
 Agriculture  and  Irrigation.

 SHRI  SHIVAJI  RAO  8.  DESHMUKH
 {Parabheni):  Mr.  Chairman,  Sir,  !
 tise  to  congratulate  the  hon.  Minister
 of  Agriculture  and  Irrigation,  Babu
 Tagiivan  Ram,  for  the  most  successful
 chapter  he  has  turned  in  the  history  of
 Tadian  agriculture,  While  doing  so,
 and  supporting  the  Demands  for
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 Grants  for  the  Ministry  whole-hearted-
 ly,  I  personally  wish  to  urge  upon  the
 tole  champion  of  the  down-trodden
 masses  of  this  country  to  be  a  little
 more  sympathetic  towards  them.
 These  down-trodden  masses  have  pre-
 cisely  and  solidly  stood  behind  him  and
 have  shed  blood  and  tears  in  order  to
 make  his  task  successful.  Even  90
 per  cent  of  the  jawans  who  laid  their
 lives  for  the  defence  of  the  country
 were  farmers  and  cultivators  and  from
 backward  classes,  whose  cause  he  has
 been  champioming.  Now  when  he  is
 Minister  for  Agriculture,  the  same
 rustic  farmers  and  backward  classes
 in  the  rural  areas  have  solidly  stood
 behind  him  to  give  him  record  produc-
 tion.  I,  therefore,  say  with  a  little
 sense  of  pride  that  whatever  tremen-
 dous  amount  of  political  support
 these  people  have  derived  from
 Babu  Jagjivan  Ram  Ji,  in  no
 small  measure,  they  have  been
 trying  to  return  with  the  same  sense
 of  spirit.  I  urge  upon  him  to  be  a
 little  more  sympathetic  and  to  be  a
 little  more  cooperative  with  the  lot  of
 these  most  unfortunate  people  in  the
 whole  country.

 It  is  a  fact,  and  even  our  enemies
 will  acknowledge  it  that  we  had  a
 record  production  of  44  million
 tonnes  of  foodgrains  but  it  is  also  a
 saci  and  only  a  lion-hearted  gentleman
 like  Babu  Jagjivan  Ram  will  come
 forward  to  own  it  that  had  there  been
 not  a  fall  in  the  consumotion  of  ferti-
 lizers,  this  record  would  have  been
 still  higher  and  still  brighter  and  per-
 haps  we  would  have  beaten  the  best
 agriculturists  in  the  world.  And  there
 has  been  fall  in  the  consumption  of
 fertilizers,  because  at  one  stroke  of
 pen,  the  Government  of  India  raised
 the  price  of  fertilizers  by  00  per  cent.
 and  every  time  they  go  on  reducing  by
 i  per  cent,  they  can  say  that  within  a
 span  of  one  year,  they  have  reduced  it
 hundred  times  and  yet  they  will  come
 only  at  the  stage  from  where  they
 started,  This  nibbing  of  the  problems
 of  fertilizers  cannot  be  allowed  to
 remain  in  the  hands  of  another  Minis-
 try.  That  is  why,  I  have  been  plead-
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 ing  time  and  again  that  all  subjects
 concerned  with  agriculture  should  be
 under  one  control  and  under  one
 Ministry.  Unfortunately,  when  we
 heard  that  irrigation  had  been  added
 to  the  Ministry  of  Agriculture  so  that
 there  would  be  coordinated  develop-
 ment  of  agriculture  and  irrigation
 because  without  that  there  cannot  be
 a  single  handed  development,  we  also
 heard  that  cooperation  which  happens
 to  be  the  very  soul  of  agriculture  was
 handed  over  to  some  other  Ministry.
 I  do  not  wish  to  discuss  individuals.
 It  is  true  that  Shri  Pal  may  be  more
 sympathetic  than  even  the  most  sym-
 pathic  Minister  of  Agriculture,  but  if
 the  problems  are  tagged  along  with
 the  Ministry  of  Industry,  which  is
 mostly  concerned  with  the  problems

 of  rich  people,  the  problems  of  poor
 people  concerned  with  agriculture,  and
 the  cooperatives  are  bound  to  culfer.
 Therefore,  instead  of  helping  in  the
 solution  of  the  problem,  it  has  made
 the  problem  a  little  more  difficult.

 Similar  is  the  case  of  cotton  and
 jute.  We  see  that  cotton  production
 has  fallen.  Has  cotton  production  come
 down  because  there  has  been  a  lack  of
 in  puts  in  cotton?  Has  it  come  down
 because  there  has  been  a  lack  of  in-
 secticides  to  protect  the  crop  of  cutton?
 Is  it  because  of  any  fertiliser  deficien-
 cy  in  cultivation?  It  is  only  because
 of  the  foolish  pricing  policy  followed
 by  us,  that  the  cotton  production  has
 gone  down  and  on  that  policy  unfortu-
 nately  the  Ministry  of  Agriculture
 has  no  control.  If  the  man  who  pro-
 duces,  is  forced  by  somebodyelse  to
 part  away  with  it  with  a  carrot  and
 stick  policy,  I  do  not  think  agricul-
 tural  production  can  increase  in  this
 country.  Therefore,  while  on  the  one
 hand  I  appreciate  the  record  produc-
 tion  and  also  I  further  appreciate  that
 it  would  have  been  aa  higher  record,
 had  there  been  enough  fertilisers  at
 competitive  and  economic  prices  avail-
 able,  we  cannot  forget  the  stark  and
 naked  fact  that  sugar  production  and
 cotton  production  In  this  country  has
 fallen  because  of  the  foolish  policies
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 followed  by  wus.  Therefore,  I  wish
 that  if  a  man  of  the  stature  of  Babu/ji
 cannot  rectify  it  even  in  the  days  of
 emergency  no  power  on  earth  can  rec-
 tify  it  and  no  power  on  earth  can  go
 to  the  rescue  of  the  sugar-cane  grower
 or  the  cotton  grower,  So,  unless  cer-
 tain  urgent  steps  are  taken  to  improve
 the  situation,  I  am  afraid  the  situation
 instead  of  improving,  may  deteriorate
 further.

 Fortunately,  last  year,  we  had  re-
 cord  export  of  cotton.  Even  last  year
 when  we  were  exporting  cotton,  our
 mull-owners’  association  has  been
 clamouring  that  we  need  not  export
 cotton  but  instead  we  might  convert
 them  into  textiles  or  ready-made  gar-
 ments  and  export  thereby  adding  to
 the  wealth  of  the  country.  The  fact
 remains  that  merely  by  exporting  cot-
 ton  the  country  has  earned  a  lot  of
 foreign  exchange.  Then  why  was  the
 specious  plea  put  forward  by  the
 mill  owners”  For  the  simple  reason
 that  they  wanted  cotton  prices  to
 touch  a  rock  bottom  and  when  the
 cotton  prices  touch  a  rock  botton,  on
 the  specious  plea  of  exporting  gar-
 ments,  they  would  say  that  the  cotton
 garments  exports  have  come  down
 because  of  this  policy  or  that  policy.
 because  of  this  tax  or  that  tax  and  yet
 the  country  has  been  able  to  make
 valuable  foreign  exchange  So,  there
 was  a  very  wise  decision  taken  But
 this  wisdom  was  hmited  to  2  lakhs
 bales  only.  Had  this  wisdom  been  a
 little  more  liberal,  the  country  would
 have  earned  a  lot  more  of  foreign  ex-
 change.  Even  though  this  year  we
 have  a  record  carry-forward  of  cotton
 bales  and  even  though  production  has
 not  risen  that  high  that  we  expected  of
 textiles  and  other  cotton  products,  yet
 here  again  the  same  plea  has  been
 made  by  the  mill-owners’  association
 that  they  want  imported  cotton  so
 that  by  import  of  cotton,  the  prices  of
 indigenous  cotton  should  again  touch
 the  rock  bottom.

 We  have  applauded  the  Government’
 of  Maharashtra  in  the  AICC  fur
 the  monopoly  trade  in  cotton.
 We  thought  that  the  Urion  Gov-
 ernment  which  stood  by  the  Maha-
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 raghtra  Government  in  the  party  orga-
 nization  for  enforcing  a  revolutionary
 scheme  of  monopoly  procurement  of
 cotton  would  stand  by  them  but  they
 struck  by  one  blow  the  very  heart  of
 this  scheme  by  denying  them  credit.
 The  Reserve  Bank  of  India  imposed
 restrictions  that  they  could  not  get
 credit  even  from  commercial  banks  or
 even  from  Reserve  Bank  or  from
 Government  of  India  and  they  could
 not  get  even  ways  and  means  advance.
 Last  year’s  arrears  of  cotton  prices
 have  to  be  paid  even  now.  Show  me
 any  cultivator  in  any  part  of  the  coun-
 try  who  has  sold  his  produce  at  a
 particular  price  and  then  has  to  wait
 for  the  amount  for  12  more  months.
 Therefore,  this  has  resulted  in  the
 simple  fact  that  the  cotton  acreage  in
 Maharashtra  has  gone  down  by  25  per
 cent  and  the  total  production  of  cotton
 in  Maharashtra  has  gone  down  by  50
 per  cent.

 Therefore,  marketing  of  agricul-
 tural  produce  is  the  very  heart  of
 agricultural  production  and  it  is  part
 and  parcel  of  the  process  of  produc-
 tion.  Unless  we  do  something  to  im-
 prove  the  marketing  and  unless  we  do
 something  to  see  that  no  middleman  is
 allowed  to  interfere,  production  can-
 not  rise.  Therefore,  Ii  urge  upon
 Babuji  that  if  to-day  he  speaks  for  the
 Sugar-cane  grower  or  the  cotten
 grower,  he  will  not  be  misunderstood
 and  he  will  be  in  a  position  to  remove
 the  injustice  for  both  the  sugar-cane
 grower  and  the  cotton  grower.  Let
 him  take  one  simple  step  of  taking
 over  the  Textile  Commissioner's  office
 which  is  the  bane  of  all  the  ills  of
 cotton-growers  of  this  country.  Why
 should  cotton  be  handled  by  the  Com-
 merce  Ministry  which  has  nothing  to
 do  with  cotton?  It  has  everything  to
 do  with  the  Agriculture  Ministry  and
 jute  and  cotton  should  be  taken  over
 by  the  Agriculture  Ministry  to  see
 that  the  production  increases  on
 account  of  the  efforts  put  in  by  the
 farmers  and  that  the  benefits  of  pro-
 duction  go  to  the  proper  quarters  and
 the  poor  homes  of  cultivators  for
 whom  it  is  meant.
 8il  LS—9,
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 In  these  days  6  \ernérgency  )  and
 socialism  and  talks  of  ,  proggessivism,
 we  have  coined  a  new  phrage  calied,
 ‘sugar  syndicate’  as  if  the  sugar
 cyndicate  consists  of  poor  co-ppera-
 tors!  85  per  cent  of  them  have  got
 cane  acreage  of  less  than  3  acres  :and
 they  are  the  richest  persons  on  the
 face  of  earth  and  they  are  richer  than
 the  Tatas  and  Birlas  and  what  not?
 Therefore,  :f  we  go  to  their  rescue  and
 if  we  allow  them  a  little  more  margin
 and  if  they  want  a  farthing  more  for
 a  bushel  of  grain  or  a  tonne  of  cane,
 we  should  curse  them  and  say  that  we
 afe  pleading  the  cause  of  the  sugar
 syndicate!  Pleading  this,  as  the  cause
 of  sugar  Syndicate,  I  do  not  care
 whether  you  call  2  a  Sugar  Syndicate
 or  you  call  it  a  Syndicate  itself,  I
 would  say  that  the  production  of  the
 Sugar  industry  has  come  down  from  48
 lakh  tonnes  to  44  lakh  tonnes  this
 year.  Even’  to-day’  at  the  rate  of
 London  Market  of  £200  a  tonne,  how
 much  foreign  exchange  is  lost,  is  &
 simple  calculation  to  make.  50  per
 cent  of  it  is  the  rupee  profit  earned  by
 the  Government  of  India  at  the  cost
 of  the  toiling  sugar  cane  growers.

 We  had  series  of  Commissions  right
 from  the  Sen  Commission  downwards
 in  order  to  work  out  the  price  of  sugar
 on  a  scientific  basis.  It  was  suggested
 that  the  all  India  average  sucrose  con-
 tent  should  be  considered  at  a  parti-
 cular  level  and  any  addition  to  that
 sucrose  content  should  be  in  that
 proportion.  Therefore,  last  year,
 Government  announced  a  sugar  cane
 policy  of  with  a  minimum  sugar  cane
 price,  thereby  saving  that  for  85  per
 cent  recovery  the  price  shoyld  be
 Rs,  85  as  a  tonne  and  for  every  one
 point  increase  thereon,  one  shall  get
 Re.  l  more.  But  this  proportipnal
 increase  and  fixing  of  sugar  cane  prjce
 as  the  minimum  cane  price  has  een
 set  at  nought  by  saying  that  the  entire
 formula  of  price  fixation  on  levy  basis
 will  be  changed.  Levy  price,  will  be
 calculated  on  the  actual  sugar  cane
 price  paid  by  the  factories  of  that
 particular  region.  The  actual  cost,
 actual  working  conditions  of  the  fac-
 toies  set  at  nought  the  concept  of
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 free  sale  and  levy  price.  Under  the
 garb  of  open  sale  and  free  sale  we
 imposed  total  control  on  the  sugar
 Industry.  This  total  control  has  work-
 ed  against  the  interests  of  the  sugar
 industry,  sugar  cane  growers  and  the
 sugar  consumers.  Why  I  say  that  it
 has  worked  against  the  sugar  consu-
 mers  is  that  if  44  lakh  tonnes  of  pro-
 duction  of  sugar  is  subjected  to  20
 per  cent  excise  duty  @  average  weight
 ed  price  of  Rs.  50  per  bag,  it  works
 out  to  Rs.  30  per  bag  on  levy  sugar
 and  45  per  cent  of  Rs.  300  per  bag
 works  out  to  Rs.  35  The  average
 excise  duty  paid  per  bag  works  out  to
 Rs.  67.50.  To  that  purchase  tax  is
 added  Rs.  6.50  which  is  charged  by
 the  State  Government.  The  fact
 would  reveal  that  3/4th  of  excise  duty
 which  is  shared  by  the  Government  of
 Incha  is  thrice  the  total  public  capital
 employed  in  the  sugar  factories.  Even
 the  purchase  tax  payable  by  one  sugar
 factory  in  a  full  crushing  season  comes
 to  the  entire  share  capital  subscribed
 by  the  concerned  State  Government.
 And  yet  those  factories  should  survive?
 And  because  these  factorie,  should
 survive,  the  Government  of  India  bad
 appointed  the  Sampaths  Committee.
 The  Sampaths  Committee  took  a  long
 time  to  give  a  Report.  To  arrive  at  a
 conclusion  to  accept  the  recommenda-
 tions  of  the  Committee,  fhe  all  power-
 ful  Government  of  India  aided  by  a
 large  army  of  experts  took  one  year
 i.e.  365  days,  Even  at  the  time  of
 consideration,  the  nine—sugar  facto-
 ries  which  were  basically  covered
 under  the  Sampsth  Committee  recom-
 mendations  as  public  were  not  given
 incentive  so  far  as  excise  duty  was
 concerned.  They  had  been  assured
 that  they  will  be  covered  under  the
 Sampath  Committee.  but  were  left  out
 from  the  Sampath  Committee,  because
 the  Sampath  Committee  recommenda-
 tions  were  applicable  to  these  factories
 which  had  got  f.0.r.  cost  of  plant  and
 machinery  over  Rs.  200  lakhs.  The
 sugar  industry  which  pays  f.o.r.  cost
 of  Rs.  200  lakhs  has  to  cover  project
 cost  of  Rs.  4-1/2  crores,  The  total
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 losses  worked  out  on  that  basis  of
 sugar  factories  having  plant  end
 machinery  of  f.0.r.  cost  of  Ra.  200.00
 lakhs  or  Rs.  80.00  lakhs  come  to  more
 or  less  the  game.

 So,  our  basic  request  is  that  the  Gov-
 ernment  should  consider  the  case  of
 9  factories  which  were  emotionally
 and  officially  covered  by  the  Sampath
 Committee’s  recommendations.  The
 slab,  as]  have  already  mentioned,
 should  be  brought  down  from  200
 lakhs  to  60  lakhs,  (with  proportional
 reduction  in  the  incentives  already
 announced).  We  went  from  door  to
 door,  we  went  to  the  Industrial  Costs
 and  Accounts  Bureau,  we  called  on
 Mr,  Babuji  We  went  and  saw  the
 hon.  Prime  Minister,  and  yet  this
 simple  thing  which  is  a  logical  thing
 could  not  be  acceded  to

 .

 For  the  development  of  sugarcane
 in  the  sugar  factory  area  there  38  a
 central  sector  scheme.  50  per  cent  of
 the  purchase  tax  levied  by  the  State
 Government  should  be  reserved  for
 village  road  development.  The  Maha-
 rashtra  Government,  instead  of  reserv-
 ing  that  for  development  of  village
 roads,  has  passed  a  Resolution,  saying
 that  sugarcane  growers  cannot  use
 tarred  roads  for  transport  of  sugar-
 cane  in  bullock  carts.  They  just  want
 to  cater  to  the  needs  of  the  air-condi-
 tioned  transport,  of  the  intelligentsia
 and  the  elite.  I  wish  to  state  that  any
 blatant  violation  of  Sampath  Commit-
 tee's  recommendations,  which  Com-
 mittee  was  constituted  by  the  Govern-
 ment  of  India  themselves,  should  not
 be  tolerated  by  them.  Government
 should  clamp  it  upon  them  with  a
 heavy  hand.  Water  and  electricity
 should  not  be  denied  for  the  cultiva-
 tion  of  sugarcane.  The  Government
 should  come  down  with  a  firm  hand
 in  such  matters  and  unless  they  allow
 sugarcane  priority  in  respect  of  electri-
 city,  irrigation  and  fertilizers,  and  re-
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 serve  fifty  per  cent.  of  the  purchase
 tax  for  rural  road  development  in  the
 factory  area,  the  Government  of  India
 should  say  clearly  that  they  will  not
 give  the  excise  duty  share  to  the  State
 ‘Government  concerned.  ३  hope  Babuji
 will  see  to  it  that  the  grievances  of  the
 Sugarcane  growers  are  removed.  Thank
 you.

 श्रीनगर  सिह  बिठा:  (अल्मोड़ा)
 आदरणीय  सभापति  जी,  मैं  आपका  आभारी

 हूं  कि  आपने  मुझे  कृषि  मंत्रालय  की  अनुदानों
 की  मांगों  पर  अ्रपने  विचार  रखने  का  मौका
 दिया।  मेरे  पूर्व  बस्तियों  ने  कल  से  राज  तक
 सभी  विषयों  पर  प्रकाश  डाला  है।  प्री  मैं
 थोड़ा  सा  झरता  कास्टोटएंसी  की  तरफ  श्राप
 का  ध्यान  दिलाना  चाहता  हूं  7  उत्तर  प्रदेश
 के  8  जिले  जो  पहाड़ी  जिले  हैं  उसकी  भोर

 एग्रीकल्चर  का  भी  ध्यान  नहीं  गया  और  ने

 इरीगेशन  का  ध्यान  जा  रहा  है|  मैं  झ्राउको
 बतलाना  चाहता  हूं  कि  जो  पर्वतीय  प्रदेश  के

 इलाके  हैं  उतरें  खेतों  में  उतनी  उगलती  होने
 के  कोई  'वित्त  भो  नहीं  हैं।  इसलिये  मैं

 यहां  हार्टिकल्चर  की  और  प्रकार  का  ध्यान
 दिलाता  बाकता  हूं।  प्रखर  वहां  हार्टिकल्चर  ,
 पर  कछ  धयान  दिया  गया  तो  अच्छा  हो  ।

 ६... |  सज  किस्म  के  फल  जो  पहाड़ी  हिस्सों
 में  होते  हैं,  जैसे  सेक्टर,  नाशपाती,  भाड़,  स्व मानो,
 5,  6  इजार  फीट  की  ऊंचाई  पर  होते  हैं।

 और  जो  नदो  ताले  हैं,  उनमें  मैरिनो  हिस्सों
 के  भी  फन  पाये  जाते  हैं।  मगर  इन  फलों
 की  मार्कोस  झोर  ट्रांसपोर्ट  का  इंतजाम  ठीक

 हों  शोर  टीचिंग  तथा  कोल्ड  स्टोरेज  की  व्यवस्था

 हो  ती  काफी  धनराशि  वहां  के  लोगों  को  इससे
 मिल  ह द]  है  प्रो  काकी  प्राथमिक  तदा यता
 उनको  होगी  ।  तो  मैं  सब  से  ज्यादा  जोर  इस
 विभाग  का  हा थि कल्चर  की  ओर  दिलाता
 चाहता  हूं बेते  तो  एग्री  कल्चर  में  भी  बहुत
 जगहें  ऐसी  हैं  जहां  कि  उपजाऊ  भूमि  है,  शीर
 एग्रीकल्चर  में  भी  पायल  का  सर्वे  किया  जाय  ती
 कई  किस्म  के  अनाज  वहां  झा जरल  को  सो  इने
 साइत  शौर  हाइब्रिड  सीड्स  के  जरिये  पैदा
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 किये  जा  सकते  हैं  और  3स  इलाके  की  तरक्की
 की  जा  सकती  है  1

 इरीगेशन  का  जहां  तक  सवाल  है  वहां
 गुलों  के  जरिये  होतो  है  ।  और  ज्यादा
 इरीगेशन  लिफ्ट  के  जरिये  हो  सकती  है,
 लेकिन  यह  तभी  सम्भव  हो  सकता  है  जब  कि
 वहां  बिजली  पर्याप्त  मात्रा  में  लोगों  को  मिल
 सके  ।  तो  बिजली  के  द्वारा  लिफ्ट  इरीगेशन
 से  सारी  भूमि  की  सिंचाई  की  व्यवस्था  हो
 सकती  है  ।  क्योंकि  पर्वतीय  प्रदेश  में  नदियां

 बहुत  हैं  लेकिन  उनका  पानी  समुद्र  में  बह  कर
 चला  जाता  है  ।

 “Water,  water,  everywhere  not  a
 drop  to  drink.”

 पर्वतों  प्रदेशों  में  लोगों  को  पीने  का  पानी

 नहीं  मिलता  है  और  कितने  ही  गाव  ऐसे  हैं
 जहां  पर  महिलाएं  दो  दो  तोन  तीन  मीन  से
 घरों  में  पानी  भर  कर  लाती  हैं  ।  इसलिये
 मैं  सरकार  का  ध्यान  1. उ  ओर  प्रभावित
 करना  चाहूंगा  कि  वह  इरीगेशन  की  भोर

 डैशिंग  वाटर  की  झोर  विशेष  ध्यान  दे  और
 पैंतीस  क्षेत्रों  में  इसके  लिये  विशेष  व्यवस्था
 करने  की  आवश्यकता  है  क्‍योंकि  आज  के
 जमाने  में  प्यार  पीने  के  लिये  पानी  लोगों  को
 न  मिले,  तो  यह  कोई  अच्छी  बात  नहीं
 है  ॥]

 ह. | 2  मैं  पर्वतोय  क्षेत्रों  को  झ्ाथिक  हालत
 की  झोर  गझ्रापका  ध्यान  दिलाना  चाहता  हूं  ।

 पर-कंपिटा  इनकम  के  हिसाब  से  यह  प्रदेश  बहुत
 पिछड़ा  हुमा  है  और  कभी  श्री  शाह
 नवाज  खां  कह  रहे  ये  कि  वहां  के  लिये  उन्होंने
 दो  प्रोजेक्ट्स  रखी  हैं,  एफ  पाड़ो  के  लिये

 झोर  दूसरी  टिहरी  के  लिये  1  मैं  मंत्री  जी

 से  प्रार्थना  करूंगा  कि  अल्मोड़ा  जौर  पियारा-

 गढ़  के  लिये  भी  वे  कोई  योजना  बनायें  क्योंकि

 वे  भी  आधिक  दृष्टि  से  बहुत  पिछड़  हुये  हैं
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 1६.18  aden  सिह  निष्ठ]

 थनी  जगजीवन  राम  :  जमेना  का  प्रोजेक्ट
 चल  रहा  है  ।

 शी  रेख  सिह  विष्ट  जमता  का  प्रोजक्ट
 चल  रहा  है  यह  सही  बात  है,  कौर  उसमें
 प्रगति  हो  रही  है।  इपके  लिये  मैं  सरकार
 को  धन्यवाद  देता  हू  ।

 इस  के  बाद  मैं  सरकार  का  ध्यान

 फोौरेस्ट्स  की  तरफ  झआकषिक  करूंगा  -  आज
 पैंतीस  क्षेत्रो  में पहाड  बिल्कुल  लगे  हो  गये
 हैं  (अग्रेज़ो  के जमाने  मे लडाई  के  समय  बहुत
 रकलसइकेलिय  हुई  थी  शोर  उससे  सारे  पहाड़
 नंगे  हो  गये  है।  आजकल  भी  बनो  का  एक्ट-
 प्लांटेशन  बहुत  हुम्रा है  और  एफोरेस्टेशन

 सका  काम  बहुत  कस  हो  रहा  है।  ती  सरकार
 को  इन  तरफ  ध्यान  देशों  चाहिये  कि  ये  जो
 नंगे  पर्वत  हैं,  उतने  जगल  लगाने  का  काम
 ज्यादा  से  ज्यादा  किया  जाये  ।

 शब  मैं  एक  दूसरी  बात  की  तरफ  सरकार
 का  ध्यान  झाक पित  करना  चाहता  हू  |
 'एनिमल  हवेली  की  उस  इलाके  प्ले  काफी
 तरक्की  हो  सकती  है  शमी  मुझे  मालूम
 हुजरा  है  कि  रूप  से  काफी  भेंड़े  यहा  पर  लाई
 गई  है  और  उनकों  राजस्थान  में  रखा  गया
 है।  वे  ठडे  मुल्क  से  आई  है  श्र  प्रखर  उनको
 इन  बडे  पहाड़ों  में  रखा  जाता,  तो  मैं  वसूलता
 ह  किशोर  भी  तरक्की  हो  सकती  थो  7  करनी
 में  एक  शिलिंग  र्यिरिंग  का  फार्म  चल  रहा  है
 ऐसा  हो  एक  श्ीरफार्म  वहाँ  खोलने  की  जरूरत
 है  क्योंकि  पहले  तिब्बत  से  कॉफी  ऊन  हमारे
 इलाक़े  में  जरा  जाती  थी  जिससे  वहा  के  लोगो
 का  उद्योग  धधा  बलता  था  मगर  जब  से  तिब्बत
 पर  चीन  का  प्रश्चितत्य  हो  गया  है,  वह  ऊन
 पानी  बन्द  हो  गई  है  श्र  चोटियों  मे  इससे
 काफी  बेरोजगारी  हो  गई  हैं।  पहले  वे  लोग
 अपने  रों  में  रह  कर  तप्त  काम  को  करते

 “मे  लेकिन  अब  के  रिफ्यूजी  हो  गये  हैं  कौर  उनके
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 पास  रोजी  कमाने  का  आर  कोई  जाया  नहीं
 है।  केसे  कि  यहां  पर  जुलाहीं  को  सईद  दे

 रहे  हैं  बैसे  ही  उन  लोगों  को  भी  'राहुल  दो
 जाय  जिससे  वे  भ्र पना  काम  कर  सके  ।  भ्रमर
 उनको  कप  मामले  में  सहायता  दी  जाय,  तो
 काफी  प्रगति  ही  सकती  है।  मैं  साशा
 करता  हू  कि  सरकार  इस  शोर  ध्यान  देगी  ।

 अब  मैं  कुछ  शब्द  'फिशरी  के  बारे  में
 कहना  चाहता  है  ।  काश्मीर  में  ट्राउट  फिलिंग
 होती  है  ट्राउट  फाग  का  कास  इस  इलाके
 में  बहुत  अच्छा  चल  सकता  है  भर  इससे
 काफी  टूरिस्ट  ट्रेड  बढ़ेंगे  कौर  विदेशी  लोग
 बहा  प्रायेगे  ।  इससे  वहा  के  लोगों  को  काफी
 आशिक  सहायता  मिलेगा  जौर  देश  में  ग्राफिक
 ओऔरदेशमे  सम्पन्नता  पैदा  होगी  t

 फ्री  के  लिये  मुझे  यह  कहता  है  कि  प्लान्ट
 प्रोटेक्शन  का  काम  बहत  कम  वहा  हो  रहा  हैं  ।
 वहां  पर  पौधे  दो  चार  साल  में  बर्बाद  हो  जाते

 हैं  इस  तरफ  भी  सरकार  को  ध्यान  देना  चाहिये
 के  क्रिप्स  मे  जैसे  पोटेटू  है  कुछ  वेजटेबल्स[]  है
 या  टोमैटो  हैं  ये  काफी  पर्वतीय क्षेत्रो  मे पैदा  होती

 हूँ  प्रौढ़  वहा  में  उनको  ट्रान्सपोर्ट  करने  मे  काफी

 नुक़सान  हो  जाता  है।  जरगर  द्रान्पपोर्ट  वगैरह
 का  ठीक  इंतजार  ही  जाये,  तो  काफी  राहत
 यहा  के  लोगो  को  इससे  मिन  परसती  है
 पिछली  मतबा  हमारा  मारा  बजट,  कही-

 लाइजर  के  इम्पोर्ट  मे  चला  गया,  इस  साल

 फिर  से  हमारे  देश  में  काफ़ी  पन्त  पैदा  पूछा,
 इसलिये  ६.  विश्वास  करता  हू  कि  हस  इसे

 तरह  सेना  हर  जम हू  पैदा  करेगे  और  प्राइम

 निर्भर  बनेंगे  जिससे  ि  हमें  विदेशों  का  |भविष्य
 से  परमुक्षापेक्षो  न  रहता  पड़े  ।  शर्म  सबसे

 बड़ी  जरूरत  है।  जैसे  मिडिल  ईस्ट  कम्ट्रीड
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 में  पिछले,  वालों  में  ट्रायल-से  काफी  त  रिकी

 हुई  है  शौर  घायल  की  काफी  कामत  हो  गई  है,

 इसलिये  मुझको  जान  पढ़ता  है  कि  दुनियां
 की  आबादी  जैसे  बढ़  रही  है,  खास  कर  फैमिली

 प्लानिंग  के  बावजूद  हिन्दुस्तान  की  भ्रावादी

 बढ़  रही  है,  ऐसी  हालत  मैं  भविष्य  में  प्रश्न

 बहुत  प्राप्यक  चीज  होगा  ।  इस  देश

 के  लिये  तो  यहँ  कौर  भी  प्रावश्यक  खोज  होगा

 कौर  अन्त  की  कीमतें  भी  ऐसे  ही  बढ़ेगी

 और  इतनी  तेजी  से  बढ़ेंगी  जैसे  कि  तेल  की

 कीसतें  बढ़ी  है।  इसलिये  श्री  से  हम

 लोगों  को  चाहिये  कि  इस  शोर  हम  पुरा  ध्यान

 दें  ॥

 ,  झ्राखिरी  बात  मुझे  तराई  भावर  के

 बारे  में  कहनी  है  ।  वहां  जो  जमीनें  दी  जा

 रही  हैं  उन  पर  पर्वतीय  प्रदेश  के  भूमिहीनों
 को,  हरिजनों  को  और  भूतपूर्व  सैनिकों  को

 असीया  जाना  चाहिये  क्‍योंकि  भ्रमर  इत  लोगों

 को  जमीन  नहीं  दी  गयी  तो  उस  इलाके  के

 लोगो  का  भागे  बढ़ना  रुक  जाएगा

 aft  परिप्‌ृण(नन्द  पे न्यू ली  (टिहरी  गढ-

 याल)  :  सभापति  जी,  कृषि  मंत्रालय  की

 मांगों  को  समर्थन  करते  हुये  इस  बात  के  लिये

 मैं  बधाई  देना  चाहता  हूं  कि  पिछले  कुछ
 झख  में  अन्त  के  उत्पादन  में  आपने  काफी

 सफलता  प्राप्त  की  हैं।  यद्यपि  यह  भी  ग्रह-
 सग  होता  है  कि  खनन  के  उत्पादन  में  इंटेसिव
 कल्टोवेशन  की  झोर  जितना  ध्यान  देना  चाहिये
 था  उतना  नहीं  क्या  गया,  अधिक  ध्यान

 एक्सदेंसिव  कल्टीवेबल  की  और  दिया

 गया  ।

 मान्यवर,  भब  समय  झा  गया  है  कि  भरतन

 उत्पादन  की  दिशा  में  झालम-निभा  होने  के

 लिये  ह्म  एक  नेश  रत  फूड  पालिसी  11 |  तयार
 करें  ताकि  पाते  वाली  पीढियां  इस  बात  &  लिये

 निश्चित  हो सकें  कि  हमें  ताज  के  मामले
 में  दूसरे  देशों  पर  निर्भर  नहीं  रहना  पड़ेगा  v
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 भ्र भी  राज  के  अखबार  #  झापा  है  कि  अमे-
 रिका  के  साथ  एक  समझौता  हुआ  हैं  जिसके

 प्रसार हम  वहां  भें हूं  और  चावल  का  प्रख्यात
 करेंगे  मैं  विश्वास  करता  हूं  कि  भ्र गले  वर्ष

 यह  नौबत  नहीं  करायेगी  कि  हमें  अन्न  मामले
 में  धन्य  देशों  पर  चि सेर  रहना  पड़े  ।

 मान्यवर  कमजोर  वर्ग  के  सम्बन्ध  में
 शिवरामन  कमेटी  ने  श्रमी  हाल  में  अपनी
 रिपोर्ट  प्रस्तुत  की  है।  उसमें  कंजम्पशन
 ऑडिट  देने  का  जो  सुझाव  पेश  किया  है,  मैं
 विश्वास  करता  हूं  कि  उसके  कार्यान्वयन  में
 उसके  इम्प्लीमेंटेशन  में  श्राप  बिलम्ब  न  होने
 देंगे  कौर  उसको  जल्दी  से  जल्दी  कार्यान्वित
 करने  की  कृपा  करेंगे  ।

 रहे  मैं  बाबू  जगजीवन  राम  जी  का  ध्यान

 हिमालय  के  उस  क्षेत्र  की  ओर  दिलाना

 चाहता  हूं  जहां  कि  आपने  रक्षा  मंत्री  के  नाते,
 हमारी  उस  सीमा  रक्षा  के  लिए  एक  प्रहरी
 के  रूप  में  काम  किया  ।  उसी  हिमालय
 क्षेत्र  की झर  जो  हमारा  सेकंड  लाइन  आफ
 डिफेंस  है,  ध्यान  आकर्षित  .करना  चाहता

 हूं  ।  राज  तक्र  कभी  भी  कृषि  मंत्रालय  ने
 काश्मीर  से  लेकर,  मणिपुर,  मेघालय  तक,
 समस्त  हिमालय  क्षेत्न  के  लिये  जो  कि  हमारा
 सेकंड  लाइन  साफ  डिफेंस  है,  कोई  सुदूर
 नीति  अभ्रस्तियार  नहीं  की  जिससे  कि  वहां
 के  लोग  आत्म  निर्भर  हो  सके  ।  कृषि  और

 दूसरे  कार्यों  पर  यद्यपि  कब,  तक  प्रश्नों
 रुपया  इन  क्षेत्रों  में  खर्च  हो  चुका  है  लेकिन
 में  देख  रहा  हूं  क्रि  इन  क्षेत्रों  की  तरक्की  किये
 की  चाल  से  हो  रही  है  ।

 किसी  भी  क्षेत्र  की  तरक्की  इस  बात  पर

 निसार  करती  है  कि  वहां  पर

 फलों  का  उत्पादन  कितना  होता  है  भौर  साथ

 साथ  उनका  कंजम्पशन  कितना  होता  है
 अमरीका  में  445  पाउन्ड  पर  कैपिटा  इनका

 कंजरूशन  है,  इंगलैण्ड  में  82  पाउन्ड  है  भौर
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 हमारे  देश  मे  केवल  22  पाउन्ड  हैं।  मुट्ठी
 भर  लोग  इसका  उपयोग  करते  हैं।  इसका
 कारण  यह  है  कि  फलो  के  विपणन  के  सम्बन्ध
 में  कोई  व्यवस्था नही  की  गई  है  ।  नतीजा यह
 होता  है  कि  उपभोक्ता  तक  फल  पहुचते-पहुचता
 इतना  महंगा  हो  जाता  है  कि  वह  उसकी  पहुच
 से  बाहर  हो  जाता  है।  हिमाचल  मे,  जम्मू
 कश्मीर  में,  उत्तर  प्रदेश  के  पबंत्तीय  क्षेत्र  जो
 हैं  उनका  एक  प्रकार  से  एकाधिकार  है  बेबो
 के  उत्पादन  में।  किन्तु  एकाधिकार  होते
 हुये  भी  स्थिति  यह  है  कि  कंज्यूमर  को  वह
 चीज  सुलभ  नहीं  हो  पाती  है,  जो  उत्पादन
 करने  वाला  है,  जो  उत्पादक  है  उसको  उसका

 मूल्य  ठीक  नही  मिल  पाता  है।  इसका  मुख्य
 कारण  यह  है  कि  इनफ्रा  स्ट्रक्चर  उसके  लिये
 उपलब्ध  नहीं  है।  सेब  की  माग  है  तो  वहां
 सडक  नही  हैं,  सड़क  हैं  तो  धरने  के  लिये
 पेटियो  सुलभ  नहीं  हैं,  पेटिया  हैं  तो  उसकी
 मार्किटिंग  की  कोई  व्यवस्था  नही  है  ।  इस
 सबका  नतीजा  यह  निकलता  है  कि  जो
 बिचौलिया  होता  है  वही  लाभ  उठा  लेता  है
 कल  परसों  के  अखबारो  में  मैंने  पढ़ा  है  कि
 हिमाचल  मेंसे वो  का  उलट  जाते  वाला

 है।  यही  स्थिति  जम्म,  काश्मीर  शर  उत्तर
 प्रदेश  के  पति  क्षेत्रों  की  भी  होने  वाली  है  ।

 यही  स्थिति  दूसरे  फलो  के  सम्बन्ध  में  भी  होने
 बाली  है।  जिस  प्रकार  छापने  काटन,
 गन्ने,  दूसर  भ्र ना जों  के  सम्बन्ध  में  प्राइस
 स्पॉट  भौर  प्राइस  गारंटी  की  नीति  भ्रद्ियार
 की  है  उसी  तरह  से  इन  पब॑  तीय  क्षेत्रों  के  बारे
 में  वहां  जो  कैश  क्रिप्स  पैदा  होती  है  छापने
 क्यों  भ्रातियां  (नही  की  है।  उनके  उत्पादनों
 के  लिये  भी  कोई  प्राइस  सपोर्ट  और  प्राइस
 गारन्टी  होनी  चाहिये--

 शी  जगजीवन  राम  .  क्सेट्रेट्स  बनाते
 का  इन् तमाम  किया  है  ।

 श्री  परिपूर्ण सत्व  पै न्यू ली
 '

 वह  तो  ठीक
 है लेकिन  प्राइस  को  सी  श्राप  देखे  1  उत्पादक
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 को  उससे  कितना  लाभ  मिलने  बाला  है  इसको
 भी  तो  प्राय  देखें  1  कर्सेंट्रेट  जहां  बनेंगे  वहाँ
 बनेंगे,  पैसा  जहां  लगेगा  बहा  लगेगा  ।  हिमा-
 चल  में  थोडा  बहुत  काम  हो  रहा  है।  समेकित
 वास्तविक  स्थित  यह  है  कि  प्रोड्यूसर  को
 ठीक  कीमत  नहीं  मिल  पाती  हैं।  मेरा
 निवेदन  है  कि  जिस  प्रकार  गन्ने  के  लिये,  काटन
 के  लिए,  पाउन्ड  नट  का  उत्पादन  करने  वालों
 के  लिए  प्राइस  गारंटी  शौर  प्राइस  सपोर्ट  की
 छापने  व्यवस्था  की  है  इसी  कार  से  पहाडी
 क्षेत्रो  मे  जो  पैदावार  होती  है  उसके  लिये
 भी  बाप  व्यवस्था  करे  ।  मैं  मानता  हुं  कि

 आल,  के  सम्बन्ध  में  छापने  कुछ  किया  है  +

 किन्तु  शालू  कहा  का  ?  पजाब  मे,  महाराष्ट्र
 मे,  उत्तर  प्रदेश  के  कुछ  इलाकों  में  जो  पैदा

 होता  है  उसके  लिये  गाने  किया  है।  लेकिन
 पहाड़ो  पर  जो  आल  होता  है  जिसकों  सीड
 पोटा टो  कहते  हैं  उसकी  बिक्री  के  सम्बन्ध  में
 झापने  कुछ  नही  होता  है।  पहाड़ो  पर  श्राप

 एरिया  डि मार्केट  कर  दे  शोर  कह  दे  कि  वहा
 बीज  की  वस्तुयें  पदा  होगी  और  जितना

 वहा  पैदा  होगा  उसके  विपणन  की  छाप
 व्यवस्था  करेगे  जैसा  कि  मैंने  निवेदन  किया

 है  यह  जो  सेकंड  लाइन  साफ  'छि फेस  है  इसको

 मजबूत  करने  की  जरूरत  है,  वहा  के  लोगो  की
 झ्ाथिक  स्थिति  की  सुधारने  की  जरूरत

 है  1

 बाप  नाथ  ईस्टर्न  एशिया  को  ले  1  वहा
 सत्तर  हजार  टन  पाइन  एप्पल  होता  है,
 झन ता नास  होता  है।  उसको  पच्चीस  पैसे
 किलो  के  हिसाब  से  किसान  से  खरीदा  जाता

 है।  बिकता  है  दो  बाये  किलो से  लेकर
 तीन  रुपये  किलो  तक  ।  कज्यूमर  को  महना
 मिलता  है,  उत्पादक  को  पैसा  ठीक  नहीं
 मिलता  है  भोर  बिचौलिया  ही  लाभ  साथ
 ले  जाता  है।  चुकी  हम  लोगों  की  धावा

 मजबूत  नहीं  है,  सारे  पर्वतीय  क्षेत्र  के  लोग

 एक  होकर  बोलते  नहीं  हैं,  इसलिये  उनकी
 उपेक्षा  की  जाती  है  कौर  चूकि  वे  प्रापको
 कम् येल  मही  कर  सकते  हैं,  इस  बस्ते  उनकी
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 कोई  चिन्ता  नहीं  की  जाती  है  t  प्रा पकी
 सभी  पर्वतीय  क्षेत्नों  के  लिये  एक  विशेष  नीति

 होनी  चाहिये  ।  मैंने  फलों  की  बात  कही
 है

 बाप  पशु  पालन  को  लें।  वहां  पर  सो

 ग्राम  लब्रेज़  मिलकर  का  कंजम्पशन  है  जो  कि

 आल  इंडिया  एशेज  से  बहुत  ही  कम  है।
 हमारे  यहां  पश्‌  दुधारू  नहीं  हैं।  वैसे  भी

 वें  बहुत  कम  दूध  देते  हैं।  छटांक  दो  छटांक

 दूध  दिया  तो  क्‍या  दिया  |  आपने  कुछ  व्यवस्था
 की  भी  है।  एक  दो  आपने  ऋस  ब्रीडिंग  सेंटर

 वहां  दिये  हैं  ।  लेकिन  इसे  कुछ  नहीं  होगा  ।

 यूरोग के  देशों  में  जिस  प्रकार  उन्होंने

 दुःख  पालन  को  एक  व्यवसाय  बनाया  है  उसी

 प्रकार  से  आपको  भो  करना  चाहिये  ।  हमारे

 यहां  पर  फीडर  की  कमी  है  t  चरागाहों
 की  कमी  है  ।  ग्रीन  खण्ड  का  इस  तरह  से

 डिवेलपमेंट  नहीं  हुआ  है  अभी  तक  जिससे

 कि  वहां  पर  दुधारू  पश्‌  या  भेड़ें  अच्छी  नसल

 की  पैदा  हो  सके  t  विदेशों  से  भ्रमणी  नसल

 की  शेड  थोड़ी  बहुत  शाई  हैं।  किन्तु  एक
 तो  फीडर  की  कमी  है,  दूसरे  प्रा पका  मंत्रालय

 हो  या  उद्योग  विभाग  हो  या  प्रान्तीय  सरकारें

 हों  उनके  बीच  में  कोई  तालमेल  नहीं  है

 पहाड़ों  की  बढ़िया  ऊन  जैसे  मेरिनो,  रम बलों

 कहां  जा  कर  इस्तेमाल  होती  है,  पानीपत
 कौर  करनाल  की  फैक्टरियों  में  जाती  हैं  ।

 पहाड़ों  के  श्रेणियों  को  उससे  कोई  लाभ  नहीं

 होता  है।  वहां  की  भाप  ऐसी  शय  व्यवस्था
 बनायें  ताकि  पहाड़ों  का  प्रादमी  प्रात्मनिर्भर

 हो  सके  ।  वहां  पर  लोगों  को  कोई  उच्चारण
 घंटा  नहीं  मिलता  है,  कोई  रोजगार  नहीं
 मिलता  है।  जिस  प्रकार  से  छापने  जूट
 कारपोरेशन  इरादी  बनाये  हैं  उसी  प्रकार  से

 आपको  चाहिये  कि  भाप  एक  नेशनल  कारणों-
 रोशन  साफ  एपल  डिवेलपमेंट  बनायें  -  इसी
 प्रकार  से  भेड़ों  के  सम्बन्ध  में  श्राप  स्पष्ट  नीति

 प्र दत् यार  करें  ।  प्राटिफिशियल  इं समी नेशन
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 सेंटर  प्रतीक  से  अधिक  संद्या  में  वहां  बनायें  |
 कप  निश्चय  कर  ले  कि  आगामी  पांच  वर्ष
 में  इन  इलाकों  में  दूध  भौर  फल  इरादी  के  क्षेत्र
 में  हमसे  ये  ये  काम  करने  हैं  कौर  उसको  श्राप
 करें  |

 अकरी  पालन  का  जो  काम  हैं  इसको
 तो  श्राप  कतई  बन्द  करा  दें।  नेशनल
 कमीशन  शान  एग्रीकल्चर  ने  कहा  है  कि
 सत्तर  लाख  बकरियों  की  संख्या  को  घटा  कर
 आ्रापकों  चालीस  लाख  कर  देना  चाहिये
 चालीस  लाख  भी  श्राप  समाप्त  कर  दें  तो
 भ्रच्छा  है  क्योंकि  बकरियों  ने  बहुत  ज्यादा
 उजाड़ा  है  वहां  QV

 अन्त  में  दो  चार  बातें  में  सिफ  बाढ़
 के  सम्बन्ध  में  कहना  चाहता  हूं  ।  बाढ़
 के  कारण  सारे  देश  को  स्थिति  बहुत
 खराब  होती  चलो  जारी  है  |  प्रत्येक
 प्लान  में  इसकी  चर्चा  होती  हैं।  अभी
 शायद  3  हजार  करोड़  का  पांचवीं  फाइव
 इयर  प्लान  का  है।  जितना  नुकसान  हम  को

 एक  वर्ष  में  जन  धन  का  हो  जाता  है  उतना
 आप  ने  टोटल  उस  में  प्रावधान  किया

 हुआ  है।  बाढ़  की  रोकथाम  के  लिये
 दीघेकालीन  योजना  बनानी  चाहिये  1

 फोन  को  मसिधान  झाग  के  सामने  हे,
 चीन  एक  तबाही  वाला  देश  माना  जाता

 है,  उस  में  कितनी  बारे  कराती  हैं।  अमरीका

 में  तबाहीं  होतो  है  बाढ़  के  कारण  t

 लेकिन  उन्होंने  एफोरैस्टेशन की  निती  प्रपनाई  ।

 उस  की  तुलना  में  हमार  देश  में  क्या  स्थिति

 है,  उत्तर  प्रदेश  के  पर्वतीय  क्षत्र  की  स्थिति

 मैं  जानता  हुं।  वहां  साढ़े  27  करोड

 की  इनकम  थी,  लकिन  इस  साल  38

 करोड़  को  इनकम  हुई  ।  oil  करोड़

 की  ज्यादा  इनकम  होने  का  कारण  यह

 है  कि  वहाँ  के  जंगल  काटकर  इनकम

 बढ़ाई  गई।  इल्लिसिट  फंडिंग  वहां  पर  होता

 है  1



 भा  अहम  ह...

 ो  फुरिपूर्णाक्त  पै न्यू ली]
 पत्र  के  इसके  के  बेचारे  where

 feud?  को  उनसे  जंगलों  का  शिकार  होतो
 पढ़ाशी[ल श्र  उसका  मुनाफ!  उठाने
 वाले  बड़े  बड़े  पूंजीपति,  सुधार  और
 ठेकेदार  लोग  होते  हैं।.  इसलिये  में  आपसे
 निक  करना  चाता  हूं  कि  झपकी  राष्ट्रीय

 नीति  में  आागूनचून  परिवर्तन  करने
 की  आवश्यक  है।  पर्वतीय  क्षेत्रों  से

 सैकंड  बून
 साफ  डिफेंस  को  सजीव

 करने  के  लिये,  वहां  के  लोगों  की  अधिक
 स्थिति  सुधारने  हेतु  कृषि  विभाग  को
 अपनी  नौंवी  में  झामूनचून  परिवर्तन  करता
 चाहिये।  मत  में  मैं  पह  निवेदन  करना

 चाहता  हूं  केवडा  पर  ऐसी  खोजें  ज्यादा
 पैदा  '

 करवानी  चाहिये  जो  क्रैश  क्राप  के
 रू  से  लोगों  को  ज्यादा  चैता  दिना  सके ।

 आमोख्ता  सहोदरा बाई  राय  (सागर)
 सभापति  महोदय,  हमारे  कि  मंत्री  बात  जी
 शौर  है. ज  के  सहायक,  मेरे  पु  वक्ता  भाइयों
 ने  सब्र  .कुछ  कह  शिया  है,  मैं  तो  थोड़ा
 बाबजी  सें  यह  प्रियंका  करूंगी  कि  हमारे
 जो  हस्तिन  आादितासों  हैं उत  को  भो
 उन्नति  भ्र भी  नहीं  हुई  है,  वे  बेचारे
 जैसे  के  लेते  पड़े  हुए  हैं।  मैं  पीछे  हरिजन
 आदिवासियों  की  एक  कमांडो  में  कई  जगह
 गई  जीना पंजाब  शौर  हरियाणा  को

 छोड़कर"  सब  जगे,  गुजरात  भर  महाराष्ट्र
 में  जैन्नीलहालत  उत  की  पहले  थी,  वैसी

 हो  द्रव  शी  चली  हुई  है।  वहां  कुछ  लोग

 एसे  हैं  मेरे  हरिजन:  प्रा दि वासियों  को  बढ़ने  नहीं
 देते  गी ऊंह  कुल  देते  हैं।  मगर

 पूनी  फॉमेकेररिपोर्ट  ' केर बाई  जाये  तो  पुलिस
 वाले  भी  उत  लोगों  के  घर  में  हो  ठहरते
 हैं,  वहीं,  उन  का  खाता  खाते  हैं  नीर  हरिजनों
 को  दक्षा देते  है  ।  हरिजनों  की  जो  उन्नति

 होनी  चाहिये  थी;  झान  27,  28  बे  हो
 गये  लेकिन  कुछ  व्तनी  हो  पाया  है।

 खेरी में पहटिनाये में  'कहीं  कप  अधिक  काम  करती

 हैं,  पुरुष  उतना  काम  नहीं  करते  हैं  लेकिन
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 कोई  मजदूरी  खर  की  पतिक्षरितो  नहीं  है।  7  :

 कहीं”  कश  हाई  ौर  कहीं  पर.  ३  करेगे”.
 उन  को  किस  जाता  है।  मेगेर  वह  बेचारी
 कुछ  कहती  हैं  तो  डन  को  सार  भी
 दिया  जाता  हैं।  जहाँ  दो.  चार  घर
 इस  तरह  के  हैं  वहां  उन  का  रहता  भी
 कठित  होता  है।

 ऐसी  हालत  में  बाइ जी  से  मेरी  प्रार्थना
 है  कि  वह  सारे  हिन्दुस्तान  फे  कृषि  मंत्री  हैं,
 जहां  जहां  शी  उन्होंने  कदम  रखा  है  वहां
 उन्नति  हुई  है,  उन्हें  हरिजन  आदिवासियों
 को  भी उन् तति  के  पथ  परले  आता
 चाहिये  जित  में  हर  अपने  देश  का
 विकराल  कर  सके।  वैसे  तो  बिहार,
 ठाकुर,  वैद्य  सभी  खेतों  में  काम  करते
 हैं  लेकिन  हरिजन  अ्रादिवासी  ज्यादा  काम
 करते  हैं  ब्रोकर  उन्हीं  पर  यह  खेती  का
 काम  काफी  निर्भर  है।  उन  को  जमीन  भी

 नहीं  मिलती  है।  अगर  4,  5  एकड़  दे
 ६ 1  देते  हैं  तो  वह  उन्नयन  में  पढ़
 जाते  हैं।  किसान  कोर्ट  में  दरख़्वास्त  दे
 देते  हैं  झीर  वहां  से  स्थगन  मिल  जाता

 है  1  दो  दो  साल  लड़कर  भी  उसको  वह
 जमीन  नहीं  मिल  पाती  है।  ऐसी  हालत
 में  ऐसा  कानून  बताया  जाये  जि  से  जो

 5,l0  एकड़  जोन  हरिजन  झा दिवा तियों
 को  मिले,  वह  37  पर  तुरंत  काम  कर
 सके  ।

 बाबू नगी  को  सब  बातें  मालूम
 हैं,  मेरे  कुछ  कहने  की  जरूरत  नहीं  है।
 बह  जिने  जिप  विभाग  में  गये  है,  वहां
 काम  हुमा  है।  कृषि  मंत्रालय  में  भो  काम

 हुजरा  है,  कृषि  को  भी  उठती  हुई
 है।  लेकिन  हरिजन  आदिवासियों  की

 देहातों  में  तरक़्की  स्की  हुई  है।  जब
 तक  वह  इस  बार  में  कदम  नहीं  उठायेंगे,
 खन  हरिजन  आदिवासियों  की  तरक्की  -

 नहीं  हो  सकती  है.  न  उन.  को  जमीन '

 मिलती  है,  स-कर्जा  मिलता  है।  ने  छत  कै:  ४



 हज
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 लिये  कुएं  हैं  भोर  न  विल्लो  ।

 ऐसी  हालत  में  वे  बहुत  परेशान  हैं।

 ऐसी  हालत  में  वे  लोग  बहुत  परेशान

 हैं।  भ्रमर  वे  कलेक्टर  के  पात  जाते  हैं,
 तो  उन्हें  मुख्य  मंत्री  फे  पाप  जाने  फे

 लिये  कहा  जाता  है।  छोटे  भ्र धि कारियों
 को  रिश्वत  दिये  बिता  उन  का  कोई
 काम  नहीं  हो  सकता  है।

 हरिजन  झा दिवा तियों  को  विकलों
 और  पिटाई  के  साधन  नहीं  मिलते  हैं।

 ,  मंत्री  महोदय  को  ऐसा  कदम  उठाना  चाहिये
 कि  जहां  भी  जमात  हो,  वह  उसे  लोगों
 को  तुरन्त  मिल  जाये।  लोगों  ते  जोनिंग
 की  बहुत  सो  खचित  दबाई  हुई  है
 और  इसलिए  वह  हरिजन  ग्रादिवासियों  को

 नहीं  मिल  पा  रही  है।

 गांवों  में  उतर  लोगों  के  पा  रहने
 के  नये  मकान  भो  नहों  हैं ।  मगर  वें

 छाकर  और  क्षत्रिय  लोगों  का  कोई  काम
 न  करें  तो  उन  का  सामाजिक  बहिष्कार
 कर  दिया  जापा  है  और  उन  की  सत्र

 सुविधाओं  से  वंचित  कर  दिया  जाता  है।

 इसलिये  वे  बेचारे  फिर  बड़ी  जाति  वालों  के

 पांव  पड़ने  भ्र ौर  कम  से  कार  पैसे  पर  भो  उसे

 का  काम  करने  के  नये  मजबूर  हो  जाते

 हैं।  बड़े  लोगों  के  पाप  भव  प्रकार  के

 माधव  हैं,  जमीन  है,  मेरी  हैं।  हरिजन
 उप  लोगों  फे  नरेशों  बराता  है  कौर  उप

 की  औरत  गोबर  का  काम  करती  है  ।

 देहात  की  तुलता  में  शहरों  में  हरिजनों
 की  अवस्था  कुछ  शअच्छो  हैं।  शहरों  में

 रहने  बाने  हरिजनों  के  संगठित  होने  &

 कारण  उन  की  स्थिति  में  कुछ  सुधार  हो
 गहरा  हैं।  इस  कारण  जब  गांवों  के  लोग

 शहरों  की  तरफ  भाग  रहे  हैं  1

 इसलिये  मंत्री  महोदय  को  इस  बात  का
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 ध्यान  रखना  चाहिये  जि  हरिजन  झपने
 गांवों  में  हो  रहें  शोर  गांव  खाली  न  हो  जायें  t

 गांव  में  जो  दो  चार  घर  हरिजनों  के  होते
 हैं  ठाकुर  इरादी  बड़े  लोग  उन  को  धमकाते  हैं
 परेशान  करते है  कौर  उनसे  हर  प्रकार  का
 काम  लेते  हैं।  थाने  वाले  उन  की  रिपोर्ट  नहीं
 लिखते  हैं  शरीर  प्राप्त  में  फैसला  होने  में  बरसों
 लग  जाते  है।  देश  भर  में  जितना  काम

 हरिजन  करते  हैं,  उतना  बड़े  लोग  नहीं
 करते  हैं  1

 मैं  मंत्रों  महोदय  से  प्रियंका  करता
 चाहती  हूँ  कि  वह  हरिजनों  और  आदिवाधप्तियों
 को  उन्नति  के  लिए  कदम  उठायें  ।  वह  हस
 मे  ज्यादा  जानते  हैं।  मुझे  आताहै  कि
 जो  बातें  मैंने  उत  फे  सामने  रखी  8,  चह  37
 पर  विचार  करेंगे  ।  वह  इस  बात  की  जाच
 करायें  कि  राज  गांवों  में  हरिजनों  को  क्‍या
 हालत  है  ।  आज  गांवों  में  बड़ी  जाति  के
 लोग  उत  को  मारते-पाटते  हैं  1  पुलिस  वाले
 भो  उन  को  तंग  करते  हैं  जब  थानेदार
 गाव  में  जांच  के  लिए  दाते  हैं,  तो  वह  बड़े
 लोगों  के  यड़  ठहरने  है,  जहां  उन  को  सोने
 के  लिए  पलंग  और  खाने  &  लिए  मानो
 पिलती  है  t  इस  कारण  वे  उल्टे  हरिजनों
 को धपकाते  हैं  कि  नुम  उन  लोगों  के  साथ
 पिन  कर  क्‍यों  नहीं  रहते  हो  ।  हा,  कई

 पुलिस  वाले  अच्छे  होते  हैं  और  हरिजनों  को
 मदद  करते  हैं  ।

 मैं  चाहता  हूं  कि  मंत्रो  महोदय  हरित-
 आदिवासियों  की  उन्नति  को  तरफ  ध्यान
 दें,  ताकि  यहां  बड़े  शौर  छोटे  लोग  मिल  कर
 काम  करें,  हमारे  देश  को  प्रगति  हो  झोर
 उस  का  भविष्य  उज्जवल  हो  ।

 SHRI  K.  LAKKAPPA  (Tumkur):
 Mr.  Chairman,  Sir,  whichever  the
 Ministry  that  is  headed  by  Babuji,  he
 wins  the  laurels  of  the  people.  He
 became  very  popular  when  he  headed
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 the  Defence  Ministry.  Now,  as  the
 Minister  of  Agriculture  and  irriga-
 tion,  he  is  more  popular  because  the
 nature  has  been  kind  to  him  and  there
 was  a  good  monsoon’  during  the  last
 year  and  there  was  a  good  crop.  But
 I  would  hke  to  point  out  that  the
 results  achieved  through  the  scientific
 research  have  not  been  fully  applied
 for  agricultural  development  These
 results  have  not  reached  the  farmers,
 with  the  help  of  which  they  can  pro-
 duce  more  This  is  one  of  the  biggest
 subjects  that  we  are  discussing  today
 and  the  demands  are  huge.  The
 subjects  we  are  discussing  centie
 round  the  20-point  programme  an-
 mounced  by  the  Prime  Minister
 Various  speakers  have  made  many
 Suggestions  and  also  appreciated  the
 work  done  But  they  have  also
 pointed  out  how  the  farmers  of  this
 country  have  been  completels  neglect
 ed  and  how  there  is  an  exodus  of
 farmers  towards  the  cities  Sir  the
 economy  of  this  country  is  based  on
 agriculture  Excellent  research  has
 been  made  by  ICAR  but  the  results
 have  not  reached  {8@-farmers  I  must
 pay  my  handsome  tributes  to  Dr.
 Swaminathan  who  has  done  excellent
 work  on  agriculture  Because  of  the
 land  cetlng  and  land  reforms  we  have
 thought  of,  the  whole  country  35  going
 through  a  social  change  We  are
 making  experiments  in  distribution  of
 land  to  the  landless  and  opeFating  the
 land  ceiling  laws  But  after  all  this,
 the  important  aspect  T  whether  the
 farmer  is  free  from  taxation  and  hars-
 sment  As  I  said,  farmers  are  run-
 ming  away  from  the  v  llages  to  the
 towns  and  cities  because  various  fac-
 tors  have  createg  an  anxiety  among
 them.  The  economic  condition  of  the
 rural  farmer  is  not  good  I  will  give
 some  figures  about  farm  incomes  in
 Karnataka  and  other  States,  which
 have  been  collected  by  an  economist.
 I  fee)  it  is  very  relevant  to  the  situa-
 tion:

 “Who  has  benefitéd  by  the  green
 revolution  and  the  several
 measures  of  agrarian  develop-
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 ment  launched  since  the  begin--
 ning  of  the  planning  era?  Case
 studies  in  selected  villages  in.
 dicate  the  process  of  inereas-
 ing  economic  disparities  in
 Karnataka  in  the  last  5
 years....

 “Excerpts  from  the  studies  made
 by  Dr  (Mrs)  Scarlet  Epstein
 released  by  the  Economic  Divi-~
 sion  of  the  Bureau  of  Econo-
 mics  and  Statistics  of  the
 Karnataka  Government  are
 confined  to  two  villages  near
 the  sugar  town  of  Mandya

 The  rich  farmer  in  the  dry  vil-
 lage  has  also  registered  a
 two  fold  increase  m  net  in-
 come  per  consumption  unit
 at  965  prices  He  has  tend~
 ed  to  substitute  the  costly
 rice  for  cheaper  agi  in  his
 household  consumption  and
 there  is  also  a  5  per  cent  in-
 crease  In  the  value  of  basic
 foods  consumed  per  month
 placing  the  daily  calorie  in-
 take  per  consumption  unit  at
 about  4000  in  the  form  of
 rice  and  ragi  The  increase

 in  income’  has  resulted  in
 considerable  household  sav-
 ings  which  he  was  invested
 on  lands,  bullocks,  pumpset,
 rice  mill  ete  The  land  hold-
 ing  of  the  middle  farmer  in
 the  dry  village  remained  the
 same  in  955  the  value  of
 rice  and  rag:  accounted  for
 about  half  of  the  household's
 food  consumption  he  has  cut
 down  his  overall  expenditure
 per  consumption  unit  by  0
 per  cent  to  manage  to  break
 even  He  is  dependent  on
 income  derived  from  outside
 the  village  to  keep  his  famly
 going  and  without  this,  he
 would  have  great  difficulty  in
 making  both  ends  meet.

 The  case  of  the  poor  farmer  re-
 vealed  that  his  subsistence
 output  per  consumption  unit
 which  was  Rs  5  in  955  ha@
 dwindled  to  Rs,  2  per  unit  by
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 the  sale  of  half  of  his  dry
 fands.  The  drastic  fall  in
 output  forced  him  to  cut  down
 his  food  intake.  He  spends
 very  little  on  other  staple
 foods.  A  calorie  intake  of
 Jess  than  2,000  per  day  is
 hardly  sufficient  to  feed  a
 working  man.

 While  middle  farmers  have
 managed  on  the  whole  to  hold
 their  own,  the  cases  studied
 of  these  farmers  show  that
 the  greater  a  household’s  de-
 pendence  on  rural  cash  wages
 for  meeting  necessary  ex-
 penditure,  the  greater  has
 been  the  deterioration  in  the
 standard  of  living.”

 This  is  the  condition  that  is  prevailing
 in  the  villages  in  this  country!

 Even  the  economic  help  that  you  are
 rendering  to  the  farmers  is  very
 meagre.  What  is  happening  now  is
 that  in  spite  of  the  incentives  that
 have  been  announced,  people  in  the
 rural  areas  are  making  distress  sale
 of  rice,  ragi  and  paddy  because  they
 are  not  getting  any  remunerative  price.
 The  prices  of  inputs  like  pump-sets,
 fertilisers,  etc.  are  very  high.  The
 small  and  marginal  farmer  cannot
 mechanise  their  farms  because  of  small
 holdings.  Even  the  taxes  that  you
 have  levied  have  not  helped  the  small
 farmers.  The  Raj  Committee  has  re-
 commended  that  the  rich  farmers
 should  be  taxed  but  the  Government
 of  India  and  the  Agriculture  Ministry
 have  not  taken  note  of  those  recom-
 mendations  and  the  entire  peasantry
 is  in  dolldrums.  Still  the  primitive
 methods  of  cultivation  are  going  on.
 Bullocks  are  still  used  for  ploughing
 the  fields.  That  system  has  not  been
 changed  in  the  rural  part.

 In  every  part  of  India,  there  are  cer-
 tain  schemes  for  the  benefit  of  small
 and  marginal  farmers  but  unfortunate-
 ly,  the  marginal  farmer  cannot  take
 advantage  of  those  schemes  because
 his  holdings  are  small  and  cannot  be
 ™echanised.  They  have  small  hold-
 ings  and  sometimes,  dry  holdings.  The
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 harassment  that  is  there  by  the  Gov-
 ernment  officials  is  there  both  on  mar-
 ginal  farmers  as  well  as  rich  farmers.
 He  has  to  auction  his  animals  for  pay-
 ing  a  paltry  amount  to  the  Land  Mort-
 gage  Bank.  But  today,  the  Govern.
 ment  of  India  does  not  stand  guarantee
 for  him.  They  stand  guarantee  for
 the  rich  farmers,  rich  landlords,  indus-
 tnalists  and  for  sick  mills,  but  not
 for  the  poor  farmers.  Therefore,  there
 should  a  rational  thinking  in  under-
 standing  the  phghi  of  poor  farmers.
 They  should  be  given  remunerative
 prices  taking  into  consideration  the
 cost  of  inputs.  The  prices  of  the  inputs
 hke  tractor,  etc.  have  not  come  down.
 I  would  hke  the  Minister  to  take  this
 point  in  view.  Minor  _irrigation
 schemes  have  not  been  completed  in
 all  the  States.  In  my  own  State.  minor
 irrigation  schemes  are  not  forthcom-
 ing  Therefore,  how  can  you  account
 for  the  economy  of  the  rural  sector
 when  there  is  no  mechanised  farming.
 If  the  small-holder  is  to  have  the
 advantage  of  mechanized  farming,  the
 tractor—whether  it  is  imported  or
 manufactured  here  itself  should  be
 made  available  at  a  reasonable  charge.
 This  is  not  being  done.  Those  people
 are  not  reducing  their  price.  The  pump
 sets  which  you  supply  are  not  condu~-
 ceive  to  the  needs  of  the  farmers.  And
 its  price  is  also  not  reasonable.  The
 size  of  the  tractor  is  also  not  suitable.

 A  study  made  in  this  connection  has
 revealed  as  follows:  ,

 “In  a  sample  study  of  indirect
 taxes  of  an  i8-acre  farm,  it  was
 found  that  the  per  acre  indirect  tax
 came  to  Rs.  209.62  and  for  the  alter-
 native  oil-engine  powered  tubewell
 farms,  it  amounted  to  Rs.  254.37  per
 acre.  The  total  liabihty  works  to
 Rs.  3,774.46  for  the  former  and
 Rs.  4,580.99  for  the  latter,  on  the
 same  farm.”

 This  study  also  says  that:

 “This  is  exorbitant  and  more  than
 in  Japan  and  the  Soviet  Union  even
 in  the  early  stages  of  their  develop-
 ment.”
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 Therefore,  the  economic  effect  of  the
 indirect  taxation  on  farms  should  be
 subjected  to  a  meaningful  study  There
 should  be  an  enquiry  into  the  taxa-
 tion  of  the  farmers,  and  the  entire
 land  should  be  categonsed  The  taxa-
 tion  should  be  based  on  rational  think.
 ing,  and  the  prices  paid  to  the  agri-
 culturists  should  be  remunerative

 With  these  words,  I  support  the
 Demands

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati)  While  taking  my
 stand  here  to  support  the  Demands  for
 Grants  of  the  Ministry  of  Agnculture
 and  Irrigation,  I  associate  myself  with
 the  sentiments  expressed  by  the  other
 hon  Members  who  have  congratulated
 Babu  Jagjivan  Ram  and  his  Ministry,
 for  the  tremendous  improvement  that
 we  have  seen  during  the  last  year  In
 a  country  like  ours,  where  the  food
 bill  constitutes  a  major  share  of  the
 budget  of  an  individual  an  improve-
 ment  in  the  agricultural  sector  not  only
 improves  the  total  economy  of  the
 country,  but  it  really  brings  relief  to
 the  common  man_  From  that  point  of
 view,  one  shall  have  to  admit  that  the
 fate  of  the  common  man  in  this  coun-
 try  during  the  last  few  months,  be-
 cause  of  improvement  at  the  food  front
 and  also  the  Emergency  and  other
 measures  taken  after  Emergency,  has
 really  improved  and  it  is  better  com-
 pared  to  what  it  was  about  a  vear
 back  My  other  colleagues  who  have
 spoken  earler  have  dealt  with  the
 vanous  aspects  of  agriculture  But  I
 will  draw  the  attention  of  the  Ministry
 to  the  difficulties  of  my  State  and  the
 other  States  which  are  suffering  from
 the  havoc  of  flood

 37  388  hrs
 [Mr  Deruty-SrPeaker  in  the  Chair]

 I  come  from  a  State  which  is  con-
 timually  suffering  year  after  year,
 from  the  Sood—not  only  once  or
 twice,  but  sometimes  even  six  times
 or  more;  only  during  the  last  year,
 there  was  some  relief  to  the  common
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 mak  because,  though  Bikar  and  other
 States  suffered  heavily  frem  flood,
 Assam  was  an  exception.  Brahma-
 putra  is  playing  constant  havoc  with
 the  population  and  property,  so  much
 so  that  to-day  it  has  completely  sap-
 ped  the  initiative  of  the  farmer  to  go
 in  for  better  farming  methods,  as  he
 does  not  know  what  his  fate  awaits
 him  because  if  there  is  flood  all  his
 efforts  go  in  vain,  I  do  not  want  to
 give  statistics  here  about  the  loss  or
 damage  due  to  flood  in  the  State  of
 Assam  or  in  other  States  It  bas  been
 stressed  in  this  House  on  many  occa-
 Sions  But  unfortunately,  it  has  to  be
 admitted  that  during  all  these  years,
 only  an  ad-hoc  aftempt  has  been  made
 to  deal  with  the  problem  of  flood,  even
 though  we  have  spent  a  considerable
 amount  of  money  Since  1954,  as  the
 Report  itself  indicates  we  have  spent
 about  Rs  445  crores  for  the  repair  of
 embankments  and  other  efforts  to
 tackle  the  problem  But  unless  some
 sort  of  comprehensive  plans  are  taken
 up  to  tackle  the  problem  of  floods  it
 will  continue  to  remain  in  the  same
 state  of  affairs  as  it  has  been  today
 or  as  it  wes  in  the  past,  and  year
 after  year  we  will  be  only  spending
 money  which  will  go  down  the  dram.
 Therefore  I  feel  that  the  time  is  now
 ripe  when  we  should  take  some  plan-
 ned  measures  and  even  though  our  re-
 sources  may  not  be  sufficient  for  at
 we  should  go  in  for  resources  from
 other  organisations  like  the  World
 Bank  or  some  other  organisations  Un-
 less  something  is  done  in  this  direc-
 tion,  my  own  apprehension  is  that  not
 only  the  people  will  continue  to  suffer
 and  valuable  property  will  be  lost.  but
 there  will  not  be  any  systematic  and
 planned  development  in  the  agricul-
 tural  front  in  many  areas

 38  60  hrs.
 In  the  House  we  were  assured  that

 the  Brahmaputra  Flood  Control  Bill
 would  be  taken  up  and  that  the  Cen-
 tral  Government  would  take  up  the
 responsibihty  of  tackling  Brahme-
 putra  We  know  that  it  is  not  possible
 for  the  Central  Government  to  tackle
 the  Brahmaputra  within  one  or  two
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 years  and  that  we  shall  have  to  live
 with  the  Brahmaputra  for  a  consider-
 able  number  of  years.  But  we  want
 that  at  least  some  sort  of  beginning
 should  be  made  to  tackle  this  problem.
 When  it  was  announced  here  that  the
 Brahmaputra  Flood  Control  Bill  would
 be  taken  up  by  the  Centre,  there  was
 expectation  in  the  minds  of  the  people
 that  at  least  concerted  efforts  would
 be  made  to  tackle  this  problem.  But,
 unfortunately,  the  Bill  has  not  seen
 the  light  of  day,  even  though  a  couple
 of  years  have  passed.  I  feel  that  a
 proper  tackling  of  the  Brahmaputra
 can  lead  to  growth-oriented  projects
 for  both  irngation  and  power.  So,  I
 would  appeal  to  the  hon.  Minister  of
 Agriculture  and  Irrigation  to  take  this
 aspect  seriously.  I  know  that  his
 answer  may  be  that  this  is  a  problem
 for  which  the  financial  allocations  will
 have  to  be  made  from  the  resources  of
 the  State.  But,  it  is  not  possible  for
 a  State  like  Assam  to  deal  with  such
 a  mighty  river  which,  unfortunately,
 flows  only  through  that  State.  How
 can  wae  go  to  the  people  and  say  that
 the  responsibility  is  either  with  the
 Centre  or  with  the  States?  After  all,
 the  people  want  that  their  problems
 should  be  mitigated  and,  therefore,  I
 feel  that  the  Centre  shoulq  take  up
 this  matter,  in  consultation  with  the
 State  Government.

 In  that  context  I  will  come  to  the
 other  problems  of  agriculture  in  my
 own  region.  It  shall  have  to  be  ad-
 mitted  that  there  has  been  tremendous
 develpoment  in  agriculture,  but  de-
 velopment  has  been  only  in  some  areas.
 For  example,  there  has  been  develop-
 ment  in  Haryana  and  Punjab,  but  in
 the  eastern  region  development  is  still
 to  go  a  long  way.  In  fact,  we  are  still
 continuing  with  the  age-old  processes
 of  agriculture.  I  was  horrified  to  find
 from  the  statistics,  which  are  a  few
 years’  old-—-]  do  not  have  the  present
 statistics  with  me—that  while  in  the
 whole  country  more  than  i9  lakh
 pump-sets  were  being  utilized.  only
 somewhere  near  37  pump-seats  were
 in  operation  in  the  entire  north-eastern
 region.  The  farmers  in  that  region
 have  not  taken  to  irrigation,  or  power.
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 or  utilisation  of  other  inputs.  There
 is  hardly  any  rural  electrification  in
 the  eastern  States,  because  the  figure
 for  that  region  is  only  6  per  cent.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,  SHINDE):  What  is  the  reason?

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  One  reason  is  that  the  ch.
 mate  has  not  been  created  for  develop-
 ment.  After  all,  the  agricultural  com-
 munity  38  a  conservative  community.
 They  continue  with  the  age-old  habits.

 So,  a  chmate  should  be  created  where
 they  could  see  for  themselves  the  bene-
 fits  of  modern  techniques  so  that  they
 will  adopt  them  themselves.  But,  un-
 fortunately,  such  a  clunate  has  not
 been  created.  I  would  appeal  to  the
 Central  Government  to  consider  how
 we  can  create  such  a  climate  there.

 Take,  for  example,  rural  electrifica-
 tion.  According  to  Government  statis-
 tics,  for  the  entire  north  eastern  region
 the  average  is  somewhere  m_  the
 region  of  6  per  cent  whereas  in  Har-
 yana  it  35  l00  per  cent  and  the  All-
 India  average  is  more  than  30  per
 cent,

 It  is  an  admitted  fact  that  today
 there  is  a  lot  of  water  resources  in
 the  north  east  region.  In  the  Report
 itself  the  Ministry  had  admitted  at
 page  8  that  there  is  termendous  poter-
 tialities  for  water  development  in  the
 north-eastern  region.  The  Report  says:

 “The  action  programmes  included
 steps  for  strengthening  the  surface
 water  and  ground  water  organisa-
 tions  in  the  States,  monitoring  of  the
 programme  in  the  eastern  States
 where  there  is  comparatively  much
 larger  potential  for  further  develop-
 ment  of  ground  water  resources.  we

 Unfortunately,  because  of  the  heavy
 rainfall  in  the  eastern  States,  there
 was  a  feeling  that  irrigation  is  not
 necessary.  But  now  it  has  been  found
 out  that  the  moisture  content  of  the
 land  is  very  low.  Once  the  rain  water
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 [Shri  Dinesh  Chandra  Goswami]
 flows  out,  the  land  becomes  dry  and
 irrigation  becomes  necessary.  There-
 fore,  the  Central  Government  should
 take  up  very  seriously  the  question  of
 development  of  agriculture  in  the
 eastern  region,  and  for  that  proper
 ‘studies  should  be  made  and  ways
 ‘should  be  found  out  as  to  how  the
 Jnabits  of  the  people.  particularly  the
 agriculturists,  can  be  changed,  from
 the  age-old  habits  of  agriculture  to
 ‘modern  agriculture.

 For  example,  we  do  not  have  better
 varieties  of  seeds.  When  the  seeds
 that  we  get  from  long  distances  ulti-
 mately  reach  Assam,  we  find  that  they
 “lose  much  of  their  quality  and  in  many
 -cases  they  are  damaged.  From  the  re-
 ‘port  I  find  that  there  are  a  number  of
 projects  in  regard  to  seeds  in  other

 ‘areas  including  four  sub-projects  but
 I  fing  that  thera  is  no  such  project  in

 ‘the  eastern  region.  If  properly  de-
 veloped,  the  eastern  region  can  reallv
 feed  the  rest  of  the  country  so  far  as
 ‘tice  is  concerned.  Therefore,  I  would
 request  the  hon.  Minister  to  consider
 having  some  proiects  in  this  respect

 ‘in  the  eastern  region  also.

 Because  of  the  moratorium  on  rural
 ‘debt,  today  the  availability  of  credit
 ‘to  the  rural  people  has  dried  up.  anc
 the  rural  banks  are  not  vet  in  a  posi-
 ‘tion  to  meet  the  needs  of  a  large  num-
 ‘ber  of  farmers.  So,  un'ess  some  alter-
 native  arrangements  are  made,  the
 ‘condition  of  the  farmers  will  not  only
 deteriorate,  but  it  will  affect  the  total

 ‘economy  of  the  country  besides  agri-
 ‘culture.  Therefore,  the  Agriculture
 Ministry  should  draw  up  a  plan  of
 providing  alternative  credit  to  the

 ‘rural  people.

 Since  agriculture  has  become  al!-
 embracing,  we  should  not  be  content
 with  only  discussing  the  Demands  o!
 ‘the  Ministry  of  Agriculture,  but  we
 ‘should  have  ‘an  early  opportunity  of
 ‘discussing  integrated  rural  develop-
 ‘mentschemes  on  which  Mr.  Subra-
 ‘maniam  laid  greaf  emphasis  in  his
 ‘Budget  speech.
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 Z  hope  the  bon.  Minister  will.  take
 note  of  the  points  raised  by  me  and
 try  to  do  as  much  as.  possible  for  this
 region,

 SHRI  PURSHOTTAM  KAKODKAR
 (Panjim):  I  rise  to  congratulate  the
 Minister  of  Agriculture  on  the  im.
 provement  achieved  in  agriculture  pro-
 dutfion  and  procurement,  proper
 planning  and  distribution  of  foodgrains
 and  also  providing  the  necessary  infra-
 structure.  I  particularly  refer  to
 Babuji  because  this  improvement  we
 have  seen  only  since  he  took  over  as
 Agriculture  Minister.  Many  factors
 have  contributed  to  this  situation,  like
 emergency,  but  they  have  also  come
 only  after  he  has  taken  over  as  Minis-
 ter  in  charge  of  this  portfolio.

 Hon,  Members  have  expressed  their
 views  and  mentioned  that  the  situa-
 tion  is  better  all  over  the  country.  I
 would  like  to  see  the  same  situation

 “in  Goa.  I  need  not  speak  about  the
 whole  country.  Since  nobody  has
 spoken  about  Goa.  I  shall  take  time
 only  to  say  something  regarding  Goa.

 Before  liberation,  in  Goa  there  wus
 no  availability  of  fertillisers,  good
 seeds,  modern  methods  of  cultivation
 or  the  necessary  infra-structure,  and
 yet  the  production  of  rice.  which  is  the
 stavle  food  of  the  Goans  there,  w%8
 sufficient  for  about  seven  months  in
 the  vear.  For  the  remaining  five
 months,  it  had  to  be  brought  from
 outside.  After  liberation,  now  the
 availability  of  fertilisers  is  good.

 We  have  plenty  of  fertilisers  and
 a  fertiliser  plant  is  functioning  in  Goa.
 Then  good  seeds  are  also  available.
 Some  modern  methods  of  cultivation
 are  also  available.  But  the  production
 has  gone  down.  The  paddy  production
 now  is  for  five  months  instead  of
 seven  months.  We  have  to  bring  rice
 from  Karnataka  and  Andhra  Pradesh
 and  even  from  Nepal,  What  has.
 happened  to  the  funds  there?  What  has
 happened.  to  the  technical  knowledge?
 Only  those  people  who  are  responsible
 in  administration  and  for  development
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 can  gay  something  about  it.  Naturally,
 it  is  misused  and  misused  to  such  an
 extent  that  J  don’t  think  anywhere  in
 the  country,  it  is  misused  like  this.

 The  20-point  programme  has  been
 there  today  in  Goa  and  about  it  loud
 slogans  are  going  on;  it  has  been  a
 farce,  as  far  as  its  actual  implementa-

 ‘tion  is  concerned.  I  belong  to  Goa
 I  have  moved  with  the  people  and  have

 :seen  things  with  my  own  eyes.  I  have
 mot  seen  anything  regarding  its  im-
 plementation  as  such.  But  I  have
 heard  slogans  about  it  and  have  read
 statements  about  it.  4  have  also  heard
 people  saying  just  the  opposite.  If
 at  all  something  has  been  done,  it  is
 done  by  some  private  parties  at  the
 ‘cost  of  sacrificing  their  own  interest.

 For  example,  take  the  case  of  house
 sites.  House  sites  have  been  announc-

 ‘ed  by  the  Government,  But  I  do  not
 know  how  many  house  sites  have
 been  actually  given  to  the  tenants  or
 the  farmers.  There  is  one  person  Mr.
 Desh  Prabu  who  announced  on  396
 November  last  that  he  had  given  more
 than  300  house  sites  to  the  tenants
 without  getting  anything  from  them.
 He  has  also  assured  them  that  they
 should  not  pay  a  single  paisa  for  those
 house  sites.  I  do  not  remember  the
 exact  figure,  but  it  is  more  than  300.
 He  has  also  told  them  that  they  should
 not  pay  anything  to  him  and  those
 houses  and  some  land  are  theirs.  He
 gave  it  to  them  in  writing.

 But  the  Government  of  Goa,  the
 party  people  and  even  those  who  are
 in  power,  ridicule  and  criticised  it.
 This  is  what  is  going  on  in  Goa.  If
 they  had  stoppeg  these  slogans  ang
 followed  the  20-point  economic  pro-
 gramme  as  also  its  implementation,
 I  would  certainly  have  appreciated
 and  praised  it  openly.

 There  is  a  sugar  factory.  I  am  not
 telling  you  what  the  people  told  me.
 But  there  are  many  concrete  and
 tactual  things.  I  will  read  out  snly
 what  is  published  in  papers  and  what
 is  published  are  the  statements  made
 hy  the  Ministers  in  the  Assembly.
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 It  wag  very  recently,  on  2nd  April....

 MR.  DEPUTY-SPEAKER:  Give  a
 Summary,  If  you  read  the  whole
 thing,  it  will  take  a  long  time.

 SHRII  PURUSHOTTAM  KAKOD-
 KAR;  I  quote:

 ‘The  Development  Minister  told
 the  Goa  Assembly  on  2nd  April  that
 the  Sanjeevani  Cooperative  Sugar
 Factory  incurred  a  loss  of  over  4.85
 lakhs  during  1973-74.

 To  a  question  whether  the  same
 Factory  incurred  Rs.  46.90  lakhs
 during  1974-75,  the  same  Minister
 replied  that  it  would  not  be  fair  to
 mention  any  figure.  since  the
 accounts  of  the  Factory  for  that
 year  had  not  been  audited....

 MR.  DEPUTY-SPEAKER:  Are
 these  the  proceedings  of  the  Assem-
 bly  there?

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  It  says:

 “The  same  Minister  explained  that
 at  least  seven  factors  were  responsi-
 ble  for  the  losses  and  the  enumerat-
 ed  lke  this:—

 i.  Inadequate  supply  of  sugarcane;
 2.  high  cost  of  transport  charges,
 3.  low  sugar  recovery  percentage;
 4.  low  price  of  levy  sugar  paid  by
 the  Central  Government;  5.  higher
 price  paid  to  the  sugarcane  pro-
 ducers  compared  to  the  one  fixed  by
 the  Centre  and  due  to  inclusion  of
 the  depreciation  of  plant  and  mac-
 minery  into  the  profit  and  loss
 account....

 MR.  DEPUTY-SPEAKER:  Are
 these  the  proceedings  of  the  Goa
 Assembly?

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  Therefore,  I  read  it  out.

 MR.  DEPUTY-SPEAKER:  We
 should  not  discuss  the  proceedings  of
 another  Assembly  here.

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  It  is  published  in  papers,  it  is
 reported  in  papers.
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 {Shr  Purushottam  Kakodkar)

 MR  DEPUTY-SPEAKER  That  is
 all  mght  But  we  should  not  discuss
 them  here

 SHRI  PURUSHOTTAM  KAKOD.-
 KAR  Goa  is  a  small  territory  The
 Jand  8  not  very  large  The  whole
 territory  is  small  I  would  request  the
 hon  Minister  to  see  that  there  is  no
 further  fragmentation

 MR  DEPUTY-SPEAKER
 try  to  conclude  now

 SHRI  PURUSHOTTAM  KAKOD
 KAR  Please  give  me  a  few  minutes
 more

 Please

 MR  DEPUTY-SPEAKER  You  have
 taken  0  minutes

 SHRI  PURUSHOTTAM  KAKOD-
 KAR  I  say  this  because,  in  964
 there  was  the  Tenancy  Act  and
 according  to  that  Act  a  tenant  had
 the  right  to  pay  only  I/6th  to  the
 owner  and  keep  5/6th  for  himself  It
 was  a  good  legislation  But  it  was
 only  on  paper  Practically  he  could
 keep  for  himself  5  6th  of  nothing
 There  was  no  producton  Because  in
 Goa  there  are  bunds  they  are  broken
 and  saline  water  comes  in  In  the  past
 the  land-owners  the  tenants  and  the
 Government  also  all  together  aw
 that  the  bunds  were  iepaired  But
 now  nobody  takes  responsibility  and
 saline  water  remains  there  No  cult-
 vation  and  no  production  That  is  one
 of  the  reasons  why  paddy  production
 has  gone  down  from  seven  months  to
 five  months  Now  it  has  become  the
 nursery  of  prawns  and  it  is  the  busi-
 ness  in  Goa  There  is  no  paddy  vro-
 duction  Sir  there  are  rural  institu
 tions  thousands  of  years  of  ago  and
 at  least  there  are  statements  that
 these  Camunidales  ara  going  to  be
 abohshed

 MR  DEPUTY-SPEAKER  Conclude
 now

 SHRI  PURUSHOTTAM  KAKOD
 KAR.  This  is  what  this  Report  also
 says
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 “Land  holdings  in  this  country  are
 by  and  large  fragmented  and  small
 to  lend  themselves  to  scientific  cu!-
 tivation  re

 All  this  १8  regarding  the  whole  coun-
 try  Goa  is  a  small  territory  If  we
 go  on  fragmenting  the  land,  :t  will  not
 help  anybody  So,  my  request  to  the
 hon  Mnunister  i8  to  appoint  a  high-
 powered  committee  of  experts  and  find
 out  how  the  best  use  can  be  made  of
 the  Camunidales  so  that  paddy  produc-
 tion  can  be  acquired  from  The  land,  and
 Goa  does  not  require  to  bring  rice  from
 other  States

 SHRI  PATTABHI  RAMA  RAO  (Ra-
 jamundry)  Mr  Deputy-Speaker  Sir,
 I  rise  to  support  the  Demands  for
 Grants  in  respect  of  the  Munistry  of
 Agriculture  and  Irrigation,  and  I  would
 like  to  make  a  few  suggestions  for
 what  they  are  worth

 The  bumper  harvest  of  the  current
 season  is  a  mixed  blessing  The  fact
 that  we  have  been  able  to  produce
 nearly  35  milion  tonnes  of  graine
 shows  that  given  the  normal  aids,  the
 country  is  well  on  the  wav  to  self.suff_i.
 ciency  At  the  same  time,  the  surplus
 has  brought  forth  one  or  two  more
 lessons

 ‘The  first  is  that  unJess  the  other
 conditions  are  normal  we  cannot  ex-
 pect  a  good  harvest  Among  these
 conditions,  the  most  important  is  the
 supply  of  water  which,  पा  turn  depends
 on  the  monsoon  During  the  last  three
 or  four  years  we  have  had  sufficient
 experience  to  know  that,  with  the  best
 of  will  in  the  world,  the  farmer  cannot
 produce  more  im  an  intensive  way
 without  assured  water  supply  This  is
 the  first  lesson  that  we  have  learnt
 or  should  learn

 The  second  lesson  is  that  even  a
 small  surplus  can  be  embarrassing
 when  prices  fall  suddenly.  This  hurts
 the  farmer  in  one  way  and  the
 Government  in  another  way  it  hurts
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 the  farmer  because  he  has  purchased
 inputs  like  fertilisers  and  seeds  xt
 high  prices  in  the  expectation  that  he
 will  be  getting  a  certain  return  from
 the  harvest  and  when  this  return  fails
 or  is  reduced,  he  naturally  loses  the
 expected  income,  apart  from  the  fact
 that  this  makes  it  difficult  for  him  to
 return  the  Joans  that  he  has  taken
 during  the  cultivation  season.  It  also
 robs  him  of  the  incentive  to  produce
 more  in  future.

 Government  introduced  the  policy  of
 compulsory  purchase  in  one  form  or
 another  of  a  part  of  the  grains  or,  in
 some  instances,  all  the  grains  at  a  par-
 ticular  price.  The  idea  behind  this
 purchase  was  that  the  consumer,  espe.
 cially  in  the  urban  areas,  should  get
 his  food  articles  at  a  fairly  cheap  price.
 This  involved  a  certain  amount  of  sub-
 sidy  in  the  interest  of  the  consumer
 and  at  the  expense  of  the  taxpayer.
 The  system  worked  well  as  long  as  the
 farmer  was  able  to  dispose  of  the
 balance  of  his  produce  at  the  market
 rate  which  was  higher  than  the  price
 at  which  Government  purchases  were
 made.  But  when,  as  a  result  of  sur-
 plus  grains,  the  prices  fell,  the  position
 of  the  Government  was  reversed.
 Far  from  buying  the  grains  from  the
 farmer  at  a  price  which  was  lower
 than  the  market  price,  they  had  to  buy
 from  the  farmer  in  order  to  sup
 port  him  and  keep  the  price  at  a
 level  which  is  bound  to  be  higher
 than  the  market  price.  This  is  inevi.
 table  in  the  circumstances,  but  throw

 a  huge  burden  on  the  Government.
 This  raises  several  problems  for
 the  Government.  The  Govern-
 ment  agencies  are  not  equipped
 to  buy  all  the  grains  offered
 and  within  the  time  that  the  farmer
 wishes  to  dispose  them  of.  They  do
 not  have  sufficient  storage  space  and
 certain  amount  of  wastage  occurs
 thereby.  Complaints  have  alrearly  been
 voiced  in  the  surplus-producing  areas
 that  Government  is  not  buying  so  as
 to  meet  the  full  supply  offered.

 The  draw  on  credit  ia  very  high  and
 the  resources  of  the  banks  are  being
 strained.  Although  a  new  situation

 6il  LS—20,
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 has  been  created,  it  is  put  to  the  Gov-
 ernment  to  see  that  this  situation  today
 and  similar  situations  in  the  future
 are  tackled  in  a  proper  manner  with-
 out  a  sense  of  panic  and  without  a
 feeling  that  it  is  a  crisis.  In  other
 words,  what  is  required  is  the  nor-
 malisation  of  agricultural  planning.
 A  procedure  should  be  put  into  the
 administration  of  agricultural  supply
 and  demand  in  suck  a  way  that  neither
 deficit  nor  surplus  poses  any  serious
 problem.  Let  it  be  remembered  that
 agricultural  production  cannot  be  plan-
 ned  meticulously  as  in  the  case  of  in-
 dustry.  Variations  from  one’s  expec-
 tations  are  bound  to  occur  even  if
 there  is  no  embarrassing  surplus.

 Incidentally  ~  would  like  to  mention
 that  there  is  a  misnomer  about  the
 quantity  of  the  surplus  and  its  impact
 on  the  economy.  Some  Persons  are  of
 the  mistaken  view  that  the  surplus  is
 only  three  or  four  per  cent  and  that,
 therefore,  if  is  not  very  great.  What
 matters  in  this  context  is  not  the  per-
 centage  of  the  surplus  but  the  actual
 quantity  involved.  It  is  five  per  cent
 of  a  hundred  million  tonnes;  in  terms
 of  the  actual  quantities  that  arrive  in
 the  market,  as  a  proportion  of  a  total
 production,  the  quantity  involved  is
 almost  one-fifth  or  one-sixth  of  the
 total  quantity  that  can  be  absorbed  by
 the  market.

 What  then  is  the  solution?  As  I  said
 earlier,  a  method  has  to  be  devised
 which  should  be  put  into  as  a  norma!
 procedure.  I  venture  to  suggest  that.
 instead  of  the  Government  being  solely
 responsible  for  the  purchase,  the  other
 agencies  should  also  be  made  respon-
 sible  for  it,  though  not  directly  through
 the  provision  of  credit.  The  other  day
 I  read  an  item  of  news  that  one  of
 the  leading  banks  in  the  South  is
 constructing  godowns  to  store  grains.
 This,  Sir,  is  an  excellent  move  and
 should  be  copied  by  all  banks.  This
 is  an  advantage  to  everyone  concern-
 ed.  The  banks  benefit  by  using  their
 funds  in  a  constructive  manner  and  by
 alding  the  economy  of  the  country.  The
 Government  benefits  by  reducing  the
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 area  of  their  responsibility,  at  the  same
 time  maintaining  a  hold  indirectly  on
 the  quantities  of  grams  available  for
 distribufion  The  farmer  gains  by  not
 being  compelled  to  self  at  unremunera-
 tive  prices  but  getting  enough  credit  on
 his  produce  so  88  to  tide  over  the  im-
 mediate  demand  for  money  The  au-
 thomties  concerned  should  evolve  a
 detailed  plan  for  roping  in  the  tanks
 mm  such  a  way  that  they  build  the
 godowns,  give  credit  to  the  farmer  tor
 as  long  as  necessary  give  him  option
 to  sell  as  he  likes  or  al)  offering  to
 the  government  at  prescribed  prices
 By  this  means,  I  think  the  surpluses
 can  be  taken  care  of  without  undue
 strain  Indeed,  Sir,  I  understand  in
 some  countries  the  credit  slips  given  to
 the  farmers  are  negotiable  And  the
 fact  that  the  farmer  's  given  option
 to  sell  of  his  own  or  offer  the  produce
 to  the  Government  makes  the  scheme
 a  practical  one  Perhaps  the  Govern-
 ment  may  iry  this  in  one  or  two  highly
 surplus  areas  fo  begin  with  and  ५९९
 to  what  extent  at  can  be  made  a  nor-
 mal  practice  of  credit-cum-sale

 I  said  earher,  that  there  can  be  no
 intensive  production  without  water
 This  is  not  the  6  to  go  into  the
 merits  or  demerits  of  the  way  in  which
 the  States  have  held  up  many  schemes
 in  regard  to  th.  use  of  in‘er-State
 rivers  This  48  an  old  story  and  the
 Narmada  ts  always  an  example  ag  to
 how  much  water  goes  waste  tor  lack
 of  inter-State  understanding  More  re.
 cently,  the  Government  have  become
 aware  of  this  problem,  and  thanks  to
 Babuy:  for  the  dynamic  lead  he  has
 heen  taking  in  this  direction,  the  Gov-
 ernment  are  taking  steps  to  accelerate
 such  understanding  and  push  forward
 schemes  for  the  full  utihsation  ०१  the
 waters  of  inter-State  rivers

 I  am  myself  concerned  at  present
 only  with  a  small  point  Recently  the
 Chief  Minister  of  Andhra  Pradesh

 agreed  to  augment  the  water  supply
 of  the  city  of  Madras  by  giving  some
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 of  the  surplus  water  of  the  Krishna.
 This  is  but  a  beginning.  What  78  really
 required  is  to  link  up  the  southern
 tiver  so  that  a  southern  water  grid
 is  formed.  I  Suggest  that  immediate
 steps  should  be  taken  to  connect  the
 Godavari  wifh  the  Krishna,  the  Krishna
 with  the  pennar  and  the  pennar  with
 the  Cauvery  This  is  not  a  grandoise
 scheme  like  the  linking  of  the  northern
 and  the  southern  rivers  but  a  simple
 and  a  practical  one  which  can  Le  im-
 plemented  with  the  resources  which
 are  immediately  available  Between  the
 Godavari  and  the  Krishna  there  are
 hill  streams  wich  cause  a  great  deal
 of  damage  through  a  sudden  flush  of
 floods,  they  can  be  canalised  It  ४5
 notorious  that  most  of  the  water  of  the
 Godavari  ig  wasted  into  the  sea  during
 the  monsoon  months  There  is  a  large
 swamp  in  the  Krishna  and  West
 Godavar,  districts  called  the  Kolleru
 lake  which  also  can  be  reclaimed  for
 food  production  if  this  scheme  is  im-
 plemented  I,  therefore,  suggest  that
 this  should  be  given  the  highest  prior-
 ity  and  a  committee  of  experts  appoint-
 ed  immediately  to  work  out  the
 details

 Then,  Sir,  sugar  iS  8  big  foreign  Oke
 change  earner  today  But  the  position
 of  the  grower  of  the  sugarcane  or  the
 producer  of  sugar  in  Andhra  Pradesh
 is  very  bad  The  farmer  does  not  get
 a  remunerative  price  for  his  produca
 the  producer  loses  heavily  with  the
 present  Ievy  price  in  Andhra  Pradesh,
 which  is  the  lowest  in  the  country  If
 the  factory  pays  Rs  420  per  tonne  of
 cane,  3t  is  not  quife  remunerative  to  the
 grower  Then  even  at  that  price,  if
 the  levy  price  per  quintal  of  sugar  is
 Rs  i26,  the  factory  loses  heavily  on
 every  bag  it  produces  I  request  the
 Government  to  re-examine  the  issue
 and  give  a  remunefative  price  to  the
 grower  and  a  reasonable  levy  price
 to  the  producer

 With  these  observations,  I  support
 the  Demands  and  congratulate  the
 Ministry  for  thelr  best  performance  in
 the  year  gone  by
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 oft  राज बेद  सिह  (जौनपुर)  :  उपाध्यक्ष
 महोदय,  कृषि  और  खिंचाई  मंत्रालय  की
 सींगों  का  सम यंत  करते  हुए  मैं  कहना
 चाहता  हूँ  कि  कृषि  के  मामले  में  भ्र भी  हमें

 बहुत  लम्बा  रास्ता  तथ  करता  है  ।  आज
 मी  हमारे  देश  में  कृषि  में  i00  पीछे  70
 आदमी  लगे  हुए  हैं  शरीर  जो  कृषि  में  बहुत
 भागे  बड़े  हुए  देश  हैं  जो  मेफेनाइज्ड  फालिंग
 तक  पहुंच  गए  हैं  वहां  सौ  पीछे  6या  7
 व्यक्ति  खेती  में  काम  करते  हैं  7  तो  यह
 लम्बा  सफर  हमें  तय  करना  है  ।  साथ-साय
 ग्रीन  रेबोल्पृशन  की  बात  जाती  है,  लेकिन
 मैं  समझता  हूं  कि  ड्रोन  रेवोल्यूशन  नहीं  बल्कि

 हिट  रेवोल्यूशन  नगर  उस  को  कहा  जाये
 तो  अच्छा  है.  क्योंकि  और  क्रिप्स  का  जहां
 तक  सवाल  है  उस  को  हम  उतना  सारे  नहीं
 बढ़ा  सके  जितना  कि  व्हाट  और  राइस  को

 बढ़ा  सके  हैं  ।

 इसके  बाद  कृषि  के  लिए  सिलाई  बहुत
 जरूरी  है.  1  राज  भी  स्वराज्य  के  पहले
 जो  सिचाई  की  व्यवस्था  थी,  कुएं  या  नहें
 इत्यादि  थीं,  और  दूसरे  तरीके  थे  और
 स्वराज्य  के  बाद  जो  हजारों  करोड़  रुपया
 खर्च  करने  के  बाद  हम  ने  सिचाई  के  साधन
 क्रिकेट  किए,  उन  सब  को  मिला  कर  भी  30
 प्रतिशत  से  कम  ही  निचाई  का  इंतजाम  हम
 कर  सके  हैं  a  तो  इस  मामले  में  भी

 हमें  बहुत  कुछ  करना  है  और  हम  समझते

 हैं  कि  कृषि  मंत्रालय  इस  मामले  में  सजा  है
 शर  वह  सारी  समय  पर  अपनी  नीति  इस
 दिशा  में  निर्धारित  करता  रहेगा  t

 wa  इरिगेशन  का  सवाल  प्राता  हैं--
 तो  हम  देखते  हैं  कि  राज  हमारे  देश  का
 किसान  इसने  साधन  होने  पर  भी  भ्रच्छी
 खेती  के  लिये  बादलों  को  तरफ  देखता  है,
 मानसून की  तरफ  देखता  है  कि  वह  भा

 रहा  है  या  नहीं।  हमारे  देश  में  प्रभी  सिंचाई
 &  साधनों की  क्त  कमी है,  हमें उस  कमी
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 को  पूरा  करता  है  oy  इसमें  सन्देह  नहीं
 कि  बहुत  से  बड़े-बड़े  प्रोजेक्ट्स  बन  रहे
 हैं,  लेकिन  उन  से  उतना  लाभ  नहीं  हो  सकता,
 जितना  छोटे-छोटे  कुएं  बनाने  से,  पम्पिंग
 सैटस  लगाने  से  हो  सकता  है  ।  हमें  इस
 तरफ  विशेष  ध्यान  देता  चाहिये  ।

 जिस  समय  हम  फ्  ग्रेड  की  बात
 करते:  हैं  तो  हमारे  दिमाग  में  यह  तस्वीर  भी
 जाती  है  कि  हमारे  देश  में  बहुत  सा  फल  ग्रेन
 बरबाद  होता  है  ।  एक  तो  हमारी  खाने
 की  जो  आदत  है,  उस  को  बदलने  की
 जरूरत  है,  अगर  हमारी  बाधा  किलो  की

 खुराक  है  तो  उस  में  फल,  मीट-पछली  का  हिस्सा
 शामिल  नहीं  होता  इस  लिये  हम  को  अपनी

 खुराक  की  ग्रादत  बदलनी  होगी  ताकि  अन्न
 के  उपर  जो  प्रेशर  है,  उस  को  कम  किया  जा
 सके

 दूसरी  बात--डिफेक्टिव  स्टोरेज  है,
 जिस  से  काफी  अन्न  खराब  होता  है  ।  रोकें-

 नट्स  वगैरह  काफी  अनाज  बरबाद  करने  हैं--
 हमारी  समझ  में  नहीं  जाना  कि  सरकार  इस
 के  बारे  में  मजा  क्‍यों  नहीं  है  ।  राज  ही
 अखबार  में  ताकता  है--एक  ब्रिटिश

 साइंटिस्ट  हैं--पीटर  कॉडवैल--उन  का

 कहता  है  कि  एक  चुका-चुहिया  का  जोड़ा
 साल  में  दो  हजार  अण्डे  देता  है  ।  इस
 समय  हमारी  जितनी  आबादी  है,  उस  की

 कई  गुना  प्राबादी  चूहे,  चुहियों  को  है

 शो  जग जोबन  राम  :  दहिया  प्रति  नहीं
 देती  है  बच्चे  देती  हैं  श्राप  कहां  को  बात
 कर  रहे  हैं  ?

 थी  राजदंड  सिंह  मेरा  मतलब  प्राण-
 स्टिंगर  से  है,  मैंने  उस  को  झण्डे  कह  दिया

 है.  a  इस  को  रोकने  का  उपाय  होना
 चाहिये  |
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 हमारे  देश  में  गावों  में  दुश्मती  तिका पने
 के  लिये  लोग  खलिहानों  कों  जला  देते  है  ।
 आप  कोई  ऐसा  इन्तजाम  करें  जिस  से

 इन  खलिहानों  का  जलाना  बन्द  हो  सके,
 खलिहान  जलाने  वाले  को  मदत  से  सन
 सजा  दी  जाय,  इस  तरह  की  कोई  कानूनी
 व्यवस्था  होनी  चाहिये  -  इस  तरह  से

 खरीददारों  में  जो ंगल्‍ला  जल  जाता  है,  उस  को
 बचाया  जा  सकेगा  और  हम  को  बाहर  से
 मंगाना  नहीं  पड़ेगा  V

 wt  तक  हमारे  देश  में  20  प्रतिशत
 किसान  फर्टिलाइजर्स  का  इस्तेमाल  करते  हैं
 कौर  एक  एकड  में  जितने  फर्टिलाइजर
 इस्तेमाल  होने  चाहिये,  उतना  नहीं  कर
 पाते  हैं।  दुनिया  में  एक  एकड़  में  95-96
 क्लिग्राम  तक  फर्टिलाइजर  का  इस्तेमाल

 होता  है,  लेकिन  हमारे  यहां  की  एवरेज  केवल

 6-7 किलोग्राम ही  है  -  इस  लिये  फर्टिलाइ-
 जर  का  इस्तेमाल  बढ़ाने  के  लिये  प्रभी  हम
 को  बहुत  लम्बा  सफर  करना  है,  इस  को
 95-96  किलोग्राम  तक  पहुंचाना  है ।
 दूसरी  तरफ  जो  20  प्रतिशत  किसान  इस  का
 इस्तेमाल  करते  हैं,  बाकी  के  80  प्रतिशत
 किसानों  में  इस  का  प्रचार  करता  है  ताकि
 वे  भी  इस  का  इस्तेमाल  कर  फे  लाभ  उठा
 सके  ।  मैं  हस  बात  को  भी  सानता  हूं  कि

 हमारे  बहुत  से  किसान  इतने  गरीब  है  कि  वे
 इस  को  खरीद  ही  नहीं  सकते,  लेकिन  धीरे
 धीरे  लोग  इस  के  महत्व  को  समझने  लगे

 हैं  शौर  इस  का  इस्तेमाल  ग्रेजुश्नली  बढ़ता
 जा  रहा  है  ।  लेकिन  इस  के  साथ  ही  हमे
 झागैनिक  मैच्योर  पर,  ग्रीन  पैस्यीर  पर  भी
 जोर  देना  चाहिये  ।  यह  भी  खेतों  की  पैदा
 करने  की  ताकत  को  ज्यादा  बढ़ाते  है  ।

 श्री  मैं  फिशरी  के  बारे  में  कहूंगा  कि
 किशमिश  का  एक्सपोर्ट  बहुत  बढ़  क्या  है  जोर
 ज्यादातर  मछली  सम॒द  से  पकड़ते  हैं।  लेकिन
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 इनलैंड  फिशिंग  को  बिल्कुल  इंदौर  कर
 रखा  है।  कोई  गांव  देश  में  देखा  नहीं  है
 जिस  में  छोटे  मसौदे  तालाब  न  हों।  उन  को
 श्रमदान  से  गहरा  किया  जाना  चाहिये  शौर
 उस  में  किलिंग  के  लिए  छोटे  छोटे  बच्चे  छोड़ें
 जा  सहते  हैं  जिन  &  बड़े  हमने  १र  गांव  सभाओं
 के  लिये  एक  आमदनी  का  जरिया  हो  सकता
 है  और  साथ  ही  गाव  वाले  मछली  खाना
 चाहें  तो  उन्हें  उसने  वाम  पर  मिल  सकती
 है  जिस  से  उन  का  स्वास्थ्य  भी  प्रिया  हो
 सकता  है  ।  तो  इनलैंड  फिशरीज  के  बारे
 में  केन्द्रीय  सरकार  को  राज्य  सरकारों  को
 कहता  चाहिये  फि  हम  को  बड़े  पैमाने  पर
 डेवलप  करे  t

 इस  फे  बाद  मैं  फौरेस्ट  के  सम्बन्ध  में

 कहना  चाहता  हूँ  ।  लोगो  का  मत  है  कि,

 विद्वानों  और  साइंटिस्टों  का,  देश  का  जितना

 एरिया  हो  उम  का  एक  तिहाई  फोरेस्ट
 होना  चाहिये,  इस  से  नेशन  की  हैल्थ  पर
 अच्छा  प्रसर  पड़ता  है  और  जमीन  की  नमी
 बनी  रहती  है,  अच्छी  बारिश  होतो  है  कौर
 जमीन  का  कसाब  रुकता  है  ।  इसलिये
 फोरेस्ट  की  तरफ  ज्यादा  ध्यान  दिया
 जाय  t

 गत  वर्ष  एक  सवाल  पूछा  गया  था  शौर

 यह  जवाब  मिला  कि  सरकार  के  पास  यह
 ठीक  ठीक  आंकड़े  नहीं  है  कि  हमारे  देश  में
 फौरेस्ट2  का  एरिया  कया  है  t  wat  तक

 हमारी  सेन्ट्रल  गवर्नमेंट  को  फौरेस्ट  का
 ठोक  डीके  रकबा  मालूम  नहीं  है  ।  इस
 तरफ  विशेष  ध्यान  देना  चाहिये,  धौर  जैसा

 कुछ  लोगो  ने  बताया  है  कि  बहुत  से  पेड  जंगलों
 के  काटे  जा  रहे  हैं  खेती  करने  के  लिये,  ढुलके
 कपों के लिये, के  लिये,  इस  को  अन्य  करता  जाहिं ये  ।
 इस  सम्बन्ध  में  मी  मून  पी०  में  पहाड़ों  पर
 जवानों  के  बारे  में  एक  पा खो लत  सबला  था,
 चिपको  भ्रादोलन,  जिम  में  साव  की  औरतें
 फेल  से  चिंतक  जाती  थीं  भीर  कहती  थीं  कि
 पेड  नहीं  काटने  देंगे  ।  तब  जा  कर  उस  का
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 wer  सका  तो  फौरेस्ट  कम  में  कम  एक
 तिहाई  रकबे  में  रहें  मतों  हमारी  कोशिश

 होनी  चाहिये  ।

 सोनी  मिलीं  के  बारे  सें  मेरा  पड़  कहता

 है  कि  यू०पी>  और  विहार  में  मोनो  मिलें
 काफी  रानी  हूँ  जब  कि  म्न्प्र  जगहें  नई  है
 क्यों  कि  वहा  बाढ  में  खलो  ।  हमारी  सरकार

 कहती  है  कि  चीनी  मिलों  को  नेशनेजाइज

 करेंगे  ।  जो  मिल  मालिक  हैं  वह  इस  डर  से

 कि  सरकार  नेगतेलाइज  करने  जा  रही  है,
 नई  मशीनें  नहीं  लगाते  हैं  ।  जो  प्रणाली
 घिसी  पिटी  मशीनें  लगी  2  है  3न  फो  जिन्दगी

 खत्म  हो  गई  है,  उन्ही  से  काम  ले  रहे  है  और
 सरकार  के  इर  के  मारे  मौडर्ताइज  नी  कर

 रहे  है।  पुराना  मशीनरी  होने  को  वहज  से

 शुगर  रिकवरी  शी  कम  होतो  है  जिप  का

 असर  किसान  को  मिलने  वाले  दास  पर

 पड़ता  है,  और  मिल  वाले  भी  कोशिश  करते

 #  ि  रिकवरी  क्षम  दिया  कर  के  क्रम  से  कम

 दाम  किसान  का  दिया  साथ  1  तो  सरकार  को

 साहिरे  कि  प्रा  तो  27  को  नेशनेल।इज  कर  ले
 था  साफ  साफ  झड़  दे  कि  हमर  नेशवेजइज
 सही  करेंगे  और  मंजिलों  को  भीतर

 करें  कि  वह  सिल  को  सौ्डर्नाईज  करे  ताकि  शुगर
 की  रिक्टर  बढ़े  और  पिते  भ्रच्छो  तरह

 से  चलें।  जैसा  मात तीय  चिन्हों  ने  कहा  कि

 लोनी  फौरेत  ऐक्स बेज  अने  करती  है  हालिये

 कप  का  ऐक्पपोर्ट  बढना  चाहिये

 फूड  रिलीफ  मेजर्स  के  बारे  में  मेरा
 निवेदन  है  कि  जब  सवाल  आता  है  बाढ़  का

 शौर  नदियों  का  तो  सरकार  कहती  है  कि  यह
 स्टेट  का  मामला  है  ।  लेकिन  शायद  हो
 कोई  ऐसी  नदी  हो  बडी  जो  एक  स्टेट  में  बहती

 हो।  जब  निद्रा  कई  स्टेशन  में  बहती  है
 तो  राष्ट्रीय  समस्या  तो  हो  हो  जातो  हैं.
 कौर  जब  बढि  प्रीतो  है  तो  वह  भी  राष्ट्रीय
 समस्या  हो  जातो  है.  -  इसलिये  कच  और

 रिक्स  को  सेन्ट्रल  सब जेक  होता  चाहिये,
 स्टेट  सबजेक्ट  नहीं  ।  हम  समझते  हैं  कि
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 सरकार  इस  दिशा  में  जरूर  सोचेगी  ;  बाढ
 और  कबा  हर  हाल  जाती  है  जिस  से
 करोड़ों  ६ 1 अ  की  इस  बरबाद  हो  जाती  है  ।
 इसलिये  देश  की  जितनी  बडी  बडी  नदिया
 है  उन  का  एक  नेशनल  प्रिय  बना  दिया  जाय
 तो  से  को  हम  कन्ट्रोल  कर  सकते  हैं  और
 बाढ़  को  भो  कन्ट्रोल  कर  सकते  हैं  जो  उस
 के  लिए  बहुत  ज्यादा  हमारे  की  जरूरत  है  1
 ह्म  राशि  करने  है  कि  बरई  बैक  इस  में  मदद
 करेगा  ओर  हमारी  गवर्नमेंट  भी  इस  काम
 को  करने  के  लिए  अगर  और  टैक्स  लगाएगी,
 तो  लोग  देने  फे  किए  तैयार  हो  जाएंगे  ।

 रूस  के  ब्र ना वा  स्माल  फार मस  डेवलप-
 पेट  एजेन्सी  की  आर  की  स्क्रीम  चने  रही
 है,मार्जोनल  डेवलपमेंट  एजेंसी  की  भो  कही
 कही  स्कोर  चने  रहो  है  |  एरिया  डेवलपमेंट
 प्रो याप  और  हाउस  प्रात  एरियाज  की  भो
 आपकी  स्कीम  चन  रहो  है  !  ये  बड़े  काम
 की  खोजे  है  और  इन  का  काफी  फैलाव  होता

 चाहिए  खास  तोर  से  उन  जिनों  में  जोकि
 दैववाद  जिले  हैं  और  एक्रोतोमोहूलो  पीछे
 है  1

 अब  मैं  दो!  चोरों  को  तरफ  बौर  आप
 का  ध्यान  दिलाना  स्मिता  हें  ।  उतर  प्रदेश
 में  चीज़  नी  को  जो  चोरी  हितो  है,  वह  चोरी
 बडे  बडे  कैपोठेलिस्ट्स  ओर  बड़े  बड़े  फारमर्स
 करने  है  लेखन  शब  उत्तर  प्रदेश  की  सरकार
 ने  इस  के  जवाब  में  यट  किया  है  कि  जो
 पम्पिंग  सेंटर  बनाए  जाएगे  उन  को  चाहे
 महीने  मे  दो  या  तीन  दिन  हो  विल्लो  मिले,
 लेकिन  उस  को  .5  रुपया  फो  हार्स  पावर
 देना  पडता  है  t  यह  उन  किसानों  पर  बड़ो
 ज्यादतों  है  और  उस  से  फि पान  बढ़त  परेशान

 हैं।  दूसरों  बात  यह  है  कि  पम्पिंग  सेट  के

 लिए  गवरमेंट  &  लैंड  मांगें  बेक  के  माध्यम
 से  किसानों  को  लोत  दिया  है  शोर  तीन  आर
 पम्पिंग  सेटों  में  उसे  34  को  लेता  है।  मेरा
 यह  कहना  है  कि  यह  भी  किस,नों  के  ऊपर
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 ज्यादती  है  क्योंकि  जो  पम्पिंग  सैट,  उस  को
 4200  रुपये  में  मिलता  है,  3स  के  लिए  उस

 को  5200  रुपये  देने  पड़ते  हैं।  जिप  समय

 बह  कर्ज  लेने  के कर्ज  पर  दस्तक  करता  है

 उस  समय  वह  रुपया  उप  का  हो  जाता  है,
 तो  उस  को  मार्केट  में  घूम  कर  अपनो  तसल्ली
 का  पम्पिंग  42  लेने  की  छू  होनी  चाहिए  ।
 मेरा  निवेदन  यह  है  कि  आप  राउ कुतर  सरकार
 से  इस  बारे  मे  बातचीत  करे  और  किस,नों
 को  जो  परेशानी  हो  रहो  है  शौर  उन  की
 जो  तबाही  हो  रही  है,  उत  से  उन  को  बचाए  ।
 कब  झा खरी  बात  मैं  झाई०  सी०  पु  कार
 के  बारे  मे  कहना  चाहता  हु  ।  यहा  पर
 शजेन्द्रगडकर  कमेटी  की  रिपोर्ट  के  बारे  मे
 चर्चा  हुई  हैँ  कौर  क्रि  विनोद  शाह  ने  जो

 आत्महत्या  की  थी,  उस  के  बारे  मे  वहा  की
 व्यवस्था  मे  जो  गड़बड़  है,  उस  की  जाच  के

 लिए  श्री  गजेन्द्र गडकर,  जोकि  हिन्दुस्तान  की

 सुप्रीम  कोर्ट  के  एक्स  चीफ  जस्टिस  थे,  के

 नेतृत्व  म ेएक  कमेटी  बनी  थी  1  उस  कमेटी
 की  रिपोर्ट  यह  है

 The  Committee  submuitteg  its
 report  to  the  Government  on  Janu-
 ary  i9,  973  suggesting  certain  radi-
 cal  changes  in  the  existing  organi-
 sational  pattern  pf  the  Council  and
 its  personne]  policy,  These  re-
 commendations  were  under  consi-
 deration  of  the  Government  of
 India.

 तो  परसो नेल  पालिसी  कौर  प्रार्गमनाइजेशन
 के  बारे  मे  उन्होंने  डिटेक्ट  बताए  बे  ।  कौर
 अपनी  रिकमेडेशन  की  थी  t  कोई  बहुत
 बडा  साइंटिस्ट  हो,  उस  के  बड़प्पन  का  हम
 स्वागत  करते  हैं  भौर  उस  के  बार  में  हमें  कोई
 शिकायत  नहीं  है  लेकिन  अपने  मातहतों  के
 साथ  इस  तरह  का  व्यवहार  नहीं  करना

 चाहिए।  उन  के  जमाने  में  कई  साइंटिस्टों
 &  सुसाइड  किया  है  ।  ऐसी  बात  तो  नहीं
 हैं  कि  सभी  साइंटिस्टों  का  दिमाग  खराब
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 था  |  इसलिए  इसमें  बहुत  गहराई  जा
 कर  इंक्वायरी  करने  की  जरूरत  है  |

 इन  शब्दों  के  साथ  मैं  कृषि  मौर  सिंचाई
 मंत्रालय  की  मांगों  का  समर्थन  करता  हूं  ।

 शी  भोगे  का  (जय नगर)  :  उपाध्यक्ष
 महोदय,  मैं  ज्यादा  समय  न  लेते  हुए  सभी  बातो
 मे  न  जा  कर  कुछ  बातों  की  तरफ़  ही  मंत्री
 जी,  सरकार  और  सदन  का  ध्यान  दिलाना
 चाहूंगा  ।

 इस  बीस  सूत्री  कार्यक्रम  के  जरिये  इस
 आपातकालीन  स्थिति  के  दौरान  एक  सुनहला
 मौका  हम  को  मिला  हैभौर  जो  सहमति  कौर
 प्रद्धंसामंती  व्यवस्था  आजादी  के  बाद  इस
 देश  मे  चल  रही  थी,  उस  को  खत्म  करने  का,
 उस  को  निर्मल  करने  का  अवसर  हमें  मिला
 है  t  इससे  यह  भी  मालूम  पडता  है  कि

 नेतृत्व  मे  कितनी  भ्रच्छाई  है  कौर  राज्यों  मे
 भी  हालत  पहले  से  बेहतर  है,  इस  मे  कोई
 दो  राय  नहीं  हो  सकती  ।  मगर,  उपाध्यक्ष
 महोदय,  मैं  हस  बात  की  झोर  ध्यान  दिलाना
 चाहता  हू  कि  प्रभी  भी  कुछ  राज्य  ऐसे  हैं  ज॑से
 कि  तमिल  नाडू  राज्य,  जिस  ने  पहले  यह
 इकार  किया  था  कि  वहा  पर  चुभा  मजदूरी
 नही  है  ।  बिहार  सरकार  ने  भी  पहले  यह
 पत्नों  म ेएलान  किया  था  शौर  वहा  के  मुख्य
 मंत्री  कौर  श्रम  मंत्री  ने  बारबार  उल्लेख
 किया  था  कि  वहां  पर  बंधुता  मजदूरी  नही  है
 रेडियो  पर  भारत  सरकार  द्वारा  प्रसारण

 होता  था  कि  वहाँ  राज्य  बंधा  मजदूरों  से

 मुक्त  हो  गया  है  और  सभी  मजदूर  वहां  पर
 आजाद  हैं।  जब  कुछ  मजदूरों  से  इस  की

 अजमाइश  की,  तो  उत  की  पिटाई  की  गई,
 उन  के  घरों  को  झूठा  थ्या  ।  मैं  मिसाल  देता

 हैं  कि  बिहार  विधान  सभा  के  प्रत्यक्ष,  भरी

 हृदयनाथ  मिश्र  के  गांव  में  है  -  इसो  थाने  में
 जाकर  तालीम  की  गयी।  उसने  जहां  के  लेबर
 मिनिस्टर  को  लिखा,  प्राइम  मिनिस्टर  को
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 लिखा  कौर  मुझको  भी  लिखा  ।  मैंने  चीफ़
 मिनिस्टर  को  लिखा  कि  आपके  गांव  में

 हैं,  शौर  श्रम  मंत्री  तथा  मेरे  गांव  में  भी  है  ।

 हरेक  जिले  में  प्रखण्ड  में  जाकर  शाप  जांस
 कर  सकते  हैं  ।  बिहार  सरकार  एलान
 कर  रही  है  कि  बंधुआ  मजदूर  नहीं  है।  किसी
 भी  क्षेत्र  मे ंश्राप  चल  कर  देख  लीजिए,
 मैं  आपके  क्षेत्र  में  भी  चलने  के  लिये  तैयार

 हूं।  बीस  में  एक  सूत्र  का  खुल्लम  खुल्ला
 उल्लंघन  हो  रहा  है  ।  1.  स्थिति  कई
 राज्यों  में  है  ।  पूर्वी  उत्तर  प्रदेश  में  भी

 है  वहां  भी  काम  करने  की  झ्राजादी

 नहीं  है  ।  बंगाल  में  ऐसी  स्थिति  है  ।

 आपको  जब  रहे  सुनहरा  मौका  मिला  है,
 इसमें  भी  श्राप  इस  काम  को  पूरा  नहीं  कर

 सकते  हैं  -  कम  से  कम  राज  तो  इस  काम  को

 ग्रुप  कर  सकते  हैं  जिससे  वह  भ्राजादी  से

 बहु  सके  ।  इस  विलेन  प्रथा  को  खत्म  करने
 के  लिए  विलायत  में  चेल्सी  को  फांसी  दी

 गयी,  फ्रांस  में  क्रांति  हुई  कौर  बीसियों  हजार
 जमींदारों  को  मार  दिया  गया  ।  हम  शांति-

 पूर्वक  इस  बात  को  करवाना  चाहते  हैं  ।
 श्राप  कहते  हैं  कि  यह  ब  है  ही  नहीं  ।  यह
 कैसी  कठोर  विडम्बना  है,  बहुत  बड़ा  व्यंग्य

 है

 इसी  तरह  से  मैं  इस  बात  पर  ध्यान

 दिलाना  चाहूंगा  कि  बिहार  में  पिछले  तीन-चार

 महीनों  में  मुख्य  मंत्री  ने  एलान  किया  हम
 बिहार  में  हदबंदी  के  कम  जमीन  वालों  की
 जमीन  में  बटाईदारी  का  कोई  मौरूसी  हक
 देने  नहीं  जा  रहे  हैं।  उन्होंने  यह  भी  कहा'  कि

 हम  भाडिनेंस  करने  जा  रहे  हैं भग  i885
 में  जब  बिहार  बंगाल  का  हिस्सा  था,  90)  में

 बटाईदारों  को  हक  मिले,  इसके  लिए  सैकड़ों

 शहीद  हो  गये,  इसके  लिये  हजारों  मुकदमें  में

 फंसे,  एक  राज्य  का  मुख्य  मंत्री  मंत्री  खुलेआम

 कानून  की  अवहेलना  करे  तो  नीचे  के  भ्रमर

 बसे  कानून  को  लागू  करेंगे ।  मैं  जातना

 चाहता  हूं  मंत्री  जी  से  क्या  बिहार  सरकार  ने
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 ऐसा  कोई  ाडिनेंस  भेजा  है  या  भेज  रही  है  ?

 यह  क्या  बीस  सूत्र  में  नया  सूत्र  शामिल  हो
 गया  है?  मैंने  अपने  इला:  में  देखा  कि
 70-75  वर्ष  के  बढे  जमादार  युवा  कांग्रेसी
 बन  गये  वे  कहते  हैं  कि  हम  युवा  कांग्रेसी  हैं,
 यह  बीस  सूत्र  गड़बड़  है,  चार  सूत्र  ठीक  है।
 वे  खले ग्राम  बोलते  हैं।  क्या  मामला  है?
 क्या  बीस  सूत्र  खत्म  कर  दिया  गया  है,  ये

 सूत्र  रह  गया  है  ?  क्‍या  इसमें  से  बटाईदारों
 का  हक  खत्म  हो  जायेगा,  क्या  बटाईदारी  का
 सामंती  रिवाज  कायम  रखा  जायेगा?  मैं
 समझता  चूंकि  यह  चीज़  आसानी  से  वहां  खत्म

 नहीं  हो  रही  है  जिसके  चलते  बिहार  में

 पिछड़ापन  बाकी  रहा  है,  गांव  में  भ्रद्धयूलामी
 बाकी  रही  है,  जनता  पर  चोट  पड़ती  रही  है,
 बड़े  भूस्वामियों  द्वारा  वोट  देने  के  अधिकार
 पर  चोट  की  जाती  रही  है  राज  जब  मारूसी

 हक  दिलाने  का  मौका  है  तब  इस  पर  भी  चोट
 पड  रही  है।  हम  जानते  हैं  कि  शिकार

 एसे  ही  नही  मिलते  ।  हम  अगर  जरूरत  पड़ेगी
 तो  जेल  भी  जाने  के  लिये  तयार  हैं  कौर  जेल
 गये  है।  खले प्राम  रेडियो  और  अखबारों  के
 जरिये  एलान  हो  रहा  है  कि  हम  आर्डिनेंस
 पास  करने  जा  रहे  हैं।  क्‍या  केन्द्रीय  सरकार  ने
 इसके  लिए  स्वीकृति  दी  है  ?  क्‍या  इसके  मायने

 यह  हैं  कि  केन्द्रीय  सरकार  ने  अपनी  नीति
 बदल  दी  है  ?  इसका  मतलब  है  कि  तीस

 एकड  तक  जमीन  जहां  बाकी  है  उसमे  से

 5,  6,  8  बालिग  सन्तान  वाले  परिवार
 निकल  जायेगे।  i6  साल  वाला  भी  बालिग
 बन  जायेगा,  2  साल  वाला  भी  बालिग  बन
 जायेगा।  झगर  ईमानदारी  से  जमीदार
 करे  तो  इसका  मतलब  यह  है  कि  दो-ढाई  सौ
 एकड़  तक  जमीन  खुलेआम  रख  सकेंगे।  क्या
 आप  बटाईदार  का  रिवाज  कायम  रखना

 चाहते  हैं?  शरीर  नही  तो  कैसे  ये  बात  हो

 रही  हैं?  बिहार  में  मुख्य  मंत्री  का  एलान

 हुआ,  भाषण  हुए  कि  हम  झाड्डिनेंस  करने  जा

 रहे  हैं।  प्रभी  पाया  के  सिलसिले  में  मैं

 बिहार  गया  था,  वहां  सूदखोरी  के  सम्बन्ध
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 [श्री  भोगेन्द्र  ar]

 में  मैं  मंत्री  जी  से कहना  चाहूगा  कि  मधुबनी

 प्रदान  मे,  जयनगर  प्रखण"्ड  मे  चार  हजार

 रसीदे  मैंने  देखी  जिनमे  60  प्रतिशत,  45

 प्रतिशत,  40  प्रतिशत  सूद  लगता  रहा  है।

 सूदखोर  खुलेआम  कानून  का  उल्लंघन  कर

 रहें  हैं।  लिखित  रूप  मे  उन्होने  दे  रखा  है  ।

 वे  सब  रसीद  मैंने  जिला  मजिस्ट्रेट  को  दी  है।

 उनका  कहना  है  कि  हमे  ऐसा  कोई  श्रादेश

 नही  पाया  है  और  हम  कोई  कार्रवाई  नही  कर

 सकते  है।  बिहार  मनीलेडर्ज  एक्ट  937  का

 है  जिसमे  यह  व्यवस्था  की  गई  थी  कि  बारह

 परसेंट  से  ज्यादा।  सूद  नहीं  लिया  जा  सकता  है

 लेकिन  इन्होंने  गरीब  किसान,  दूसरे  गरीब

 लोगो  के  जेवर  पत्रादि  बधक  रखे  हुए  हे,

 उनकी  बहू  बेटियों  के  जेवर  लेकर  बिक  रखे

 हुए  हैं  कौर  जो  उधार  राशि  दी  है  उस  पर
 18  परसेंट  सूद  वसूल  कर  रहे  हैं।  मैंने  कुल

 मिला  कर  छ  हजार  रसीद  इक्ट्ठी  की  है  |
 उनसे  दरख्वास्त  दिलाई  है।  लेकिन  अभी  तक
 क  ई  काम  इस  विषय  में  नहीं  हो  रहा  है,  कोई
 कार्रवाई  नही  हो  रही  है।  मैं  पद  यात्रा  से
 आया  हू  1  उस  आघार  पर  मैं  आपको  बता
 रहा  हूं।  बले प्राम  एमरजेंसी  में  कानून  का
 उल्लास  अधिकारी  करते  हैं  यह  कह  कर  कि
 हम  कार्रवाई  नहीं  करेगे  चूंकि  हमें  कोई
 सरकारी  आदेश  नहीं  मिला  है।  हालांकि
 कानून  बहुत  पुराना  है  लेकिन  उस  पर  अमल
 नही  किया  जाता  है।  मधुबनी  प्रखंड  की  बात
 मैं  कहता  हूं।  अगर  बाप  समझते  हैं  कि  कानून
 तोड़ने  का  सूदखोरों  को  फडेमेटल  राइट  प्राप्त

 है  तब  बदल  दूसरी  है।  कौर  भी  इस  तरह  के
 फंडामेंटल  राइट  इस  तरह  के  तत्वों  ने  ले

 हैं  t

 mee  की  कोमल  के  बारे  में  मैं  कहना
 चाहता  हू  जलते  की  कीमत  में  कमी  हुई

 MAY  4,  976  Agr.  &  Irrgn.  304

 बौर  इससे  शहर  के  लोगों  को  ही  नहीं  देहात
 बालों  को  भो  राहत  मिली  है।  वहां पर  भी

 बहुमत  ऐसे  लोगो  का  है  जिन्होंने  राहत  की
 सात  ली  है।  तीन  चौथाई  लोग  गरीब  किसान
 हैं,  खेतिहर  मजदूर  हैं,  मझोले  किसान  का  भी

 एक  हिस्सा  है  जो  साल  में  दो  तीन  था  चार

 महीने  खरीद  कर  खाते  है।  मैं  चाहता  हू  कि

 एक  बात  की  आप  गारंटी  जरूर  दे।  शहरो
 में  जो  कारखाने  हैं  उतर।  माल  भी  सस्ता
 किया  जायेगा,  वहा  जो  साज  साम;न  बनता
 है  उनको  भी  सस्ता  किया  जायेगा  ।  इसके
 साय-म।थ  खेती  का  जो  साज़-सामान  है,
 को  भी  सस्ता  किया  जायेगा।  सरकार  को
 इसका  भी  आश्वासन  देता  चाहिए  कि  सरकारी
 जो  दर  है  उ  उसे  कम  दर  नहों  होने  दी  जायेगी  ।

 मुझे  खुशी  है  कि  इसका  आपने  कई  बार

 आश्वासन  दिय  भी  है  कि  इससे  कम  दाम
 शाप  नही  आने  देंगे  ।  इसकी  श्राप  पूति  करे  ।
 साथ  ही  बहुत  ज्यादा  आप  कोमल  बढ़ने  भी
 न  दे  और  लोगो  का  मुनाफाखोरी  करने  का
 मौका  न  दे  1  फायदा  जो  है  वह  उपभोक्ता  को
 मिलना  च।हिए।  साल  भर  शहर  वालो  और
 गाव  वालो  को  फायद,  मिलना  च।हिए।

 खेत  मजदूर  ब्रोकर  गरीब  किसने  के  लिए
 आप  सहयोग  समितियां  बनाये  ।  इसकी  बात

 बहुत  दिनों  से  चल  रही  है।  मैं  चाहता  हु  कि

 इसको  कन्द  की  ओर  से  प्राचार्य  कर  दिया
 जाता  चाहिये  सारे  देश  के  लिए।  मार्जिन
 फॉर्मर  जो  हैं,  एग्रीकल्चरल  लेबर  जो  है,
 कॉरपोरेशन  से  मैं  यह  नहीं  कहता  हु  कि  सारा
 मामला  उनका  हल  हो  जायेगा  लेकिन  कुछ
 लाभ  इससे  जरूर  होगा।  सहकारी  समिति
 के  काम  करने  से  उनको  कर्ज  प्रति  की  सुविधा
 प्राप्त  हो  सकेगी  शौर  वे  इससे  लाभ  उठा
 सगे  ।

 जो  प्रापक  कार्यक्रम  हैं  इनको  लागू
 करने  के  लिए  प्रापकों  चाहिए  कि  स्टेचटेविली
 इम्प्लेनेंटेशन  करमें टि याँ  बाप  ब्लाक  लेवल  पर
 बनाये  भर  इसके  बारे  में  केस  की  झोर  से
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 आदेश  जाने  चाहिये।  पापुलर  कमेटी  होनी

 चाहिये  जो  इनकी  देख-भाल  करें  और  इनको

 लागू  करने  में  सहायता  प्रदान  करें।  वर्ना  जैसा

 शासन  तंत्र  ह ैऔर  जो  राजनीति  का  हाल  है
 उससे  कोई  आशा  नहीं  बंध  सकती  है  त्ञ्ौ

 कुछ  हाथ  नहीं  लगेगा।

 जहाँ  तक  खिचाई  का  सम्बन्ध  है  मैं

 उत्तरी  भारत  का  माना  आपके  सामने

 रखना  चाहता  हुं।  हिमालय  से  जो  नाले-

 नदियां  निकलती  हैं  वे  बाढ़  भी  लातो  हैं  और

 सखा  भी  लाती  हैं।  उसका  पानी  जब  समुद्र  में

 चला  जाता  हैं  तो  वे  सूचा  लातो  हैं  कौर  जब

 वह  पानी  लाती  हूँ  तो  बाढ़  आ  जाती  हें।
 उत्तर  बिहार  में  श्राप  मिट्टी  के  बांध  बता  रहे

 हैं।  इम  में  बहुत  लूट  होती  है।  मेहरबानी
 करके  आप  कोई  स्थायी  प्रबन्ध  करें।  आम

 किसान  वहां  इसके  जिए  तैयार  हैं  कि  वे

 पांच  साज  और  डूबेंगे  लेकिन  आप  कोई  स्थायी

 इलाज  करें।  बड़ा  क्षेत्र  वाली  एक  प्रोजेक्ट

 है  जहाँ  से  is  लाख  किलोवाट  बिजली

 उत्पादन  की  बात  थी  और  38  लाख  एकड़

 खिचाई  का  प्रबन्ध  होता  था  और  बाढ़  से  भी

 रक्षा  होनी  थी।  इसी  तरह  से  कम लता में
 शोशा  पाती  डेम  और  बागमती  में  नया
 के  पास  गैरेज'  को  बाव  थो  |  इससे  सिंचाई  और

 बाढ़  नियंत्रण  का  काम  लिया  जाता  था।

 उस  समय  जब  यह  बड़ा  क्षेत्र  वाली  योजना

 थी  तब  कहा  गया  था  कि  हमें  बिजली  की

 आवश्यकता  नहीं  हैं।  ऐसा  कह  कर  हम  ने

 जुर्म  किया  था।  शवों  प्रो जता यें  ध  पंद्रह
 साल  ऑ्रागें  देख  कर  बनती  हैं।  तब  यड़  भो

 कहा  गया  था  कि  38  लाख  एकड़  की  तिहाई

 हम  नहीं  कर  सकते  हैं।  मैं  चाहता  हूं  फि

 उनको  अप  अब  हाथ  में  लें  ओर  जो  राष्ट्रों
 सम्पति  की  हानि  होतो  है,  उसको  स्प

 रोकें  |

 श्री  गंगा  चरण  दीक्षित  (खंडवा)
 उपाध्यक्ष  महोदय,  जय  जवान  की  घोषणा
 करते  हुए  देश  ने  बाबूजी  के  नेतृत्व  में  भारत

 की  अपन,  बात  और  शान  की  रक्षा  की  थी  t
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 ग्राम  देश  क्यों  न  ग्राशान्वित  हो  कि  जय  किसान

 की  घोषणा  करते  हुए  बाबजी  के  नेतृत्व  में

 हमारे  बिसात  किर  सजीव,  सशक्त  और  कमठ

 होते  हुए  भी  जो  आशिक  तनाव  से  ग्रसित

 हैं,  वह  उसमे  मुक्त  हो  जायेंगे।

 यह  तो  विधिवाद  बात  हैं  कि  भारतीय

 अर्से-व्यवस्था  की  रीढ़  हमारी  क्रि  है।
 लेकिन  यह  कहता  कि  केवल  हमारी  कि
 अरे-व्यवस्था  ही  हैं,  मैं  समझता  हैँ  कि  अनुचित
 होगा।  क्षति  हमारी  संस्कृति  है।  कृषि

 हमारी  जीउ-प्रणाली  और  जोवन-दर्शन  हैं
 अ्रंपेजी  के  एप्रोकल्चर  शब्द  से  यह  ध्वनि

 लिक लतों  है  कि  यह  हमारी  संस्कृति  है,  यह

 मूक  कर्म  की  उपासक  है,  मौन  पोषक  है
 कोई  कुछ  भर  प्रचार  करे,  देश,  धर्म,  सम्प्रदाय

 रोए  भावा  फे  नाम  पर  कोई  भी  आन्दोलन  करे

 या  कराये  लेकिन  हम  ने  कृषक  को  कभी  नहीं
 पाया  कि  उसने  कभी  धर्म,  सम्प्रदाय  और  भाषा
 के  नाप  पर  नारेबाज़ी  या  हड़ताल  करके  देश  में

 हिया  का  तांडव  नित्य  किया  हो।  मुझे  आशा

 है  कि  बाबू  नो  के  नेतृत्व  में  हमारा  कृषक  अर

 खेतिहर  मजदूर  शान  के  साथ  अपना  जीवन

 बितायेगा  t

 49  hrs.

 यह  बात  जरूर  हैं  कि  एक  समय  था,
 जब  कि  भयंक्तर  महंगाई  व्यापार  बेरोजगारी,
 आंशिक  बेरोजगारी,  मौसमी  बेरोजगारी,

 न्यूनतम  उत्पादन  और  गना थिक  श्रम  के

 कारण  हमारे  काश्तकार  के  कर्मठ  तथा  सशक्‍त

 हाथ  बेबी,  बेकसी  और  बेरोजगारी  की

 जकड़न  से  जकड़े  हुए  थे।  लेकिन  आज  है
 देखते  है  कि  20-सूत्री  कार्यक्रम  के  कारण

 हम  में  कुछ  आशा  के  अंकुर  प्रस्फुटित  हुए  हैं।
 मैं  आशा  करता  हूं  कि  वे  आशा  के  ग्रंथकार
 पल्लवित  होंगे  और  फल  लगेंगे,  और  जो

 आर्थिक  तनाव  हमारी  ग्रामीण  व्यवस्था  में

 दिन-प्रतिदिन  बढ़ता  जा  रहा  हैं,  वह  कम

 होता  जायेगा  i

 हम  ने  हरित  कान्ति  लाई  और  वह
 फलवतो  हो  रहो  है।  लेफिव,  जैता  कि  मेरे
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 पूर्ववतता  ने  कहा  हैं,  कभी  मिल  बहुत  दूर  है,
 हमें  कभी  कई  मिले  पार  करनी  है।  काश्तकार
 को  जिस  मात्रा  मे  फर्टिलाइज़र  मिलना  चाहिए,
 आज  वह॑  उसको  नहीं  मिल  रहा  है।

 हमे  यह  कहते  हुए  बडा  खे.  होता  है  कि

 हम  भारत  को  माधी-प्रधान  देश  कहें,  हम

 “जस्पश्यामलाम्‌  मातरम”  का  गान  गाये,
 लेकिन  हमे  “भिक्षा  देहि,  भिक्षा  देती”  कहते

 हुए  भिक्षा  का  पात्र  लेकर  विदेशों  फे  सामने

 हाथ  पसार  कर  भीख  साहनी  पड़े  कपा  हम
 इस  स्थिति  को  दूर  नहीं  कर  सकते  है?
 क्‍या  हम  केवल  यह  कह  कर  सतोष  कर  नें
 कि  हम  अपने  देश  को  आत्म-निर्भर  बनायें  ?

 क्या  हम  यह  कल्पना  न  करें  कि  बाबूजी  के

 नेतृत्व  मे  हम  झ  के  सम्बन्ध  मे  केवल  आत्म-

 निभा  ही  न  बनें  बल्कि  इतना  श्रमिक  अन्न

 उपजाये  कि  हम  उसका  निर्यात  भी  करके
 विदेशी  मुद्रा  कमाये,  और  जो  विदेशी  हमारा
 कच्चा  माल  लेकर  गुलछरें  उडाते  है,  वे
 घराण।यी  हो  ?  अगर  हम  यह  कल्पना  करे,
 तो  मुझे  आशा  है  कि  बाबूजी  के  नेतत्व  मे

 हम  केवल  आत्म-लिप्तता  ही  प्राप्त  नेही
 करेगे  बल्कि  इतना  अधिक  अन्न  3,जायेंगे
 कि  हम  3सका  निर्यात  करके  विदेशों  की
 आवश्यकता  को  पूरा  करेंगे  I

 जापान  हमारे  राजस्थान  के  बराबर  है  ।

 वहा  केवल  i6  प्रतिशत  काश्तकार  हैं,
 अब क्रि  यहा  पर  70  प्रतिशत  काश्तकार  है।
 लेकिन  वहा  ह.  प्रतिशत  परोपकार  इतना
 जश्न  उत्पन्न  करते  है  कि  जापान  को  “सीटों

 देती,  भिक्षा  देती”  की  गट  लगाने  हुए  विदेशों
 के  पास  नहीं  जाना  पड़ता  है।

 यह  बात  जरूर  है  कि  i972  में  हम,री
 तरह  रहा,  भारिक  ,  कैनेडा  और  प्रस् ट्रे लिय,
 ने  भी  प्रश्न  का  आयात  किया  था  |  7807  शौर
 £90  के  सोच  में  हमारे  देश  में  १।  उफान

 पढ़ें  थे,  जिनमे  करीब  जोर  करोड़  भ्रादमो
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 कल-कासित  हो  गये  थे।  r945  कोई
 दूर  का  समय  नहीं  है,  जबकि  गाल  में  54
 मिलियन  आदमी  भ्र काल  मे  काल-कवित  हो
 गये  थे।  आज़ादी  मिलने  के  बाद  हमने
 97]  और  9729  देखा,  जब  कि  देश  में

 सूखा  पड़ा  था।  उस  समय  हम  ने  .00  रुपये
 प्रति-मन  के  हिसाब  से  भ्र नाज  केवल  इसलिए
 रायात  किया  कि  हमारे  देश  मे  80  तथा
 1901  के  बीच  के,  कौर  1945  के  इतिहास

 की  पुनर्वास  न  हो।  इस  दिशा  में  हम  राज
 भी  कोशिश  कर  रहे  है

 लेकिन  राज  हमे  यह  कहते  हुए  शर्म  दाती
 है  कि  हम  भारत  2  काश्तकारों  का  देश  करें,
 नैतिक  बिजली  ऋाश्तवारो  को  कम  मिले  और
 ग्रौद्योगिक  क्षेत्र  का  ज्यादा।  मिले,  और  ओहायो-
 शिक  लेस  को  बिजली  की  कीमत  कम  देनी  प्ले
 तथा  काश्तकारों  को  ज्यादा  कीमत  देनी  पड़े  ।
 यह  ता  बड़े  आश्चर्य  की  बात  है  कि  हमार।
 एफ  क्रि-प्रधान  देश  है  बौर  काश्तकार  को
 हमारी  भ्रमण  व्यवस्था  की  रीढ  कहा  जाता  हैं
 लेकिन  उसको  उद्योगपतियों  की  तुलना  में
 बिजली  की  दर  रिक  देनी  पड़ती  है।

 मैं  जिस  राज्य  से  ग्राता  हु,  उसकी  भोर
 मैं  बाबूजी  का  ध्यान  दिलाना  चाहता  हु  ।
 भौगोलिक  दुष्टि  से  मध्य  प्रदेश  सब  से  बड़ा
 राज्य  है--जनसख्या  की  दृष्टि  से  नही,
 लेकिन  भौगोलिक  दृष्टि  से  -  उसकी  176,000
 गों  मील  भूमि  में  से  66,000  वर्ग  मील

 भूमि  वो  से  आच्छादित  है।  संयुक्त  राष्ट्र  कप
 के  कृषि  कौर  खाद्य  विशेषज्ञ,  प्रो०  दीवार,
 ने  कहा  है  कि  मध्य  प्रदेश  से  92  मिलियन
 घन  मीटर  औद्योगिक  लकडी  पैदा  हो  सकती

 है,  लेकिन  राज  हम  केवल  9  मिलियन  चने
 मीटर  लकड़ी  पैदा  कर  रहे  हैं।

 इसका  कारण  यह  है--मुझे  पह  कहते
 हुए  खेद  भौर  झाश्यय  होता  है---कि  जब  जब
 यह  राज्य  भिक्षा  का  पात्र  लेकर  केन्द्र  के  पास
 पाता  है  तो  उसका  पात्र  रीता  रहता  है  बह
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 भरा  नहीं  जाता  है  |  उसको  जनसंख्या  में

 पिछड़ी  जातियों  की  बहुलता  कौर  उसके
 साधनों  की  विपुलता  को  देखते  हुए  भी,  उसकी
 कई  विशाल  योजनायें  अपने  भा कार  के  कारण

 लही,  बल्कि  वित्तीय  व्यवस्था  की  कमी  के

 कारण  रुकी  पड़ी  है।

 इस  राज्य  के  विज्ञापन  भूख हों  में  भिंच-भिन्न
 क्षमता यें  हैं।  कोई  खंड  चावल  का  भंडार  है,
 तो  कोई  खंड  गेहू  के  सम्बन्ध  में  विश्व  में
 प्रख्यात  है।  वहा  पर  खनिजों  का  इतना  विशाल
 भंडार  है  कि  हम  कह  सकते  है  कि  मध्य  प्रदेश
 का  छत्ती:गढ  भारत यर्थ  का  ग्लासगो  हो
 सकता  है।

 जहां  तक  सिंचाई  का  सम्बन्ध  है,  प्रंग्रेज़ी
 में  कहते  हैं  कि  “बाटर,  वाटर  एब्रीज्लेयर,
 नाट  ए  ड्राप  टु  डिक,  शरीर  प्रगर  मै  मध्य  प्रदेश
 के  लिए  कहूं  कि  “वाटर,  वाटर  ए्रीह्लेयर,
 काट  wo  ड्राप  टु  इरिग्रेट  मध्य  प्रदेश”,  तो
 कोई  अत्युक्ति  नहीं  होगी।  मध्य  प्रदेश  में

 महानदी,  ताप्ती,  निंदा,  वेणु गंगा  शर  चम्बल
 शादी  बड़ी-बड़ी  नदिया  हैं।  वे  नदियां  दूसरे
 राज्यों  को  तो  जीवन  देती  हैं,  लेकिन  हम  प्र पने
 राज्य  के  लिए  उनमें  से  एक  बूंद  भी  नहीं  ले
 सकते  है।

 नंदा  बांध  की  योजना  बरसों  से  पी

 हुई  है।  मुझे  भ्राशा  है  कि  बाबूजी  के  प्रसर
 और  प्रयत्न  से  निंदा  योजना  सफल  होगी,
 कौर  उसका  जल  हमारे  प्रदेश  के  काम  से
 करायेगा  ।  कुछ  योजनाओं  के  बारे  भें  समझोता

 हुआ  है,  लेकिन  अभी  भी  हमारी  कुछ  योजना भों
 के  झगड़े  पड़े  हुए  हैं।  जिन्होंने  हु भारी  योजना
 के  पानी  का  उपयोग  कर  लिया,  उन्होंने  पहले
 यह  वचन  दिया  था  कि  हम  उसके  लिए  पैसा
 देंगे।  लेकिन  कभी  तक  उसका  पैसा  नहीं
 मिल  रहा  है।  हीराकुद  भर  रिहैंड  के  आरे
 में  हमें  बबन  दिया  था.  .  .  .

 ली  जप ली यत  राज  :  वह  पुराना  झगड़ा
 खत्म  हो  गया  उसको  छोड़िए।
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 1. ड  गंगा  चरण  दीक्षित  तो  इस  प्रकार
 के  जितने  झगड़े  थे  दे  बाबू  ज॑।  के  नेतृत्व  में  खत्म.
 होंगे,  ऐसी  हमें  आशा  हैं।

 काश्गार  के  सम्बन्ध  में  मैं  निवेदन
 करना  चाहता  हूं  कि  जब  हम  उसकी  बात
 करने  हैं  तो!  भौतिक  पूंजी  के  निर्माण  की  तरफ
 ज्यादा  ध्यान  हमारा  रहता  है  बनिस्बत  इसके
 कि  हम  मानव  पूजी  का  भी  निर्माण  करें।

 सन्‌  960  तक  जापान  में  830  हाई  स्कूल
 ऐसे  ये  जहां  से करीब  59  हजार  लडके  कृषि
 शिक्षा  प्राप्त  करके  प्रति  वर्ष  निकलते  थे  सौर

 30  राष्ट्रीय  विद्यालय  ऐसे  है  जहा  से  6  हजार
 लड़के  प्रति  वर्ष  कृषि  का  ज्ञान  प्राप्त  करके
 निकलते  हैं।  चीन  में  जब  लड़का  माध्यमिक
 शिक्षा  प्राप्त  करके  निकलता  है  तो  उसको
 कहा  जाता  है  बैक टु  बिलेजेज़  ।  तीन  साल

 हर  लड़के  को  गांवों  में  जाना  पड़ता  है  पढ़ाने
 के  लिए  नहीं,  पढ़ने  के  लिए  |  हमारा  भारत
 देश  कृषि  प्रधान  देश  है  लिकिन  यहां  पर  कृषि
 शिक्षा  पर  ध्यान  नहीं  दिया  जाता  1

 हमारे  मध्य  प्रदेश  के  अंदर  सब  से  बड़ी
 समस्या  आवागमन  की  है  a  बड़े  दुर्गम  स्थल  हैं  1

 वहां  बहुत  से  खनिज  पदार्थ  भरे  पढ़ें  है  लेकिन
 झ्रावागसन  न  होने  से  उनका  उपयोग  नहीं  हो
 पाता  है।  इसलिए  वहा  प्रावागमन  के  साधन
 बनाये  जाने  चाहिएं  जिससे  वे  खनिज  पदार्थ

 बाहर  का  सके,  हम  भ्रादिवासियों  को  धन
 दे  सके,  जन  दे  सके  कौर  उनकी  मदद  कर  सके  t
 इतना  कहू  कर  मैं  इस  मांग  का  समर्थन
 करता  हुं  1

 शी  हरी  सिह  (पुर्जा)  :  उपाध्यक्ष

 महोदय,  राज  सदन  में  कृषि  और  सिंचाई
 विभाग  की  मांगों  पर  बहस  कौर  चर्चा  चल

 रही  है।  मंत्रालय  के  प्रयत्नों  से  राज  देश
 झन  के  मामले  में  प्राइम-निरभर  होता  नजर
 झा  रहा  है  जो  हिन्दुस्तान  झ्  के  लिए

 दूसरे  मुल्कों  की  तरफ  देखता  था,  बाहर
 से  गेहूं  कौर  भ्र नाज  मंगाने  की  जो  एक  प्रवृत्ति
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 बनी  हुई  थी  सरकार  के  प्रयत्नों  स ेउस  को
 डेस  पहुची  है  भौर  हिन्दुस्तान  में  वह  दिन  अब

 दूर  नहीं  जब  यहा  के  किसान  इतना  अन्न
 पैदा  करेगे  जो  न  केवल  यहा  खाने  पीने  पर
 खर्च  करने  के  लिए  काफी  होगा  बल्कि  हम
 उस  का  बाहर  भी  भेज  संग  t  प्रगर  किसान
 को  सारी  सहूलियत  सिंचाई  की,  खाद  की,
 बीज  की  दी  जाये  शीर  खेती  वे'  जो  अन्य  साधन

 हैं  वह  सब  उस  +  लिए  उपलब्ध  किए  जाये
 ला  चकले  पजाब,  हरियाना  और  उत्तर  प्रदेश

 इतना  अन्न  पैदा  कर  सकते  है  कि  सारे  देश
 के  भोजन  का  प्रबन्ध  उस  से  हो  सकता  है।
 झ्रावश्यकता  इस  बात  की  है  कि  जा  खेता
 क'  लिए  ग्रावश्यक  चीजे  है  वे  उस  को  मित्रता

 चाहिए  ।

 मैं  इस  मौके  पर  सिंचाई  विभाग  की
 तरफ  आप  का  ध्यान  ग्रावरधित  करना  चाहता

 हैं  -  जिला  बुलन्दशहर  में  तहसील  सिकन्दरा-
 बाद  है  उस  के  अदर  जितन  रहे  बहने  थे
 उन  का  खारिज  कर  दिया  गया  हे  और  उस
 के  बदले  मे  कोई  सिचाई  का  इंतजाम  वहा
 नहीं  किया  गया  है  जिस  का  नतीजा

 यह  हुमा  है  कि  उस  एरिया  से  जा  हजारो
 सीधे  जमीन  में  गन्ने  की  पैदावार  हाती  थी  वह
 समाप्त  हा  गई  है  और  वहा  पर  दीमक  बेदा

 हो  गई  है  जिस  से  कि  कोई  फसल  वहा  पैदा

 नही  हो  सकती  है।  सारे  किसान  गरीब

 होते  चले  जा  रहे  हैं।

 श्री  जगजीवन  राम  राज्य  सरकार  को
 लिखा  आप  ने  ?

 ओर  हरी सिह  उस  सरकार को  भी  लिखा
 है  शीर  केन्द्रीय  सरकार  को  भी  लिखा  है
 लेकिन  अफसोस  यह  है  कि  उसकी  तरफ
 कोई  ध्यान  नहीं  दिया  गया  है  ।

 मेरा  निवेदन  है  कि  सिचाई  के  लिए
 मा कृश  प्रबन्ध  की  बहुत  भाषश्यकता  है।
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 हमारे  जिले  में  श्राप  जा  कर  देखें  तो  अनेक

 ट्यूब बल  बिता  बिजली  के  बेकार  पढ़  रहते
 हैं।  सिंचाई  के  लिए  पानी  नहीं  मिल  सकता
 है।  देश  के  प्रदर  अनेक  सिख  ई  के  डिस्प्यूट्स
 थे  जिन  का  राज  फैसला  हो  शय  है।
 यह  बड़ी  खुशी  की  बात  है  कि  प्र नेको  नदियों
 के  पनी  हम  बटवारे  के  जो  झगड़  थ,  उन  में
 से  कुछ  के  फैसले  हो  गय  हैं।  मैं  इस  मौके
 पर  खास  तौर  से  र॒वी  शौर  व्यास  के  पानी
 का  जो  हुडा  था,  उस  का  जिक्र  करना
 चाहता  हू।  यह  मसला  हरियाणा  कौर
 पजाब  वे  बीच  था  शौर  कभी  कुछ  दिन  पहले
 इस  को  तथ  कर  दिया  गया  t  यह  मामला
 दस  सान  से  चल  रहा  था।  लेकिन  मुझे  खेद
 होता  है-पह  कहने  हुए  कि  जब  फिर  से  इस
 मामले  को  र्वाइव  करने  +  प्रयत्न  किये
 जा  रहे  है।  आखिर  इन  झगडा  का  कही
 अन्त  होगा  या  नहीं  ?  इस  तरह  से  राष्ट्र
 का  बड़ा  रहित  होता  है।  मैं  मन्नी  महोदय
 से  प्रनुराध  करना  चाहता  ह-पानी  )े  सम्बन्ध
 में  जा  इस  तरह  के झगडे  हैं  कौर  जिन  के
 फैसले  हो  चुप  है  उन  को  फिर  से  सिक्लोन
 न  किया  जाय  1  मैं  चाहता  हू  कि  स्त्री  महोदय
 इस  सदन  में  आश्वासन  दें  कि  इस  तरह  के
 जा  भी  झगड़  हैं,  जिन  पर  एवान  दिशा  जा

 चुका  है  फैसला  क्या  जा  चुवा  है  उन
 चर  रिविजन  या  भ्र पील  न  की  जाय,  बल्कि
 उन  फैसलों  का  जन्म  से  जल्द  कार्यान्वित

 किया  जाय,  डन  को  लागू  किया  जाय  ।

 इस  तरह  की  दृढ़  नीति  अपनाने  से  न  केवल

 सिचाई  का  काम  ठीक  तरह  से  चलेगा,  बिक

 जो  विघटनकारी  प्रवृत्तिया  हैं  उन  को  ठेस

 पहुंचेगी  ।  इसी  सन्दर्भ  से  मैं  यह  भी  निवेदन

 करना  चाहता  हू  कि  पानी  के  जो  गई  बाकी

 रह  गय  हैं  उन  को  भी  तेजी  से  समाप्त  करना

 चाहिये  ।  उन  के  लिये  शीन  पीसते  किये

 जाने  चाहिये  ।

 मेरे  जिले  मे  चीनी  कौर  गेहूं  बहुत  श्र्ण्छे

 पैमाने  पर  पैदा  की  जाती  है,  लेकिन  लेद
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 यह  है  कि  हमारे  जिले  में  चीनी  की  सिर्फ

 एक  ही  मिल  हैं  कौर  उस  पर  भी  करोड़-

 करीब  एक  करोड़  रुपया  किसानों  का  बाकी

 है  I  किसान  निगम  के  अनुसार  प्रयोग  मझे

 से  गुड़  नहीं  बना  सकता,  खाण्ड  नहीं  बना

 सकता,  लाजमी  तौर  पर  उसमे  गन्ना  शुगर
 मिल  को  देना  पड़ता  है,  लेकिन  पैसे  के  लिये

 उसे  मारे-मारे  फिरता  पड़ता  है।  पेमेन्ट

 की  कोई  सहूलियत  नज़र  नहीं  आती  है-इस
 सम्बन्ध  में  सरकार  को  जागे  भाकर  उन

 की  मदद  करनी  चाहिये  और  उन  का  पेमेन्ट

 मिल  से  कराना  चाहिये।  सब  से  पहले  तो

 मैं  यह  कहूंगा  कि  ऐसी  मिलों  को  सरकार  को

 अपने  हाथ  में  ले  सेवा  चाहिये  या  ऐसी  पाबन्दी

 लगा  देनी  चाहिये  कि  जो  शुगर  मिल  किसानों

 का  पैसा  सदा  न  करें,  तो  किसानों  को  छूट

 होगी  कि  वे  अपने  गन्ने  का  चाहे  गृह  बनाये

 या  दूसरी  जोश  बता  कर  पता  पैसा  वसूल
 करें  मैं  तो  पुन'  आप  से  यही  भ्रनुरोध  करूंगा

 कि  ऐसो  मिलों  का  राष्ट्रीय करत  करके  ऐसी
 समस् पा मों  का  हल  किया  जा  सकता  है।

 खुर्जा  जंक्शन  के  पास  एक  साइलों  बनाना

 स्वीकार  किया  गया  था,  काफ़ी  दिन  पहले
 उ  को  मन्जू रो  दो  गई  थो,  लेकिन  कमी  तक

 उसके  निर्माण  का  काम  ठीक  तरह  से  शुरू
 नहीं  हुआ  है  |  हमारे  यहां  स्टोरेज  का  बहुत
 संकट  हैं-सरकार  ने  जो  स्कीम  स्वीकार  की

 है,  वहां  की  कठिनाई  को  देखते  हुए,  उसे

 जल्द  से  जल्द  पूरा  किया  जाना  चाहिये  t

 राज  हमारा  किसान  केवल  खेती  को
 राय  पर  निर्भर  नहीं  रह  सकता,  खास  तोर
 से  जो  छोटे-छोटे  किसान  हैं-उन  दे  लिये  सरकार
 को  प्रयत्न  करना  चाहिये  कि  जो  एलाइड
 काम  हैं,  जैसे  डेयरी,  'पिनरी,  फिक्रो,  ऐसे
 कामों  को  तरफ़  किसानों  को  प्रोत्साहित  करना

 चाहिये,  जिस  से  खेती  के  साथ  साथ,  उस  से

 हो  सम्बन्धित  स्प  कामों  को  सती  वह  प्र पने

 हाथ  में  ले  सके  शौर  उत  को  आमदनी  बढ़
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 सके  ।  इस  चीज़  को  बढ़ावा  देने  के  लिये  हमें
 खुद  किसानों  के  पास  जाता  चाहिये  1

 मेरे  जिले  मैं  इस  वक्‍त  गेहूं  की  खरीदारी
 का  काम  बहुत  जोरों  से  चल  रहा  है।  मुझे
 बड़ी  खुशी  है,  मैं  पिछले  तीन-चार  दिलों
 में  भ्र नेक ों  जगहों  पर  गया,  लेकिन  मैंने  पाया
 कि  हमारा  किसान  बहुत  परेशान  है।
 एफ०  सी०  आई  के  कर्मचारी  चक  बनाते
 वक्‍त  हिन्दी  छोड़  देते  हैं  था  रुपया  ठीक  से

 नहीं  भरते  हैं  या  कोई  शौर  गलती  कर  देते
 हैं,  जिससे  उस  को  पेमेन्ट  नहों  हो  पाता
 और  वह  परेशान  मारा-मारा  फिरता  है।
 उसके  गह  को,  जौ  की  मात्रा  भ्र धिक  है  ऐसा
 कह  कर,  रिजेक्ट  कर  देते  हैं,  दूसरी  तरह
 के  एंव  निकान  देते  हैं  जिस  से  उस  को  बाध्य

 हो  कर  अपने  माल  को  सस्ते  दामों  पर  कड़ियों
 में  बेचना  पड़ता  है।  मैंने  व्यक्तिगत  रूप
 से  मिल  कर  इस  बात  की  ओर  उन  का  ध्यान
 खीचा  था  a  मेरी  कांस्टीचूएन्सी  यहां  से
 दस  मोल  की  दूरी  पर  है-प्राय  स्वयं  चल
 कर  देखें  कि  वहां  पर  क्या  हालत  है।  राज
 किसान  हमारी  तारीफ़  नहीं  करता  है,  वह
 कहता  है  कि  हमारे  गेहूं  मैं  जबरदस्ती  दोष
 निकाला  जाता  है,  जिस  से  मजबूर  होकर
 हमें  झपना  माल  सस्ते  दामों  पर  मंडियों  में
 बेचना  पड़ता  है  i  फिर  वही  मंत्रियों  के
 लाला  लोग  उसी  माल  को  एफ०  सी०  कराई  >  को
 बेच  देते  हैं।

 आपके  एफ०  सौ०  आई०  के  बारे  में
 मेरी  कभी  अच्छी  राय  नहीं  रहो  है।  मगर

 हमारे  जिले  में  एफ०  सी०  आई  के  जो  कर्मचारी

 हैं,  वे  वही  के  रहने  वाले  हैं,  वही  नौकरी  करते

 हैं,  उन  को  पता  होता  है  कि  हमें  किस  प्रांतीय
 को  किसे  मदद  करनी  है  t  एफ०  सी०  झाई०
 को  अनाज  की  प्राक्योरमेन्ट  का  जो  श्रेय
 मिलता  चाहिये,  वह  नहीं  मिल  रहा  है,
 क्योंकि  उस  का  काम  ठीक  ढंग  से  नहीं  चल

 रहा  है।
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 [श्री  हरी  सिंह]  सोने  में  बदल  जाती  है  1  इसलिये  मैं  बाबूजी
 को  कौर  उनके  सहयोगियों  को  बधाई  देता  हु  ।

 हमारे  जिले  में  लावनी  कृषि  कालेज  है,
 उसके  पास  बडी  जमीन  है  t  मेरी  माग  है  कि

 उत्तकों  कृषि  विश्वविद्यालय  बनाया  जाय  |  मैं

 मन्नी  महोदय  से  प्रियंका  करता  हू  कि  बहू  उस

 कालेज  को  एग्रीकल्चर  विश्वविद्यालय  बना

 दे  विश्वविद्यालय  बनाते  के  लिये  जो  भी

 उपयुकंत  चीज़  होती  हैं  वह सब  लावनी  कालेज

 में  मौजूद  हैं  1

 छोटे  किसानो  के  पास  पते  उड़ी  दिक्कत

 यह  है  कि  दा  बार  उनके  पाल  पैसा  जाता  है
 साल  में  और  बाकी  दिन  प्रतिदिन  के  खर्चे  क॑

 लिये  उसके  पास  बसा  नहीं  होता  है  ।  केन्द्रीय

 सरकार  कोई  फण्ड  कायम  करे  जिससे  किसान
 को  अपनी  जरूरत  के  लिये  दिन  प्रतिदिन  खर्च  के

 लिये  जसा  मिन  सहे,  इसकी  व्यवस्था  करती

 च।हिये  t

 इन  शब्द  माय मैं  इत  मागो  का  समेत
 करता  है  ।

 शनी  एम०  राम  गोपाल  रेड्डी  (निजता-
 बाद)  उपाध्यक्ष  महोदय,  मुझे  माननीय
 भोगेन्द्र  झा  के  भाषण  पर  बड़ा  आक्षेप  है  t

 उन्होने  कहा  कि  बाबूजी  बिहार  के  हैं  भ्रमर
 कोई  कहे  कि  सूर्य  की  राशनी  बिहार  की  है  कौर

 दूसरी  जगह  की  नहीं  ता  वह  मजाक  जैसी  बात

 है।  बाजी  पूरे  देश  के  हैं  और  वह  पूरे  देश  की

 हालत  समझते  हैं  ।  हस  वास्ते  नेशनल  लिंडसे
 का  किसी  एक  हो  प्रात  के  साथ  नही  जोडना

 लजा हि ये।

 बाबूजी  खुशकिस्मत  रहे  शौर  साथ  ही
 देश  भी  |  वह  जब  रक्षा  मन्त्री  थे  तो  एक  हजार
 साल  में  हमे  जो  कामयाबी  दुश्मनों  पर  नहीं
 मली  वह  कामयाबी  उनके  जमाने  मे  मिली  ।
 कब  कृषि  मन्ता लय  आपके  हाथ  मे  है  भ्र ौर  एक
 साल  के  इन्दर  0  परसेंट  प्रदान  का  उत्पादन
 बढ़ा  है।  04  मिलियन  टन  से  4  मिलियन
 टन  हो  गया  है|  जो  भी  मिट्टी  छूते  हैं  वह

 i4  मिलियन  टन  फूड  ग्रीन  हुआ  है  ।

 यह  कहना  कि  हम  प्राइम-निर्भर  हो  गये  हैं  यह
 सही  नही  है  क्योकि  बाबू जी जी  भ्र पनी  जवानी
 के  जमाने  में  एक  गाना  गाते  थे  कि  मेरी  माता
 के  सर  पर  ताज  रहे,  घर  घर  मे  सब  के  अनाज
 रहे।  तो  24  मिलियन  टन  क्या  सब  के  घर
 में  पहुच  सकता  है,  यह  हमे  सोचना  है  q  पूरी
 दुनिया  के  साथ  अगर  फूड  ग्रेन  कजम्पशन  का
 हिसाब  लगाये  तो  पूरी  दुनिया  में  3  आदमी
 एक  टन  अनाज  खाते  हैं  और  हमारे  पास

 45  persons  consume  about  one  tonne
 of  foodgrains  Therefore,  our  con-
 sumption  38  lower  by  40  per  cent  a8
 compared  to  worlg  standards

 इस  रास्ते  यह  कहना  है  कि  हमे  भ्रनाज  और
 ज्यादा  पैदा  करना  चाहिये  ।  हम  को  पर  एकड
 सील्ड  का  बढ़ाता  चाहिये  क्योकि  ज़मीन
 ज्यादा  होती  नही  ।

 इसके  अलावा  एक  और  बात  कहनी  है
 जो  बहुत  खतरनाक  है,  हमारे  दुशमन  से  भी
 ज्यादा  खतरनाक  और  वह  यह  कि  ज़मीन  की
 फर्टिलिटी  गिर  रही  है  क्योकि  हमारे  फौरेस्ट
 कट  रहे  हैं  कौर  प्रश्न  पौन्योर  नही  मिल  रहा  है।
 हमोर  पूरे  भारतवर्ष  की  किस्मत  एक  फीट
 या  2  फीट  ज़मीन  के  पुरन्दर  है  न  कि  एक्सटेंडिड
 लेड  पर  |  इस  बसने  ज़मीन  की  फर्टिलिटी  को

 हमें  हर  कॉस्ट  पर  बनाये  रखना  है।
 तो  जो  फर्टिलिटी  प्राण  स्वागत  कम  हो  रहा
 है,  उससे  देश  को  बढ़ा  खतरा  है।  इस  वास्ते
 इस  शोर  सरकार  को  ध्यान  देता  चाहिए।

 दूसरी  बात  यह  है  कि  i966-67  में

 हमारी  शूगर  की  पैदावार  सबसे  कम  हो  गयी

 थी  |  उस  वक्‍त  यह  22  लाख  टन  तक  चली  गई
 थी  लेकिन  बाबू जी  पहले  आदमी  हैं  1  जिन्होने
 लेबी  शूगर  शर  क्री  सेल  शूगर  का  सिस्टम
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 इन्ट्रोडयूस  कर  के  एक  साल  के  इन्दर  इसका
 प्रोडक्शन  44  लाख  टन  कर  दिया  1  गुजिश्ता
 साल  में  इसका  प्रोडक्शन  48  लाख  टन  था।

 इस  साल  44  लाख  टन  हुआ  है  श्र  महाराष्ट्र
 में  2  लाख  टन  शक्कर  की  पैदावार  गुज़िश्ता
 साल  के  मुकाबले  में  ज्यादा  की  है।  इसलिए  मैं

 महाराष्ट्र  क ेकिसानों  को,  वहां  की  कोआपरेटिव
 सोसाइटीज  को  कौर  को-प्रापरेटिव  सोसाइटीज़
 के  म॑  नजरों  को  बधाई  देता  हुं  4 कुछ  लोग  हमेशा
 महाराष्ट्र  की  निन्दा  करने  रहते  हैं  कि  व  शूगर
 मैगनेट  हैं।  जो  आदमी  ज्यादा  पैदा  करता

 है,  उस  की  निशा  नहीं  करनी  चाहिए  बल्कि
 उसकों  बधाई  देनी  चाहिए।  इस  सिलसिले  में
 मैं  बाबूजी  से  प्रार्थी/।  करके  कहता  हूं  कि  हमारी
 शूगर  की  कीमत  27  रुपये  लेवी  वाली  शूगर
 की  थी  शौर  गन्ने  की  कीमत  हम  20  झुकाये
 दे  रहे  हैं  प्रौढ़  किसानों  को  शर  ज्यादा  देने  का
 वायदा  फिया  है।  17  रुपये  कोमल  होने  से

 बहुत  सी  'फैक्टरी  को  बहुत  नुकसान  हो  गया
 है  ।  मैं  आपको  यह  बताना  चाहता  हू  कि  पुरे
 देश  में  गीता  साल  में  फैक्टरियों  को  काफी

 78  per  cent  of  the  factories  have
 suffered  losses  ranging  from  Rs.  30
 lakhs  to  Rs.  80  lakhs,  The  Shakti
 Sugars  in  Tami)  Nadu  have  suffer-
 ed  8  loss  of  Rs.  80  lakhs.

 नुक़सान  हुआ  है  तो  मैं  यह  कहता  हू  कि  इस
 तरह  से  अगर  लौस  होता  गया  तो  यह  शूगर
 इंडस्ट्री  इस  देश  मे  नही  रह  सकती  है।  इस  साल

 शूगर  की  पैदावार  मे  जो  चार  लाख  टन  की
 कमी  हुई  है,  उससे  हमारे  देश  को  फारेन
 एक्सचेंज  का  कोई  300  करोड़  रपये  केमुक
 सा नहों  गया  है।  बाबु  से  हम रजि  स  हमारा
 चीफ़  मिनिस्टर  श्री  बंगले  राव  ते,  जो  देवराज
 उसने  शौर  महाराष्ट्र  क ेचौक  मिनिस्टर  श्री

 चव्हाण  को  जी  ने  बहुत  प्राप्यता  की  है  कि  लवी
 प्राइस  को  जरा  ऊचा  उठाता  चाहिए  t  हमने
 I50  से  60  874  की  मांग  फी  जिला  की  है

 और  झगर  इतना  हमें  मिल  जाता  है  तो  जिसे
 हम  सन्तुष्ट  हो  जाएंगे  |
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 इससेंटिव्ज  के  बारे  में  सम्पन्न  कमेटी  की
 जो  रिपोर्ट  है,  उसको  ज्यों  का  त्यों  कबूल  नहीं
 किया  गया  है।  उसमें  कुछ  चैलेंज  किये  गये  हैं  ।
 आल,  974  के  बाद  से  जो  भी  फैक्टरी
 प्रोडक्शन  में  झाई  हैं,  उन  सब  को  इनसेंटिव
 मिलना  चाहिए  इ रिसपैक्टिड  ऑफ  दि  कोस्ट  t
 कोई  होशियारी  पनी  फैक्टरी  की  कोस्ट
 को  कम  करता  है,  तो  उस  प्राप्ति  को  इनसे  टिव
 नहीं  मिल  रहा  है।  प्यार  ज्यादा  खच  कर  के,
 या  के  या  दोबारा  खर्चे  करके  या  बे हिसाब  पैसा
 खर्च  करके,  कोई  आदमी  शुगर  फैक्टरी  बनाता

 है,  तोनस  को  इनसेंटिव  मिल  रहा  है  t  तो  मैं

 यह  चाहता  हूं  कि  एफीशियेन्सी  हुड  नाट  वी

 पिनेलाइज्ड  ।  हमारे  सूयनारायण  जी  की
 फैक्टरी  है  उतको  इनसे  द्वि  नहीं  मिला  ।  इसी

 तरह  से  9  शूगर  फैक्टरियां  हैं  जिन  को  वह  नहीं
 मिला  t  9  एम०  पीज़  चाहते  हैं,  तो  सीधी  सोधी
 बात  इफेक्टिव ली  बाबूजी  के  सामने  क्यो  नहीं
 ला  रहे  हैं  ।  झगर  सीधी  सीधी  बात  करें  तो
 उन  फैक्टरियों  को  जरूर  फ़ायदा  होगा  1
 सजीवनो  फैक्टरी  लौस  में  जा  रही  है  7  इसकी
 वजह  यह  है  कि  6  करोड़  रुपये  एक  फैक्टरी  मे
 खर्च  होता  हैबर  6  करोड़  रुपये  पर  70  लाख
 रुपया  इन्टरेस्ट  होता  है।.  (व्यवधान)
 मैं  महालिगम  शक्ति  शुगर  मिल  के  बारे  में  कह
 रहा  हूं  ।

 इसने  अलावा  मैं  यह  कहना  चाहता  हू  कि
 जिन  फैक्टरियों  मे  एक्सटेंशन  किया  गया  है
 और  जिन  को  मोडेनाइज  किया  गया  है
 उनको  सम्पन्न  कमेटी  के  अनुसार  कुछ  इनसेंटिव
 मिलना  चा  हिए  t  इससे  गवर्नमेंट  के  ऊपर  कुछ
 ज्यादा  भ्र सर  नहीं  पड़ता  है  1  ज्यादा  प्रोडक्शन

 होने  से  टैक्स  भी  ज्यादा  आएगा,  फारेन

 एक्सचेंज  भी  ज्यादा  आएगो  क्‍योंकि  यह  चीज़
 साफ़  हो  गई  है  कि  जब  97  परसेन्ट  इनकम
 टैक्स  लगता  था,  तो  इनकम  टैक्स  प्रा रति र्स
 कम  थीं  |  जब  76  हो  गया  और  65  हो  गया

 तो  हमारा  टैक्स  रेवन्यू  बढ़ेगा  ।  इसी  तरीके  से

 यह  जो  70  लाब  टन  शूगर  का  जो  प्रोडक्शन

 होता  है,  प्रगर  ज्यादा  जमीन  गन्ने  के  अन्दर
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 [at  एम०  रामगोपाल  र  हो]
 लाकर  के,  भ्रण्डर  केन  कस्टीवेशन  लाकर  के

 होना  है  ता  इससे  दूसरी  क्राइम  को  नुक़सान
 होता  है  qd  इन  वास्ते  हम  को  ज्यादा  जमीन  मे
 ज्यादा  भा  पैदा  करने  का  इस्लाम  करना
 चाहिए।  942  से  जमीन  ऐसा  था  कि  65
 पर  एकड़  एवरेज  आता  था  तो  राज  बह  45
 दस  नही  रहा  है।  महाराष्ट्र  मे  बहतरीन  से

 बेहतरीन  45  टस  से  बहतर  नहीं  है।
 जब  हम  दूसरे  के  साथ  कम्परेप्रर  करेंगे
 तो  हमारा  कास्ट  ऑफ  प्रोडक्शन  बहुत
 कम  है।  हम  मौजूदा  जमीन  पर  70-
 80  लाख  टन  शूगर  पैदा  कर  सकते  हैं  t  इस

 वास्ते  बाबूजी  से  मैं  प्रार्थना  करता  हू  कि  इस
 चीज़  पर  ज्यादा,  ध्यान  दे  ताकि  देश  सफी-
 शियेट  हो  जाय  ।  यह  कहना  कि  हम  सेट
 परसेट  सफिशियेट  हो  जाय  यह  ठीक  नहीं  है  ।

 हर  देश  दूसरे  देशों  पर  कुछ  न  कुछ  निर्भर
 होता  है।  इसलिये  मैं  कहता  हु  कि  हमारा  देश
 आगे  बढ  रहा  है  भोर  यह  हमारी  खुशकिस्मती
 है  कि  हमारे  देश  को  बेहतरीन  लीडर  मिले  हैं  ।

 हमारा  प्रोडक्शन  ज्यादा  हो  रहा  है  ।  हमारे
 यहा  हर  लिहाज  से  खुशहाली  श्री  रही  है  1

 अर्जुन  सागर  +  बारे  में  बाबूजी  बाप

 जीतते  है  कि  हम  लोगो  ने  दो  सौ  करोड  रुपये  के
 ऊपर  खर्च  किये  |  यह  रकम  हमारे  वास्ते  ही
 खर्च  नही  की,  पूरे  देश  के  वास्ते  की  है।  यह्‌

 पूरे  देश  को  प्रश्न  देने  के  रास्ते  खेंच  की  है

 One  million  tonnes  of  rice  we  are  giv-
 ing  this  year  If  you  wait,  we  will
 give  another  one  million  tonnes.

 SHRI  C  लू  CHANDRAPPAN  (Teili-
 cherry)  Sir,  I  take  this  opportunity
 to  bring  to  the  notice  of  the  hon  Min
 ster  one  or  two  points  Firstly,  I
 would  like  to  know  from  the  Govern-
 ment  what  is  the  final  decision  about
 setting  up  a  coconut  Board,  because  it
 it  a  fact  known  to  Babuji,  Shindej:,
 everybody,  that  coconut  cultivation  in
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 our  country  ig  a  small  farmers’  culti-
 vation  and  that  the  coconut  trees  are
 badly  affected  by  a  disease.  So,  cour
 productivity  is  one  of  the  lowest  in  the
 world  Therefore,  there  i8  every  rea-
 son  for  making  a  co-ordinated  effort
 so  that  coconut  cultivation  in  our  coun.
 try  could  be  saved  There  was  a  very
 useful  discussion  in  Delhi  and  the
 Government  seem  to  have  made  up
 their  mind  to  come  forward  for  the
 setting  up  of  this  Board  So,  I  would
 like  to  Government  to  make  a  cate-
 gorical  statement  during  this  discus.
 sion  of  the  budget  on  that  issue

 Secondly,  there  is  the  question  of  sea
 erosion  Kerala  is  a  State,  having  a
 long  coastline,  which  1s  badly  affected
 by  sea  erosion  The  subyéct  of  sea
 erosion  ig  dealt  with  by  the  Depart-
 ment  of  Flood  Control  Since  there
 is  a  constant  demand  made  by  the
 Kerala  State  Government  that  the  pro-
 blem  of  sea  erosion  should  get  special
 attention  from  the  Central  Government
 —a  separate  department  should  be  set
 up  to  look  info  this  matter

 Unless  this  problem  of  sea  erosion  75
 tackled  on  a  war  footing,  it  is  gomg
 to  have  very  serious  effects  Just  as
 we  send  army  fo  defend  our  borders
 from  the  enemies,  we  should  defend
 the  borders  of  the  country  from  sea
 erosion  Otherwise,  the  Arabian  Sea
 will  gradually  take  away  the  coast  of
 Kerala

 So,  I  think  Government  should  pay
 some  serious  attention  to  thig  problem
 and  spend  more  money  on  saving  our
 coast  from  sea  erosion

 In  this  connection,  I  would  hke  to
 say  that  there  are  ways  other  than
 constructing  bunds  to  protect  the  land
 from  sea  erosion  Recently  I  had  op-
 portunity  to  go  to  Viet  Nam  in  a
 Parliamentary  delegation  There,  2
 found  that  mstead  of  building  bunds,
 which  is  very  expensive,  they  cultivate
 a  kind  of  tree  and  protect  the  land  I
 was  told  that  a  similar  thing  is  done
 m  China  also  So,  why  can  we  not
 try  similar  methods?  |  hope  the  Gov-
 ernment  will  look  into  it
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 On  the  question  of  the  development
 hilly  areas,  I  feel  very  strongly  ‘hat
 the  neglected  area  of  Wynad  in  Central
 malabar  should  be  taken  into  considera-
 tion—not  because  it  is  in  my  consti-
 tuency  or  any  such  thing,  but  because
 {tl  is  a  very  badly  neglected  area.  The
 waters  of  the  Cauveri,  Manantarved:
 etc.,  flowing  through  Wynad  are  a
 subject  of  inter-State  dispute  to  «hich
 Kerala  is  alse  a  party.  All  the  irriga-
 tion  schemes  in  respect  of  these  water:
 which  are  presented  to  the  Centre  are
 not  sanctioned  because  of  this  dispute

 VAISAKHA  i4,  898  (SAKA)  Agr.  &  (7797.  322

 So,  I  would  like  the  Government  to
 take  this  also  into  consideration  aud
 settle  the  inter-State  water  dispute  as
 soon  as  possible.  so  that  these  projects
 may  be  cleared.

 lam  very  thankful  to  you  for  giving
 this  opportunity

 29.32  hrs.

 The  Lok  Sabha  then  adjourned  dill
 Eleven  of  the  clock  on  Wednesday  May
 5,  976/Varsakha  ‘15,  !898(Saka)
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